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Friday, Apnl 30, 1976/VaUakha 10, 
1898 (SAKA)

The Lok Sabha met at Eleven of the 
Clock

[Mr Spea ker  in the Chatr] 

ORAL ANSWERS TO QUESTIONS

Marine Products Export Development 
Authority

*b(l<> SHRI P GANGADEB Will the 
Minuet r of COMMERCE be pleased U 
state

(a) whether Marine Products Export 
Development Authority (MPEDA) has 
extended its branches to diileieiit 
coastal States m the3 count: y,

Cb) the number of such bran-hes 
opened so far, State-wise to develop 
sea products industry ̂ and

(c) Government's economic prog-
ramme in this xegard for the n^xt few 
years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) (a) 
Yes, Sir

(b) Marine Products, Export Develop-
ment Authority has opened four Regio-
nal offices at Cochm, Madras Bombay 
and Calcutta

(c> No programme of opening further 
branches has been approved bj Govern-
ment Proposals made by the Autho-
rity would be considered on merits 
giving du consideration to factors like

2

strength of marine products industry, 
lvel of exports from the area, the ex-
port potential, development program-
mes etc

SHRI P GANGADEB Sir, I have 
heard the answer I would like to 
know from the Hon’ble Minister what 
is the percentage of total flj»h-(dtch in 
India that are being exported annually 
and the total foreign exchange earned 
since the establishment of the MPEDA 
How do they tompare in regard to 
quality and pnce in the international 
market’

SHRI VISHWANATH FRATAP 
SINGH Sir <-in(*e the MPEDA was 
established, the exports have doubled 
In 1(>72 the exports were )8 00ft tonnes 
valued at Rs 59 72 crores In 1975-76, 
it was 54 369 tonnes valued at Rs> 
124 16 irores The quality compares 
very favourably with the products of 
other countries particularly the toxic 
content of Indian fish is very much 
lower than that of any other c mntry. 
About the ratio of the catch to the ex-
ports I do not have the figures But 
the catch is something of the oider of 
about 10 lakh tonnes and from this the 
ratio could be worked out

SHRI P GANGADEB In view of 
the fact that the sea products industry 
m India ns-o-w s its export promotion 
has a great future and yet its develop* 
ment is lagging beh nd, may I know 
what steps the government have taken 
and propose to take to impiove the 
quality and quantity of fish catch for 
export promotion and opening more 
branches in different parts of tbe 
country’  What are the cost cons-
traints in the way, financial, technical 
er otherwise and how soon they are go-
ing to be solved’’

644 LS~1
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SHRI VISHWANATH PRATAP 
SINGH: About the development of 
the marine industry, surveys are un-
dertaken about the potential of export 
and areas where fish could be avail, 
able. For modernising of the P-oces* 
sing unit, assistance is given. Model 
chilling centres are opened in different 
parts of the country to give training. 
There is research going on for re-
moval of the toxic element. For 
diversification, special incentives are 
given. A  thousand tonne cold stor-
age has recently been opened in 
Cochin and another is proposed in 
Calcutta. Trawlers have been nego-
tiated to be imported for development 
of deep-sea fishing. For branches, 
there are some proposals which the 
ministry is considering, and subject to 
financial constraints, they would be 
opened as and vrhen required.

SHRI M. S. SANJEEVI RAO: 
While congratulating the ministry on 
stepping up their export from Rs. 60 
crores to Rs. 100 crores, may 1 know 
whether he is aware that our fisheries 
are concentrating only on shrimps and 
lobsters? It is high time they start 
thinking in terms ot tuna. I am 
map he is aware that a good quantity 
of tuna fish is available m between 
Andamans and the east coast. What 
steps is the Commerce Ministry tak-
ing m this regard?

SHRI VISHWANATH PRATAP 
SINGH* It is true that about 90 per 
cent of the exports is in shrimps and 
diversification is necessary. Tuna 
fishing is a very specialised type of 
fishing. It requires specialised types 
of fishing vessels We are in touch 
with various countrtes tor collabora-
tion in this respect. Some work has 
already been started in the islands of 
Maldives.

SHRI TRIDIB CHAUDHURI: Tbe
minister stated that exports of marine 
products in the present context main* 
ly  means shrimps, prawns and lobs-
ters. He also said that the export has 
risen fiom Bfe. 60 crores to Rs. 100 
crores. So much the better. Has he 
801 figure* ready at hand to enlighten

us as to what part of this export 
industry is in the bands of wholly 
Indian companies and what part in 
the hands of foreign companies* 
particularly some big multinationals 
which have entered into this field? 
Union Carbide, Indian Tobacco and * 
lot o f others who have nothing to do 
with this before have entered only 
with this inducement to tbe govern-
ment that they are increasing the ex- 
ports. On the other band, a very 
potential source of trade and industry 
is going into the hands of multina-
tionals. Can he give some figure* 
and explain this trend that is develop-
ing? Why are the multinationals 
encouraged to go into this field of not 
only fishing but also trawler-making 
and many other things? Can be 
give some figures?

SHRI VISHWANATH PRATAP 
SINGH- The potential in the depp 
sea fishing is six times more than the 
shallow water For exploiting this, it 
requires intensive capital and also 
know-how To exploit this notional 
potential and resources, it was consi-
dered that we may invite some com-
panies and allow them to diversify so 
that we may be able to exploit this 
basic resource We have taken nil 
safeguards so that the interest of 
small entrepreneurs and those wht/ 
are fishing m shallow waters, may not 
be injured. The first restriction is 
that these people would be allowed...

SHRI TRIDIB CHAUDHURI: You
give us tbe figures.

SHRI VISHWANATH PRATAP
SINGH- There were two questions— 
one is about fact and another is about 
policy. The fact is that I do not have 
the split figures.

MR. SPEAKER: 1 think, the tact is 
very much related to policy.

SHRI VISHWANATH PRATAP
SINGH; It will not be possible.
Thank you, Sir.

Oral Answers $
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SHRI s. v NAIK While Cochin 
MtAnm, Bombay «nd Cakutta are 
•wring the State* of Kerala Taro I! 
Nadu, Maharashtra and Bengal, oat' 
lour other States left are Karnataka* 
Gujarat, Orissa and Andhra Pradesh 
When the business of Marine Export 
Corporation has jumped by 200 per 
eent, why is it not possible to answer 
squarely the question of Shri Ganga- 
deb Prom Karnataka, they are mak 
Inf profits from export of fish Under 
tbe circumstances, why is It that each 
maritime State is not given a branch 
or regional office9 What are the 
constraints in the way9

SHRI VISHWANATH PRATAP 
SINGH The export from Karnataka, 
Mangalore Port, ts only 7 per cent of 
the total export

SHRI M RAM GOPAL REDDY * 
What about Andhra9

SHRI VISHWANATH PRATAP 
SINGH OuT of the total export valu-
ed at Rs 124 crores onlv Rs one crore 
and 86 lakhs is from Visakh<tpatanam 
Port in Andhra Pradesh

So, this is the one factor which we 
have to see Then there is the ques-
tion of finance for openmg these 
branch offices

Distribution of consumer Loans in 
Villages

#608 SHRI NAWAL KI&HORE 
SINHA Will the Minister of FINANCE 
be pleased to state

(a) the arrangements being made for 
the distribution of consumer loans m % 
villages, and

(b ) the amount of consumer loans 
distributed in rural areas so far?

THE MINISTER’ OF STATE IN 
CHARGE O f THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI

PRANAB KUMAR MUKHERJEE)*
(a) and <b) A statement is laid on tbe 
Table of the House

Statement

-There is at present very limited 
arrangements m villages for purvey-
ing pure consumption loans as apart 
from production loan Only recently 
the Reserve Bank of India has permit-
ted the primary agricultural credit 
societies to advance from the coopera-
tives own resources consumption loans 
to a non-defaultmg member upto 10 
per cent of his short-term loan subject 
to a hmt of Rs 250 From the infor-
mation available the primary coopera-
tive societies of Maharashtra and 
Kerala have started giving consump-
tion loans to weaker sections of the 
community as a percentage of produc-
tion loan against mortgage of moveable 
properties like utensils ladio sets, 
cycles watches etc to landless agri-
cultural labourers or rural artisans

Some of the commercial banks have 
lately formulated schemes in an 
attempt to meet some part of the con-
sumption needs of the poorer sections 
of the village society A svnopsis of 
the schemes etc pertaining to the 
consumption credit formulated bv diffe-
rent publu sector banks is given at 
statement 'A* It will be observed that 
m the commercial banking s*stem 
also loans for consumption purposes 
are by and large linked with the pro-
duction activity of the borrower

The Regional Rural Banks have been 
permitted to extend consumption 
credit for medical and educational 
purposes along with production loans

Sinfe the principle of giving ion- 
sumption loans on a limited scale as a 
part of production loan in nirtl areas 
has been adopted only recently, tbe 
actual amount of loan so far given ex-
clusively for consumption purposes in 
the rural areas is not available
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Statement *A *

Synopsis of the schemes, etc. per-
taining to the consumption credit for-
mulated by different public sector 
banks.

Bank of India: The Bank has for-
mulated a scheme for financing re-
leased bonded labourers for providing 
consumption loan. These loans are, 
however, linked to production loans. 
The purposes and the quantum of loan 
for each purpose are indicated below':

(i) Medical expediture—Upto
Rs. 250

(ix) Educational expenditure— 
Rs. 25 per child-maximum Rs. 75

(iii) Social acts—Rs 125.

The total limit for ell loans per 
borrower is Rs. 400.

Punjab National Bank- A  s c h e m e  
has been recently mtrortisrtd under 
which consumption loins for modest 
amounts are available to small far-
mers and agricultural lab»uror~ Bui 
such loans are granted only tor gene-
ral consumption needs and no* for 
wasteful expenditure on marriages, 
dowries or post-funeral riUals

Canara Bank: The bank formulated 
a scheme, for extending finamjal 
assistance to small/mai^ma] fanners 
wh*n they suffer acute distress due 
to floods, drought, famine etc Th€* 
scheme provide for a maximum loan 
of Rs. 1000 per person

Bank of Maharashtra. The bank has 
formulated a scheme under vhich 
loans for meeting farmers' daily sub-
sistence till the crops are harvested 
and marketed, are given. This schcrne 
is only meant for the benefit of the 
Adivasis in Thana District

Central Bank of India: The bank
has formulated a scheme for the areas 
where debt relief legislation is in 
force. Under tha scheme, marginal 
farmers, landless labourers or rural

artisans and other small borrowers 
whose annual houae-hold income does 
not exceed Rs. 2400 are given loans 
mainly for medical and educational 
expenses.

United Bank of India: A scheme
for meeting the medical and educa- 
tiona] expenses of needy farmers is 
under preparation.

Dena Bank; The bank has formu-
lated two schemes one for providing 
financial assistance to landless far-
mers to whom land is being allotted 
by State Governments under the 20- 
Pomt Economic Programme and the 
other for the released bonded labou-
rers. Under the former scheme, con-
sumption credit requirement *s link-
ed with production credit require-
ment, The maximum total loan 
available under the scheme is Rs. 5000 
per borrower including the consump-
tion component. The landless/margi-
nal farmers to whom lf*nd is allotted 
by thf' Slat* Governments are eligible 
for those loans.

Indian Bank. The consumption 
loan is limited V> Rs 1000 pet indivi-
dual against pledge if gold ornaments. 
The purposes for which such loan is 
given have not been defined

Allahabad Bank■ The hank has 
formulated a scheme for providing 
financial assistance to tribal farmers 
and landless farmers who have been 
allotted lands by the State Govern-
ments The loan is limited to Rs. 200 
per family of farmers at a flat rate.

Umcm Bank• The bank has formu-
lated a scheme under which conMixnp* 
tion loan is given for meeting the ex-
penses of loanee farmers for meeting 
their medical and educational expen-
ses This loan is linked to production 
credit and doe* not exceed 50 per cent 
o f the amount of crop Joan or Rs. 500, 
whichever is less.

Bank of Baroda: The bank provides 
for small consumption loan upto Bfc 
500 to landless labourers and
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bonded labourers who ar» allotted
land for cultivation. This amount is
given in addition to crop and other
production loans.

United Commercictl Hank: The
bank has introduced schemes for pro-
viding consumption loans to farmers
far meeting their educational ~'nd
medical expenses. These loans are
linked to production loans.

Syndic~Ite Bank: The bank has not
drawn up any specific scheme but has
been giving loans at the rate at Rs. 30
against security of ouo gramme of
gold to all sections of rural population
for meeting their consumption needs.,
SHRI NAWAL KISHO.RE SINHA:

Accordingly to the statement it ap-
pears that there is a tr-ndcncv to link
consumption loan with production.
This will relegate the question of con-
sumption loan to the backgron-id. The
present position is t hat our rural
areas are such thr.t 30 pe:: C 'it of our
rural families have to borrow mopey
both for production and consumption.
A siz(;abl·c portion of the rest also
needs mO?,2Y occasional.v Fer the
latter, it is not distress 8'.,:t for the
former, it is €,"'Jir'2ly D. question of dis-
tress horrowi ng This :;itU:l~;i);1 has
actually lee! to the introduction of the
evils of the hnnded labour and dis-
tress sale 'J[ hodC(ra;ns :;nd holdings.
Another aspect of this matter is that
these loans are not required in lump
sum. They are required in hits; some
to-day. some after three months, then
another amount after 6 months. He-
cent legislations have accentuated the
trouble in rural areas, with regard to
these loans. May I inform the House
and the hon. Members that the sources
of rural credit supply have nearly
dried up? May I know how SOOnit is
proposed to set up an alternative .or-
ganization for meeting this very vital
need of these people?

,

,
j;..- .

SHRI PRANB KUMAR MUKHER-
JEE: I do agree with the hon. Mem-
bers that the requirement of the rural
credit, both for production and con-

I
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sumption, is a very important pro-
blem; and in view of the fact that mo-
ratorium has been declared on rural
indebtendness, and in certain cases it
has been scaled down, the problem
has assumed more dimensions; and it
is known to the hon Members of the
HOuse that a working group was set
up to sort out that problem And to
suggest remedial measures by which
we can come into the rural areas, and
to fill the gap which has been created
by the withdrawal of the money-
lenders. The Sivaraman Committee
have submitted their recommenda-
tions to me on the 26th of this month;
and they are under the coris iderut.ion
of the Government. They have re-
commended certain measures. Vl e are
already taking the initiative, along
with the states, to implement them.
But apart from it, the hon. Member
will find, if they look at the Annexure
which I have given to the reply, that
certain banks have already taker; up
var-ious schemes to provide consump-
tion loans to the rural people. The
'xhole question is how we can aug-
ment it o.nd how we can bring in more
credit into the rural areas Apart
fr0111 it. the institution which is basi-
ca llv ~-?~·H~t to meet the rural rc-
oL1i1=·eme~ts, is th·,; rer.:icYiCil T:"JT31 hank.
Pcrh,ms the hen. M2mbcr~ ,,'-,ould ap-
pre~i",'tc that since December. we h'Ne
incre8s"~d the number of regional
r::"a1 h-:;nks from 6 to 21). They are
cXN,'ncLnr: their branches. iNe are
a';are of"the problem ani we are trv-
;ng to sort it out as expeditiously as
p~ssible.

SHRI NAWAL KISHOHE SINHA:
According to the statement, coopera-
tive societies are already advancing
consumption loans at If'3ot in Ker ala
and Maharashtra; but it is not so in
other States. Besides. SOl1"e banks
'sa are advancing, or planning to
advance, consumption loans. May I
know '.vhether there is any proposal
before the Government to advance
such loans on concessional rate of in-
terest, particularly to small and ma.r-
ginal farmers and agricultural Iab-
ourers?
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SHRI PRANAB KUMAR MUKHER-
JEE: All these points ha vs been look-
ed into by the Committee. Unless we 
arrive at a final decision on the recom-
mendations of the Committee, it may 
not be possible for me to indicate 
what concrete and positive steps wa 
are going to take. So far rs Uw dif-
ferential rates of interests are con-
cerned, it is known to the hon Mem-
bers that at present, the rate is not 
linked to any particular community 
or to any particular class. These 
banks are spread over 265 out of 375 
districts in the country. But there 
too, we are considering m ^hat way 
we can link it up with c°.rta;n specific 
projects and mainly so, for the deve-
lopment of the more weak smotions of 
the community.

aft fa s  : usurer aft,
*rfar % «n% f  ^  ^
<rf*ftrcr 1 1  ifeft oft *  t o t  * ? -
Hw*w f t  «r?*t f w r  |  w  
m  jRft r̂r t  fa
*TT?*ft |
w ft  W  flrtafr 7 ?#  t  \ 
^  eft f t  s rfft: ?r m *  

TT * * t  f o r  T̂TcTT «TT
*F*r % *nr 

srff % ^ s rf * * *  f t
nm  $  i vtJT *f?r s t  i f f  % v r
$  | w  vr
spiff ?f?!T t  I STO? ^  f r
| rft T5T iTojr w rr  far*KTT
1 1  i m  *ft 24 «rc i
o t t  t t  $?rr arm

<RcTT I  ?rt W  ^  TT

^ rr r̂r?rr t 1 sr* *r?ft #  t  

f% f*r % ftanpr *Rr tfta M  { i 
3Tft "TT t t  ?far %% % fa t  smr

[ f  #  ?ft *p p ft *rro r 

f  s t f c  f^ R S T  3TRf f t  w m  t  

*m ft $ 1

w * w  s^rpt, «nr*r tft % 
*wr % m  

#  **  w prr w ifw  f  fa  * f t  fa  
' f̂Nrrft wt*ff v t * t  *rw, s*rrtt 

eFarr <n^ v? fa r*  | ? 
v t t  | ?rt <wt vp? aRTR»f fa  

w  g m *  * *  t * r  f t
W  t  ^  *rro w  *fnn!f
V

SHRI PRANAB KUMAR MUKHSR. 
JEE; That is only one area which b« 
is referring to, so far as a regional 
rural bank is concerned. There too ( 
do not know why they are not 
the local languages, which are under-
standable to the people. Wo have* in* 
structed them to follow the regional 
languages, which are understandable 
to the ordinary workers. We shall 
look into why Bhojpuri is net used by 
the regional rural bank.

We are emphasising the importance 
of having a large number of credit 
societies and primary societies at each 
and every village so that the com-
mercial banks, the ret>.onal rural 
banks co-operative credit socioties, all 
of them could put their mijht together 
and take care of the problem.

Regarding the urgency cf the pro-
blem, I have already submitted to the 
hon. Member that the repart has just 
been received. They h«tv* made some 
major recommendation*, particularly 
one for instant expansion of crtdH so-
cieties

Regarding the pattern which has 
been followed by Maha*o^btra and 
Kerala, whether the St̂ t-J Govern* 
ments can build up that immediately 
and, if so, what help tnoy would not 
require from us, this is a matter which 
we discussed at the State Chief Mini-
sters’ Conference. We are again taking 
up the matter with them and urging 
them to deal with it with the utaaoai 
urgency 90 that before the next kbariff
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season we can befta to operate in the 
Aeld «f rural credit with institutional 
arrangement*.

fiHm  D. N. TIWARI: It is not
clear from the statement laid on the 
Table of the House as to what arrange-
ments have been made in each SUtte 
lor the distribution of consumption 
loans, tiecause the statement simply 
«ays that this bank or that bank has 
been ojiened, In those areas where the 
per capita income is the lowest and 
the people are in dire necessity of 
consumption loan, specially m States 
like Bihar, north Bihar particularly, 
an<j eaiitern UP, what arrangements 
have been made so that the people 
might lake advantage of this and be 
tree fhjm hunger?

SHRI PRANAB KUMAR MUKHER- 
JE£ i do appreciate the concern of 
the hon. Member. But, at the same 
time, pvrhaps, one point we shall have 
to keep in mind It may not be pos-
sible lor us to take care of the entire 
probleir of the consumption loans im-
mediately Because, after all the re. 
source! which will have to be ploughed 

back in the rural areas are 
unlimited At the sam« time, we shall 
have to see that at least a part of the 
consumption loan is priv.rl" for me 1’ - 
cine, education, to sustain the farmer 
till the harvesting p?nod is over 
Therefore, the illustration? which are 
indicated in Annexure A are merely 
illustrative, which are op *r mng m 
limited areas We want to extend it 
The agencies which a-e f^ncti ming 
*re branches of commer ^al banks, re-
gional »*ural banks, co operative crrdit 
-societies and farmers sex vice societies 
Even t ie  State Government admin's- 
trative machineries liki the revenue 
administration are nuwr.enting thfir 
staff. We are trying c pool the re-
sources o f all the Agen'.ji<M to take 
care o€ the problem

n t f fy  mrmw H i  : w  wR*for 
tfsfr f'v t t  f im w  w
H *  ft »TT*ft | art wrr % wttf %

fiwr %
aw fw  * r f w  fa s w  fw r r

imr *  <mr $ ?
<wt i  tftx
w  vm  x f a

m r  v v t  v t  w tfk  vrrer | 
fatnrif vr srto ’  f*rr 

urr v t i b m m n  i n  v r f  s t j -  
ifo r  m m  wx art̂ r w&t f r *

f w  ?rc$ v m  w k  T | t  ?
t**r?rr & W r  

% im n* t z  t  w  w t t o
W  t  »

SHRI PRANAB KUMAR MUKHKR- 
JEE. The hon. Member would ap-
preciate that the reeional rural banks 
have Just started coming up. During 
the last two weeks I ht>ve inaugurated 
at least three ba^r.s So it is not yrt 
time to call tor ar.y report from any 
of tham At the same time, some 
banks have start"j operating from thfr 
2nd October The whole purj ose td 
setting up the req oi.ai rural banks is 
to help the sma’ l and m**f».mal far-
mers , landless «aboar and poor oit;- 
sans. We are making a constant re-
view But I may inform the hon. 
Member that th‘ s»e organisations have 
also their hmitatum, because the pro-
blem is so vast and the institutional 
arrangements ar> so meagre, that in 
spite of our best t*?>ri we cannot 
reach them. We asked the Committee 
to look into what other alternative 
agencies can be <** ahlwhctd to supple-
ment the existing arrangements. That 
is why we are ex veri'ng our r"ir.ds 
on the recommendations o f the Work-
ing Group On ttw basis of that we 
will take care of the problem

Construction of Airports ia Eastern 
India

*609 SHRI SAKTI KUMAR SAR- 
KAR Will the Mims.cr of TOURISM 
AND CIVIL AVIATION be pleased to 
state*

(a) whether Civil Aviation Depart-
ment is constructing more airports in 
the country; and
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(b) jf so, how many airports will
be set up in Eastern India?

THE MINISTER OF STATE IN THE
MINIS rRY OF T~)[JmSM AND
CIVIL AVIATION (SHIU :::URE:N-
DRA l'AL SINGH': (a) and (b), A
statem snt is laid 0:1 th; Table of the
House,

stat?mellt

In he Fifth Five Year Plan a pro-
visio-, was made for constructing six
civil aerodromes, namely,

l. Cochi-, (Kcr."la).

2. Port Blair (1\I!dam,'i1 & i'lico-
bar Islands).

3. Pcnd icherrv (Pond icb er ry ) .

4. Calicut (K<'r,)h!.

5. Jamshedpur (Bihar).

6. Hubli (Karnataka) ,

Out of thcs.. six Jl'l'OUI om.is, .he aero-
drorno at .Iamshedpu r is ir. eastern
India In addition, i: is prupcserl to
establish Civil end3v~3 at the Defence
Aerod. 'omes located at J o rhat, Tr-z pur
and D;·l~"[lUl'. Corist: U('tlO~J of a new
aerodi orne at Barapani (Mcghalaya)
sancti(lncd;:l ihe ~.'cIII lh Pbn at an
est ima ted cc.-t OJ' It; 1.24 crores is In
prog re -s. Tile \•...~.I 1::-; on rUi.1\\?3Y,

tax iway, :1;:;:-011,t,'['ilnICHI awl rcsi-
dent;;:.~ buiicLngs (He cumpl!~:cd. A
design for a sm,dl tt,cri!lal buildmr;
has be en fina liscd ;}l1d the' wor k is
schedu.ed to start ~i10l'tly.

The proposal to construct an aer o-
d rorno at Cuchin was s~lb:'2quentjy
modifie d as it was ri'"c,iciecl to deve!op
the exi3ting Naval aorudrorne for
BC2in:' ,737 operalion~ by strengthen-
ing tn. rurr.vay Irorn Jf::-'i :2() to LeN
40 anc' lengthening it from 54\1() feet
to 60".'0' feet An expenditure of
Rs. 70.05 lakhs :1as been sanctioned
for the project.

The decision on the const!-uction of
a new aerodrome near Port Blair has
been held over as Iridian Airlines is
exploring the possibility of 3cqU;"ing
an aircraft of the new generation of

jet aircraft capable of operating to!
from the existing aerodrome at Port.
Blair.

As regards construction of the other
aerodrome these will be considered
depending upon the <pe ruti onal plans
of Indian Airlines <rid avail,\bility of
resources.

SHRI SAKTI KUMAR SARKAR:
It appears from the :>tatemelit that a
provision has been made in ihe Fifth
Plan for constructing a new airport
at POI't Blair. May I know when.
actually this airport is coming into
existence because I had b~en there
twice within the last 011e year and 1
ha ve seen the difficulties of the UeCl-
pIe?

SHRI SURENDRA PAL SINGH:
The position in regard to Port Blair
is somewhat like this. Earlier all, the
Department of Civil Av ia t ion hnd de-
cided to build 'a new aerodrome there,
but now there is some modification
in the schom-, because the Indian Air-
lines are carrying out a ':'.In ey to
find out whether th av can select a
new tvpe of ph1' '.':hie·1! cDll make
use of the exu.ur-; d,.,.(l:l'·'.,m,~. it
they can find such a plane, there will
he no need to go in for a new aero-
drome.

SHRI SAKTI KUlVIAR S.'\TIKAR: I~
it going to be a new aerocl.l·on"; in
addition to the existing one?

SHRI SURENDRA PAL SI;\TGH: A
new aerodrome wi l l be con=t ructed
only if tl:e Indic n Airlines ar e not
able to find a suitablo plane to make
use of the existing aerodrome.

SHRIMATI MAYA RAY: Would
the hon. Minister kindly tell us whe-
ther or not the GovEornment of India
has given any thought to diverting
the air truffle from Bombay and Delhi
to the existing airport in the ea,\P"'"
region, namely Calcutta, because 1
hear frequently from various travel-
lers that the percentage of traffic that
is going through Bombay and Delhi

I6
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is so high that it is not Leing handled
properly Or adequately and that it
has reached a saturation point and
yet the airport in Calcutta is' lying
completely vacant and unused. This is
most important as Calcutta is the
main cross Road to the East.

SHRI SURENDRA PAL SINGH; It
is a slightly different question from
f.he one that has been tabled, but
1'1e question of the Calcutt., airport
has been discussed in the House a
number of times. We r.~alise that it
is not being used by foreign airlines
and every effort is being made to per-
suade them to start operations to Cal-
cutta as early as possible.

SHRIMATI MAYA RAY; I
not talking of foreign air lines.

am

Oral Answers

and Jalakunda will be opened for
smaller aircraft?

IHR. SPEAKER; Next question.

Indo-U.S Economic and Business Sub-
Commissions

+
*611. SHRI B. N. HEDDY;

SHRI VASANT SNIHE:

Will the Minister of FINANC.~ be
pleased to state:

(a) whether Indo-U.S. Economic a",o
Business SUb-Commissions formulated
some practical and clear rules in
March this year for the entry of
foreign investmenj into India; and

(b) if so. the main features of tre
discussions held and rules framed?

THE DEPUTY MINISTJ<:R IN THC3
lVllj'HSTRY OF' FINANCE (SEHI-
MATI SUSHILA HOEATGI): (a) and
(b). No, Sir. Durin.; the meeting of
the Indo- Us Economie ::mcl Corm",er"-
C181 SUb-Cd!YJmi~~'siCJ:~ he:Lj in '~C\i:

Delh] 1:1 :V[f1.r~·:·'t, ~9~·(;. t~i2r~~ '};33 ,".1

general d.s::U::':..iio'l '.ViUl t~:'1:.-;(; -j to
{}o\'"!:r:1ni211t of rndi3.'s c;'p~Ji-O:l('b 1.0
for.;i,;n investment in India. The
India-, side explained the ob.lCrtiv0" of
the bdian Government's investment
poi icy. Both sides recogn~sed the [m-
pcrtance in t h is Dr08 of practical and
("j;"ar '"'uI,'·s '[o"r the entry of forej'5il
investment Th~ S~~8-eornT'nis:~ion did
not formulate any ru les in this ]'ega:d
as this would 118\'e been beyond its
scope and functions.

SHRI B. N. REDDY: would like
to know f,'om the lion. Minister whe-
ther it is not a fact that the Chairman
of the American Delegation 1\1;r. Arvil
made an elequcnt speech to enable
multi-national corporations to play an
increasing role in developing coun-
tries? In view of the fact e1at the
multi-national corporations have be-
come a threat to Indian economy, why
our Government does not take a deci-
sion not to allow the multi-national
corporations to play a role in our
Indian economy? Is it not a fact that
they want to monopolise the market.

••.......------------

SHRI SURENDRA PAL SINGH:
Air India also.

SHRI JAGANATHA RAO; In
continuation of the question put by
Mrs. Maya Ray, may I ask the 1\1il11s-
ter to S2.y whether ihev are going to
lengthen 8nd strengh2n the 1 unwuys
at Bhm'ac{'shwar::o that a BOeing
can land there Bhuvaneshws r us "
State Capii"al and t he question h,~.;
been raised from tInie to time to ,;~ ve
direct links with Stote Capitals. What
is the Govcrnm.sm thincinr." In 111'2
Fifth Plan I do not ;illj an ything.

SHRI SUHENDRA PAL SINGH:
This question ,'€'lilies to new aer o-
dromes. However, 'Subject to CO;T(':C"

tion I may S3y that cNtaiD steps are
being taken to improve the Bhuvane-
shwar aerodrome to take in a bigger
and a better type of aircraft.

MR. SPEAKER; I think the ques-
tion is about new aerodromes, not the
existing ones.

SHRI JAGANATHA RAO:
thening of the existing ones
there.

streng-
is also

SHRI JAGADISH BHATTACHAR-
YYA; May I know whether the
existing small aerodromes at Panagarh
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take the maximum profit and also 
want to play a tree role In our «bo* 
nomy?

SHRIMATI SUSHILA ROHATGI: 
I would like to remind the hon. Mem-
ber that the House is having an open 
discussion on this particular question 
in the afternoon today on the multi-
national corporations and the role that 
they are* likely to play. Whether their 
representative made an eloquent 
‘speech is a different point. But this 
particular question here is an explicit 
and it is laid down that they only 
wanted to know whether they were 
clear, and practical rules had been 

laid down and diseased and whether 
'any decision was taken. To that, we 
have catecorically and clearly said, 
"No such thing has taken place.” 

SHRI B. N. REDDY; I v/ant to 
know whether the Government have 
a clear idea?

MR. SPEAKER: It will be cleared
in tha afternoon.

(Interruptions)
Do you want to ask any question?

SHRI B N. REDDY: I want the
'Government to take a decision. When 
the question of Indo-American matter 
comes in. They should not allow the 
multi-national corporations to play 
any role in our economy.

MR. SPEAKER: That is a sugges-
tion.

(Interruptions)
SHRI VASANT SATHE: In the

afternoon, we are having a debate on 
the Ministry of Commerce. This 
question also pertains to the Min'stry 
of Commerce I do not know how 
has the Madam come in But, any-
how, now that you have returned 
back home, we will welcome you and 
that you are answering the question. 
Please do not try to avoid it and get 
away by saying that this is limited to 
this. The idea in this question is 
what is the policy? U.S. business men 
and Indian high level businessmen 
met gome months ago and thev dis-
cussed the policy relating to invest-
ment by U.S. concerns in India In 
that context, Freeman had asked for 
a categorical statement from the Prime

Minister to dtar the cUmate, a5 h* 
said, for invegtment by U.S. concarna 
in India. I would, thereto*#, like to 
know, have you formulated a policy 
relating to investment and to that 
context, what i$ the investment «t 
present by U.8> concent* in India, how 
much haver they repatriated, in what 
area is this investment «t present, 
whether it is a priority or non-priority 
area, and in what areas, are you going 
to allow this investment, if any and 
by whom? Will that include multi-
national corporations as well? Kindly 
answer these questions and do not get 
away from them.

SHRIMATI SUSHILA ROHATGI: 
So far as the transfer of the question 
from the Commerce Ministry to the 
Finance Ministry is concerned, I am 
supposed to deal with this question, 
because the Commerce, in their wis-
dom, should do what the Finance 
should do. How I come into the pic-
ture is clear, from this.

(Interruptions)
MR. SPEAKER: Do not decide

that. Let her answer the question.
(Interruptionh)

Let her answer the question. You 
are not prepared to listen to her.

SHRIMATI SUSHILA ROHATGI: 
The Foreign Exchange Regulation 
Act which operates in the country at 
present takes and looks after all 
these things.

With regard to the points that have 
been raided by the hon. Member here.
I can tell him that these discussions 
have covered the Foreign Exchange 
Regulation Act also and the invest-
ment policy. We have said that our 
investment policy is the same for all 
th? countries and it is subject to the 
same priorities that wa have given to 
have a self-reliant economy For the 
purpose of that, we want to increase 
our exports and improve our econo-
my. At the same time, we want to 
increase the cooperation between 
various Institutions, financial and 
others that operate here. They are 
free to come and invest here provided 
it is in consonance with our invest-
ment policy. Apart from that, they 
had raised certain queries «Ud
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Ucation*. We have said that all thoM 
suggestions are under consideration at 
13)9 <fo**n»neni The House i« aware 
that certain clarifications have come 
before the House

SHRI VASANT SATHE. Why give
*  general lecture on it? I want to
Itnow, what is their investment at
present, how much they hav<» repatri-
ated and in what fields they have 
made* investments

MR SPEAKER She has answered 
Dr. Raxien Sen,

DR. RANEN SEN- E/en under th#» 
existing FERA, there are certain pro-
visions which are not being applied 
on many multi-national companies, 
like. Coca Cola, which refuse to dilute 
the equity capital

MR. SPEAKER. The FERA will be 
«  lHtle outside the scope here

DR RANEN SEN It is there My  
question follows

It is a well known fact that Ameri-
can businessman made certain de-
mands to the Government of India 
for special facilities for the invest-
ment of American capital or foreign 
capital in India May I know whe-
ther it is a fact that immediately with-
in a month or two of such discussions 
that were held in India, the Govern-
ment oif India has come round to a 
position which further relaxes th** 
FERA by means of issuing new guide-
lines which naturally take away all 
the rigidity or stJ ictness of the FERA 
that was even existing before?

SHRIMATl SUSHILA ROHATG1 
It i$ not a fact that within a month or 
so of this, the Government of India 
has come round to diluting or rlax- 
mg the provisions of the FERA. It 
is only a coincidence because various 
exercises, reconsideration and review 
of the FERA, as I call it, have been 
Koing on for over a year AH these 
matters have been before the Govern-
ment beforehand Therefore, there 
is no question of dilution or relaxa-
tion the ngidity of the FERA On

basis o l experiense ot the woifeing 
ot the FERA, certain things have been 
examined and therefore, these clari- 
flcatory things have come.

MR SPEAKER: Is coincidence to-
wards relaxation of the provisions of 
the FERA’

SHRIMATl SUSHILA ROHATGI:
No, Sir. These are clarifications of 
the present policy or the guidelines of 
the FERA (Interrupttons)

DR RANEN SEN* This is wrong, 
this is misleading the House

Previously, according to the FERA, 
dilution to the extent of 40 per cent 
was permitted The foreign companies 
could keep 40 per cent of their equity 
capital According to the new rules, 
they are allowed to keep 51 per cent 
of fo-eign equity capital This is re-
laxation

MR SPEAKER 1 asked here whe-
ther there was any relaxation She 
says there is no relaxation (Inter- 
rupttoni)

SHRI S R DAMANI Is it a fact 
that come of the relaxation which has 
been considered is for export items9

SHRIMATl SUSHILA ROHATGI* 
These are in consonant with the 
present guidelines of the FERA .

MR SPEAKER What are in con-
sonance9 Is there any relaxation or 
not9 A specific question was asked 
as to whether there is any relaxation.

SHRI PRANAB KUMAR MUKHER- 
JEE. May I clariry the position?

So far as the present question ia 
concerned, it relates to investment 
So far a$ the operation of foreign 
companies in this country is concern-
ed, it is being dealt with two ways. 
Firstly, m regard to the existing com-
panies, FERA is there As for the 
question which relates to future in-
vestment—m what areas future in- 
vesment would be allowed and what 
will be the conditions—when they 
come into existence, they will com*
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within the purview of the FERA The 
FERA takes care of the foreign com-
panies that exist at present, but this 
Question relates to some sort of in-
vestment policy decision which is 
going to take place in future. I 
think these two things should not be 
clubbed together so far as the ques-
tion of relaxation is concerned.

AN HON. MEMBER: He is making 
it worse.

SHRI PRANAB KUMAR MUKHER-
JEE: I am making it neither worse
nor better, I am only explaining the 
position. So far as the inv stment 
policy is concerned, it u  clearly for 
the benefit of the country that, where 
you may find it necessary—mainly to 
bridge the gap m ihe area of techno-
logy where we are lagging behind— 
you must judge individual cases on 
their merits.

Regarding the specific question that 
has been raised, as to whether we 
have mad® some relaxation m regard 
to equity, my answer js ‘yes.

Regarding interpretation of the 
guidelines m respect of certain areas, 
particularly for export and for sop-
histicated tech "d o  'v. +he existing 
guidelines as interpreted have b^en 
laid on the Table of tbe House, there 
is nothing new about it.

SHRI K S CHAVDA: The Gov-
ernment it, taking a veiy lenient view 
in the implementation of the FERA 
with regard to foreign companies for 
the manufacture of non-priority 
items-----

MR. SPEAKER; Don't go to the 
operation of th* FERA but confine 
yourself to ihe results of the discus-
sions at the Conference The Minis-
ter has explainer the operation of the 
existing Regulation Act, so confine 
yourself to the Conference that took 
place and any matter that might have 
been discussed there.

SHRI K. S. CHAVDA: I am refer-
ring to non-priority items like choco-
lates etc.

MB, SPEAKER: That woulg be 
outside the scope of the question* 
Let us go over to the next question. 
Shri Arjun Sethi.

Oml Answer* a *

Advancing of Loan to 8.C. and S.T. 
under 20-Point Economic Programme

•613. SHRI ARJUN SETHI: Will tbe 
Minister of FINANCE be pleased to
state'

(a) whether there is any proposal 
under the consideration of Government 
for setting up a separate special ad-
ministrative machinery for the purpose 
of advancing loans to Scheduledl 
Castes and Scheduled Tribes under the 
20-pomt economic programme;

(b) whether the Parliamentary 
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes has 
recommended to Government in this 
regard, and

(e) if so, how far these recommen-
dations are bfing implemented by 
Government?

THE MINISTER OF STATE IN 
CHARGE OF THE DEPARTMENT OF 
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE) (a> 
While it is the accepted policy ot Gov-
ernment aiul the banking system to 
make bank credit available to the 
weaker sections of the community. In-
cluding Scheduled Castes and Schedul-
ed Tribes m an increasing measure, 
there is no proposal under considera-
tion of Government tor setting up a 
special administrative machinery for 
the purpose of advancing loans to 
Scheduled Castes and Scheduled Tribes 
under 20-Point Economic Programme.

(b> Yes, Sir.

(c) S:nce the existing State agencies 
are capaole of meeting the require* 
ments of Scheduled Castes end Sche-
duled Tribes, the setting up of spec***
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^dbcaloMrttatlve machinery by na- 
tioaalisad bank* is hot considered 
necessary.

SHRI ARJUN SETHI: There is no 
■denying the fact that under the pre- 
4*nt arrangement, the State Govern-
ment as well as the banKwg system is, 
up to some extent, competent to ad- 
vance loans to the Scheduled Castes 
and Scheduled Tribes people but, with 
the changed times and especially after 
the pronouncement of the 20-point pro-
gramme, the Hon Minister will no 
doubt agree with me that the present 
procedure for advancing loans to the 
weaker sections of the society is very 
inadequate. Moreover, these people 
are illiterate as they come from rural 
areas and villages, who do not know 
the actual procedure or practice for 
getting the loans In this context, I 
would like to know from the hon 
Minister what steps have been taken 
by the Government to see that people 
are well educated on procedure and 
other conditions to enable them to get 
the loans f-om the bank

SHRI PKANAB KUMAR MUKHER 
JEE 1 do agree with the hon Member 
that the banks should act more vigor 
ously, particularly to help the weaker 
sections, of the community, and in m> 
answer to the prov ous question, 1 
have already indicated some of the 
measures For examp e m each bank 
we are having some unit to help those 
people how to till in the form and make 
them understand the conditions and 
other tilings. But to the question 
whether it is necessary to have a sepa-
rate agency to take care of the pro 
blem of the Scheduled Castes and 
Scheduled Tribes. m> answer is ‘no*, 
because the problem is so big that we 
cannot take care of the problem even 
by putting all our strength together. 1 
would particularly mention one thing 
which the hon. Member would appre-
ciate. In most of the States Financing 
Development Fund has been created 
under the patronage of the State Gov-
ernments to take care of the problems 
of the Scheduled Castes and Scheduled 

Tribes alone, and we are suggesting to

those State Governments whicjb have 
not set up these agencies, to establish 
them.

Another important point which the 
hon. Member would, perhaps, like to 
know is there is a system of differen-
tial rates operating m 205 districts of 
the whole country where assistance is 
given at the rate of four per cent 
interest, and the total quantum of 
assistance given is Rs 20 6 crores to 
4,65,000 borrowers, and most of these 
borrowers belong to the Scheduled 
Castes and Scheduled Tribes

SHRI ARJUN SETHI You will 
agree with me that, m spite of all 
these efforts, which are no doubt very 
favourable to the peoole belonging to 
the weaker sections of the society, 
there are still some gaps wh ch need 
to be plugged, so that the people get 
the benefit from the banks and other 
financial institutions Considering all 
these, the Parliamentary Committee 
on the welfare of Scheduled Castes and 
Scheduled Tribes recommended setting 
up of a special machinery to look into 
all these asoecti In this context, I 
would like to know what exactly are 
the special difficult es confronting the 
Government m creating th’s special 
machinery for the weaker sections of 
tbe society.

SHRI PRANAB KUMAR MUKHER- 
JEE I have never said that there is 
no need There is need, it is neces-
sary The whole question is whether 
we have the capability to do it. The 
question is not one of creating an 
agency the question is one of dearth 
of funds When we do not have the 
funds, merely creating a separate 
agency will not serve the purpose. 
Therefore, we are trying to put all the 
agencies together to take care of the 
problem of the rural areas, which I 
have already explained

SHRI D BASUMATARI* The reply 
of the hon. Minister to the main ques-
tion is very disappointing. Whatever 
tbe case may be, whatever the inten-
tions may be, he should not say that
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this Government baa no responsibility 
for tbe development ol Scheduled 
Castes and Scheduled Tribes. When 
the Prime Minister has taken very 
seriously development ol Scheduled 
Castes and Tribes in the 20-point pro-
gramme, he should not express like 
this that they have no scheme or 
machinery. It is really very disap-
pointing. Another point is that rural 
banks are established in the tribal 
areas in the name of 'welfare of tribes', 
and if no concession is given for 
Scheduled Castes and Scheduled Tribes 
what is the use? At the same time, they 
are not at all vocal. Then who will 
help them, if the Central Government 
give such a reply? I want to know 
from him whether the Central Govern-
ment has any responsibility or not to 
develop the Scheduled Castes and 
Scheduled Tribes.

SHRI PRANAB KUMAR MUKHER- 
JEE: I most respectfully submit for 
t^e information of the hon. Member 
that we have the responsibility for the 
development of the Scheduled Castes 
and Scheduled Tribes, and the recom-
mendations of the Committee headed 
by the hon. Member were considered 
seriously. The question is whether a 
separate institution, a separate ad-
ministrative machinery in the nation* 
alised banks, would alone be enough 
to take care of the problem, and my 
reply to that is that it is not enough. 
We have to put all the existing 
agencies together for their benefit The 
development of the Scheduled Castes 
and Scheduled Tribes is uppermost 
in the mind of the Government

SHRI N E. HORO: One of the con-
straints why persons belonging to 
scheduled caste* and scheduled tribes 
are not able to get loan is that the 
commercial banks do not loan out to 
persons living beyond five miles of tbe 
bank. I would like to know. Whether 
tbe hon. Minister is prepared to re-
move this constraint and ask the 
banks to give loan even beyond five 
miles.

SHRI PRANAB KUMAR MU- 
KHERJfa.; It is ten kilometers,

but that fa not * bard »nd fttft 
This point was *1*6 earlier discussed 
on the floor of the Bouse and we have 
issued a directive to the banks that 
they can go even beyond ihis terri-
torial limit, but they should be able to 
manage. They have to see that the 
area in which they are operating is 
within the operational efficiency of the 
Brandt Manager or the Bank. It is no> 
use extending the area without work-
ing efficiently.

Expert of Garments by S.T.C,

*615. SHRI R. N. BARMAN: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether State Trading Corpo-
ration proposes to set up captive plants 
to manufacture garments for export; 
and

(b) if so, the main features of the 
scheme with reference to the >rder» 
generated abroad and how will it 
affect the private trade?

THE MINISTER OF COMMERCE 
(PROF. D, P. CHATTOPADHYAYAJu;
(a) No, Sir.

( b )  Does not arise.

SHRI R. N. BARMAN: May I know, 
whether it is a fact that because of 
the duty relief that this trade enjoys, 
many monopoly houses and even 
multi-national companies have enter-
ed in this trade of export of garments 
and as a result the small entrepreneurs 
are bemg pushed out of business? If 
so, what steps are being taken to en-
sure that at least in this sphere, the 
monopoly houses are not allowed to> 
enter?

PROF. D. P. CHATTOPADHYAYA; 
These large industrial houses are al-
lowed in this trade only if they take 
the obligation of exporting 100 per 
cent of their manufacture because in 
export of garments, it is not only fhe 
production which is important, bat tb» 
marketing is even more important 
Only this sort of large business bouses 
have the market tie-up with the foreign
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T&ttelore, they have bees 
but’ In «  very limited and 

restricted manner in cum or two ease* 
not mow than that and It hag been 
taken cat* of that the interest of the 
«m&U units is not affected.

SHRI R. M. BARMAN; May I know, 
wiwther it is a fact that fabrication 
o f ready made garments is employ* 
nymt-orlented and if so, what facili-
ties Uke bank loan, accommodation at 
cheaper rate non-harassment by DDA 
of fabricators etc. are being given so 
that more unemployed youth are at* 
tracted towards this business and stand 
on their own feet?

PROP. D. P. CHATTOPADHYAYA: 
There are different schemes of the 
banks lor unemployed youth. They are 
eligible for this scheme also There 
was some problem regarding the sup-
ply of handloom material, the crape 
and checks, from South. This has been 
supplied. And there was a complaint 
regarding non-availability of power 
supply to some of the units. That has 
also been taken care of in consultation 
with the Delhi Administration.

DR. RANEN SEN: The Minister has 
saii that only such big business houses 
are allowed to export, which are ex-
port-oriented and which have links 
with foreign countries May 1 know, 
whether it is a fact that so long small 
business houses or small business 
companies were engaged m the pro-
duction of garments and their export? 
But now monopoly houses like Mafat- 
lal have entered in this business and 
they are not exporting any of their 
garments to other countries, but to the 
same countries—socialist countries— 
where the small business houses were 
exporting? If so, why have the Gov-
ernment allowed these monopoly 
houses to enter in this business, which 
would eliminate the small business-
men?

PROr. D. P. CHATTOPADHYAYA:
As X have gaid, in the export it 
is not necessarily tbe size which la 
the main consideration. It is an im» 
port ant consideration. But the market

tie-up, as Z have said, and acquaint-
ance with the uptodate fashions and 
market surveys are more important 
and this is not possible for the smaller 
units even if in terms at notional 
freedom we permit them to avail of it  
So, they are there. But it will be
wrong to think that in the last 4-5
years it is only the big business 
houses that are doing most of this 
business. In fact 3000—4000 small 
units have come up in the last 2-3
years and, as a result of that, garment
exports have shot up from Rs. 11 
crores in 1971 to Rs. 145 crores cur-
rently and next year it is going to be 
Rs. 225 crores It is not because of 
the large business houses but because 
of the smaller unit mainly.

SHRI H N. MUKHERJEE Will the 
Minister please explain how it can be 
that a concern like the Union Carbide, 
of all the things, is given permission 
to send out Indian garments as ex-
ports'* Do I take it, m view of what 
the Minister has said that our State 
Trading Corporation has not yet de-
veloped either the expertise or the 
resources to make sure of our export 
markets and to utilise the work which 
has been done by our small-scale work 
ers, that that the Union Carbide aw* 
all the rest of that kind of crowd ar> 
allowed?

PROF D P CHATTOPADHYAYA. 
As I have alreadv said, for acquaint-
ance with fashions and demands of the 
foreign buvers, foreign tie up in res-
pect of marketing is absolutely neces-
sary and the Union Carbide and such 
other big companies can make the 
initial investment It is an integrated 
production programme which smaller 
units cannot do. Moreover, there is 
a 100 per cent export obligation. So 
they are not disrupting our home 
market. As I have already said, not 
the STC, but the Handicrafts and 
Handlooms Exports Corporation, a 
public sector corporation, is doing this 
garment export business and they are 
not. as if, debarred, They are doing it

MR. SPEAKER: Mr. Vekaria—not 
here.
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SHR~ SHASHI BHUSHAN:
about my question?

wn.:
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MR. SPEAKER: It has been trans-
ferred to 12-5-1976. The hen. IVIem-
bel's, I think, are informed. Have you
not been informed? I think you have
1I0t looked into your papers.

SHRI M. C. DAGA: About 400 of
my questions have been rejected

MR. SPEAKER: The question is not
disallowed, it has been transferred to
12-5-1976 .... (Interruptions l. Order,
please. Let '.\1,. Raj(:e") Singh put h.s
question.

Coffee Export

*618. SHRI RAJDEO SI':ITGH: wn:
the Minister of CO:\Ii\IERCE be pleas.
eci to state:

(a) whether the value of coffee ex-
port during the last decade had regis-
tered an eight-fold increase from
Rs, 71.6 million in 1960-61 to
Rs, 585.3 million during 1974-75; and

(b) whether this increase in value
of coffee export during the last decade
and in the years following will be
proportionately maintained irrespec-
tive of the adverse medical opinion
recently expressed about the :il'inKi~lg
of coffee?

THE DEPUTY MINISTER IN THE
MINiSTRY OF COM;VIERCE (SHRI
VISHWANATH PRATAP SI':ITGH): (a)
Ye,:, Sir.

(!J) During the last few years, there
have been press reports of conflicting
medical opinion on the effect of coftee-
drinking on human health but these
may not have much impact on exports.

SHRI RAJDEO SINGH: Some medi-
cal opinion have reported about the
narmtul effects of coffee I want to
know the name of the country to
which those medicoes belong. r also
would like to know whether these

opinions have been inspired by some
agencies marketing other light bever- "r:__

!ages.

SHRI VISHWANATH PRATAP
SINGH: There were some press reports
in the Hindustan Times one Dr.
Walter Reed saying that coffee would
be harmful. But the re are also favour-
able reports·-one Dr. Charles Henne
kens saying that coffee has no such
harmful errect. I can assure the hon.
Mem bel' that we are interested in our
coffee exports and cofl'ee is such a
fascinating drink that people will sip
it in spite of the fear to their life
even if it be there, thoug':J it is not
correct.

MR. SPEAKER: The Question-Hour
is over now.

SHORT NOTICE QUESTION No. 3

Steps to check ,fire incidents in sub-
urban trains in Bombay Area

S.N.Q. 3. SHRI DHAMANKAR:
Will the Minister of RAIL WAYS be
pleased to state:

(a) whether the Ra'l\vay Adminis-
tration is taking drastic measures to
check frequent fire Incidents iri sub-
urban trains on both Central Railway
and Western Railway in Bombay area;
and

(b) if so. the measures being taken?

THE l\lI:\,ISTF.R OF
THE MINISTRY OF
(SHR'I MOHD. SHAFI
(a) A statement is laid
of the Sabha.

STA'i'E TN
RAILWAYS
QUHESHI):
on the table

32
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STATEMENT

In view of the recent fire accidents,
special immediate measures have been
adopted to prevent fire incidents find
to minimise the damage. Some of the
steps taken are as under:

(i) Strengthening the insulation
arrangements on the roof of
the motor coaches.

~,
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~ii) Replacing the inflammable ma-
terials wherever used inside
the coaches by non-inflamm.
able material to (he maximum
possible extent.

(iii) All the maintenance checks
have been intensified to ensure
no slip-up in checks in regard
to safety devics.r (vi) Providing additional steel bars
on the w-indows of motor coach
driving cabs to prevent un-
authorised entry into the motor
coach and consequent tam.
pering of the electrical equip-
ment by miscreants.

(v) Thermal sensing devices are be-
ing provided to prevent over-
heating' in resistance compart-
ments.

(vi) Checking material and luggage
carried IJY suburban passengers
with a view to preventing in-
flammable material being car-
ried by the passengers in local
[rains. In addition, publictty
is given through notices etc., at
bcoking windows, platforms
and through posters.

(v ii) Regular public annoll~1('ell'ents
are beir.g made in English.
Hindi and Regional languages
on platforms.

In addition. feasibility of automatic
fire exl ingu isher is being studied hy Re-
search Designs and Standards Ofnee

SHRI DHAMANKAR': I have gr.ne
through the statement. The steps pro.
posed by the Railways to meet these
Fire incidents may be adequate nor-
mally. Bu; it has been reported in
Bombay that these fires are caused
clue to s8bolage ancl in that context
I feel that these steps may 110: be
adequate. Last week I toured my Dis-
t r ir't of Thana. I was shocked to learn
at Palghar, Bassein. Thana Kalyan.
workers of sanf.!arsh samities had or-
gunised secret meetings and issued ins.
tr uction to take to sabotage and via-

r ~-..

r•.. 544LS-2
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lence to paralyse and pressur ise the
Government. In that context I would
iike to know whether the Railway
Ministry in consultation with the Home
Ministry enquired 011 ;hese lines of
sabotage and took necessary s.eps to
curl) these recurring incidents of fire
in the suburban Trains of Bombay?

SHRI MOHD. S.-iAF I QURESHI:i
VvfiEnCV2C such incidents occur, tho
normal procedure to be followed is that
(he matter is referred to the Addi-
tional Commissioner, Railway Safety
who enquires into the whole matter.
The findings of the Cornmissionar
(Safety) are that these tires were due
to certain negligence on ~he part of
the passengers and not due to mecha-
nical defects. The hon mem ocr has
asked whether there is any suspicion
that these may be acts of sabotage be-
cause of which incidents of lires are
taking place. I may mention that al

such there is no such evidence, but it
cannot be ruled out completely, be.
cause the whole matter will have to
be looked into. Afler the unal findings
are given by the Commissioner of Ra:L
ways (Safety) if it is found that these
matters possibly are being cause.j by
certain extraneous forces, naturally,
further investigation in the matter will
take place.

SHR'I DHAMANKAR: After the
ghas.ly and disastrous :1re near
Matungn Stalion about 40 persons have
been kileed : Nearly every week there
is an incident. Even last week there
was an incident between Mahim and
:'.Iatunga stations (,i' (he Western Rail-
ways. The Railways have now taken
steps to make <1'1 announcement en
the Railway stati.. .s which wii! assure
the travelling pa scngers t ha ; then! is
no danger. B~,t now what has hap.
pened is that im.nediately On see ing
sparks from lhe pantograph or short
circuits. passengers get pan.cky arid
confused and :hey :ump out of the l'UI1-

ning trains and gel killed under runn-
ing train n..., lhe paral1f'; t racks. I
woul-t like to know whether the Rail-
WLl.V 'Nil! put up posters in all the corn;
partments wha; to do and what not



to do t?., ‘dos and donts’ m case ol 
lire m the trains.

SHRI MOHD. SHAFI QURESHI: 
Before coming to the Parliament, 1 was 
myself yesteiday in Bombay, 1 ins-
pected tbe burnt coaches and also de-
monstration of the pentograohs being 
lowered and being raised. It is found 
that because of electric equipment 
certain sparkb will lake place at cer-
tain places. But that is not going to 
cause any danger. A regular campaign 
was started telling the passengers not 
to get panicky. It is true that because 
of the spate of incidents one after (he 
•tker the confidence of the commuters 
has been shaken. Deaths h<*ve taken 
place because the passengers jumped 
out of the running trains. A regular 
campaign has been started through the 
radio, press, posters and public an-
nouncement at the Railway Stations to 
inform the public that they should not 
get scared and should not jump out be-
cause U is going to harm ihem rnd 
other persons Besides this there is a 
long term programme of providing 
longer insulated roof of fibre glass I*1- 
low the pentograph and also to provide 
similar mrtcrial in the ceiling Hund-
red per cent thorough check is being 
earned out on the working system nf 
EMU coaches I am sure, with these  
short and long term measures, the4* *n- 
cidents of fire will now decrease

SHRI VASANT SATHE The most 
important th.ng ts to restore the conH 
tfenu* of the commuters There are 
certain leaders we know of the e ’ S>- 
whtle federation who behoved in >abo- 
ta#e They were c mnected vuth what 
happened tn Samnstipur. They were 
connected recently with what happen-
ed :egarling dynam.te case in Baroda 
Putting two and two together, we can 
come to our own conclusion. Some of 
these are still underground. I do not 
know why the Home Ministry not 
able to apprehend these persons. They 
are beh nd the whole campaign, not 
only creating sabotage but creating 
panic. Thereby thev defeat the mea-
sures you are taking. How are you 
going to comhat that, by creating con 
fidence among the people. As we all
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know, there is great rush in these 
local trains. What are the methods of 
checJt you have to gee that no infla-
mmable material is carried? Aie you 
going to have any concrete check im-
mediately on a big scale to be taken 
so that the confidence of the travelling 
public would be restored? Are such 
steps being taken along with the help 
by the police, 1 want to know.

SHRI MOHD. SHAFI QURESHI. He 
is quite right tn saying that the confl- 
dence has to be restored in the com. 
muters. That is what is being done 
today. We know that there are cer-
tain people who d slocate the whole 
system We are \ery vigilant. I can 
assure the Ho u m* that even people m 
comp.i'tments are now cooperating 
with the Admimstrat on Of course, 
as you will admit, it is not possible to 
have 100 per cent check. With this 
cooperation of the passengers we were 
able to locate many ease** and infl.im- 
mal le materials were detected and 
taken out of the trams. Therefore 
we are ver> strict in these matters 
So, we are takin; care of this aspect 
of creditjnw; confident e sn the m’nds of 
the people

P̂’fsrjr JTT'wsi nfftf :
Wft Tft W*srf *T*5R
f a  ir sfrr xr̂ rnT r  ah*r ir
■jt't f w  fan? *r f r f t  nrrvfi

%ftr 4 %rivTO jfr «tt w?
q w  w t , sft tfti  t  zrvr  

v* nv «r m  fv  
m  trte ifwnr %
f ¥  «rrm R t * t n*rr nft
$*rr r qft frw
m  *  jfFTTT ’frjpiT fw v n
% f.falR'J % j rtt v rf
frtfriT fnftS tTT»T VT I  f* *  *>
f%OTT "w  f  *ra#*r * w r

wrwm w t trt ’
xm  % w  *rr w t  fa*T, **tt 
'Frfhr«ir WT7 nft tttvm 1
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According to the provisional findings 
the Are was due to  tbe ignition ol in-
flammable material which was being 
-Carried below tbe seat level In tbe 
rigbt4tfind aide rear and comer ol tbe 
«ompatftaoent He has attributed this 
accident, to negligence of persona otber 
Ilian ri ilway staff.

*|WK Sttf : W  *Ffr
«r<TT fafarr? *sr

7$ $ ** ** «rr*r wt snft 
% H it  % | w*fr 1

w t % 35TT f t n  ft i tfr arwf 
% *rr<r «nft «ft t n s r  % *pt 

«TC <ufw rrw *>
% tfr ip w rrft tft, ipf wt srtf*** t  
*BT*nnfr|  3*c ir f w  ft

. v*ft*rr§ -ft % 
5 w  fftqi «rr ”3t4V t  v h

‘fTTHT TTff-TT £ f*
w**f f a t a ?  % wtr tip rtw r*
*fr s W ? * ?
r̂«fr * r w  ¥t ifhr ft ?tt irre 

v ita r*  «Pt *rr m  «r*ts Ttfsr«fr m 
^ T T f R  *  Wffa f%  *fm v r  h +i t

*x< w *  *n*rfaez *rTe? %i «N 
i n f a f w  ‘r f f  ? *  vr fafT*f 1 jt
*t*T * jr  •* t  » T w r m ^  

*r ift irf^ v W f h r  t t  ?rr*r w m  
ft w V i f  * ?* £ *  # r i  ^
amr arr-r «rr tt ft * i m *fr **  *rt 
%TK*Ff * m t  *3  vfrr wrvrf*[*z <rrzf 
f k m i  m  $ rc »rc  irt «ttt jtptt 

fa T fa*  *r v t t  tfr wm rm  ft 1

*jti* i4  m ft n
*jfrq**r ft— srrsT *farr f * m * r  
^fbrnr u tr * m
* f v n  fsR  vr fyy fr nw
T*tt 1 1 m i  v t t f f a i  <fir *jk<&  % 

f  * ir̂ r ?rv'*Tr i n t
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f v  wr f*rr<y smr* f t r l ^ c  
* r  ^  | ^nfn?

f w  *r$, ^  *r f^wr ant
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SHRI ANNASAHEB GOTKHINDE: 
Sir, lhe statement reters to a fact that 
.ill the maintenance checks hove been 
intensifi«*d to ensure no ‘-lip-up in 
(.hick* m regard to safety uevices The 
Minister also leftrred tu the mspecticm 
of the coaches*

1 want to know from the Minister 
uhat it the frequency of the inspection 
of coaches

SHRI MOHD SHAH QURESHI: 
The coach goes ever} four da>s to tbe 
workshop lor a normal the k-up There 
is also a regular checkup of brakes and 
other things after ilfteen days the pe-
riodic overhaul takes about e ghteen 
months So normally alter every four 
days the whole coach k  e\afmned in 
the workshop

SHRI B V NAIK Sir, may I know 
from the hon Minister why this baa 
been localised m lespect of Bombay, 
particularly, in the constituency of my 
friend Shri Dhamankar and why in the 
rest of the suburban electnc tram sys-
tem—whether m Calcutta or other pia. 
ces—such accidents are not occurring. 
Does it lead credence: to the theory pat 
fourth by the hon Members. Shxi 
$aibt and Shri Shashi Bhushan thai
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these stbotage* are localised under the 
inspira'tf on of and guidance from these 
areas?

SHRI MOHD. SHAFI QURESHI:
I have already stated that the sabotage 
cannot be ruled out because, some, 
times, «>» find that it can be confirmed 
only after a thorough enquiry into the 
accident

As I have already stated, a prelimi-
nary enquiry has been made by the Ad-
ditional Commissioner for Railway 
Safety and his findings have come. I 
have already stated what the findings 
are. It is only after the final report 
is given by the Additional Commission-
er for Railway Safety that this aspect 
will be looked into. We are aware o! 
these things.

WRITTEN ANSWERS TO QUES-
TIONS

Non-Plan Expenditure of Central 
Government

#607. SHRI SHANKERRAO SA-
VANT : Will the Minister of FINANCE 
be pleased to state:

(a) which expenditure comes under 
the category of ‘non-plan’ expendi-
ture;

(b> what was the ‘non-plan’ expen-
diture of the Central Government dur-
ing tile last three years; and

(c) the ratio of such expenditure to 
plan expenditure?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE SHRIMATl 
SUSHILA ROHTAGI): (a) A state-
ment is laid On the Table of tho House,

(b) The non-Plan expenditure of the 
Central Government during the last 
three years wag as follows:

(Rs. Crows)

1973-74 59*7*
1974-75 (RB) . 6964
*975-76 (RE) . 856*

(c) The ratio of Plan expenditure to*
the non-Plan expenditure is as follows:

Plar No''-Plan
Eseperdi- expcrdi-

ture rure

1973-74 29 71

1974*75 31 69

1975*76 32 68

St a t e me n t

Expenditure not covered by the fol-
lowing four categories of development 
schemes would be considered as non- 
P!am expenditure during the Fifth Plan 
in accordance with guidelines given ky 
the Planning Commission.

(a) New Development Schemes oa 
capital account;

(b) New Development schemes or* 
revenue account (some of the3e may in 
fact be of a capital nature).

(c) Development schemes which are 
part of the Fourth Plan but, not being 
complsted by 1973-74, a portion of the 
expenditure will be carried mto the 
Fifth Plan, that is, only that portion of 
the expenditure which ia expected to bo- 
incurred from 1974-75 is counted tor 
the Fifth Plan;

(d) Development schemes which re* 
present addition* to or extensions of 
development institutions or establish-
ments wfaich already exist and are part 
of the normal maintenance responsibi-
lities of the Government or which be-
ing completed during the period of the 
Fourth Plan, should be deemed to be-
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come part of the future normal main- 
tenanq* responsibilities of toe Govern- 
vamt  In other words, in each such 
case, expenditure on iheir maintenance 
ia committed expenditure not to be re-
garded aa part of the Fifth Plan. Only 
expenditure on additions or extensions 
o t  the programmes or establishments in 
such cases will reckon for the Fifth 
Plan.

Sndlanisatten of Foneign Companies

•610. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of FINANCE
be pleased to state ;

(a) whether Government have deci-
ded to reconsider the issue of dilution 
o f equity holdings in the case of those 
foreign controlled companies who will 
export a certain portion of their pro-
duction; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP FINANCE (SHRIMATl 
SUSHILA ROHATGI): (a) and (b).
Yes, Sir. Government have reconsi-
dered the issue of dilution of equity 
holding of foreign companies which 
will contribute to exports Parts (b), 
<c) and (d) of the annexure la the state-
ment on “Clarification and Amplifica-
tion of Guidelines issued for adminis-
tering Section 29 of the Foreign Ex-
change Regulation Act, 1973" (laid on 
the Table of the Lok Sabha on the 15th 
April, 1976) explain the position in this 
regard.

Civil Aviation Clubs

*614. SHRI AMBISH; Will the Mi-
nister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) the names of places in the coun-
try where civil aviation clubs art 
working at present; and

(b) the number of pilots trained by 
each of the above chibs during the 
last one year?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH): (a) and (b). Two
statements giving the required informa-
tion are placed on the Table of the 
Sabha.

Statem ent I 

Names of Flying Clubs

1. Andhra Pradesh Flying Club, Be- 
gumpet Airport, Hyderabad.

2. Assam Flying Club Ltd., Gauhati.

3. Bihar Flying Club Ltd., Patna.
4. Bombay Flying Club, Juhu Aero-

drome, Bombay.
5. Delhi Flying CJub Ltd., Safdar- 

jung Airport, New Delhi.
6 Govt Fly mg Training School, Jak- 

kur Aerodrome, Bangalore.
7. Gujarat Flying Club, Civil Aero-

drome. Baroda.
8 The Kerala Flying Club Ltd, Civil 

Aerodrome, Trivendrum.
9 Coop. Hind Flying Club Ltd. 

Lucknow.

10. Madhya Pradesh Flying Club 
Civil Aerodrome, Indore

11. Nagpur Flying Club Ltd., Sons 
gaon Aerodrome, Nagpur.

12. Madras Flying Club Ltd , Madras

13. Northern India Flying Club. Jul 
kinder,

14. Government Aviation Trainix 
Institute, Bhubaneswar.

13. Rajasthan State Hying school, 
Jaipur,

16. Coimbatore Flying Club Ltd., 
Civil Aerodrome, Coimbatore.

17. Patiala Aviation dub, Patiala.
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18. Amritsar Aviation Club, Amrit-
sar.

19. Banasthali Vidyapith Gliding & 
Flying Club, Banasthali Vidyapith 
(Rajasthan).

20. Govt. Flying Training Institute, 
Behala, Calcutta.

21. Hissar Aviation Club, Hissar.

22. Kama! Aviation Club, Karoalt
23. Jamshedpur Coop. Flying Cluh 

Ltd.. Sonari Aerodrome, Jamshedpur 
(Bihar).

24. Eastern Madhya Pradesh Flying 
and Gliding Club Raipur.

25. Ludhiana Aviation Club, Saneh- 
wal Aerodrome, Ludhiana.

Statement n
Totof runlet cj filets. vhc hate been issued Pilot licences by tkf Ffynrg Clubs dtrrvg I975*7<>.

S. No. Name of the Club P.P.L. C.P.L.

x Patiala Aviation Chib « . . .
2 Lodhiara Aviation Qub . ,

3 Bihar Flying Club • , ,
4 Gujarat Flying Club . . . .

5 Madras Flying Club . . . .
6 Co-operative HirdFlyirg C lub,Luckrow
7 Delhi Flying C l u b .................................
8 Kamal Aviation Club « . . .
9 Govt. Aviation Trairirglr sMiutc Bhubarcswcr

10 Ardhra Pradesh Flyirg Club .
11 Coimbatore Flying Club . . . .

12 Northern I? dia Flyi* g Club
13 Nagpur Flying Club . . . .
14 Bombay Flyirg Club . ,
15 Co-operative Htr d Flyii g Club, Varai rsi
16 Jamshedpur Coop. Flyirg Club
17 Govt. Flying Trainirg Institute, Behala
18 Govt- Flying Trait ir g School, Bar galore
19 Madhya Pradesh Flyirg Club, Irdore
20 Kerala Flyirg Club, Trivardrum , 

ai Assam Flying Club, Gauhati
22 Amritsar Aviation Club . . . .
23 Hiisar Aviation Chib « . . .

Total

6

2

3

r<i

12

*

4 

3

3

4

6

2

8

il

4
8

7

3
3

3
l

J
UB
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Export o f Grwm&utt M g

• «* . 8HZU VSKARIA: Will the 
Minister ot COMMERCE be pleased to 
•tate:

(a) whether groundnut weds are 
being exported;

(b) if  so, the quantity o f groundnut 
•eedg exported during the years 1973* 
7 f  1974-75 and 1975-78; and

(c) the names of the countries to 
whom exported and at what rate per 
metric ton?

THE DEPUTY MINISTER IN THE 
MINISTRY Or COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir, the HPS (Hand Picked 
Selected) variety mainly use for dir* 
ect consumption as ediible peanuts.

(b) and (c). HPS groundnuts were 
exported mainly to USSR, Czechoslova-
kia, Yugoslavia, Bulgaria, German De-
mocratic Republic, Japan and United 
Kingdom. The statist fcs are given be-
low :—

Qui tity in to ne 
'  V. hie ir 1 kh Rs.

Y t ar Q y .
K e g e ls

VJtlue
Un-t 
v. luc Qfy.

Shells 
v. lue

U  it 
vshie

1971-74 . 73.540 2»93& 3’«95 9.»4« 3*5 3*444

T974-7* • 47*296 2,218 416S9 8.42R 3^ 4.0x0

*i975-7ftl A p 'il—Dec. 40,050 1,817 4>536 I **719 6* 3.839
7 0 .

♦Ttetota^xporism 1975-76 arc estimated to reach 1,00 000 tonres 

Arrest of Smuggler* On Gujarat Coast 

•M9. SHRI ARVIND M PATEL:
SHRI RAGHUNANDAN LAL

BHATIA:

Will the Minister 
be pleased to state

of FINANCE

(a) the number of mechanised boats 
and launches operating to apprehend 
smugglers on Gujarat coast line;

(b) the number of cases detected by 
them during the year 1975; and

(c) the number of persons arrested 
and value of articles recovered’

THE MINISTER OF STATE IN 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE).
(a) In addition to several confiscated 
boats pressed into service, 6 Norwegian

boats are in regular operation to 
apprehend smugglers on the coast line 
of Gujarat.

(b) In the year 1975 there were 1§ 
eases in which mechanised vessels 
were intercepted with contraband 
goods.

(c) In the above 19 rases the total 
number of persons arrested is 127 and 
total value of goods seized is Rupees 
1,76,91.346/-

Seisure of Casta from the hovse ot  aa 
Official of the Income Tax Department

*620 SHRI SAROJ MUKHERJEE: 
Will the Minister of FINANCE be 
pleased io state:

(a) what further steps have been 
taken in case No. 1 of item No. 4 of 
the quarterly summary report ot the
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C.B.I. for the period ending June, 1975 
In which case the house of Assistant 
Commissioner of Income Tax, Bombay 
was searched and Rs. 1,14,690 in cash 
was recovered from a locker of a 
bank; and

<b) the causes of delay in the in* 
vestigation of this case and in instituU 
ing a prosecution?

THE MINISTER OF STATE IN 
CHARGE OP DEPARTMENT OP RE-
VENUE AND BANKING iSHRl PRA-
NAB KUMAR MUKHERJEE): (a) The 
C.B.I. is still conducting investigation 
of the case; and

(b) As the case, inter alia, involves 
allegation of possession of assets which 
are disproportionate to the known 
sources of income of the officer, the in-
vestigation entails protracted enquires.

Amowit payable by lute Mills to
J.CJ.

*621. DR. RANEN SEN:
SHRI INDRAJIT GUPTA;

WUl the Minister of COMMERCE be 
pleased to state:

(a) whether J.stc Corporation of 
India has to realise more than rupees 
seven crores from the 64 Jute mills: 
and

(b) if so, what steps Government 
bave taken to realise this amount?

THE MINISTER OF COMMERCE 
(PROF- D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) Action taken against the Mills in-
clude exclusion from back-to-back 
agreement for 1975-76, institution of 
arbitration proceedings, regulation of 
further supplies on the basis of realise 
tions, forcing the Mills to come to 
phased repayment programme and pre-
ssurising recalcitrant Mills through 
their Bankers.

Bank Loan fadHtiea t* Weaker Sec-
tions et Sooiety ** Besetttemeat Mtes

*622. SHRI M. KATHAMUTHU; 
WUl the Minister of FINANCE be 
pleased to state;

(a) whether Government are pro-
viding bank loan facilities to weaker 
sections of society for construction of 
houses at the resettlement sites;

(b) if so, salient features thereof; 
and

(c) the total amount disbursed by 
banks so far for this purpose?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c). Public sector banks* parti-
cipation in the national huusing pro-
grammes lakes the form of subscription 
to the bonds and debentures of State 
Housing Board which undertake hous-
ing projects for low income groups. 
Besides, some of the pubJk* sertor 
banks have started advancing indivi-
dual loans to the landless labour and 
other weaker sections of the commu-
nity, who are being allotted house 
sitas by State Governments under 20- 
Point Economic Programme.

2. Latest available data indicate that 
as at the end March 1974, public sec-
tor banks have invested Rs. 30.15 
crores in tbe bonds and debentures of 
State Housing Boards. As regards in-
dividual loans to weaker sections of 
the society for construction ot bouses 
at resettlement sites, the present system 
of data reporting does not provide for 
collection of data relating to banks’ 
advances to such specified categories
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AeensnUtUm of C»g® at Btibi 
Airport

*688. SHRI B. S. BHAURA: Will
the lfilutfer of TOURISM AND CIVIL 
AVIATION be pisased to state;

(a) whether a large quantity of 
cargo h&s been accumulating at Delhi 
Airport;
• <b) if so, the facts and reasons 
thereof;

(c) whether Air India did not take 
any effective steps to give a boost to 
cargo movement in such a situation; 
and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN IHE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA 
PAL SINGH); (a) to (d) The backlog 
of cargo awaiting airshlpment at Delhi 
is approximately 500 tons. This has 
been created primarily by growth in 
the export of readymade garments of 
ex-Delhi far exceeding earlier estimates 
Steps are being taken with the co-
operation of all airlines including Air 
India, to clear the accumulated cargo 
as well as to meet the increasing 
demand in future.

During the period December 1975 to 
March 1976. Air India uplifted 1566, 
tons ■ex-Delhi, by operating 22 sub-
charters in addition to normal flights.

The question of providing cargo up- 
lift capacity to match growing demand 
is kept constantly under review. 
Mainly as a consequence of this, the 
total uplift from Delhi by all airlines in 
the period December 1975 to March 
1976 was 6800 tons.

Prices « f  CtasnMr Goods

*624. SHRI S C. SAMANTA:
SHRI C. K. CHANPRAPPAN:

"Will the Minister of FINANCE be 
pleased to state:

(a) whether during the last year 
prices of only certain items have coxae

down while prices of foot wear, tooth 
paste, tea and other consumer goods 
are still high; and

(b) if so, the steps Government pro-
pose to take to bring down the prices 
of these items too?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHR3MATI 
SUSHILA ROHATG1): <a) and <l». The 
falling trend in whole-safe prices notice-
able since the last week of September
1974 has continued, by and large, 
throughout the past year. Thus, the 
Index of Wholesale Prices (1961-62*= 
100) at 289.1 for the week ended April 
10, 1976 is 6 per cent lower than tbe 
level obtaining a year earlier. Similar* 
iy, the Consumer Price Index (1W©-** 
100) for February 1976 is 10.8 per cent 
lower than for the corresponding 
month of 1975. A decline uniformly in 
all commodities is, however, not to 
be expected, and, in fact, the prices 
of certain commodities may rise even 
while those c*i others are tending to 
fall. The Government therefore, keeps 
the price situation under constant 
study, and tak;?s remedial men sines 
as and when necessary. For example, 
fiscal and monetary discipline is be-
ing strictly enforced> while the De-
partment of Civil Supplies is keeping 
a close watch on the prices, supply 
and distribution of a number of essen-
tial commodities with a view to en-
suring that artificial scarcity is not 
created and consumer are not exploit, 
ed thereby

m  « ,9fT' sfot v

*625. : «RT
fftr •t pt t  fe*n*w 

qfr F7T ^  far:

(*r) $
#sff Pw w  v  fir*

it #  w i f ;
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Meeting of Indo-Brltish Joint Com-
mittee held in London

*626. SHRI C JANARDHAHAIt:

SHRIMATI PRAVATHI KRI-
SHNA V

Will the Minister of COMMERCE be 
pleased to state

(a) whether a meeting of the Indo- 
British Joint Committee was held in 
London recently, and

(b) if so, the subjects discussed 
therein and the outcome thereof’

THE MINTSTFR OF COMMERCE 
(PROF D P CHATTOPADHYAYA)
(a) di <b) The Indo-Bntish Eto
nomk Committee was set up through an 
Exchange *>f Letters between Com-
merce Mimsfer and Mr Peter Shcre, 
the British Secretary of State for 
Trade during the latter s visit to 
India in January this yeai In terms 
of these !ett?rs the Conmittee has 
appointed two sub-Committees the 
first concerned with issues of bilateral 
economic relations and the second wi*L 
industrial coooeratnn technological 
collaboration and investment

2 In preparation for the first meet-
ing of the Indo-British Economic Com-
mittee at the Ministerial level sche-
duled to be held in June, 1976, meet-
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tog# ot the two sub-Coramlttees were 
betd la London from 5th to 8th April, 
1076.

3. At the meeting of the Sub-Com-
mittee on bilateral trade, the two sides 
agreed that thsre was scope for ex-
pansion of Indian exports to 
Great Britain and Indian imports from 
Britain. To this end, the two sides 
agreed to explore the posslbitiliea of 
long-term supply arrangements for 
certain commodities. I*he U K. side 
also agreed to continue a duty* free 
quota of 300,000 sq. yards for Indian 
silk handlooms for 1976 The BtKish 
tide also agreed to Keep in mind the 
international implications of fixing 
ceilings on the retail price of t**a, 
particularly for suppliers of high grade 
tea like India.

4. In the sub-Committee on invest-
ment and tecmologjcal and industrial 
collaboration areas were identified 
where Indian and Hntish concerns 
could jointly undertaka projei ts in 
third countries It was felt that an 
institutional arrangement to facilitate 
exchange of mfoimation «houlci be 
evolved There wa* also a general 
discussion on investment polices m 
the two countries

5. The recommendations and con-
clusion of the two sub-Committees 
would be considered by the main Com-
mittee at its June meeting with a 
view of drawing up <1 programme for 
the expansion and diversification of 
two way trcde and sterengthenmg bi-
lateral cooperation m industrial and 
technological fields.

Investment of Foreign Capital

♦ear. s h r i  p r o b o d h  c h a n d r a :
SHRI P. GANGA REDDY:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are consi-
dering to allow flow ot foreign capital 
in select areas; and

(b) if so, the areas in which the- 
foreign investment will be confined?

THE DEPUTY MINISTER IN THE- 
MINISTRY OF FINANCE (SHRIMATl 
SUSHILA ROHATGI): (a) and (b).
Government’s policy towards foreign 
investment continues to be highly 
selective and aimsr at Ailing technolo-
gical gaps and expanding exports. 
Government would like foreign invest-
ment to function as a vehicle for the 
import of suet) technology which can-
not be secured on an outright pur-
chase basis or 3 limited duration? 
royalty agreement.

Overhauling of Purchasing system o f
Purchase Organisations in Public 

Sector

2946 PROF MADHU DANDAVATE: 
Will the Minister of FINANCE be 
pleased to state

(a) whether the structure, func-
tions and procedures adopted bv all 
purchase organisations in the public 
sector are proposed to be overhauled 
with a view to overcoming the prob-
lems faced by them as well as by the 
suppliers; and

(b> if so, the salient features of the 
proposal?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM> (a) There 
is presently no specific proposal to 
overhaul the structure, functions and 
procedures adopted by all purchase 
organisations in the Public Sector. 
However, depth studies ire undertaken 
by the two High Level Committees on 
Inventory Control, headed fey the 
Director General, Bureau of Public 
Enterprises, in selected enterprises 
and the recommendations made by 
these Committees regarding any reor-
ganisation and procedural changes are, 
after their acceptance given effect to by 
the public enterprises concerned. In 
addition to this, guidelines/instructions 
on various aspects of itganisations, 
functions and procedures to be adopt-
ed by the purchase organisations o f



the public enterprises are also issued 
fcy the Bureau of Public Enterprises 
.from time to time.

(b) Does not arise, 
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m d te  Paper by Britain on its Foreign 
Aid Policy

2948. SHRI NOORtJL HUDA: Will 
-the Minister ol FINANCE be pleased 
-to state;
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(a) whether Government's attention 
has been drawn to the news item 
wherein the British Government hid 
issued a white paper spelling out its - 
foreign aid philosophy a n d  p ro m  » iIn g  
aid to "poorest”  countres like India ., 
and Bangladesh where per capita in-
come is less than $ 200 per year; and

(b) whether our Government has 
been offered any such aid by the Gov-
ernment of U.K. recently?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (at Yes, 
Sir. With effect from 12th June 1975 
the aid extended by the British to the 
developing countries with a GNP per , 
capita of under $ 200 has been in the 
shape of grants. This change ia the 
British aid policy was also incorporat-
ed in a White Paper published by Ihe ,
British Government on '29th October
1975

(b) Grants amounting to £ 126.60 
million have been extended by Britain 
after the announcement of this policy 
to India. This includes (.' 55 00 mil-
lion as project aid, £ 60 00 millton as 
non-project aid and £ 11.20 rrillion as |
Debt Relief.
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AAmtMkAnav « M n m  MusMitd hr 
lu a tt 43m«J> tW dinM by M il n - 

gardln* Agrionttwai Credit

2850. SHRI GlEIDHAR GOMANGO: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Expert group cons* 
tituted by the Reserve Bank of India 
In its rtport suggested administrative 
measures with regard to agricultural 
credit;

(b) if so, the recommendations ac-
cepted so far by his Ministry to expe-
dite the err lit needs of the farmers; 
and

(c) the stitps taken by his Ministry 
and the instructions issued to the 
commercial banks in this regard?

THE MINISTER OP STATE IN-
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE r  (a) 
to (c) The Expert Group on State 
Enactments having a bearing on com-
mercial Ban'cs' lending to agriculture 
appointed by the Reserve Bank ol 
India, made some recommendations re-
lating to various administrative irea- 
sures, apart from legislative measures, 
to be imple (tented by the State Gov-
ernments These administrative mea-
sures relate to bringing of land re-
cords uptodate. recording of share 
croppers and other inform*?! tenants In 
the revenua records, jssii  ̂ of pass 
books to agilculturtsts, exempted from 

1 payment of stamp duty, registration 
| fee. non-cncumberance certificate 
charges and increase in the number of 
cwitre* for creation of equitable mort-
i c e s  Following repeated requests 
from Government of India and the 

| Reserve Bank of India, most of the 
State 'Governments have taken action 
f” implement the administrative mea- 

| sures in varying degrees to help 
I smoothen the flow of agricultural credit 
fmm commercial banks.

bnpleinentitled of 20-Point Economic 
Programme by sm  to R n r a llW o f  

Madhya Pradesh

2951. SHRI MARTAND SINGH. Will 
the Minister of FINANCE te pleased 
to state:

(a) the steps the State Bank of 
India is taking to implement the 20-  
point economic programme in the ru-
ral areas of Madhya Pradesh; and

(b) the progress of its schemes in 
the State, distnctwise?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE). ia). 
The State Bank ot India have reported 
that their branches m Madhya Fradesh, 
as in other areas have been advised to 
provide financial assistance to people 
setting up and running fair price 
shops, to meet the long term and snort 
term financial requirements of the 
landless labourers who hav* been al-
lotted land by the Government and to 
assist ihose released from bonded labour 
to take up productive activities allied 
to agriculture Bank's branches in 
Madhya Pradesh are also endeavouring 
to increase the flow of credit into rural 
areas m the form of loans against gold 
and silver omamenR loans to Sche-
duled Castes and Scheduled Tribes for 
productive endeavours at concessional 
rates of interest, loans for small em-
ployment ventures under Half-a-million 
Jobs P rogram m e and Rural Industries 
Proioctv and the like for meeting the 
credit requirements of these areas in 
an increasing measure The Bank t’as 
also reported that Minor Irrigation 
Development Schemes have been evolv-
ed for implementation throrgh their 
Agricultural Development Branches in 
Madhya Pradesh For financing of 
Kosa weavers the Bank has mede ar-
rangements with Madhva Pradesh 
Textile Corporation. Besides oirect 
financing of handloom weavers has also 
started. The Bank is mafrtaining 
close liason with the State/District
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.authorities lor identifying and assist-
ing beneficiaries of the 20-Point Pro* 
..gramme in dillerent sectors.

(b) Information to the extent
available, is being collected aad will be 
laid on the Table of the Ho u m .

Construction of Hotels in Punjab

2952. SIIR1 MOHINDER SINGH 
•GILL: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 

-state:

(a) whether a large number of 
hotels suitable to accommodate 
foreign tourisms are to be built in the 

-near future all over the country; and

(b) if so, how many of these hotel* 
will be built in Punjab and where?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH)■ (a) Yes. Sir The Fifth
Five Year Plan of the India Tourism 
Development Corporation, a public 
sector undertaking includes provision 
for the construction of hotels, motels 
and cottages suitable for foieitm tou-
rists at a number of places of touiust 
importance m the country. The pri- 
vate-sector is also encouraged to set up 
more hotels of this category by means 
of various incentives offered in the 
form of fiscal reliefs, financial assist-
ance in *fhg> form of institutional loans, 
priority -tonsiderations for essential 

.requirements, etc.

Cb). Of the India Tourism Develop-
ment Corporation’s accommodation
projects, one 50-room 2-star motel is 
planned at Amritsar in Punjab. The 
project, however, will be taken up for 
implementation subject to availability 
of funds and satisfactory feasibility
5tudy.

Black Money smA Jewellefy t& pemm-
■ton e l People ettffcted la fUm  

industry

2953. SHRI PRIYA RANJAN DAS 
MUNSI; Will the Minister of FINANCE 
be pleased to state:

(a) whether a few persons engaged 
in Indian film industry either as studio 
owners or producers or directors and 
distributors, have been found in pos-
sesion of black money and jewellery; 
and

(b) if so, what action Government 
took against them?

THE MINISTER OF STATE W - 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Complete details in res-
pect of the specified categor'os of per-
sons are not readily ivailable As 
per present information, within the 
charges of Commi&sioneis of Income- 
tax, Bombay City, West Bengal and 
Tamil Nadu, Income-tax authorities 
have conducted search and seizure 
operations in 12 cases of person* con-
nected with the film imUMrv during 
the financial years 1 .<>73-74, J071 75 and 
1975-7/5. Cn-h, jewellery, silver-ware 
and books of account etc have been 
seized. Action as called for under the 
law has been/is being taken.

During the lasf four flnanrU*) years 
ended 31-3-1976, prosecutions in thir-
teen cases connected with the film in-
dustry have been launched for con-
cealment/IPC offences.

Committee on Adjustment of Plights 
at International Airports

2954. SHRI RAM PRAKASH:

SHRI P. GANGA REDDY:

Will the Minister of TOURISM A W  
CIVIL AVIATION be pleased to *tate:

(a) whether his Ministry has »P~ 
pointed a standing committee to re-
commend appropriate adjustment* in



. 
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OperftllMk of Bomb«7-Kolluip«r Air 
Rente

2957. SHRIMATI PREMALABAX 
CHAVAN: Will the Minister of TOU-
RISM AND CIVIL AVIATION be 
pleased to state.

(a) whether Government have de-
cided to open Bombay-Kol hapur rou-
te to private airline operators; and

(b) if so, what is the approximate 
date of starting operation and frequen-
cy of the proposed service by private 
operator?

THE MINISTER OF TOURISM ANI> 
CIVIL AVIATION CSHRI RAJ BAHA-
DUR) (a) and (b) BomUa.\-Kolhapur 
i& not one of the nine .’outes which 
were thrown open for operation of air 
services b> Private Operators How- 
cvei, as Indian Airlines do not operate 
on this route there is no objection to a 
Private Operator operating air services 
on this route.

Air Works {India). Bombay, were 
permitted to operate day-to-day cargo 
ser\ ice between Bombay and Kolhapur 
with effect Irom 26-1-1976, but they 
did not actually operate any service.

Development of Tourist Centres lit
fjUMT

2958 SHRI N h HORO Will the 
Minister of TOURISM AND CtVlL 
AVIATION be pleased to state;

(a) the particulars ol important ea#- 
trea of tourist attraction in Bihar al-
ready developed during 1974-76;
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(b) the names of those tourist cen-
ts** which have potential for develop, 
smut; tad

<c) what steps Government propose 
to take for their development?

THE MINISTER OP STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIAITON (SHRI SURENDRA PAL 
SINGH): (a) to (c). The emphasis in 
the Central Sector is on the develop-
ment of those tourist centres 'which 
stimulate international tourist traffic 
to India. With this in view, the tourist 
centres being developed in Bihar are 
Patna and selected Buddhist centres 
such as Bodhgaya, Rajgir and Nalanda 
which attract a large number ol pil-
grims from Buddhist countries.

In 1974-75 th« Department of Tou-
rism commissioned the preparation of 
master plans (land use plans) cl Raj- 
bir end Nalanda which are prerequisi-
tes to regulated development of facili-
ties in these places. These master 
plans will be completed during 1078-77.

The India Tourism Development Cor-
poration (ITDC) spent Rs, 13.70 lakhs 
on the construction of their Rceeption 
Centre-cum-hotei at Patna which will 
be completed in 1976-77 at a cost ot#Stattment

State*

Adjusted overdrafts o f 
States st on

30-3*74 31-3-1975

(*) (3)

(Rg.in crores)

It. •*
s. 96*49

3- a* Si

4' (0*09

5* T 39

6. K f t r r a t s k s .................................... 11*67 ••

about Rs. 63 lakhs. The ITDC also 
proposes to expand its Travellers 
Lodge at Bodhgaya during the Fifth 
Plan,

Realisation of Central loan from States

2959. SHRI SAMAR GUHA: Will the 
Minister of FINANCE be pleased to 
state:

(a) facts about increase or decrease 
of central loans or overdrafts in res-
pect of various States during the years 
1973-75; and

(b) the steps taken by Central Gov-
ernment to realise such loans from the 
States and Union Territories or to stop 
the practice of drawing overdrafts?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) A  
statement is laid on the Table of the 
House.

(b). Under the Overdraft Regula-
tion Scheme introduced from 1st May, 
1972, overdraft on the Reserve Bank is 
not to be regarded a budgetary re-
source and if a State runs into over- 
draft with the Bank for more than 
seven consecutive working days, its 
payments are liable to be suspended.
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(i> (a) m

7. as'4* 5’ *®
8. Madhya Pradesh O' 60 8*47
9* %' OJ 0‘9I

10. Meghalaya . • • e • • • • o-a8 ..
XI. 5-83
ia. Punjab 19*54 »a-93
13. Rajasthan 1-02 i i *54

*4. Uttar Pradesh . 30*75 99*55
is- West Bengal

Total • « •
12*33

158*75 371*27

Export of Hah

2960. SHRI P. R. SHENOY; Will the 
Minister of COMMERCE be pleased to 
state the value of fish exported from 
Ifcdia during 1975-76 from var&ous 
ports, port-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
Value of Marine Products exported 
from India during 1975-76 poftwise, is 
as under:—

Name of Port Value

Cochin

(Lakhs of 
Rupees)

6,759
Bombay 1*595
Madras 1,595
Mangalore 941
Calcutta 646
Ratnagiri 333
Visakhapatnam 186
Veraval 337
Paradeep 157
Tuticorin «3
Calicut 3
Kakinada Neg.
Nagapattinam 11

Total 13,4x6

Opitun Cultivation In

2961. SHRI ONKAR LAL BERWA: 
Will the Minister of FINANCE be 
pleased to state.

(a) whether Government have de-
cided to bring land in Rajasthan by 
and large under opium cultivation* 
and

(b) if so, the area of land brought 
under opium cultivation during the 
current year?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF 
REVENU AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): 
(a> Opium poppy has been tradition-
ally grown in Rajasthan, besides the 
States of Madhya Pradesh and 
Uttar Pradesh under «  system of 
Government licencing. However, 
with a view to meeting the in-
creasing world demand for Indian 
opium, the ‘Government has been mak-
ing some efforts to increase the area 
under poppy cultivation in (he afar* 
said three States.

(b). Hie area of land brought under 
opium cultivation in Rajasthan during 
the current year is 15,856 hectare* 
approximately.
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Xndwtri*) Ree«ttintetiott Oonmr»- 
tie* ef India

m2, sam b. & pandsv*: wiu the
Minister of FINANCE be pleased to 
stale:

(* ) whether Industrial Recons-
truction Corporation of India is run* 
Ding out of funds; and

<b) if $0, the reasons therefor?

THE MINISTER OF STATE IN- 
CHARGE OT THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
and (b). No, Sir. The requirements 
of funds of the Corporation lor Its opes, 
rations are constantly reviewed by 
Government in consultation with the 
XDBI. To the extent the Corporation 
is not able to raise its resources by 
increasing its capital or through bor-
rowings from the market, budgetary 
support is given by Government.

The existing fund position of the 
Corporation as on 31-3.1976 is that it 
has resources of' the order of Rs. 31 
crores against which commitments ag-
gregate to Rs 30 84 cores (irclusive 
of actual disbursements of Rs. 24.32 
crores). The Central Government has 
provided a sum of Bfi. 2,50 crores «* 
the 1976-77 Budget, as a Central loan
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^ r  i *  t ;

(sr) *rflr ft, ?ft «rt ^
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Defaulting Textile Mills

2865. SHRI S. R. DAMANI: Will tbe 
Minister of COMMERCE be pleased to 
state:

(a) the number and names of tex-
tile mills which have defaulted in 
their obligation to produce control-
led cloth during the last year;

(b) whether any mills have pro-
duced cloth below the specifications 
laid down for controlled cloth and & 
so, their names; and

(c) the action taken against de-
faulting mills?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). The information is being 
collected and will be laid on the Table? 
of the House.

written Answers 7*APRIL 30, 1974
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Twa-ov*r of PefcHo mtor Under- 
f « ^ f l

2988. SHRI B. V. NAIKi Will the 
Minister of FINANCE be pleased to 
state:

(la) the names of the Industrial 
and Commercial undertakings of the 
Central Government which have a 
turn-over exceeding rupees one 
thousand crore per annum;

(b) whether it is proposed to break 
them up;

(c) whether any studies In regard 
to the scale of operation and profita- 
bility-cum-utility and service of 
these public undertakings hiave been 
initiated by the Bureau of Public 
Enterprises; and

(d) if so, the result thereof?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM) (a) Ac-
cording to the provisional estimates of 
performance for the >ear 1975-76 the 
annual turn-over of the following pub-
lic sector enterprises exceeds Rs. 1000 
crores —

(i) Indian Oil Corporation Limit-
ed

(u) Foo^ Corporation of India
(b) No, Sir
(c) No, Sir
(d) Does not arise

Raids in Amritsar

2967. SARDAR SWARAN SINGH 
SOKHI- Will the Minister of FINANCE 
be pleased to state*

(a) the names of the individuals 
and firms whose offices and residen-
tial premises were raided at Amrit-
sar in the month of March, 1976*

(b) the amount of foreign and In-
dian currency seized and details of 
their property abroad; and

(e) what action Government have 
taken against them?

THE MINISTER O f STATE IN-
CHARGE OF THE DEPARTMENT OT 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Business premises of M/s. Jewel 
House and 'Everybody’s Corner’ and 
residential premises of Shri Hiralal 
were raided by Customs authorities at 
Amritsar in the month of March, 1978.

Business and residential piemises of 
Mr. Manohar Lai son of Shn Mohan 
Lai at Amritsar were also raided under 
Customs Act and Gold Control Act 
during March, 1976.

Residential premises of Shn Pawan 
Kumar was raided by Foreign Ex-
change Enforcement authorities in 
March, 1976

Income Tax Department has not 
conducted any raid m Amritsar during 
March 1976

(b) and (c) As a result cf the raids 
conducted by Customs authorities m 
the business premises of M/s Jewel 
House and ‘Everybody’s Corner’ at 
Amritsar, contraband goods such as 
synthetic fabrics, electronic goods; and 
cosmatics worth Rs 4,800 and Rs 4 600 
respectively were seized Departmen-
tal action against the above two firms 
is being taken Besides at the resi-
dence of Shri Hiralal and Mr Manobar 
Lai son of Shn Mohan Lai did not 
result >n any seizure

Raid conduceted by Foreign Ex-
change Enforcement authorities at 
the residential premises of Shri Pawan 
Kumar did not result m any seizure of 
foreign or Indian currency However, 
the case is ctill under investigation 
and action as provided under the 
Foreign Exchange Regulation Act will 
be taken m case any violation of the 
Act is prima facie established.

mrchase of Fertilisers by MMTC

2988 SHRI NARSINGH NARAIN 
PANDEY Wil] the Minister of COM-
MERCE be pleased to state*

(a) whether Minerals and Metals 
Trading Corporation as per decision 
o f the Government of India is pur-
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chasing fertilisers from, regions other 
than East European countries from 
1st August, 1975 onwards;

(b) whether Government have 
taken any decision on handling of 
the purchase of fertilisers with fore-
ign producers directly $o that the 
middlemen, agents and suppliers are 
altogether eliminated; and

(c) whether fertilisers have been 
purchased by India through Wood 
Ward Dickersdii, U.SLA. Plant and 
Food International Inc. USA and 
Agricultural and Industrial (Luxe- 
mburg) and other companies in 1976, 
if so, the reasons therefor and C1F 
prices in India, separately paid there-
for?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Yes, Sir.

(b) No, Sir.
(c) Yes, Sir. Purchases of fertilizers 

have been made from these parties at 
the best possible prices. It will not be 
in the business interest of the Corpora-
tion to disclose the prices paid to them.

Printing of Price on Cloth

2969. SHRI K. PRADHANI: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether all varieties of cloth 
sold in the market have price print- 
ed on them on every metre from 1st 
April, 1976;

(ib) the guidelines to control the 
price of cloth; and

(c) whether there is any penalty 
for defaulters?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). Decision has been an-
nounced as part o f the budget that tex 
tile mills will be required to stamp 
consumer prices on every metre of

doth. For the implementation of tiri* 
decision, operation^ arrangements 
need to be properly organised. Neces-
sary action is In process.

Fall in Retail Prices of Afrienltanl 
Goods and Industrial Goods

2970. SHRI BHOGENDRA JHA:

SHRI NITIRAJ SINGH 
CHAUDHARY;

SHRI SAMAR GUHA:

Will the Minister of FINANCE be 
pleased to state:

(a) what is the actual fall in the 
retail prices of the various essential 
commodities particularly, and the in-
dustrial products since the introduc-
tion of the budget for 1976-77 keep-
ing in view the several concessions 
and relief given to the industrialists 
and traders in the budget; and

(b) what steps are being taken to 
ensure a balance between the prices 
of agricultural goods and industrial 
goods?

THE MINIST&R OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) The 
reliefs given in the Budget for 1976-77 
are aimed primarily at the maintenance 
of employment, and the maximum use 
of installed capacities. It is reported 
that the prices of soaps and deter-
gents, aluminium utensils, pressure 
cookers and certain varieties of dry 
cells, cigarettes, electric fans, refrige-
rators and TVs have come down.

(b) The balance between the price* 
of agricultural and industrial goods 
was seriously disturbed during 1972-73 
and 1973-74. This balance has now 
been restored by the decline in agri-
cultural prices since October 1974. 
However, the interests of farmers am 
being protected through support/pro. 
curement pricee, as also through a re-
duction in the prices of inputs, like 
fertilisers.
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WeylA AM for Ott "‘‘‘TTiinitl—

2871. SHRI K. LAKKAPPA: Wfll 
the Minister of FINANCE be pleated 
to state:

(a ) whether World Bank plans to 
aid developing nations in oil explo-
rations; and

(b) if so, to what extent our coun-
try is expected to be benefited by 
the proposed aid?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) 
We are not aware of any such deci-
sion.

(b) Does not arise.

Purchase of Railway Wageo* |>y Yugo-
slavia

2972. SHRI S. M  BANERJEE: Will 
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government of Yugo-
slavia has been negotiating with 
Government of India for purchasing 
Railway wagons; and

(b) if ao, the salient feature*
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VTSHWANATH PRATAP SINGH)-
(a) No, Sir.

(b) Does not arise.
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n«dsctien of O m i  Garments

2974. SHRI VAYALAR RAVI: Will 
the Minister c l COMMERCE be pleas-
ed to state whether there is any pro* 
posal for mass scale production of 
cheap garments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
No, Sir.

TTV *T fWOfJI

2975. mwtf 
tfsrt fq T  ^  for

(*?) % sfftR rxv
w w  ■« fa ^ r  %
*rsr * f * r  f f  t ,  wh:

(sr) n w  *rr fa # r  
«n: f®  ^R«rt % ft *  sprr* 7*=tt^

srrfwr*5 «r*rraa $  grwsft (**> 
Sffra : (T ) 1972—73 

WT 1973-74 *r THF $  Vtf
forfa I 1974-75 r

fWrarr *r 37,000 v rz  * t  *rw

f f  1

(sr) |Ft sp^ rw  firwrrnfn
#  1 1

Agreement with l o p d t v b  on Joint 
Ventures

2976. SHRI JAGANNATH M1SHRA:

SHRI M RAM GOPAL 
REDDY;

Will the Minister of COMMERCE 
be pleased to state:

(a) whether an t&fatmeikt 00 JMtit 
Ventures has recently been signed 
with Yugoslavia; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). No agreement on Joint 
ventures has been signed with Yugo-
slavia. However, possibilities of In- 
do-Yugoalav Cooperation in Third 
Countries have been the subject of 
bilateral discussions for some time. At 
the recently concluded meeting of the 
Indo-Yugoslav Joint Committee held 
in Belgrade (29th February—4th 
March, 1976) certain projects for Indo- 
Yugoslav Cooperation m Third count-
ries were identified These were main-
ly m the fields of dockyard construc-
tion, cement and manufacture of bull 
dozers tractors

Plan to enter Supersonic Air Travel 
by Air India

2977. SHRI BRIJRAJ SINGH 
KOTAH: Will the Munster of
TOURISM AND dV IL  AVIATION 
be pleased to state:

(a) whether Air India plans to en-
ter the field of Supersonic air travel;

(b) if so, what are the prospects of 
Air India catching the elite passenger 
who prefer supersonic journey in com-
parison to the sub-sonic flights spe-
cially with current cumbersome Cus-
tom Clearance procedures ui India;

(c) whether Government plan to 
negotiate with countries from which 
major tourist traffic to India originates 
for a system of ‘Joint Embarkation 
and Dis-Embarkation Custom Clear-
ance* by which the tourist on arriving 
at the airport of Dis-Embarkation can 
just walk across the custom barrier by 
handing over the custom clearance 
coupon if he has not acquired any 
dutiable item during the flight; and
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fd ) what ar# the possibilities of *uch 
system, it introduced, increasing the 
tourist traffic to India?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (b). Air-India 

'have no plans to purchase supersonic 
aircraft at present

(c) and (d). Continuous efforts are 
made to streamline and simplify cus-
toms clearance procedures in consul-
tation with appropriate authorities.

Priee of Natural Rubber

2978. SHRI C. H. MOHAMED 
KOYA:

SHRI VARKEY GEORGE:

Will the Minister of COMMERCE 
'be pleased to state:

(a) whether Government have any 
long term programme to maintain the 
supporting price for natural rubber;
and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
^ISHWANATH PRATAP SINGH):
(a ) and fb). Government are seized 
of the problem of stablisation of rub-
ber prices and the matter is under 
onstant review.

2979. aft wirsft :

*47 frftw  «n? f n
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I *  7r*ft % mf v fa s  fasrif*T fasfar 
m n  5TFT wr'l ir^TfTT nypHT f^rnf I

Export of Gold Jewellery

2980. SHRI DHAMANKAR: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether a large number of 
orders for gold jewellery are pouring 
in from foreign countries and if so, the 
particulars thereof;

(b) what is the gold content of such 
jewellery orders and what amount of 
foreign exchange will be earned dur-
ing 1976 as compared to the last two 
years; and
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(c) what is the value of India’s gold 
reserves and whether the increasing 
exports arder8 for gold jewellery is 
likely to have any adverse effect on 
our gold reserves?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
and (b). Export of gold jewellery is 
controlled by the Reserve Bank ot 
India and such exports are permitted 
on a restricted basis. The foreign ex-
change earnings on export of gold 
jewellery during 1974 and 1973 were 
Rs. 20 lakhs each year. The gold con” 
tent of the jewellery exported is plac-
ed over 50 per cent of the value. The 
extent of orders in 1970 is likely to be 
higher than that of the previous two 
years, bvJT it is not possible to give 
exact estimates of the same.

(c) The value of gold held as a part 
of the country’s foreign exchange re-
serves is Rs. 182 53 crores Gold used 
for manufacture of gold jwllry for 
xport will not affct 4hs rsrvs sine tee 
since for this purpose the gold avail-
able in the market is used.

Textile Export Target

2981. SHRI D. D. DESAI: Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether a textile export target 
of Rs. 400 croreg has been set for this 
financial year;

(b) whether a delegation of textile 
industry met him in this connection;

(c) if so, salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(bj No, air.

(c) Dees not arise.

Income 0*x Settlement CtonttJMMl

2982. SHRI K. MALLANNAr 

SHRI S. R. DAMANI:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have de-
cided to set up an Income-Tax Settle-
ment Commission to decide applica-
tions from assessees for settlement of 
cases and assessments at any stage of 
the proceedings; and

(b) if so, the particulars regarding 
the composition and functions of this 
high-power body?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT* 
OF REVENUE AND BANKING {SHRI 
PRANAB KUMAR MUKHERJEE): 
(a) Yes, Sir.

(b) The Sett’ement Commission 
shall consist of a Chairman and two 
other members A whole-time Chair-
man of the Commission has been ap-
pointed. Pending appointment of 
Members of the Commission, two Mem-
bers of the Central Board of Direct 
Taxes have been appointed to serve 
as Members of the Commission in 
addition to their duties.

The functions of the Income-tax^ 
Wealth-tax Settlement Commission
will be settlement of cases under 
Chapter X1XA of the Income-tax Act. ; 
1961 and Chapter \ A  of the Wealth-"*) 
tax Act, 1957.

Written Answers «♦

Availability of Mtaey for Trade to 
Clear AeeMnMsd 8toek|

2983. SHRI NITIRAJ SINGH CHAU. 
DHARY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether in view of the recession^ 
in trade and accumulation o f large 
stocks with trade, Government propos^ 
to promote exports for dealing accu-
mulated stocks and also make avail-
able money for trade; and
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(b) i| not, what other ftep* Gov-
ernment propoce to take to cave th« 
industries from crashing?

THE MINISTER OF STATE IN- 
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHBRJEE):
(a) and (b). There is no general re-
cession in the economy. However, some 
slackening of demand has been no-
ticed only in certain sectors of the 
industry. Wherever called for the 
Reserve Bank has liberalised invento-
ry norms in respect of bank credit. As 
a result of relaxations made in in-
ventory norms, a larger amount of 
bank credit is likely to flow into the 
affected areas. However, in view of

* the limited resources of tanks and 
the various competing demands on 
them, it is not possible for the com-
mercial banks to tie up large funds on 
accumulated stocks for an unlimit-
ed period. Banks financc alone is no* 
likely to solve the difficulties faced 
by particular industries facing de-
mand -constraiat.

19 7 5 $  m m *  irtanfaf m f r fa
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^Exemption given to Textile Mills from
obligation of producing controlled 

Cloth

2986 SHRI Y. ESWARA REDDY: 
Will the Minister of COMMERCE be 
pleased to state*

(a) whether Government have de-
cided to exempt all textile mills from 
the obligation of producing controlled 
cloth; and

(b) if so, the facts and reasons 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Exemption from production of 
controlled cloth has beer* given for a 
period of one year to those mills, in 
the private and the public sector, 
which have shown accumulated tosses, 
after accounting for reserves in their 
latest balance sheer.

(b) As the production of controlled 
cloth involves an element of loss, and 
the capacity of weak mills to off-set 
such loss by producing nan-controlled 
cloth is Hmtted, exemption for a li-
mited period of one year has bean 
justifiably given.

Closure of Textile Mills In West 
Bangui

2988. SHRI TUNA ORAON: Will
the Minister of COMMERCE be 
pleased to state:

(a) whether many textile mills in 
West Bengal are facing closure; and

(b) if so, the steps taken to tone up 
these mills?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b), Owing to insufficient 
supply of power, mills in West Bengal 
are forced to close two shifts of work-
ing every week, but they are not fac-
ing closure.

State level Coordination Committees 1 
for Banking

2989 PROF. NARAIN CHAND 
PARASHAR: Will the Minister ot
FINANCE be pleased to state:

(a) the names of States in which 
State Level Coordination Committees 
for Banking have been set up along- 
with the names of such among them 
as have included the M.Ps. in these 
Committees; and

(b ) the names o f State* (i) which 
have not set up these committees sc 
far or (ii) which have not associated 
M Ps on the committees constituted
by them?

THE MINISTER OF STATE IN-
CHARGE OT THE DEPARTMENT 
OF REVENUE AND BANKING (SHRI
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PRANAB KUMAR MUKKKRUES):
(a) and (b). Reserve Bank of India 
have reported that according <0 the 
information available with them, State 
level Coordination Committees have 
been set up in all the States except 
the States of Manipur, Tripura and 
Naffiland and that the present com-* 
position of these Committees which 
is .determined by the respective State 
Governments does not include Mem-
bers of Parliament

Vttt *f the Managing Director of 
Cashew Corporation of India to 

MmmNqae

2990. SHRI A. K. GOP ALAN: Will 
the Minister af COMMERCE be plcas- 

I ed 'to state:

(a) whether the Managing Director 
of Cashew Corporation of India recent, 
ly visited Mozambique to negotiate the 
import price of cashew; and

(b) if so, the salient features of the 
lesults achieved?

THE DEPUTY MINISTER IN 1HE 
MINISTRY OK COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 

^a) Yes, Sir. A two-member Delega-
tion comprising of the Managing Di-
rector and the Chief Finance Manager 
of the Cashew Corporation of India 

' held negotiations with the Joint Dele-
gation of Tanzania and Mozambique 
ut Maputo and discussions were fur-
ther continued at Dar-es-Salaam dur-
ing March 1976.

(b) The Delegation returned with 
<>n impression that difference* in re-
gard to th# prices had been narrowed 
down considerably and the final dter, 

.,whteh was to follow, would be reason-
able enough to conclude firm con- 
tracts. The offer actually received 

'later on, after the return of delegation 
to India proved otherwise, ncr—sits* 
» g  further negotiations.

Foreign M d

2091. SHRI RAM BHAu-VT PAS- 
WAN: Will the Minister of FINANCE: 
be pleased to state:

(a) whether foreign investors have 
•ought assurance from Government 
in regard to the safety of invest-
ment in our country; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMAN1AM): (a) 
and (b). Proposals asking for guaran-
tees for "private foreign investments 
are received from time to time from 
other countries by Government. Gov-
ernment are not generally in favour 
of such bilateral arrangements.

Proposal to Develop various Historic 
Places as Tourist Centres ia Bihar

2992. SHRI BHOGENDRA JHA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is proposed to deve-
lop the historic places like fthilyasthan 
and Gautamkund in Darbhanga Dis-
trict, Balirajgarh, Bisfi, Girfasthan and 
Bisoul (where Rama led by Vishwa- 
mitra had halted) as tourist centres in 
Bihar;

<b) if so, the main features thereof; 
and

(c) whether Union Government pr°" 
pose to advise the State Tourism De-
partment to develop the above place* 
as tourist centres?

THE MINISTER OF STATS IN TBS 
MINISTRY OF TOURISM AND CIVIL- 
AVIATION (SHRI SURENDRA PAL- 
SINGH): (a) No, Sir.

(b) Does not arise.
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(c) It is for the State Government 
to determine its priorities for the 
development of tourist centres within 
the resources available for the pur-
pose. In 1976-77 an outlay of Rs. 10 
lakhs has been approved for tourism 
schemes in the State Sector out of the 
approved outlay of Rs. 50 lakhs in the 
Fifth Five Year Plan

Sea Food Export

2993. SHRI VASANT SATHE: Will 
the Minister of CGMMERCS be 
pleased to state:

(a) wlhether Government have 
identified gapsln our sea food ex-
port trade and formulated a package 
plan to diversify and expand sea food 
export during the next thrfee years; 
and

(b) if so, outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
<a) Yes, Sir.

(b) There is at present a heavy 
concentration on the export of shrimp. 
There is a lucrative market abroad 
for the export of tuna, sardine, mack-
erels, squids, cutile fish, lobsters, etc. 
-Government have notified a scheme 
inviting responses from Indian fish-
ing enterprises to enter into joint 
ventures with foreign fishing compa-
nies in tuna fishery projects. Steps 
“have also been taken to encourage 
email mechanised fishing boats to 
take lip purse-seining for catching 
sardines, mackerel*, etc. Government 
bave permitted 14 Indian enterprises 
to import 30 fishing trawlers from 
Mexico for bottom *iem trawling and 
also for trawling with outriggers, to 
conduct fishing not only for shrimp but 
also for other varieties having an 
export market. Steps a n  also being 
taken to intensify fishing surveys be-
yond 40 fathoms, In order to locate 
new fishery resources. New methods

ot processing marine products o f va-
rious type* ate being constantly ex-
perimented upon and developed at 
tike Central Institute of Fithexies Te-
chnology, Cochin, end the Integrated 
FisHeriea Project Cochin.

* TRe MPEDA is constantly engaged 
in developing exports of marine pro-
ducts through assistance for moderni-
sation setting up modern peelini 
units, inspection schemes, trairjnj
programmes, co-ordinated researct
programmes, establishment of cold 
storages at ports, market, surveys, etc,

Export of Saeritarine

2994. SHRI N. E. HORO: Will the 
Minuter of COMMERCE be pleased to 
state the efforts being made by Gov. 
ernment to encourage Indian manu-
facturer to export saccharine with a 
view to earn foreign exchange?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
Government provide the usual incen-
tives on the export of saccharine, and 
render other assistance to industry 
whenever required

Indo-Bangladeah Coal Des]

2995. SHRI INDRAJIT GUPTA: Will 
the Minister of COMMERCE be pleased 
to state:

(a) whether Indo-Bangladesh Coal 
Deal has been finalised; and

(b) if b o , broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). A contract tor supply of 
3.90 lakb tonnes of non.coking coal 
and 10 to 15 thousand tonnes of bee> 
hive coke has been concluded with 
Bangladesh Government lor supply 
during 1976-77.
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M m  Agriculture 8« r w r

3998. SHRI Y. ESWARA REDDY: 
Will the Minuter ol FINANCE be 
nleaaed to state;

(a) whether the Asian Development 
oank fcas decided to conduct an Asian 
Agriculture Survey; and

(b) if so, facts thereof?

IB S  MINISTER OF FINANCE 
(SHRI C, SUBRAMANIAM): (a)
and (b). The Asian Development Bank 
had completed “Asian Agricultural 
Survey”  in 1968 and published it In 
1969. The Bank now proposes to up 
date the Survey, both for the purpose 
of improved agricultural knowledge of 
the region and for the purpose of 

, better guiding the Bank’s operations 
in this sector.

Wfel «!£’ tit mtt*
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Credit from IDA for Industrial 
D e n h p u s t

2998. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of FINANCE 
be pleased to state:

(a) the credit extended by the In-
ternational Development Association 
(IDA) for Industrial Development in 
India;

(b) whether the credit would be 
exclusively for medium and large 
scale enterprises in selected priority 
industries or Small Scale Industries 
would also be benefited; and

(c) if so, to what extentT

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
to (c). Presumably, this relates to 
Industrial Import Credits secured from 
the International Development Associ-
ation. IDA has been extending to India 
this line of credit, the latest being 
for US $200 million. This credit is 
utilised for meeting the import re. 
quirements of raw materials, compo-
nents and spares for medium and 
large-scale enterprises registered with 
the Directorate General of Technical 
Development or other industries as 
notified.

IDA has separately extended a 
credit of US $25 million which, is 
touted through XDSI and can be used* 
inter alia by small-scale industries.
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Retrenchment is Mni| BM&igeA by 
National Textile Corpentiwi

2999 SHRI HARI SINGH;

SHRI RAM BHAGAT 
PASWAN:

Will the Minister of COMMERCE be 
pleased to state.

(a) whether about 25000 workers 
have been thrown out of job from the 
mills managed by National Textile 
Corporation of India recently; and

(b) if so, the steps Government 
have taken for their absorption in 
other mills?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) The question does not arise.

Export of Chromite Ore

3000. SHRI ARJUN SETHI Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether State Government of 
Orissa ha$ approached the Union 
Government for direct export of 
chromite ore without routing it 
through the Minerals and Metals 
Trading Corporation; and

(b) if so, the reaction o f Central 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir

(b) Export of chromite ore is banned 
at present, except for a* foe expects 
which may be specifically authorised.

Omni* of Tea Gartaw tn Wert 
Bengal

3001. SHRI NOORUL HUD A: Will
the Minister o1 COMMERCE be pleased 
to state:

(a) whether seven tea gardens In 
the District of Darjeeling (West Ben* 
gal) have been closed and several 
others are facing closure; and

(b) the reasons for such abnormal 
closures and how many workers have 
been retrenched and laid off?

THE DEPUTY MINISTER IN TBS 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) According to an assessment made 
m 1975. there are about 13 sick/closed 
tea gardens m the District of Dar-
jeeling

(b) Some of the factors to whicb 
uneconomic/sick condition of a tes 
estate can be attributed are over-
capitalisation, poor labour manage-
ment relations, misapplication of funds 
unscientific agricultural practices, mis 
management etc No information is 
available m regard to workers 
affected.

Sick Tea Gardens In Assam

3002 SHRI NOORUL HUDA- Will 
the Minister of COMMERCE be pleas-
ed to state

(a) the number of sick tea gardeni 
in the State o f Assam and in CachaJ 
District; and

(b) the total number of workers 
and employees who have been work-
ing in such tea garden*?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) According to an assessment made 
during 1971 there ate about it  sick/ 
closed tea gardens in the State o* 
Assam out of which 0 are in Cachar 
District.
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(b) No information is available in 
this regard.

im ito N i for Export of Garments

3003. SHRI MOHINDER SINGH 
GILL: Will the Minister of COM-
MERCE be pleased to state;

(a) whether Indian exporters have 
conveyed it to him that the proce-
dures they have to go through at the 
Indian end need immediate stream-
lining to promote the exports of gar-
ments and the buyers from abroad 
attending the Indian Garments Fair 
have also complained of delay in the 
delivery of goods on orders; and

(b) if go, the steps being taken to 
Improve matters in this regard to 
widen our export markets?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Following steps have been taken 
are being taken to remove the bottle-
necks in garments exports.—

(i) Excise duty on garments has 
been abolished.

(i>) Other problems like Inadequate 
cargo space, non-availability of 
fabrics of the right quality in 
sufficient quantities resulting Jn 
delayed deliveries are also being 
sorted out by augmenting pro-
duction of such fabrics and by 
arranging chartered flights for 
airlifting of cargoes whenever 
there is a cargo congestion.

Mutiny held by Indo-CS Business 
Council

3004, SHRI MOHINDER SINGH 
GILL: Will the Minister ot FINANCE 
be pleased to state:

(a) whether, in the light of the 
Joint Communique issued after Indo- 
US Economic and Business Sub-
544 L.S.—4

Commission some practical steps *r* 
proposed to be taken immediately to 
enhance the scope of joint ventures 
between the two countries; and

(b) if so, the broad features there-
of?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
and (b). It has been agreed that action 
along the following lines would be pur-
sued to encourage joint ventures in 
third countries:—

(i) providing increased flow of in-
formation to US business m re-
gard to India's technical capa-
bility in various fields and bring-
ing to the notice of the US 
business the great scope for 
such collaboration arrange-

ments;

(u) visits of US businessmen under 
the auspices of the Joint Busi-
ness Council to come to India 
and see Indian technology and 
capabilities.

Credit Facilities by Nationalisation 
Bankg to Farmers, Artisans Labou-
rers and Weaker Sections of Society

3005. SHRI RAM PRAKASH: Will
the Minister of FINANCE be pleased 
to state:

(a) whether some banks, like Pun-
jab National Bank have come forward 
to extend easy credit facilities to 
farmers, artisans, labourers and 
other weaker sections o f society in 
States as a result of the suggestion 
made by Government to nationalised 
banks in this regard; and

(b) if so, the names of S tain  
where such loans have been advanc-
ed?

THE MINISTER OF STATE IN 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEK):
(a) and (b). After nationalisation ot
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14 major commercial banks, all tbe 
public sector banks have increased 
credit facilities to economically weakefc 
sections like small and marginal far-
mers, agricultural labourers, artisans, 
small industrialists and small busi-
nessmen, retail traders, etc, A differen-
tial Interest Rates scheme has also 
been introduced, wbereunder the public 
sector banks are lending to the weakest 
among the weak for productive pur-
poses at a very low rate of interest 
viz. 4 per cent p.a. In pursuance of 
the implementation of the 20-Point 
Economic Programme, the Public Sec-
tor banks have formulated various 
other schemes to provide additional 
banks credit to economically weaker 
sections who have been covered by the 
said Programme. Banks are provid-
ing loans under the above schemes in 
all the States are Union territories.

Export of Himachal Pradesh Handi-
crafts

3006. PROF. NARAIN CHAND 
PARASHAR. Will the Minister of 
COMMERCE be pleased to state.

(a) the amount of foreign exchange 
earned from export of Himachal 
Pradesh Handicrafts during the last 
three years, year-wise; and

(b) tbe countries where these 
handicrafts are in popular demand?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). As export figures of 
handicrafts are not compiled on state- 
wise basis, it is difficult to indicate 
amount o f foreign exchange earned 
trom export of Himachal Pradesh 
Handicrafts during the last three 
Tears.

Ceostaiciittfc of AtroiTMMt

3007. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state:

(a) whether there are any pro* 
posals to set up new aerodromes in 
the country during the Fifth Five 
Year Plan;

(b) if so, the names of the places 
along with the States in which they 
are located, where the aerodromes 
are likely to be constructed; and

(c) the dates by which the aero-
dromes would be opened to air traffic 
in each case?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH)- (a) to (c). Proposals for 
construction of new aerodromes at 
the following places were provided for 
in the Fifth Five Year Plan of the 
Civil Aviation Department:

(i) Cochin in Kerala
(li) Port Blair m Andaman & Nico- 

bar Islands
(Hi) Pondicherry in Pondicherry

( i v ) Jamshedpur in Bihar

(v) Calicut in Kerala

(vi) Hubli in Karnataka

These proposals have subsequently 
undergone changes due to various 
factors and the present position is as 
follows.—

Cochin: The proposal to construct 
an aerodrome at Cochin was subse-
quently modified as it was decided to 
develop the existing Naval aerodrom e 
for Boeing-737 operations by strength-
ening the runway from LCN SO to 
LCN 40 and lengthening It from 5400 
feet to 6000 feet. An o f
Rs. 70.05 lakhs has been saactioned 
for the project.
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Fort Blair: A declvioh 6q the need 
for constructing a new civil aerodrome 
lies been held over pending Indian Air. 
lines final choice of acquiring an air-
craft of -the new generation of jets 
capable of operating from the existing 
aerodrome at Port Blair.

Pondicherry : The proposal has been 
dropped In view of the change in the 
operational pattern of Indian Airlines 
and tight financial position of funds.

Jamshedpur: Proposal hag not yet 
been formulated.

Calicut; In view of the change in 
the operational pattern of Indian Air-
lines, the proposal is being modified so 
as to provide minimum facilities re-
quired for non-scheduled operations

Hubli: The project has been sanc-
tioned but the work will be started 
when the funds position eases.

Implementation of Recommendations 
of Third Pay Commission

8008. PROF. NARAIN CHAND 
PARASHAR: Witt the Minister o! 
FINANCE be pleased to state:

(a) whether there are any cate-
gories of Central Government Em-
ployees in whose case recommenda-
tions of the Third Pay Commission 
have been accepted and not imple-
mented so far;

(b) if so. the names o f those 
categories;

(c) the reasons for this delay In 
implementation of the recommenda-
tions in the case o f each category ot 
employees; and

(d) the likely date(s) by which 
the implementation would be 
ensured?

THE MINISTER OF FINANCE 
<SHRI C. StTBRAMANIAM): (ft)
to (d). Presumably the Question refers 
to the implementation o f the Third 
Pay Commission's reeoaunendatkmg in 
regent to the revision e l pay seeks. 
Most of these ncmtnendetietis fetve 
been ImplementedL Then an , however

e few categories in respect of which it 
has not been possible to implement the 
recommendations because the concern-
ed Ministries have been asking for 
scales higher than those recommended 
by the Pay Commission for reasons 
such as the nature of duties and res-
ponsibilities attached to the posts, the 
occurrence of certain developments 
subsequent to the Pay Commission’s 
recommendations etc. Examples of 
such categories are Teleprinter Opera-
tors in Department of Civil Aviation, 
Grades II and III of Division II Estab-
lishment of Survey of India and In-
structional staff in training institutes 
under the Director General of Employ-
ment & Training. As this involves 
departure from the Pay Commission's 
recommendations, it requires examin-
ation in depth. Efforts are being made 
to finalise these cases at an early date.

World Bank Assistance
3009. PROF. NARAIN CHAND 

PARASHAR: Will the Minister of 
FINANCE be pleased to state:

(a) the names of the projects 
undertaken by the State Govern-
ments for which the loans/financial 

assistance have been secured from the 
World Bank during the past three 
years, State-wise, alongwith the 
exact amount of loans/financial 
assistance in each case;

(b) whether the World Bank has 
been approached for loans/financial 
assistance in some other projects of 
State Governments during the cur-
rent financial year; and

(c) if so, the names of these 
projects?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAAf): (a)
A statement (List ‘A’) showing the 
projects financed by the World Bank 
and its soft lending affiliate, IDA (In-
ternational Development Association) 
is laid on the Table o f the House. 
[Placed tn Library. See No. LT-1074® 
/76.1

(b) and (c). The names of such pro* 
jects for which we are approaching
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World BanJt/IDA lor assistance dur-
ing the current financial year are 
shown in the Statement (List ‘B') laid 
on the Table of the House. [Placed in 
Library. See No. LT-10749/76.J

fpcww fa c to r  f t*  *  fa*

3010 . H f l i t a i fa  i **rr 
*?rr^

^  f^rr % :

( v )  w r <mrpr cWT fWRrR 
fl’Tf V f̂ Ttr JRPTPT fiPTFT

<wfar

(«r) OT WSWR 5WT 
tfW *pj$% f̂ nr *m^D' % v t i  tfttft
fapRTT %*T 5TFT *PT% fW <  t
*rfe f t  ?rt i f  ^  st r ^ t srnpffr;

(n ) w r % %(t zrf?TR
fa*TPT *T ^  Tift f  «fa:
fr, ?ft sww *r t  *Pir«»r f  ?

iftr jthtt fa*R«r «r«ft 
(«ft rm  u r i fT ) : (*f) iff, f t  1 wsttoi 
irk *ffc? s#*n: % sfW zmrnmr vt *mr 
arf ?r wfaRr 1 1

( * )  s fw r  q n n m m  

q&FFtn *ftr iwr * ir  w fsflfarR tfrcr *njf 
% sft#  fawnr snrwr v &  

f^ r  9 11 ?r*rrfa, «in7f̂ pr
i t #  2¥f srrr ftwrr #$  vt **5r% % 
faijr faftrsr snvR % fa*THf vr î riVT 
v r  Tft t , ?t*t * *  *pj$ % fa r̂ 
wfar fw»r %?rr ift *rfw irwwr- 
v?rr m v  « t r  $  1 1

(*r) aft f t  1 n r fcir % qfcwm  
3fr frfa f f t  vr *r*»r f t *  vr «rf=rfsv
*ff*TT t̂*JT ?WT n r SPPTT % ^PPfNh-

f W  |  tfr  1|* r^  % TTt% ifr
nw t wwi iw t ft i

w p t nffwr wmW ( N  w < f)  «  m *
fft*n

3011. *rrffri w : w r  tfm
*Rfr I f  3RTT% fTT «R ?̂ ft* :

(v )  fcrr % snj^ ^iflrv wrnff 
(fcr ff) W N f r  f̂wr»r *rrw v , 
finwfir, f^ran?? % *rw ®r: fv?RT 
5Eft?rr |  ifh: r̂<r̂ t ^rsrt ^  f*rr « i f w  

I ;

(« r )  *RT fd^Pct 
fVFH % y®  f̂ŶTT W V R
ferr t ;  «ftr

(*r) WT sffTT fr«r %
’tft *pit   ̂irk  *rf̂  ft, »ft »Tf f w r r
ftr^Fft *Ft*Tcr mi «nr ?

t t h w  *flr fiwm v  **rft 
Tw«r«r> fw it  ^ i r # ) :

(if) % (*r). 3tt
*rtr ? r T K T v ft m rft  1

Warehonsss for Nat oral Robber

3012. SHRI VAYALAR RAVI: Will 
the Minister ot COMMERCE be pleas-
ed to state;

(a) whether Government «re 
aware of the difficulties of small 
rubber growers about safe storage ot 
their products; and

(b) it so, whether the Rubber 
Board proposes to provide them 
warehouses tor storing the natural 
rubber?

THE DEPUTY MDftSfKR IN THE 
MINISTRY O r COMMERCE (8SSK 
VISHWANATH PRATAP 0SNGXT):
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(a) and (b). The Rubber Board has 
reported that owing to excess ot pro-
duction over consumption, small 
growers had to keep heavy stocks this 
year. However this is not a regular 
phenomenon & the Rubber Board has 
no scheme for the present to provide 
warehouses.

India’s Share in Aataa Development 
Bank’s Projects

3013. SHRI VAYALAR RAVI; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether India's share has gone 
up in the Asian Development Bank 
aided projects and contracts during 
the last three years;

(b) if so, to what extent; and

(c) what efforts are being made 
to improve the utilisation of the 
benefit of the A.D.B.?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
Yes, Sir.

(b) The cumulative figures of pro-
curement from India in ADB-financed 
projects which stood at $2,576 million 
as of 30.6.1972 has reached the figure 
of $38,997 million at of 30-6-1975.

(c) Steps have been taken to ensure 
timely dissemination of information 
on Bank-financed projects and also to 
help our exporters to participate effec-
tively in these projects.

CempeMaiioii to Weavers

3014. SHRI D. D. DESAI: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Government have de-
cided to compensate weavers of 
handloom dhotis end earls tot the 
lots suffered by them under the new 
textile policy; end

(b) if eo, facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (a) 
and (b). There is no decision to com-
pensate weavers of handloom dhotis 
and saries as such. However, a deci-
sion has been taken to entrust produe. 
tion of dhotis and saris of the control-
led specifications to the handloom sec-
tor. These dhotis and saris will be 
sold at the prices fixed for controlled 
varieties. Handloom weavers may 
have to be compensated to the extent 
necessitated by this arrangement.

Rise in Price of Cotton due to Export 
of Cotton

3015 SHRI D. D. DESAI: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Government expects 
a larger export of cotton thia year 
than in 1975-76;

(b) if so, salient features thereof*
and *

(c) whether cotton prices have 
picked up as a result of these export 
orders?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
No, Sir,

(b) and (c). Do not arise.

3016. m r
f a d  f t  fTT ^  f r  :

( ir )  v ttrt  farfsr ^  wtamr % 
^  frffcPETfo f i , m m
wfa y rf<»fl vp t g ftrerffrfi sttt
3 * $ *  S 3 * r s w h f f  m i  
■nW H  V TOw WT m t  *Th;
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tth w  Ifmr fwwr 4r snrd 
t m  w it  («ft g u t f* m  :
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% stt* ,  ^ fh r r ^ v  ir fa fa r e  % £  
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?ft fawjR ^  «frt ^  *r, 3ft
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3.5  fartfhrw ws* tft sft<r «?*ft ipft 
«ft, fo ra w  *5?*r i 207 f ta r  1 1

*mTfrft«rfa w m r  ft *r«r, 
??*f M p ir «rfcrfsn*r srtr tftererei* 
v fir fm , TrsfjT fc w

3r <ifwpflr t t  »rrt »r$r i*jr 
Hr, fa^ft *j*r *t> 12 m r fa s f j, 137

* fr ^ , i655?m rsrt% % ;#?rcrar, 

1 ,04 ,000 /- W  ^  TfTtffaf *J3T i f t *
2 *rr<i 90 % <m  f p r  o t  u « r

fafasr ?tpth tft t o t  *ptt «tt firaS 
^FTt »* ^tcht *rtr 5ft  *ft snfor « I » 
w«n?rfc«ritr «r>r»rT '<*: * k , v r a
& * f  fo w m r  H# m  h! §t SRTW, 
dtaw pv fffaOTfoff ^ * ir»9 rt *rr* 
f***r % st srfarm «rford <n: 
irrt iwr, ^  M r , g m M ri % qfartf 
wk s to  m r  sfo t t  *m r 
iprr «rr i 4 ® m  ^  ^  o t t t  

fHWT T̂ T I «RT ®Ttft % TfkWPRT:, 
1830 ^  ^  OT 35 V7W 3RR OT

s ta r , 6 5 ,2 4 5  w r  j j w  f  

4 6 6 5  STC ST3R % % ^T*TrT i f a

^ Q f  W ft  ipft I

whktRwRt * t  y ?w r % it? , rqfor 
F̂TTRpt ijpp irtr •f*n» wfafonr % 

iRi#gf urn ^  t̂ttt
«w t j

wwrfVfRr #  sW'nr I? wnr,
«mr->̂ T mftwirwT % &r$*r % t?v 
W 7T mrr «tt f^rJf v t f  ^  ?r|f w i t

i

snMMfwffr ^ t i t o m  % wnr,
f«T ^  ŜTJHRfiT snf«nPTf f̂f %
^  ®NT *TRT I ^?r V  <TfTgfTArgr:,
f^sft  ̂ rr f^R-JT f?r%inr  ̂ srfffPm 

if, «nR?r %■ srf?  ^  *r% ^  
5Tf«FT 5* sri%?r rn r  1000 m  

w n f t  ^  mf^r ?r ^ r rt r̂
*rir 1

[w x  «h r  % ^ r r « it  ftfa x  f»<fi «rr 
tfwfrr

3017. «ft «mr v m r a :
w r irftrw «rm% «ift %t t

fo  :

( * )  ^TfTfftsrapff JrirKrsrtw j r t  
Or»rfgr f^ r  ^  ^«pr^tt fafari ^'rt 
% t o p  ?m  f m  w r t  ;

( s ')  s?«n?r m  fa m  y&r t  ^r- 
^TtT  W t  apT f w  W

»flT w  s*T*t fif *mT w?t irrr
g ? m v f  vt ift fonr 

*RTT ®TT, ft , rft ”3*f STrVf' n̂l WTRf
m  fwsfT <mr firm w ;  «ftT

(*r) ,WT iSFWTWt % fv^fW v f^T
*5?=*t «rc ^r*T 9Rhr^ f  cptt d̂ft% nrflf 
fmsr f  ?

f l f tW  V W M  I  I P f t  ( ^
f m m v m t o f )  : (v )  % («r).
fW T fT  V Tf f!T sFNPPr fw ^ ft fv  
^  | ?t wt  sm rft-f^Ffirv in%
i v w r r  w f  % ipnSNr ftHBpFw 

v  i l l  1
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i? t  v r f  < w w  » f f f  $  §ff%*r 

Crater w r?? t  ijvroptf ^  *nr-
f f t t f  i f  «rt | wfi%  if *rfa* 
w rf STftr n; snv wfr ŵ r *rf«r*r
% i* f w t f  v t <*f* OCTrTT | 1
^  fNw # fofar srt srr
f  ?nrr wmrsrc f, ?rm «rre?rf«RF 
W I M f  ?nqr f*rafaff $  t o t  
I  *

*riftrff ir wwrnwr 3 t *  frwwr fcn 
wratPwf

3018. « ftg «* rT O  VB|WT* : W  
srm  fa ir**  * 4 1  5T?

«RT% apt FTT f%  :

(fr )  ^  *T JTW §*ft f«lPpft far- 
*tr Nr ^ifaqr & fare* fsmnrq- znfgrzff 
^  q̂ p w w  ^  K»rt «?t*  q-< Sf ^
*  *r r t f t ; «ftr

(w ) q w  f w r  cr* f o *  
srerc V Pt*t h  I  n*r t o s t * **?* 
fa<Hr swf srrsr sPTtfV ft ?

*>* * m  w f t  («ft
xm  «s»|*): (v) *farT ?nrr 
tffcTC qjH W ** T *HT*T, 3n 12 

faaft T f^nwvf farcjr <mr htt?t 
*r w r  Ir w h ?rc» mf^ft %
*S*r % fa* f^TH N h* ’Tf^nf^T 
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1« W n v^ n f/ W K -
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(w ) sarrî T % 'rr-er ?fVsT ^ 0 ^ 0 —3 

forra  % 1 snsrrc i r t  far? r̂r 

i>wr ^  Trfvr # fn iiw  ^rffT trvfyrer 
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3020. * “■ t fw r w  <Hi h  :

5W*d *TCTSPI * fl*  :

o t  fim *rarf *r? ftt

*itf<r ft? :

(sp) 20 ^  snf«PF vnhpr % 
lPWpf?T *TT ?nfr T?m ufor *T fo?T% 
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(sr) o t  f r o  ir f t o  ir fa*rnr
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5*fbammeitt oi World Bunk Loan

3021. DR LAXMINARATN PAM- 
DEYA- Will the Minister of FINANCE 
be pteased to state.

(a) the amount of loans given to 
the States, State-wise for increasing 
irrigation facilities in 1975-76 out of 
the loan granted by the World Bank;

(b) -whether this loan was disburs-
ed directly through the Cooperative 
banks or land development bank* of 
tbe States or was it disbursed by |jht 
State through other agencies; and
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(c) whether the entire amount of 
loans ba« since been disbursed?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM):) (a) to
(c). Assistance from the World Bank 
lor increasing irrigation facilities or 
for other projects in the States' Flans 
is received by the Government of ItnUa. 
The Plan assistance to the States, given 
in the form of block loans and block 
grants enables State Governments to 
finance their Plans including the out-
lays required for the schemes ait’ed by 
the World Bank. As regards schemes 
financed through institutions like the 
Agriculture Refinance and Develop-
ment Corporation, the financial re-
quirements of these institutions for the 
World Bank assisted schemes are taken 
care of in the Annual Plan resources 
allocations.

S)
1973-74 1974-75

13.99 15. 59

m n  sfor 15.81 17.84

(«r) i r p f t  after
sfrn stfh:
sr^r *r 31- 1 2 - 1 9 7 5  era?
T^r^rVrspf 1975- 7 6 %?foH WTOf 

* r r*tttt sftr ^  Tr^rf 3r*jwr 
f̂ Trr

«rr*m % M  ^  f ^ r  T O  
% f

ttjtr * *rar afcsr 3 fvt
firnrv jm  sFrTsr̂ rs? nftw Tift?
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fcwi

fa q ftS rw  Wr «f̂ r

TPFWH 3 ,15  1 .22  1 .00
*ror sr%sT , 3 .89  1 .1 6  0 .5 0

(*r) fa*  ̂afore ftm fw? 
% «rnft fafaw vhnmrf %
31-12 -1975  x *  ww* * « r  NtfST
fait 8, ^  swnr % $ :—

TRRVR W H  WOTT, *TW- 
fifr , i f tw ir ,  WTBfJV,



115 Written Answerg APRIL S , 'W t' TR

fa tfvw , %%wm, sfar- 
y ,  f t a w f , vteT, *rr& <mft, 
*ft *nrr*in: 3w j<i

jtst sfar -—  vrN ^iy , f w f ,  
t w ,  fa^rcrji, fararsrrfT, ^rra, 
or, f*r\ rcrrfarc, ^ r ,  i t w s r ,  
scorer, sflr^c, *m r,
w k # t , Trow, *iesfr( ifa fK  ’tt^rt, 
# r ? t <farforr .*rayc, t ^ pt , s m ,  
faftr, *rerer ?rte i

Tax Evasion in Delhi and Faridabad

3023. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of FINANCE 
be pleased to state:

(a) whether tax evasion of over 
rupees one crore has been unearthed 
in Delhi and Faridabad from a steel 
leaf spring and parts manufacturing 
firm; and

(b) if so, the facts thereof?

THE MINISTER Op STATE IN-
CHARGE OP THE DEPARTMENT OF 
REVENUE AND BANKING (.SHRI 
PRANAB KUMAR MUKHERJEE)- (a) 
and <b). Income Tax authorities have 
conducted search and seizure opera-
tions is April 1976 at the premises of 
the firm M/s Auto Pms, its partners 
and their close associates at Delhi, 
Faridabad and thirteen other place* 
The number of premises searched was 
more than fifty. As per information 
presently available, a number of books 
of account and documents etc. besides 
cash, jewellery and gold of the value 
of about Rs. 4 lakhs have been seized. 
Gold Control Authorities have been in-
formed. thirty bank lockers have also 
been sealed.

Large scale tax evasion is indicated. 
Scrutiny of the seised material and 
further lavestifattarM arc in progress.

E*P*rt of Handloom Ready-Mad* 
Garment*

3024. SHRI AMBESH: Will the
Minister of COMMERCE be pleased to 
state the foreign exchange earned by 
the country due to export of handloom 
ready made garments during the last 
three years, year-wise?

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
Foreign exchange earned through ex-
port of handloom readymade garments 
during 1973-74, 1974-75 and 1975-70
(April-January) has been around 
Rs. 50.78 crores. Rs. 74.14 crores and 
Rs. 71.7® crores respectively.

Investment from Arab Countries

3025. SHRI NOORUL HUDA. Will 
the Minister of FINANCE lie pleased 
to state:

(a) whether certain Arab Countiies 
are planning to invest private capi-
tal in India and if so, the names of 
those countries;

(b) whether Government have ac-
corded permission for such invest* 
ments and if so, the industrial sectors 
involved; and

(c) to what extent Indian firms 
have been associated with such in-
vestments?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(c). A delegation of the Federation c! 
Indian Chambers of Commerce and In-
dustry which visited some West Asian 
Countries in January 1S73 envisaged 
some possibilities of Arab Investment 
in joint ventures in India. Such pro-
posals, when received, would be dealt 
with in accordance with 'Government’s 
foreign investment policy and the as-
pect relating to associating Indian 
firms in such joint ventures would 
also be given due consideration.
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Financial H iitn c i from Norway

3026. SHRI NOORUL HUDA: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the Norwegian Gov-
ernment has recently decided to ren-
der financial aid in the form of grants 
to India;

(b) the terms and conditions and 
quantum of sudh aid; and

(c) whether it is meant for speoi- 
flc projects and if so, for which 
projects?

THE MINISTER OP FINANCE 
(SHRI C. SUBHAMANIAM) (a) and 
(b). The Government of Norway has 
been extending technical assistance in 
the form of grants to India for over 20 
years The assistance is extended on 
an outright grant basis without any 
particular terms and conditions For 
the year 1976 the value of the grant aid 
offered is Norwegian Kroner 63 million 
(about Rs. 103 million).

(c) Norwegian assistance is utilized 
for mutually agreed projects and pro-
grammes m such sectors as fi'heries

and boatbuilding, family planning, 
science and technology and forestry 
and for the supply of commodities like 
fertilizers and paper.

Assistance to Cooperative Fishery 
Schemes

3027 SHRI C K. CHANDRAPPAN. 
Will the Minister of FINANCE be 
pleased to state:

(a) total amount the Agricultural 
Refinance and Development Corpo-
ration has given as finances to the 
cooperative fishery schemes in the 
States in 1975, State-wise; and

(b) to what extent these coopera-
tive fishery schemes were successful?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE) (a) 
The Agricultural Refinance and Deve-
lopment Corporation have so far sac- 
tioned 17 schemes for fisheries dce\lop- 
ment to be implemented in the various 
States by the Cooperatives The posi-
tion of these schemes as on February
29, 1976 is as under —

(Rs. lakhs)

State
N o. o f  
Schemes

Total
Finrcial

Assistance

A RDC
Commit-

ments

Loai s 
Drawn 
upto 

Fedruary 
1976

x. Orissa . . . . I 39 35

I 40 36 ••

2 19S 179 ••

4. Maharashtra • • 3 180 84 78

5. Andhra Pradesh • 0 z 58 39 ••

6. Karnataka . , , « * 2 208 *43 137

7. Kerat* . . . . 3 204 154 48

8. Pondicherry . . . 0 • a 47 34 15

9. Tamil Nadu . .  « • * 2 104 74 46

Total . • 17 1078 778 3*4
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(b) The Cooperative fishery schemes 
have not generally come upto expecta-
tions owing primarily to managerial 
and various other constraints. The 
Agricultural Refinance and Develop, 
ment Corporation, on their part, are 
taking steps to remove the deficiencies.

Manufacture of Controlled Cloth

3028. SHRI C. JANARDHANAN: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government have de-
cided to reserve the manufacture of 
controlled cloth exclusively for hand-
loom and powerloom sectors;

<b) if so, the salient features there-
of; and

(c) what steps have been taken to 
enable these sectors to face this task?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH); (a) 
No, Sir.

(b) and (c). Do not arise.

Payment of pension to widows of 
Defence Personnel

3029. SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether pension payments have 
not yet been made to some widows 
of defence personnel who lo&t their 
lives during the 1965 and 1971 hosti-
lities;

(b) if so, the number of suoi oases 
in respect of each of the two years 
concerned; and

(c) the reasons for delay in fina-
lising the payments?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) All
claims for grant of pension to the 
widows of Defence personnel who lost 
their lives during 1988 and 1971 hostili- 
ties have been sanctioned and notified 
for payment through the Pension Dis-
bursing Officers of the pensioners’ 
choice. No complaint for non-payment 
of pension by any Pension Disbursing 
Officer has been received.

(b) and (c). Do not arise.

Loans advanced by Nationalised 
Banks to Industrial Units

3030. SHRI NATHU RAM AHIR- 
WAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of industrial units 
advanced loans by the nationalised 
banks during the last Ihre* yeaie;

(b) the break-up of these loans, 
unit-wise and the number of indust-
rial units started with these loans; 
and

(c) whether Government have 
made a survey to ensure that the loan 
advanced has been utilized for the 
industry for which it had been ad-
vanced?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER- 
JEE): (a) and (b). Under the present 
system of compilation of Basic statis-
tical returns by the Reserve Bank, 
which commenced only from Decem-
ber 1972, the classification of outstan-
ding credit of scheduled commercial 
banks is according to occupation and 
bank groups and nut unit-wise.

The data indicate the number of 
account* credit limits and amount 
outstanding, as on the last Fridays 
of June and December of the relevant 
year. The latest available informa-
tion of credits extended to industry
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as «a  the three last Fridays of June 
1STS, December 1978 and June 1974 
*1*  tarnished in Statement I, H and 
HI laid on the Table of the House. 
[Placed in Library. See No. LT- 
107f0/763.

(e) Under the guidelines issued by 
the Reserve Bank in March 1971 to all 
commercial banks regarding their 
special credit schemes, the banks have 
been advised to organise adequate 
follow up and supervision arrange-
ments to keep track of the end-use of 
funds lent by them, and the banks 
ensure that the funds lent by them 
are not diverted for purposes other 
than for which they are granted.

Pricing of Products of Public Sector 
Industries

3081 SHRI B V NAIK: Will the
Minister of FINANCE be pleased to 
state: I

(a) whether pricing of products of
public sector industries *s under re-
view; i

(b) if so, the factors, bemg taken 
into consideration while fixing new 
prices;

(c) what will be the ba«is of fix-
ing the prices m case of products 
like watches, where the public sec-
tor is having national monopoly in 
production; and

(d) whether it is proposed to let 
the prices float in case of some pro-
ducts and if so, what are those pro-
ducts?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
The pricing of certain basic products 
of national importance like coal, oil, 
fertilizer, steel, etc. are kept under 
constant careful observation and re- 
view. Presently prices of coal and 
fertiliser are being reviewed carefully 
by inter-ministerial committees.

(b) In framing the price of the
products mentioned above, usually, 
the following factors are taken into 
consideration:  ̂{

(0  Cost of production at reason-
ably achievable capacity.

Oi) The ability of consumers to 
bear the prices.

(in) Reasonable margin to be al-
lowed to Ihe producers; and

(iv) Landed cost of imported pro-
ducts.

(c) In case of a public sector unit 
which enjoys monopoly or near mono-
poly position with respect to certain 
products, usually landed cost of com-
parable imported product is taken as 
the ceiling price, below which a suit-
able price is fixed.

(d) It is true that pnceq of certain 
public sector products like photo-
films, X-ray film, bread, refractory 
bncks, certain medicines, insecticides, 
heavy chemicals, structural fabrica-
tions, heavy engineering products, 
electronic equipment, cables, tractors, 
machine-tools etc* are fixed by normal 
market forces of demand and supply

3032. 'v y m 1 *
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Joint Ventures Abroad

3033. SHRI PRABODH CHANDRA: 
Will the Minister cl COMMERCE be 
pleased to state:

(a) whether joint ventures abroad 
have proved advantageous to our 
country; and

(b) if so, the total foreign exchange 
repatriated ©n account of these ven-
tures so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

THE MINISTER OF FINANCE 
(SHRI C. SURRAMANIAM); <*)
and (b). The information is being 
collected and will be laid on the 
Table of the House as soon as possible.

(c) The law of the land provides 
for deterrent punishment for offences 
relating to counterfeiting of currency 
and bank notes. The State Police 
authorities keep a constant vigil In 
this regard and organise raids on in-
formation about counterfeiting being 
done by any person. The Central 
Bureau of Investigation also keeps the 
problem of counterfeiting of currency 
under continuous study by keeping re-
cords of different techniques adopted 
and by reviewing periodically the 
appearance of counterfeit Indian cur-
rency. A ‘cell’ has also been created 
in their Economic Offences: Wing to 
undertake investigations o£ serious 
offences of counteiMtin<? currency 
and coordinate the investigations in 
the States.

30, 1976 Written Answers

(b) The total foreign exchange 
earnings by way of dividends, techni-
cal know-how fees and other receipts, 
so far reported by participants m 
Indian joint ventures abroad, amount 
to Rs. 4.43 crores Additional exports, 
on payment in free foreign exchange, 
generated by these ventures amoun-
ted to Rs. 18.30 crores.

Forging of Currency Notes

3034. SARDAR SWARAN SINGH 
SOKHI: Will the, Minister of FIN-
ANCE be pleased to state:

(a) whether many cases of forging 
of currency notes have been reported 
in tbe country, especially in Bihar;

'(b) If to, how many such cases have 
been reported during last nine 
months; and

(c) action taken by Government and 
steps proposed to check such Illegal 
production of currency notes?

Repatriation of money to Foreign 
countries

3035. SHRI PRABODH CHANDRA: 
Will the Minister of FINANCE be 
pleased to state:

(a> whether large amount of money 
is remitted abroad in the garb of 
dividends declared by foreign com-
panies In the country; and

(b) if so, steps proposed to chock 
it?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and
(b). In accordance with Government's 
policies, remittances of profits and 
dividends earned by foreigners on 
their investments in India are allowed 
subject to the payment of Indian 
taxes thereon. It is expected that 
with the implementation of the provi-
sions of the Foreign Exchange Regu-
lation Act, 1978, such remittanoes 
would undergo a progressive reduc-
tion.
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 ̂ ;:FiraIgja investment fa India

m & . SHRI VAYALAR RAVI; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the foreign investment 
in the country has gone up during 
the laat three years; and

<b) if so, to what extent?

THE MINISTER OF FINANCE 
<$HRI C. SUBRAMANf AM ); (a) and
(b ). According to the latest data 
available, which refer to the period 
ended March 1972, as published in 
the Reserve Bank of India Bulletin 
for July 1975, long-term foreign in-
vestment in corporate industrial and 
commercial enterprises recorded in-
creases of Rs. 13.6 crores and Rs. 8.9 
crores during the financial years end-
ed 1971-72 and 1970-71 respectively. 
It showed a decrease of R.->. 3 2 crores 
during the financial year ended 1969- 
70. These figures comprise net capi-
tal investment of foreign companies 
in their branches, and foreign equity 
investment in foreign controlled rupee 
companies and other rupee companies 
in India.

iiie Has placed the likely demand for 
Polyester staple, by the end of this de-
cade, at a level which is substantially 
higher than the current production 
capabilities.

(b) The observation has been noted 
by the Government and would be 
given due consideration in fixing tar-
gets for production of Polyester staple.

Handloom Scheme* for Kerala

3038. SHRIMATI PARVATHI 
KRISHNAN: Will the Minister of 
COMMERCE be pleased to state:

(a) whether the Minister of State 
in the Ministry of Industry and Civil 
Supplies has stated in Trivandrum 
that two new handloom schemes fur 
Kerala have been sanctioned; and

(b) if so, the main features of the 
proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

Recommendations of World Bank 
mission on manufacture o f  polyester 

Fibre

3037. SHRI P. R. SHENOY: Will
the Minister of FINANCE be pleased 
to state:

(a) whether a World Bank mission 
in India has favoured a 12-fold in-
crease in the manufacturing capacity 
for polyester fibre by the tend of the 
current decade; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER 0 7  FINANCE 
(SHRI C. SUBRAMANIAMi: (a) A 
background report prepared by one 

i°f the World Bank 'Mission tor its

(b) Two new handloom develop-
ment schemes have been sanc-
tioned for the State of Kerala, one 
the intensive development project 
and the other, the export production 
project. The first project covers 10,000 
looms. The objective of the project 
is to assist the weavers who are not 
in the cooperative sector to consider-
ably increase their productivity and 
levels of wages. The cost of this pro-
ject is Rs. 1.85 crores to be spent over 
a period of five years. This amount 
excludes institutional finance of more 
than Rs. 3 crores. The main compo-
nents of the scheme are modernisation 
of handlooms, provision of design 
cum training centre, training of wea-
vers, provision of pre and post weav-
ing processing facilities, provision for 
supply of raw materials and sale of 
the finished products.
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The objective of the export oriented 
project is to increase the production 
of exportable varieties of fabrics. This 
project is to be started in such areas 
where they are already manufactur-
ing or there is potential of manufac-
turing exportable varieties. The cost 
of the project to be spent over a pe-
riod of five years is Rs. 40 lakhs. This 
excludes Institutional finance of the 
order of Rs. 50 lakhs. The compo-
nents of the scheme are the same as 
those of an intensive development pro-
ject but the only difference is that in 
this project 100 per cent of the items 
of handiooms to be manufactured are 
for exports. Apart from achieving 
higher levels of production and higher 
earnings of foreign exchange, these 
projects will improve the levels of 
wages of the weavers.

Development of Birakud Lake as a 
Tourist Resort

3039. SHRI P. GANGADEB: Will
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether there is any proposal 
to develop Hirakud Lake as a tourist 
resort complex linking No. 6 National 
Highway from Hirakud to Deogarh 
with developed wild game sanctuaries, 
motels and a natural perennial water 
fall;

(b) whether Government are aware 
that the above tourist complex will fall 
within the industrial complex of Hira-
kud and Raurkela; and

(c) if so, what steps are proposed to 
be taken in near future by Govern-
ment in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH): (a) There is no propo-
sal at present to develop Hirakud 
Lake as a tourist resort complex in 
the Central Sector.

(b) and (c). Do not arise.

Export of Mica

3040. SHRI P. GANG A DEC: Will 
the Minister of COMMERCE be pleas-
ed to state:

(a) what percentage of the World'S 
trade of mica is shared by India; and

(b) whether mica exports have con-
tinued to suffer during the last few 
years and if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) About 80 per cent.

<b) No, Sir. The level of exports of 
mica has generally been maintained 
during the last few years.

Value of Currency Notes in Circulation

3041. SHRI SHANKERRAO SA-
VANT: Will the Minister of FINANCE 
be pleased to state:

(a) what was the value of currency 
notes in circulation at the end of (i) 
March 1974, (ii) March 1975 and <iti> 
March 1976; and

(b) what measures have been taken 
to bring down the numb’er of curren-
cy notea in circulation?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM) • (a) The 
value of currency with the public was
as follows:

Value in Rupee*
At the end of crores

March, 1974 6349

March, 1975 6378

March, 1976 <•733 (ptoviiional)
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(b) In order to contain; the expan-
sion o f money supply-with the public, 
of which notes in circulation are a 
component, a aeries of restrictive mo-
netary and fiscal measures have been 
undertaken. These include impound-
ing of additional dearness allowances 
and wages, compulsory deposits by 
income tax payers, curbs on black 
money etc Despite these measures the 
value of currency with the public has 
increased in 1975-70 mainly as a re-
sult o f increase in foreign exchange 
assets of the banking sector and lar-
ger credit to commercial sector In-
cluding public food procurement ope-
rations.

Interim relief to Pensioners

3042. SHRI SHANKERRAO SA-
VANT Wffl the Minister of FINANCE 
be pleased to state:

(a) whether any Scheme of giving 
interim relief to pensioners whose ca-
ses are pending for more than three 
months is under consideration of Gov-
ernment; and

(b) if so, the broad features of the 
Scheme?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM); (a) and
(b). Orders have been recently issu-
ed, in February, 1976, according to 
which pension payment order Is re-
quired to be issued not later than one 
month in advance of the date of re-
tirement, and where, for any reason, 
that has not been found possible, the 
Head of the Office, where the retiring 
employee if serving, is required to 
authorise the payment of provisional 
pension by the first of the month in 
which it i« due. Thus, there should 
be no case where an employee would 
be without pension (including provi-
sional pension) beyond a month after 
retirement

fttek Textile and Jute Miifr

8043. SHRI SHANKERRAO SA-
VANT: Will the Minister of COM-
MERCE be pleased to state:

(a) the number of textile and jute 
mills, State-wise that have gone sick 
during the last three years;

(b) the number of mills among them 
taken over by the Central Govern-
ment and State Governments respec-
tively; and

(c) the number of mills still unat-
tended to by both the Governments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c) During the last three years 
no textile/jute mills were declared as 
sick However, one cotton textile mill 
was taken over under the Industries 
(D&R) Act m November, 1974 and 
its management entrusted to the State 
Government This mill was lying 
closed and the mill company was 
being wound up under Court supervi-
sion Some mills are lying closed and 
reopening of such of them as can be 
run on viable basis is receiving atten-
tion.

Development of Tourist Centres In 
Bihar

3044. SHRI NAWAL KISHORE 
SINHA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state 
the vanous places m the country, with 
particular reference to Bihar, which are 
proposed to be developed as tourist 
centres during the year 1976-77?

544 LS—5.
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THE MINISTER OF STATE IN 
THU MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH): The development of 
tourism is 4 continuous process. The 
emphasis in the Central Sector during 
1978-77 is on building up the tourist 
infrastructure (accommodation' and 
transport facilities), development of 
selected areas as mountain and beach 
resorts for attracting a larger volume 
of destination traffic, development of 
cultural tourism, as represented by 
archaeological and historical monu-
ments and development of Wild Life 
Tourism. For this purpose a provi-
sion of Rs. 667.64 lakhs has been ap-
proved in the budget estimates 1976- 
77 in the Central Sector. Of this 
amount a sum of Rs. 9.50 lakhs is ear-
marked for the completion of the Re-
ception Centre-cum-Hotel at Patna 
and expansion of the existing Travel-
lers Lodge at Bodhgaya by the India 
Tourism Development Corporation. 
The preparation of the master plans 
(land use plans) of Rajgir and Na- 
landa commissioned by the Depart-
ment of Tourism will also be ready 
during 1976-77. These are pre-requi-
site to planned development of these 
places.
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3048. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the State Govern-
ment of Orissa has sought the assis-
tance of World Baak through the Cen-
tral Government to meet the cost of
digging wells in the State, particularly
in the Adivasi areas; and

(b) if so, the particulars thereof and
the reaction of Central Government
thereto?

THE MINISTER OF FINANCE
(SHRI c. SUBRAMANIAM): (a) and
(b). The Government of India are
seeking World Bank assistance for an
Agricultural Intensification Project in
Orissa. This project WOUld, inter alia,
involve development of minor irr iga,
tiOn as also agrarian development in
the various parts of the State includ-
ing Adivasi areas.

Exports to Middle East Countries

3050. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of COMMERCE
be pleased to s(ate:

(a) the items which are being ex-
ported to Middle East Countries; and

(b) the value of these items export-
ed during the years 1974-75 and 1975-
76?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The principa] items of India's
export to Middle East Countries are
as follows:

1. Tea

2. Coffee
3. Spices

4. Rice

5. Sugar

6. Jute manufactures

7. Cottoa manufactures

8. Iron and Steel
9. Engineering goods-Electrical
machinery

10. Meat and Meat preparations

11. Handicrafts

(a) Gems & Jewellery

(b) Handmade carpets & drug-
gets

12. Cashew kernels

13. Footwear

14. Glass & glassware

15. Chemicals and allied products
16. Plastic & Plastic manufactures

17. Tobacco & Tobacco manufac-
tures

18. Rubber manufactures
19. Cement

20. Paper & paper board
21. Others.

(b) India's exports to these coun-
tries amounted to Rs. 639.71 crores in
1974-75 and Rs. 508.15 crores durmg
the ,period April-December 1975.
Figures for the full year 1975-76 are
not yet available.

Grant Of C.C.A. to Central Government
Employees at state Capitals

3051. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the proposal to grant
city compensatory allowance to the
Central Government employees at
State Capitals is under consideration
as the recommendation of Third Pay
Commission has been accepted by
Government;

(b) in how many State Capitals tt?
same is bein~ paid to the employees;
and

(c) in how many others it is not be-
ing paid?
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THE MINISTER iCtP FINANCE 
(SHRI C. SUBRAMANIAM): (a) The 
Third Pay Commission has recom-
mended that the grant of city com-
pensatory allowance may be consider* 
ed on merits in the cases of State 
Capitals and other places, which do 
not qualify on the basis of their po-
pulation and which are abnormally 
expensive. The cases of State Capi-
tals where a compensatory allowance 
ia not being granted at present are 
being examined 5n the light of this 
recommendation.

(b) and (c). A city compensatory 
allowance or other similar allowance 
is at present being paid in eighteen 
State Capitals and it is not being paid 
in three Capitals, namely , Bhopal, 
2mphal and Bhubaneswar.

Loan from LD.A. to Rural Electrifica-
tion Corporation

3052. SHRI RAJDEO SINGH: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether the International Deve-
lopment Association has sanctioned 
Rs. 400 million loan to the Rural Elec-
trification Corporation for further ex-
tension of its developmental activities; 
and ,

(b) if so, what are the terms and 
conditions of the said loan?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) The 
Government of India had entered 
into an agreement with the Interna-
tional Development Association 
whereunder this Association has 
agreed to grant a credit of US $57 
million to accelerate rural elec-
trification in India with emphasis on 
providing energy for minor irrigation 
wells.

(b) The credit is repayable in 50 
years including 10 years grace period 
and carries no Interest but only a ser-
vice charge of 3/4 of one per cent per 
annum.

VMt Trait 3Mu» f r a  tiJUUL 
to India

3053: SHRI RAJDEO SINGH:
SHRI C. K. CHANDRAPPAtf: 

Will the Minister of COMMERCE 
be pleased to state*

(a) whether a five men trade team, 
from U.S.S.R. wa8 recently in Delhi;

(b) whether a trade agreement for 
five years 1&76—80 has been success-
fully concluded; and

(c) if so, the main features of the 
agreement?

THE DEPUTY MINISTER IN THE" 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). A Soviet trade delega-
tion led by H.E. Mr. N s  Patolichev, 
Minister of Foreign Trade of USSR 
visited India in April, 1976 for final-
ising the long-term Trade Agreement 
for 1976—80. The main features of 
the Trade Agreement for 1976—80 are:

(1 ) Trade will be conducted on 
the basis of equality and mutual 
benefit

(2) Payments for commercial and 
non-commercial transaction will 
continue to be affected in Indian 
rupees.

(3) Both countries will accord 
each other Most-Favoured-Nation 
treatment for import and export of 
goods, in respect of customs duties 
and charges of any kind imposed 
on imports or exports, personal pro-
tection and protection of property 
when engaged in commercial acti-
vities, in the territory of each other, 
for ships of either country, in the 
territory of the other.

2. Both Governments shall facilitate 
each other’s participation in trade fairs 
and exhibitions.

3. Bother Governments shall facili-
tate the strengthening and expanding 
of business contacts between the track-
ing and industrial organisations o f 
both countries.
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i t  fio^i Gorepamenta v|U . explore 
new avenues of. promotion eo*«opera- 
tic>n and joint ventures in third coun-
tries on A mutually beneficial basis.

increase m EXpm* Of S.T.C.

3054. SHRI RAJDEO SINGH; Will 
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the State Trading Cor-
poration hag achieved in the first halt 
of 1975-78 nearly 90 per cent of the 
targeted increase in exports for the 
whole year;

(b) if so, the reasons therefor; and

(c) whether this increase is propos-
ed to be maintained in coming months 
and years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) About 80 per cent.

(b) The increase in the exports has 
been achieved by diversification of 
markets, better unit-value realisation, 
quantitative increases and introduc-
tion of new non-conventional products 
in overseas markets.

(c) Yes, Sir. Every effort is being 
made to maintain the tempo of ex-
port growth.

Sale of Sterling Tea Gardens

3055. DR. RANEN SEN; Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether a number of sterling 
tea gardens are going to be sold;

(b) if so, the facts thereof; and

(c) reaction of Government there-
to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):
(a) to (c). Permission for the sale of 
Tea Gardens owned by the foreign 
companies is given under the Foreign 
Exchange Regulation Act, 1973 on$y 
after verifying through the Tea Board 
among other tilings the reasonable-
ness of the price and other relevant 
criteria. The applications from 9 
sterling tea companies involving 72 
tea estates are Mnder examination.

Constitution of Working Group to 
examine efficiency and profitability of 

Banks

3056. DR. RANEN SEN;
SHRI JAGANNATH MISH- 

RA:
SHRI RAM BHAGAT PAS- 

WAN;

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Reserve Bank has 
constituted a working group to ex-
amine the question of operational 
efficiency and profitability of banks; 
and

(b) if so, the findings of the work-
ing group in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
and (b), A working group was set up by 
the Reserve Bank of India on 2nd 
April 1976 under tbe Chairmanship of 
Shri J. C. Luther, its Executive Dir-
ector, to examine the question of 
operational efficiency and profitability 
of banks. The group ia expected to 
submit its report by the end of Sep-
tember, 1976.

Export of Sanitary Castings

3057. DR. RANEN SEN: Will the 
Minister of COMMERCE be pleased 
to state;

(a) whether there is a big market 
in West Asia and Persian Gulf coun-
tries for export of sanitary casting*;
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<b) If so, the fact* thereof; and

(e) how far sanitary castings ex-
porter* have achieved this target fixed 
therefor?

TBS DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) and (c). No separate target for 
export of sanitary castings to West 
Asia and Persian Gulf countries has 
been fixed. But exports to these 
countries were of the order of Rs.
1.88 crores irt 1074-75 and Rs. 1.68 
crores during the first nine months 
of 1975-76.

Agreement with I.T.D C. Employees 
Union

3058. SHRI B. S. BHAURA: Will 
the Minister o f TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether some consensus was 
signed between the management of 
India Tourism Development Corpora-
tion and the All India ITDC Em-
ployees Union on 23rd August, 1974; 
and

(b) if so, the main features thereof?

THE MINISTER OP STATE IN THE 
MINISTRY OF TOURISM AND CI-

VIL AVIATION (SHKX SURJNDRA 
PAL small): (t) Tea, Sir.

(b) The main features of the con-
sensus arrived at are given in the 
statement laid on the Table of the 
House. [Placed in Library. See No. 
LT-l0757/76].

Setting of Handloom Export 
Ccaire»

3059. SHRI PRABODH CHANDRA: 
SHRI MORtNDER SINGH 

GILL:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether handloom export cen-
tres have been set up in various 
States; and

(b) if so, the names of places where 
these centres are functioning or are 
proposed to be opened this year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). So far 12 schemes for 
setting up of handloom export pro-
duction centres in different parts of 
the country have been approved, par-
ticulars of which are given in the 
statement attached. Eight more hand-
loom export production centres are 
proposed to be approved shortly.

Statement
Following States have been sar.ctiorcd one Export Production C c r m  tech to be set up dw ir g 

the current y ea r :—

S. N o. Name o f  State Location o f  Centre

x Andhra Pradesh . . . .  Hyderabad & Janagaon

2 Karnataka . . . . .  Bangalore

3 K e r a l a .................................................... Cannanore

4  Tam il N a d u .......................................... Karur
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: ■ S *:■ ' 3

Uttat Pradesh , . . . Fsrrukhabsd & Btamh
* JrSBIjrWWk ' 0 0 . Panipat

■■■ 7
Rajasthan . Bikaner, Choru, Jaicalmer & Jaipur

8

t1

. Bankura. Nadia, Weit Dinajpore, Birajpore, 
Murshidabad & Purulia

9 Madhya Pradesh , Location to be Indicated by the State Go-
vernment.

to
plikatu & Khurda

XX Mahexaihtra . Soiapur
13 Bihar . . . .

Proposal to *®t up a panel to advise 
Government ®n Modernisation of 

tiek Textile Units

ready been sanctioned and of these 
programme worth Rs. 23.14 crores 
implemented.

3080. SHRI VASANT SATHE: Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether there is a proposal to 
sat up a panel of public representa-
tive and technical experts to advise 
Government on modernisation of the 
sick textile units;

(b) if so, the main features there-
of; and

<c) modernisation policy finalised 
with year-wise phasing of outlay for 
the current year and the next two 
years of the Fifth Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). There is no proposal to 
set up a panel of public representa-
tives and technical experts to advise 
Government on modernisation, of the 
sick textile mills. With effect from 
1-4-74, 103 sick textile mills, had been 
nationalised. Modernisation program-
me in respect o f 8? of these mills to 
the extent of Rs. 51.13 crores has al-

Joint Ventures Abroad

3061. SHRI VASANT SATHE:

SHRI MOHINDER 
GILL:

SINGH

Will the Minister 
be pleased to state:

of COMMERCE

(a) whether Government have de-
cided to allow, on selective basis, cash 
remittances by Indian entrepreneurs 
to give a big push to the setting up 
of Indian Joint ventures abroad; and

(b) if so, the salient features there* 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). In accordance with the 
normal Guidelines on Indian partici-
pation In joint ventures abroad, cash 
remittances are not allowed except 
small amounts required in connection 
with the preliminary expenses for set-
ting up the company abroad. These
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Guidelines continue to be operative. 
Hoyever, Government do consider 
favourably requests for cash remit- 
t&nces on a case-to-case basis, on the 
merits of the situation, where the 
Indian joint ventures are not in a 
position to acquire the equity by 
means other than cash remittances.

Proposal to set up Offaaisatton for 
promoting Handicrafts Products

3062. SHRI VASANT SATHE: Will 
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government are con-
sidering a proposal to set up a broad 
based organisation for promoting and 
marketing handicrafts products in the 
affluent markets; and

(b) if so, the main features of the
proposal and the decision taken in 
the matter? -  „

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b ) Does not arise.

w xu y i  wfa-
w W I  i m  fioTFi w w  fiw f
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( * )  w&mfi 3»rofftr
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| « f t t  ^  tp*t ?r^rcf n rr 
mrfmi Ot wm> 1 1 *ra* ffwrfHw
T m  WẐ TK *FT ^  $ f t

vr^rof ^  y rerf f i r *en 
% f îtr r t o ? *P*t

h ?  t v  «rro ffaw ? ftrpT grm tif
3  wrtt * t

3065. «ft Tmwnrr srreft: w r 
fiw  *5ft ^  5RT% H?t f»TT f t  :

(*p ) v rrfa ^ rcS r  *£ e  f o u r s  
w»t fsHror wrsmft it «rr%

fipr fwnr it «pft *TT wr t̂ V’2'«Tm 
^ p ft|  ;

(m ) w r  v t  t t f  if t o - B r t
f3TR VH[ f̂fr qflft if f  $  ;

(«r) jrfif f t . f t  w  w  m m  
% HV ^  «W foWT
t  ;

( * )  *if?f ft ,  v r  srfTT ifr 
if l*  f t #  fat*

r̂rTanrtft ^faff ^  w t ^  % farot w t  
qtnfar# * r t$ ?

t w w  t f t n  fiwrw $  swrft
Tnwr («ft *®w y m r ijnn if) : 
( v )  tftK ( » )  urofhr f a  
% f%5qrr | f t  w v t  TŜ TT 
rft̂ r $wptfr ir t t £( fcm rr
&firr Jft% P m  r̂r Tgr $ •—

*

’ R  TOrfrT5TT*r
^0

^ r f f
TTft

ftfffrrfhsr
vTTrft

1 r a n  i m  wren>s

’ fO
10,000 28-10-75

2. TT3T ???»>'7 ?TOT ]7 ,805 2-9-75

3 io ^ fto fn r
TOT 10,000 12-3-76

^nff?r ?fN  ̂ ^  vnrsft flNrar 
< w «W t % ftH  f t r  '*rtt f f  «ft ^ ft  
ftpr ^  *p»ft ftfT i

(^ ) f f  »

(^ )  ?N t fr  »n*wf
it, w ftvt v imrwift 
% «rr^ ^  ^  ^  | r
v* % ^rr r̂mr ir 4 t 
^ ft  % *TR% v t  «rhr a m
4 t ^  % (?!# fiwT | i <* % 
« m ff  <frr «T*fr ^ r w i^ r ^ f t w r  
^  «n% m ^fr % « t m
«n; tft 3ttt f̂ tT | wnfW  
vtT?r «m w t^r
Ir W  f^r*wr| 1
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m w W  ^  W  t  r t w j p t  H

s o 66. «ft tm e m t  m r t : v n  
13Nwt ^  f*rr ft? :

(v )  f*rr Sr **N*rW f
^  gfiraT ^  % far*r

*  ;

( v )  *rfe ft , tft »5«tr m  
• w f  ;

(n) wr forffar Pnrtff wrr 
z & fw  vrft & z  snrrj*
('Tff'TT fwfrr) STTOT *  ?iWf *t 

<T1<I<H<W: gf^HT ft I  ; ^

( * )  fa*nff ■pt z& N r  *f?$ 
«rr# 'iftw fo ff % foEjr f*rr 

% ?

xt vg *  *frr ifa n  fw m  m w*rtt 
x m  m**t («?> s * *  jsrrc nwjfl) : 
( v )  *rtr (w ) : mrefar f t * *  ww 

% $f*rcr fa*rr | fa  qnrrynW f vr 
wnrcyra jptrt *r:% % w*w*sr % $ v i 
*n fabr ?t^ f&  f  i w v *ro% 
M r  & v t  srftnff ^ y ff t k  
fsF̂ r * 1% *n% ®rpr qft vpff
*Ft gxf xw  s rh t ^  g fW r f
rSTCH ^  I  \]

(*r) ife . («r) : flrctffa * iz  
f *  % $fa?r f w  ^  erRrp 
srrarr jnrr ?ftf?r wftrcfocr nfipr 
% ant «r (W p rt  f o f t  | • iw fr  
srpcfNr^ ^  ’n r  w ?rr $
ffc  <prrgr ft«r?r w w t  w e i v

srer sftf?r f w  vh ix fiss 
< fiw P w  «ff «ftr srcrfc vfsrvR $ z

% «*fow> «ft i whr 
wwr ih p w  v t  %% wwr % 
% qer forr w |  i ]

Raid on jU knai near llraeU nyidS

8067. SHRI RAGHUNANDAN LAL 
BHATIA; Will the Minister of FIN-
ANCE be pleased to state:

(a) whether any raid was conduct-
ed in March 1970 by Central Excise 
and Customs on any Ashram sear 
Tiruchirapalli in Madras; and

(b) if go, out-come of the raid?

THE MINISTER OP STATE IN-
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER- 
JEE) ■ (a) and (b). Yes, Sir. A  aeries 
of raids have been conducted com-
mencing from 19-3-1976 at Maivazhi- 
salat Ashram near Tiruchirapalli and 
some other places. As on 26-4-1976 
raids were still continuing.

As a result of raids both within 
Maivazhisalai campus and outside the 
campus gold biscuits, primary gold, 
gold articles, gold ornaments, silver 
bars and precious stones valued at 
about Rs 26.697 lakhs have been seiz-
ed up to 26-4-2976.

Scheme to promote Tourism in Punjab

3068. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased *° state:

(a) whether any steps are being taken 
by his Ministry to co-ordinate and pool 
popularisation of tourism in Punjab;

(b) whether any new scheme i$ 
being introduced by his Ministry f°r 
promotion of tourism in Punjab; and

(c) a so, the bread features thereof?
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THE MINISTER OF STATE IN 

THfc MINISTRY OF TOtfRlSM AND 
CIVIL AVIATION {SUBS SURENDRA 
PAL SINGH): (a) to (c). The De-
partment of Tourism promotes 

t through its overseas offices places of 
tourist Interest fa India as a whole 
and not an State-wise basts. Places 
of tourist interest in Punjab popular 
with international tourists and which 
serve the requirements of tourists tra-
velling by road are being developed 
in the Central sector. Facilities that 
have been provided include a Youth 
Hostel in Amritsar and a Tourist Bun-
galow at Ludhiana. It is also pro* 
posed to set up a Camping Site at 
Amritsar for the convenience of tour-
ists travelling by road. Brochures 
brought out on North India, Discover 
India, Festivals of India, etc. include 
places of interest and festivals cele-
brated in Punjab. These brochures 
are widely distributed through Tour-
ist Offices in India and abroad

Customer service in Commercial Banks

3069. SHRI RAGHUNANDAN LAL 
BHATIA; Will the Minister of FIN-
ANCE be pleased to state

(a) whether any measures have been 
taken to improve the customer service 
m commercial banks, and

t (b) if so, an outline thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER- 
JEE) (a) and (b) Special measures 
have been taken by public sector 
banks recently, at the instance of 
Government, to ensure definite im-
provements in the content and qua-
lity of their Customer Service through 
<<i) improvements in administrative 
efficiency arising out of punctuality, 
discipline, activisation of vigilance 

' procedures, better staff relations and 
attitudes, (b ) accelerated disposal of 
work through special arrear-clearance 
drives, improved structure o f delega-
tion of powers, improved loan ap-
praising machinery specially for small

borrowers, and (c) implementation o f  
the majority of recommendation* 
made in the Interim Report o f the 
Working Group on customer service 
under the Chairmanship of Shri R. XL 
Talwar, Chairman, State Bank o f  
India

Pakistani Fishing Trawler held near 
Bhavnagar

3070. SHRI RAGHUNANDAN LAL 
BHATIA* Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Customs Authorities 
have seized a Pakistani fishing trawler 
‘Seven Star’ from Port Veraval near 
Bhavnagar on 24th March, 1976,

(b) if so, whether any arrests have 
been made, and

(c) what further action has been 
taken in the matter?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER- 
JEE) (a) The Customs Officers have 
intercepted a fishmg trawler MFV 
'Seven Star* of Pakistan registration 
together with the nets, fish etc off 
Sutarpada port near Veraval arm sub-
sequently seized it on 23-3-1976

(b) and (c) All the 17 crew mem-
bers on board the vessel were arrest-
ed by Police authorities at Sutarpada 
(Veraval) for action under Passport 
Rules and Foreigner’s Act The crew 
members were produced before the 
Judicial Magistrate First Class, Vera-
val by the Police authorities who 
have registered a case against them 
for breach of the Foreigner's Act and 
the Indian Penal Code All the crew 
members are in judicial custody at 
Junagarh at present

A show cause notice under the Cus-
toms Act, 1962 has also been issued 
to the crew members on 22-4-1976*
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3071. SHRI D D DESAI Will the 
Minister of COMMERCE be pleased 
to state:

(a) whether State Trading Corpora- 
tioR has reduced the price of imported 
caprolactum;

(b) whether it will benefit Nylon 
yarn manufacturers, and

(c) whether the benefit will be passed 
on to consumers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) 
<a) No, Sir

(b) and (c) Do not ar.se

Explosion of bank credit

3072 SHRI D D DESAI Will the 
Minister of FINANCE be pleased to 
state

(a) whether Government expects a 
“"credit explosion” in the com ng 
months, and

(b) if so how do Government pro 
pose to meet the situation9

THE MINISTER OF STATE IN 
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKIIER- 
JEE (at The Government of India 
does not expect any explosion of 
bank credit during the comtng 
months

(b) Currently, the deposit resources 
o f banks are increasing faster than 
last year Besides, some return flow 
of funds from seasonal industries 
during coming months are expected, 
which will help finance the likely 
additional demands tar bank credit.

Rsservo Bank ol Indit is fcagpbu n 
constant watch on the credit situation 
in the country.

Proposal to StrengfHen Bureau of 
Public Enterprises

3073 SHRI SHASHI BHUSHAN: 
Will the Minister of FINANCE bn 
pleased to state

(a) whether there is a proposal uniter 
consideration to strengthen the Bureau 
of Public Enterprises *o a« to enable 
it to organise training programmes, 
workshops and seminars for the per-
sonnel of public undertakings; and

(b) if so, how much time is likely to 
be taken In this process?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM) (a) 
Training of specialists and technicians 
requned by the individual Public En-
terprises is normally taken care of by 
the undertakings themselves How* 
ever, training programmes aimed at 
management development are under 
taken with the ass stance of outside 
training institutions like the Indian 
Institute of Managements, Admin stra 
tive Staff College of India, etc Bureau 
of Public Enterprises issues every year 
a catalogue of management training 
programmes offered by the major 
training institutes in the country, so 
that the Public Enterprises can plan 
their training activities well in time 
Bureau is also organising even at 
present training programmes, work-
shops and seminars for the managers 
of Public Enterprises, with a view to 
assisting the management development 
activities of the undertakings Wher 
ever necessary, Bureau collaborates 
with other bodies like Standing Con 
ference of Public Enterprises, Manage 
ment Training Institutions, etc in th's 
regard There is at present no specif*c 
proposal for strengthening tbe Bureau 
to undertake tho above activities.

(b) Does not arise
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tbe weaker sections covered by the 
programme such a* agricultural la-
bourers, small fanners, village 
artisans, etc Under these schemes, 
financial assistance is provided on 
liberal terms and at concessional rate 
of interest To eligible borrowers 
under the D IR  Scheme, credit is pro-
vided at d low rate of interest, viz.,
4 per cent In the districts where the 
DIR Scheme is not in operation, the 
State Government provides subsidy to 
the public sector banks including tbe 
nationalised banks to the extent of tbe 
difference between their normal lend* 
ing rate and 4 per cent on advances 
granted by them to economically 
weaker sections who are otherwise 
eligible for assistance under the DIR 
Scheme

Data m respect of lending under the 
20 Point Economic Programme m the 
State of Karnataka is not available in 
the manner asked for However ad* 
vanres granted bv commercial banks 
in Karnataka to the agricultural sector 
and outstand ng as at the June 1975 
are given below

(Amounts in lakhs of rupees)

Direct Advances Irdirect Advarces

No of Balance No of Balance
A/cs Outstanding A/cs Outstsndrl

State Bank of India Group . , 47066 IJH ‘ 93 47579 841*41

Nattonslised Banks . . 152202 3574 03 464S8 1753 02

Other Scheduled Commer-
cial Banks

Total
. • i»44i 845 39 3453 89*02

• • 210709 593* 35 97520 2684' 35

(b) Relevant figures pertaining to financial assistance extended by com-
mercial banks to cooperative societies in Karnataka are given below

(1) No of pnmuy agricultural credit societies financed bv commercial
banks as on 3th June, 1975 ......................................................  0  9

( 2) Amount outstanding in respect thereof as on 30th June, 1975

Short-term loa n ..............................................................  Ra-73i'Go lakhs

Medium-term loans .....................................................R* 78*a>9 l*kks

Cash C r e d i t .......................................................................Rs *5’9© lakhs

Purpose-wise details are dot, however, available.

l* «tt adVaaced to shampeppoirs, village 
n itltlH  aNi small nader

Fstait BcesKnUc FrOfram ie in

3074. SHRI K MALLANNA WiU 
the Ministei of FINANCE be pleased 
to state

(a) the schemes ot nationalised banks 
which advanced loans to sharecroppers, 
village artisans and small farmers 
tinder the 20-point economic pro-
gramme in the State of Karnataka, and

(b) the figures regarding tbe loans 
advanced so far to co-operative socie 
ties for financing minor irrigation, 
dairy development, poultry schemes 
and the like7

THE MINISTER OP STATE IN 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE) (a) 
All public sector banks including the 
nationalised banks have formulated 
special credit schemes under the 20- 
Point Economic Programme to assist
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Production of oontreHat drtfc

3075. SHRI K. MALLANNA: Will 
the Minister of COMMERCE be pleas-
ed to state:

(a) the quantity in metres of con-
trolled cloth produced by Government 
controlled and private textile mills 
during tbe last three years, year-wise;

(b) the average price per metre of 
controlled cloth during the above 
period; and

(e) whether there has been any 
change in tbe policy of Government 
during the last six months in relation 
to controlled cloth and if so, the main 
features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Th* production figures of con-
trolled cloth are as follows: —

Period Production 
(in million 
sq. msetzcs)

January—December, 1973 

January—December, 1974 

January—Dectmber 1975

429*00

690-39

702*91

(itt) It has been decided to n n w »
000 trolled dhoiies and sarses u  ht 
P o u te d  by tbe H a b d i o Z Z J ?  The
decision will be implemented after 
finalising operational arrangements.

Export of Gems

3076. SHRJ NITJRAJ SINGH CHAU* 
DHARY; Will the Minister of COM-
MERCE be pleased to state whether 
Government propose to take steps to 
assist Gem exports trade, specially 
when Indian cut gems are being sold 
in foreign countries as their own cut 
gems?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
All possible steps required to assist 
the gem export trade are being taken 
by the Government. Polished gems 
including diamonds are chiefly sold to 
wholesale jewellers and reach the 
buyers as part of jewellery. Indian 
cutting specialises in the small sires 
which are not processed in the other 
chief centres of the gem industry. The 
possibility of misrepresentation on this 
account is therefore not very serious.

(b) Prices of controlled cloth are
fixed for the various varieties in terms 
of multipliers formulate which have 
been notified. ; 1

(c) Tbe following decisions have 
been taken:—

(i) Exemption from production of 
controlled cloth has been given for a 
period of one year to those mills, in 
the public and the private sector, 
which have shown accumulated losses, 
after accounting for reserves in their 
latest balance sheet

(ii) Rebate has been allowed in res-
pect of exports in case of mills ex-
porting over 20 per cent of their pro-
duction.

Lending money through Banks to 
Rural Areas

3077 SHRI RAM PRAKASH: W«« 
the Minister of FINANCE be pleased 
to state:

(a) whether Government have taken 
steps for lending money through banks 
in order to ensure greater flow of funds 
to the rural areas; and

(b) if so, the* figures regarding tbe 
amount advanced through the banks 
particularly in the State of Haryana, 
during 1974-75 and proposed to be 
advanced during tbe current financial 
year?
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THE MINISTER OF STATE IN. 
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
Ye*, Sir. After nationalisation of 
banks, the commercial banks have 
been extending substantial credit in 
rural areas. The Central Government 
has also set up Regional Rural Banks

A g t ic u lt u u .................................
SmallScslc It dusin* 5
Roadard Wuiti Trai spoil OpuaU is,

R failTiode .
‘'•rn'iJlHiw i*».
l’ioli.ssio!! 1 ai d St It hmplon d Pi iso <■ 
Educj'ur

To,. 1

According to thf* latest available 
information, the total amount ad\ anc- 
ed by Haryana Kshetroa Gramm 
Bank, which is one of the Regional 
Rur,»! Banks in Har>anu, as at the'end 
of March H)7<S amounted to Rs 10.48 
lakhs Another bank has been opened 
in GurRaon du«tnrt \ery rocentij In-
formation, regarding advances pro-
posed to be granted by the banks 
during the current financial year is 
not available.

Role of ktadieralte and bsndloom 
Exports CorporattoB of India

3078. SHRI RAM PRAKASH- WiU 
the Minister of COMMERCE be pleas-
ed to state the names of the States 
■a he re role of the Handicrafts and 
Handloom Exports Corporation of 
inrim has been very active?

which ate intended mainly to cater to 
the credit needs of the rural com-
munity,

(b) Advances granted by scheduled 
commercial banks to agriculture and 
other priority sectors in Haryana «s  at 
the last Friday of June 1975 are as 
given below

(’PrtmsionrJ)
CAmou rs 1*1 lakhs of Rs.)

N o. of Lrnvfs Balnrce
Accou ts Sane io ’ -  O u isiard -

c d  ir g

60620 S046-49 2467'29
4«26 5221 27 3127'17

M73 301 42 223 22

S2\< 32? 44 233*^0

2483 6S 6S 57*04
266K ('2 93 4V 16

42 1-57 1*29

77327 I1029 80 6152-77

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH). 
Handicrafts and Hand looms Exports 
Corporation has been placing an active 
role for the dexelopment of exports of 
handicrafts and handlooms from al-
most all the Slates in the country.

Glut in Cloth Market

3080 SHRIMATJ ROZA DESH- 
PANDE W ill the Minister of COM-
MERCE be pleased to state*

(a) whether Government are aware 
that since toe presentation of budget 
there is a big glut in cloth market;

(b) if so, the reasons thereof; and

(c) Government's reaction on itt

544 T*5— 9
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THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Tbe present position in the cloth 
market does not indicate any glut.

(b) and (c). Do not arise.

of c*sh from i  Bank counter
in Parliament Street, New Delta!

3081. SHRIMATI ROZA DESH- 
PANDE:

SHRI C K CHANDRAPPAN:

Will the Minister of FINANCE be 
pleased to state

(a) whether It3. 30,000 m cash was
found missing from the counter of a 
bank in Parliament Street on 5th 
April, 1976; and w

(b) if so, the 1 acts of the case?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b). Bank of Baroda has re-
ported that on 6th April, 1976 a short-
age o f cash of Rs. 30,000 was report-
ed by one of the Cashiers at its New 
Delhi Parliament Street Branch. The 
bank has reported the case to the 
police and police investigations are in 
progress The bank has also kept 
under suspension the Cashier con* 
cemed.

RBI directions to Banks for export 
credit

3082 SHRI JAGANNATH MISHRA: 
Will the Minister of FINANCE be 
pleased to state the response so far to 
the directions given by Reserve Bank 
of India to banks to give priority for 
export credit’*

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE):

Commercial banks have been accord-
ing high priority in the matter of pro-
viding bank crer* ^  the export sector 
at a lower rate of interest. The 
amount of export credit advanced by 
commercial banks has also substan-
tially increased in the last 5 years, fi * 
against an amount of Rs. 322 crort; 
outstanding as at the end of March* 
1970 in respect of export credit, the 
outstandings as at the end of January 
1976 increased to Rs. 870 crores.

Night services of Banks in Delhi

3083 SHRI JAGANNATH MISHRA: 
Will the Minister of FINANCE be 
pleased to state

(a) whether some of the banks have 
launched night services In Delhi; and

(b) if so, the results of such servi-
ces?

THE MINISTER OF STATE 1N- 
CI1ARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE)*
(a) Yes, Sir,

(b) The results, of the night 'evening 
services are reported to be satisfactory.

Trade agreement between India and 
Pakistan

3084 SHRI P R. SHENOY Will the 
Minister of COMMERCE be pleased to 
state*

(a) whether a trade agreement bet- 
ween India and Pakistan has been 
signed in January, 1976; and

(b) if so, the salient features there** 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). No Trade Agreement has 
been signed between India and Pakis-
tan in January 1976. Howsfver, In 
pursuance of tbs earlier Agreement of
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1975, a delegation o f S.T.C. visited 
Pakistan fo r  discussions with Trading 
Corporation o f Pakistan, in Islamabad 
and Karachi, during January 1976. 
Trade possibilities w ere explored and 
som e pending deals w ere negotiated.

Opening of branches of Schediiled 
Commercial Banks duiing 1S75

3085. SHRI P. R . SHENOY: W ill the 
M inister o f FINANCE be pleased to 
state:

(a ) the total num ber o f new  bran -
ches opened by  the scheduled com -
m ercial banks in the year 1975, State- 
w ise;

(b )  the total num ber o f  new  bran -
ches opened- in districts and areas dec-
lared to be  industrially backw ard  by 
the State Bank o f India and its su b -
sidiaries, the fourteen  nationalised 
banks and other com m ercial banks; 
and

(c) the reasons for slow growth of 
bank branches in econor.UPaUy back-
ward States and industrially back-
ward districts and areas?

THE M INISTER OF STATE IN-
CH ARGE OF THE d e p a r t m e n t  OF 
REVENUE a n d  BAN K IN G  (SH RI 
P R A N A B ' K U M A R  M UKHERJEE);

(a ) Inform ation  is set out in the 
attached statement.

(b ) The Reserve Bank have report-
ed that o f the total num ber o f  bran-
ches opened by  the scheduled com -
m ercial banks during the year, 1006 
were opened at centres in districts 
identified as industriaUy backward.

(c )  Even within the constraints im -
posed by inadequate infrastructure 
facilities and poor developm ent poten-
tial available in industrially backw ard 
districts, banks have endeavoured to 

enlarge their branch netw ork in such 
backward areas/districts. A vailable 
data show  that the rate o f  grow th  o f 
branches in backw ard/underbanked 
States and D istricts has been higher 
than that in other areas in the post-
nationalisation period.

s t a t e m e n t

Name o f State/Union 
Territories

N o. o f 
brarches

1. Andhra Pradesh

2. Assam .

3. Bihar . .

4. Gujarat

5. Haryana .

6. Himachal Pradesh

7. Jammu & Kashm ir

8. Karnataka .

9. Kerala .

10. Madhya Pradesh 

n . Maharashtra

12. M anipur

13. Meghalaya

14. Nagaland

15. Orissa - .

16. Punjab .

17. Rajasthan

18. Tam il Nadu

19. Tripura

20. U ttar Pradesh

21. W est Bengal

22. Andaman & Nicobar Islands

23. Arunachal Pradesh

24. Chandigarh . ,

25.-Dadra &  Nagar H aveli

26. D elhi . . ,

27. Goaj Daman &  D iu

28. Lakshadweep .

29. M izoram . .

30. Pondicherry . .

T otal

157

53

135

143

67

22

53

186

168

118

208

I

7

5

65
126

77
179

2

274

184

2

5

58

14

2313
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3086. SHRI P. R. SHENOY; Will 
the Minister of FINANCE be pleased 
to state:

(a) the total amount advanced by 
the State Bank of India and its subsi-
diaries and the f out teen nationalised 
banks to the small scale industries at 
the end of 1975;

(b) the total amount refinanced to 
these banks by the Industrial Deve-
lopment Bank of India; and

(c) the total advances made by 
these banks at the end oT 1975?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) As at the end of Sep-
tember, 1975, the State Bank of 
India and its subsidiaries and the 
fourteen nationalised banks advanc-
ed Rs 954.17 crores to small scale 
industries.

* (b) IDBl’s refinance to small scale 
industries during 1970-71 to 1975-76 
(July—December) totalled Rs.
1335.12 lakhs

(c) Aggregate advances (exclud-
ing inter-banks advances) of these 
banks amounted to Rs. 8328.70 crores 
as at the end of December, 1975.

Import of raw eashevnito

3087. SHRI VAYALAR RAVI: 
Will the Minister of COMMERCE be 
pleased to state:

(a) the price at whicfi Cashew Cor-
poration of India will import raw 
cashewnutB under agreements entered 
into with African Countries; and

(b) how does this price compare 
with the import price during the 
last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). For 1975-76 crop season 
the Cashew Corporation of India 
have so far been able to conclude 
purchase contract with Kenya only 
at a price less than that paid during
1974-75. but higher than 1972-7'* and 
1973-74 prices. Purchases from 
Tanzania and Mozambique have not 
been finalised so far.

Construction of Tourist Hostels

3088 SHRI N E HORO. Will the 
Minster of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) the number of tourist hostels 
that are going to be constructed for 
foreigners in the country, State-wise; 
and

(b) the particulars regarding their 
cost and the facilities that are going 
to be provided m these hostels?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) The De-
partment of Tourism has a scheme of 
providing Youth Hostels and Tourist 
Bungalows for use by youths and 
middle-income group tourists both 
foreign and domestic. Under this 
scheme it is proposed to tak? 
up during 1976-77 the construction 
of two Youth Hostels, one each 
at Pondicherry and Mysore and two 
Tourist Bungalows, one each at 
Sewagrsm and Gorakhpur/Ajmer.

(b) The details o f the estimated
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Nwme off he Unit Estimated cost

(i) Youth Hostels . . Rs. 71 lakhs
each

( ii) Tourist Bui gilows , . Rs, 15 lakhs
tach

Facilities

44—47 beds in doimitorics; common 
toilet fkdlitics; * lourgc, a dirirg room 
with inexpensive catering; utergils would 
be made available on lure for cooking in a 
separate kitchen provided for the purpose j 
residential accommodation for the Warden 
and Assistant Waidrn.
64— 100 beds ir double room* aid dor* 
mitories with attached toilet*; a lourge 
and ft dir i^g room with cutenrg fad- 
lirics.

Amount given by Nationalised ltanka 
for setting up Industries in Backward 

areas of Bihar

3089. SHRI N\ E. HORO: Will the 
Minister of FINANCE be pleased to 
state the figures regarding the 
amount advanced by nationalised 
banks upto March, 1975 for settng 
uo industries m the backward areas 
«i Bihar State**

THE MINISTER OP STATE IN- 
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING (SHRI 
PRANAB KUMAR MITKIIERJEE) 
Available data regarding the out- 
tmding advances of pubbc sector 

banks, including the 14-nationaIlsPd 
banks, as at the end of December, 
1!<74 in >he relatively backward dis- 
nds of Bihar and the share of manu-
facturing and other industry in these 
iggregate advance*, are set out in 
'he Statement laid on the Table of 
'he House. [Placed in Library. See 
No LT-10753/76.]

Textile Expert u  U.K.

3090. SHRI P. GANGA REDDY: 
Will the Minister of COMMERCE be 
pleased to state:

fa) whether Indian textile export to 
K had decHned last year; and
(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No Sir.

(b) Does not arise.

Indo-U.S. Commission

3091 SHRI BHOGENDRA JHA:

DR LAXM1NARAYAN 
PANDEYA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Indo-U.S., joint com-
mission held its meeting during this 
year; and

(b) if so, salient features of the de-
cisions taken?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
and (b). A meeting of the Economic 
and Commercial Sub-commission 
constituted under the Indo-U.S. 
Joint Commission was held in New 
Delhi on the 24th and 25th March, 
1976. The salient features of the 
decisions taken are contained in the 
Joint Communique issued at the end 
of the meeting, a copy of which is 
laid on the Table of the House. 
[Placed in Library* See No. h%  
10754/76.]
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Extension of Janata Personal AedAent 

b a v u n  Sofau* to Bntal a im

3092. SHRI K. M, MADHUKAR: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government propose 
to extent Janata Personal Accident In-
surance Scheme to rural areas; and

(b) if so, by what time?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
and (b). The Janta Personal Acci-
dent Insurance Scheme, introduced 
by General insurance companies, al-
ready stands extended to all their 
offices, which cover the rural areas 
as well.

Accumulation of Tam in Textile Mills 
la Tamil Nadu

3093. SHRIMATI FARVATHI
KRISHNAN: Will the Minister of
COMMERCE be pleased to state:

(a) whether accumulation of yam 
in the 90 textile mills in Tamil Nadu 
is at an all time high;

(b) if so, the reasons thereof;

(c) whether many mills are facing 
severe difficulties and four mills have 
closed down; and

(d) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The accumulation of yam in 
textile mills in Tamil Nadu taken as 
a whole was higher at the end of 
March, 1976 than during the preced-
ing: two months.

( b )  The accumulation is attributed 
to absence of demand for yarn as a 
result of cloth stock accumulation in 
the decentralised sector.

(c) Yes, Sir.

(d)' Remedial measures a n  being
worked out.

Telephone Operators in the Depart-
ment of Tourism

3094. SHRIMATI PARVATHI
KRISHNAN: Will he Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether Government have sanc-
tioned 6 special pay of Rs. 20.00 per 
month to the telephone operators 
working in Government offices on the 
recommendations of Third Pay Com-
mission, and

(b) if so, whether these orders have 
been implemented in the Oepartmem 
of Tourism (Headquarters)?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM ANT 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) Yes, Sir.
The Government's general orders on 
the subject are contained in Ministry 
of Finance O.M. No. F. 6(15)-F.TII(B)/ 
73, dated 20-9-1974.

(b) These orders do not, however, 
automatically apply to the two Tele-
phone Operators in the Department 
of Tourism (Headquarters) as thev 
do not belong to the cadre of Lower 
Division Clerks. The question of 
inducing the two Telephone Operator 
into the cadre of Lower Division 
Clerks, so as to make eligible for the 
grant of special pay, has already 
been taken up and is under consi-
deration in consultation with th? 
Department of Personnel and Ad- 
mihistrative “Reforms.

Soft Loans from Asian Development 
Bank

3095. SHRI K. LAKKAPPA: Will 
the 'Minister of FINANCE be pleased 
to state:

(a) whether Government’* attention 
has been drawn to the reported decline 
in soft loans provided by Aslan Deve-
lopment Bank; and
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Xb) jjt so, m  w eO aa  of \3overn- 
*n*mt thereto?

t h e  m r n m r x x F  f i n a n c e
(SHRI C. StTBRAMANIAM): (a)
Ves, Sir.

<b) Though India does not borrow 
from tho Asian Development Bank; 
we hav$ always pointed out the 
necessity for concessional loam to 
mart the developmental needs of the 
developing member-countries of this 
region.

Flow of Ajprlcuttsral Credit from 
Ogmmirniii Banks

m e . SHRI GIRXDHAR GOMAN- 
GO: Win the Minister of FINANCE 
be pleased to state:

(a) whether his Ministry forwarded 
the Model Bill drafted by the Expert 
Group appointed by the Reserve Bank 
of India to State Governments for 
consideration and to pass necessary 
legislation to facilitate smooth and 
speedy flow of agricultural credit from 
commercial banks,

(b) if so, the main recommendations 
and amendments suggested by the Ex-
pert Group in the BUI,

(c) whether all the States haw ac-
cepted the recommendations and pas-
sed the legislation; and

(d) if so, the names of those States 
who have implemented the recommen-
dations so far?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
Yes, Sir.

(b) Tbe Expert Group suggested 
modification of certain provisions in 
the State laws inhibiting the flow of 
agricultural cfedit. It was felt that 
a single consolidated legislation in-
corporating tbe various amendments 
suggested in the Report should he 
enacted. Towards this purpose, they 
drafted a Model SQL The Model 
BQl contain*, inter otta, provisions

relating to land allination rights of 
agriculturists in favour of commer-
cial banks, priority of charges for 
dnstitufionar credit agendas; removal 
of recovery and other operational 
difficulties and financing o f agricul-
ture ffirough primary agricultural 
cr&Bt societies.

Tc) and (d). So far, eleven State 
Governments Haryana, Himachal 
Pradesh, Madhya Pradesh, Maha-
rashtra, Karnataka, Rajasthan, Uttar 
Pradesh, West Bengal, Manipur, 
Orissa and Tripura have enacted/ 
are enacting the legislation in pur-
suance of the recommendations etf 
the Working Group. The matter Is 
being pursyad with the remaining 
State Governments

alhsr ?rht vpt jftarsff *>t fsrafar

3097. TO SrnFft :

i l fe f  *ftr 3TPTT fiw W l *rtft 3RTT% 

^  ?arr wx$ fa*

(*F) WT oTTTFr #  fiRft f W
m pm  % v m r
t c  f̂arerr £  far* ftzm
^ forfar r  awptr i r f i f  s  . %r 
ftnr t  w n  fft̂ r $

(m) FT, fTT i jw
^  w r t 7

jrfK *Tf*IT fvn vr IFIW f ^ 

TOT ( «ft 5NTW ) I

(w ) tfrr (w ) v r r *  typ s w  

% WfT*! ^  ?for

wihvt ffarn $ fw* gfcrefr % 

ffafar § s f ’ t* qft r̂r̂ r



175 Written Answer* APRIL» ,  19M Writte* Ansum* *76

309& V I ihwft : WT
f lw  ifafrflf *?Tf% #  fprr 
f a :

( * )  *pwrc%iw?rarf«Rr% *nfa* 
n W frsf vt <r r  f<CTTi t  ;

(«r) ^rfe ’TPsfi 
<wr t  ; ifrc

(* )  «r**% % ftrq *rc*R «f t

sw t smhrrft1 ^  *rr firfR  | ?

TTSTPf iftT Mfkn f**PT «R 5T*?rd
tjw i «?«rt («ft srw  5 *nr ijsw ff) :
(w ) 24 *nfar, 1976  f«rf?r % 
v m r c  w z*n  ^ rnr fa^ft
t j st  *nsr «r *fa  w f t  f o in w T
TTftrPm 1974 ^  HTTf 7 ( l ) ( ^ f )
if r o to  finr *Tf«Rnfr t t  's n r  wjPpt 
f%«rr *tot *rc ?r«*n s 1 «ft, fspf r̂ 
% 11 **fiFWT TT jpTCiSFS fo*T TT ^ T

" H i

(?r) v n r  qrrfarr a r fra r  «tffr 
W T R  ^  *WT T O  Tr T* *1̂
fcnrror % *nfr 1 fo*rrw * wr
W /S fa l?  »TWT mr 10755 76j.

(*r) ^rrr strf^wT t  
w m  *r srcrfw  fsptT jtpt 1 1 ? r ? w  
^ c z fe m  *rt w m k  *  s s a

^ rer %% ?sn% «crfc r m ti$ r  
*m?tr *r soao u® mt *%
<ft "foror ^  $  i « f t t  sq^pRfr ^  
< w ftw  t t  srwfawm v  m s n  v t  
v?tt «*rnrr r̂r-rr j£ xft?  »r>qfwff wnr 
n fropT  5r3 t v  w et *r ^ r * r  irfir-
> *** tft  STTT 7 ( l ) ( v )  ?, *F5Pf?T

vr*hn^ «# wwfr t  *
*Ft <nFi% ? r t  ^nr^t w r f o  v t iflfmnpv 

f?r fjpr tfwr f lW ’cf ^wnr f t w  
T̂MT t  V t *fWff ^  ffW 

^ftT^R v t  5r tp j^ ff vn fin ^  ^  wr 
| i fa  V &  Kfwf^RT W f  

? f ^ t  «rfw^tfxwf ^ r o  ^  w v  t  
f ?  srfTT ^  ?npnf?fT tft JRH ^  ^

l l

TMb W  Cmtrec

3100. SHHI a  V. NAXK: WU1 the 
Minister of TOURISM AMD CIVIL 
AVIATION be pleased to state;

(a) whether Government have pre-
pared a list of all the prospective 
tounst centres in the country which if 
taken together would give to any 
tourist, a native as t o U «* foreign, a 
representative picture of India’s herit-
age, culture and geography;

(b) if sot their names, State-wise; 
and

(c) what steps are being taken to 
bring to the fore-front the really de-
serving tourist centres of worth which 
today are obscured by big-city based 
press?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURJEN- 
DRA PAL SINGH): (a) to (c ). The 
country abounds in a wide spectrum 
of tourist attractions. There are, 
thereofer, many places which are 
worth seeing depending on the in-
terests and tastes of individuals 
tourists. A statement showing places 
which attract a sizeable number of 
international tourist is attached 
These centres are promoted through 
advertising, publicity and promotion 
abroad. With regard to tourist cen-
tres visited by home tourists in large 
numbers, such a list o f places should 
be available with the State Govern-
ments as they are primarily respon-
sible for the derolapment o f teurist 
facilities for domestic touxfeta. Saeh
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Slate promotas its attractions tor 
domestic tourists through selected 
media, publicity promotion and pub- 
lioe relations.

Statement

1. Agra
2. Amritsar
3. Aurangabad
4. Ahmedabad
5. Bombay
6. Banaras
7. Bangalore
8. Bhopal
9. Calcutta
10 Cochin
11. Chandigarh
12. Delhi
]3. Darjeeling
14 Goa
15. Gaya-Bodhguya
16. Hyderabad
17 Hardwar/Rishi Kesh
18. Jaipur
19. Jammu
20 Khajuraho
21. Kanyakumari
22 Lucknow
23 Madras 
H Madurai 
-S. Mysore
26 Mahabalipuram
27. Qoty/Nilgiris
28. Patna
29. Pondicherry
30. Puri
31. Ramechwaram
32. Srinagar
33. Simla
34. Tiruchirapally
35. Trivandrum
36. Udaipur

Steps to Associate User* and Const*- 
own by S.T.C. and M.M.T.C.

3101. SHRI B. V. NAIK: Will the
Minister of COMMERCE be pleased 
to state:

la) what steps are being taken by 
public sector trading agencies like 
State Trading Corporation and Mine-
rals and Metals Trading Corporation 
in import-export trade to associate the 
users and consumers of the services or 
of the goods in major purchase or sale 
decisions;

(b) whether any committees of a 
representative character and non- 
bureaucratic in content and expertise 
have been constituted for the purpose; 
aiK*

(c) what checks and counter checks 
have been provided to check corruption 
and create a credible public image?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 

<i<t to <c). Both the State Trading 
Corporation and the Minerals and 
Metals Trading Corporation have 
already got several Advi&ory Com-
mittees consisting of representatives 
of Industry and Trade concerned as 
well as official organisations and 
Government Departments. In addi-
tion, consultations and discussions 

nbo held periodically with In-
dustrial Associations, Export Promo-
tion Councils and Commodity 
Boards, etc The following checks 
and counter-checks, have been pro- 
Mdvd with regard to purchase, sale 
and policy decisions in these organi-
sations;—

(i) tender enquiries are gene-
rally floated for import con-
tracts,

(U) there are committees formed 
of representatives of the 
Management and Govern-
ment Departments to decide 
cm purchases and other 

major operations.
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(iii) the sale prices for distribu-
tion o f canalised Items to 
actual users are determined 
by a Pricing Committee 
presided over by the Chief 
Controller of imports & 
Exports,

(iv) operations of various divi-
sions of the canalising agen-
cies are subject to over-all 
check by Chief Internal 
Auditor and Government 
Audit parties,

(v) in order to review the work-
ing of the arrangements for 
supply of raw-materials by 
the canalising agencies and 
to devise solutions to any 
problems that may arise in 
tfie successful implemen-
tation of the new system as 
announced in the Import 
Policy for 1976-77, a Moni-
toring Committee consisting 
of representatives of various 
Government Departments 
and the canalising agencies 
has been set up under the 
Chairmanship of Chief Con-
troller of Imports & Exports

Aerial Spraying by Indian Airlines

3102. SHRI B V  NAIK* Will the 
Munster of TOURISM AND CIVIL 
AVIATION be pleased to state*

(a) whether Indian Airlines is tech-
nically equipped to undertake aerial 
spraying of insecticides tor plant pro-
tection; and

(b) if so, the reasons for which this 
work is being entrusted to other agen-
cies or other corporations specially to 
be organised and incorporated for this 
purpose?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR)* (a) and (b). No, Sir. The 
aircraft ill the fleet o f the Corporation 
are not designed for such operation.

ftpwrtlw  i f  Calcutta-,fiwuhetpm Air 
Route hr Private Operater

3103. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be 
pleased to state when Calcutta-Jam- 
shedpur air route would start operat-
ing through private operator?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR). The Director General of 
Civil Aviation had invited applica-
tions from interested parties to 
operate air services on nine routes 
which include Calcutta-Jamshedpur- 
Rourkela-Raipur route *

Bharatair, Calcutta and the Agri- ' 
cultural Aviation and General Co-
operative Society, Hyderabad, holding 
non-scheduled permit, have shown in-
terest m operating on this route No 
date has been fixed so far

12.67 h » .

PAPERS LAID ON THE TABLE

N o t i f i c a t i o n s  u n d e r  C u s t o m s  Art, 
1962 a n d  C e n t r a l  E x c i s e  R u l e s , 1944, 
a n d  N a t i o n a l i s e d  (M a n a g e m e n t  a v d  
M i s c e l l a n e o u s  P r o v i s i o n s )  A m e n d -
m e n t  S c h e m e s , 1976 a n d  s u b s x x k i r v  
B a n k s  (A ptoiktm cnt o f  Em p l o y e e  

D i r e c t o r s ) A m e n d m e n t  R u l e s ,  1976

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER-
JEE) • I beg to lay on the Table—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962:

(i) G S R . 800(E) published m 
Gazette o f India dated tbe 22nd 
April, 1976, together with an ex-
planatory memorandum.
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(ii) O.&R, 808(B) published In 
Gazette o f India dated the 26th 
April, 1978 together with an ex-
planatory memorandum [Placed 
in Library. See No LT-10740/ 
78].

(2) A copy each of Notification 
Nos G& R 207(E) and 298(Ej 
(Hindi and English versions) pub-
lished In Gazette of India dated the 
21st April, 1978, issued under the 
Central Excise Rules, 1944 together 
with an explanatory memorandum. 
[Placed in Library See No LT- 
10741/781

(3) A  copy of the Nationalised 
Banks (Management and Miscel-
laneous Provisions) (Amendment) 
Scheme, 1976 (Hindi and English 
versions) published in Notification 
No SO  1088 in Gazette of India 
dated the 20th March, 1976, under 
sub-section (5) of section 9 of the 
Banking Companies (Acqu.Mtion 
and Transfei of Undertakings) Act, 
1970 [Placed m Library See No 
L T-10742/76 J

(4) A copy of the Subsidiary 
Banks (Appointment of Employee 
Directors) (Amendment) Rules,
1976 (Hindi and English versions) 
published m Notification No SO 
1090 m Gazette of India dated the 
20lh March, 1976, under sub-section
(3) of section 62 of the State Bank 
of India (Subsidiary Banks) Act, 
1959 I Placed tn Library. See No 
LT-10743/76]

A n n u a l  R e p o r t  o r  G k k e ra i. In s u -
r a n c e  Co r p o r a t i o n  o r  I n d i a , B o m b a y  
f o r  1974, R k p o h t s  or C o m p t r o i x k k  a n d  
A u d i t o r  G e n e r a i  o r  In d i a  o\t U m o n  
G o v e r n m e n t  (P o s t s  a n ® T b i b g r a p k s /
J 974-75 a n d  (C o m m e r c i a l  ) Pvr.r II, 
1974-75 a n d  A p p r o p r i a t i o n  A c c o u n t s  
(P & T ), 1974-75

THE DEPUTY MINISTER IN THE 
MINISTRY OP FINANCE (SHRI- 
MAT! SUSHILA ROHATGI): I hog
to lay on the Table—

(1) A  copy o f  the Annual Report 
(Hindi and English versions) of the 
General Insurance Corporation o f 
India, Bombay for the year ended 
31st December, 1974, along with the 
Audited Accounts and the com-
ments of the Comptrolar and Audi-
tor General thereon, under sub-
section (1) of section 619A of the 
Companies Act, 198. [Placed in Lib-
rary. See No LT-10744/7S],

(2) A copy each of the following 
Reports (Hindi and English ver-
sions) under article 151(1) of the 
Constitution:—

(1) Report of the Comptroller 
and Auditor General of India for 
the year 1974-75, Union Govern-
ment (Post^ and Telegraphs). 
[Placed in Library. See No LT- 
10745/76]

(11) Report of the Comptroller 
and Auditor Gentral of India for 
the year 1975—Union Government 
(Commercial)—Part n —Apprai-
sal o f the working of the Garden 
Reach Workshops Limited [Plac-
ed w  Library. See No LT-10746/ 
76]

(3) A copy of Appropriation Ac-
counts, Posts and Telegraphs for 
the year 1974-75 (Hindi and English 
versions) [Placed tn Library. See 
No LT-10747/78}.

Audited A ccounts or C en tral Sruc 
Board fo r  1973-74

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE rSHRI 
VISHWANATH PRATAP SINGH)* 
I beg to lay on the Table a copy of 
the Audited Accounts ('Hindi and 
English versions) o f the Central Silk 
Board for the year 1973-74, under 
sub-section (4) o f  section 12 o f the 
Central Silk Board Act, 2948, [Placed 
in Library. See No LT-10748/76].
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•COMMITTEE ON PUBLIC UNDER-
TAKINGS

P a p e r s  r e . s t v n s n r - m s T  R e p o s t

SHRI RAM SURAT PRASAD 
(Bansgaon): I beg to lay on the Table 
a statement showing replies to the 
recommendations Included in Chapter 
V  of the Seventy-first Report of the 
Committee on Public Undertakings on 
Action Taken by Government on 
their Fiftieth Report on Fertilizer 
Corporation of India Limited (Mar-
keting and Distribution) which were 
not furnished by Government in time 
for inclusion in the Report.

ASSENT TO BILLS

SECRETARY-GENERAL: Sir, I lay 
on the Table copies/ duly authentica-
ted by the Secretary-General of Ra.iya 
Sabha, of the following nme Bj ’ Is 
passed by the Houses of Parliament 
luring the current session and assent-
'd to since a report was last made to 

»he House on the 15th April, 1976:—

(1) The Indian Lighthouse 
(Amendment) Bill, 1976.

(2) The Warehousing Corpora-
tions (Amendment; Eill. 
1976.

(3) The High Court at Patna 
(Establishment of a Peima- 
nent Bench at Ranchi) Bill. 
1970.

(4) The Comptroller and Auditor- 
General’s (Duties, Powers and 
Conditions of Service) Am-
endment Bil], 1978.

(5) The Departmentalisation of 
Union Accounts (Transfer of 
Personnel) Bill, 1076.

(0) The Standards of Weights 
and Measures Bill, 1976

(7) The Iron Ore Mines and 
Manganese Ore Mines Labour 
Welfare Fund Bill, 1970.

(8) The Beedi Workers Welfare 
Fund Bill, 1970,

(9) The Betw* River Board Bill, 
1970.

l&M hrs.

PUBLIC ACCOUNTS COMMITTEE

174th, 178th, 194th, 219th, 2218T, 
222kd & 223Ro R e p o r t s

SHRI H. N MUKERJFE (Calcutta— 
North-East): I beg to present the fol-
lowing Reports of the Public Accounts 
Committee:—

( 1 ) Hundred and Seventy-fourttf 
Report on Cash Assistance -  
Paragraphs 30 and 31 of the 
Report of the Comptroller 
and Auditor Genera! of India 
for the year 1972-73, Union 
Government (Civil) relating 
to the Ministry of Com-
merce.

(2 1 Hundred and Seventy-eighth 
Report on Cssh Assistance 
for Export of Man-made 
Fabi ic>—Paragraph 29 of the 

Report of the Comptroller and 
Auditor General of India foi 
the year 1072-73 Union 
Government (Civil) relat’rg 
to the Ministry of Co.n- 
mcree

(3) Hundred r ntl Ninety-foui4 h 
Report on Import of Textile 
Machinery—Paragraph 31 of 
tbe Report of the Comptrol-
ler and Auditor General of 
India for the year 1973-74, 
Union Government (Ci\ it) 
relating to the Ministry of 
Commerce

(4) Two Hundred and Nine-
teenth Report on Customs 
Receipts—Paragraphs of the 
Report of thp Comptroller 
and Auditor General of India 
for the year 1978-74, Union
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Government (Civil), Reve-
nue Receipts, Volume I, In-
direct Taxes relating to 
Customs

(8) Two HuncLed and Twenty- 
first Report on Computerisa-
tion jn Government Depart-* 
ments—Department of Elec-
tronics

(8) Two Hundred and Twenty- 
second Report on Regularisa- 
tion of Contingency Fund 
Advdncps Ministry of Fin-
ance (Depaitmen* of Econo-
mic Aftahs)

(7) Two hundred and Twenty- 
third Rppor* on Controlled 
Cloth— Paragraph 80 of th*» 
Report of the Comptroller and 
Auditor General of India for 
the \ear 1973-74 Un*on 
Government 'Civil) re’atmg 
to the Ministry of Com-
merce

ESTIMATES COMMITTEE

97t h, 93rd U4th \n d 9CfH R eports

SHRI R K SINH*. (Fai/ebad) 1 
btg to pres® it the following Reports 
of the Estimates Committee -

( 1) Ninety-seventh Report on 
the Ministry ot Works end 
Housing—Slum Cteaianie 8ml 
Housing Schemes

(2) Ninet>-third Report on Ac-
tion Taken by Government on 
the recommendations con- 
tamed in their Seventy, 
sixth Report on the Ministry 
of Agriculture and Irrigation. 
(Department of Agriculture) 
—Production of Foodgrains

(3) Ninety-fourth Report on Ac* 
tion Taken by Government 
on the recommendations

contained m their Seventy- 
fifth Report on the Ministry 
of Shipping and Transport— 
Transport Coordination.

(4) Ninety-sixth Report on Ac-
tion Taken by Government on 
the recommendations con-
tained in their Seventy- 
eignth Repor* cm the Minis-
try of Steel and Mines (De-
partment of St<»el)—Plan-
ning, development produc-
tion distribution ptc of Iron 
and Steei and Ferro-Alloys

COMMITlkE ON PUBLIC 
UNDERTAKINGS

89t h and 90t h R eports and M inutes

SHRI RAM SURAr PRASAD I 
beg to present the following Reports 
and Minutes of the Committee on 
Public Undertakings —

( 1) (1) Eighty-ninth Report on 
Foreign Co’ laboration in 
Public Undertakings

(11) Minutes of sittings, of the 
Committee relating to the 
above Report

(2) Ninetieth Report on Action 
Taken bj. Government on the 
recommendations* contained 
m their Sixty-ninth Report 
on Cement Corporation of 
India Limited

(3) Minutes of the sittings of 
the Comnut^e relating to 
Eigh‘ > -eighth Report on 
Hindustan Zinc Limited

(4) Minutes of the sittings of the 
Committee rotating to Eighty- 
fifth Report on Hindustan 
Paper Corporation

(5) Minutes of the sittings of the 
Committee relating to Proce-
dural and Miscellaneous 
Matters
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(8) Minutes of the sittings of

the Committee relating to
Reports on Action Taken by
Government on Reports of
the Committee.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM SITTINGS OF THE 

HOUSE
Tw enty-Seventh Report 

SHRI S. M. SIDDAYYA (Chama- 
rajanagar): I bog to present the 
Twenty-seventh Report of the Com-
mittee on Absence of Members from 
the Sittings of the House.

12.14 hra,
•DEMANDS FOR GRANTS. 1976-77 

M inistry o f  Energy—contd.
MR. SPEAKER; Now, we shall 

take up further discussion on De-
mands for Grants under the control of 
the Ministry of Energy.

THE MINISTER OF ENERGY 
(SHRI K. C. PANT): Sir, the House 

Tcnows the budget demand for the 
Ministry of Health was to have fol-
lowed the Demands for the Ministry 
of Energy. But, when my friend, Dr 
Karan Singh, approached me with a 
request to reverse this order, I readi-
ly agreed *or tw:> reasons—firstly, I 
thought it was logical that HeaKh 
should precede Energy and secondly, 
because Dr. Karan Singh has made 
a very powerful plea in favour of 
stepping up power generation al-
though in the causo of family plan-
ning.

Sir, my colleague, the Deputy 
Minister, Prof. Siddheshwar Prasad 
yesterday spoke ana so many of the 
points covered by the hon’ble Mem-
bers in respect of rural electrifica-
tion have been covered by him. That 
has made my load easier aft&ough 
even now I find that a very wide spec-
trum was covered in the debate and

X shall do my best, as 1 said yester-
day, to cover as many points as pos-
sible.

I was rather overwhelmed by the 
warm and generous refeienoes which 
were made by hon. Members to the 

’  efforts of the Ministry of Energy. I 
can only say that it is the workers, 
the engineers, the managers—both in 
the coal and power sectors—who 
deserve this appreciation of the House 
and on their behalf I would like to 
thank the hon. Members who have 
been so generous.

I hope that this appreciation com-
ing from sucn an august House will 
encourage all concerned to put in 
greater effort in future.

But, Sir, there is always an ex-
ception which proves every rule and 
1 find that the hon. Member from 
the CPI(M), Mr. Modak painted a 
different picture. But then H has 
never suited his party to remain in 
the main-stream whether inside the 
House or outside and he has been 
true to form, if T may say so. He did 
not see any improvement in the 
power sphere. Now, if he chooses 
not to see with his eyes open there 
is nothing I can do about it I am 
sure that he remembers 1973-74 and 
the earlier part of 1975 when many 
parts of this country were suffering 
due to shortage of power. Everyday 
we had references in this House. 
We had debates and questions all 
dealing with this shortage and the 
ill-effects of shortage on production 
Particularly now when power goes 
not only for indujtriesi but for agri-
culture and is basic to development, 
to creation of employment, the con-
cern of the House is natural; but 
since July 1975 the picture has 
changed. And it has changed all 
over the country and areas which 
were very badly hit earlier like 
Northern India and Southern India

•Moved with the recommendation of the President.
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or  the northern region and the 
southern region there the im prove-
ment has D33n very marked.

The energy availability in the 
northern region increussj by £>,bout 
25 per cent in 1975-7t5 over chs pre-
vious year. In the southern region it 
improved by 11 per cent. In the wes-
tern region it improved by 6 per 
cent and in the eastern region it im -
proved by 12 per cent. Tiie situation 
between July 1975 and March 3 976 
still improved further and it was 20 
per cent. On March 12 we achieved 
an all-tim e high by producing 261 
million units in that one day. There-
fore, I think, the improvement does 
not need to be spelt out. It is there 
for Shri Mbdak to sea. As against 
466 MW new capacity installed in
1973-74 and 1720 MW installed in
1974-75, last year 1800 MW new capa-
city was installed. The result of these 
improvements was reflected in the im-
proved situation in each State and in 
€ach region. Restrictions on consump-
tion of energy were removed and in 
the few States where these remained 
the extent of the cuts was reduced con-
siderably so that today the hardship 
is very much less. In the northern 
region where Punjab and Haryana 
were groaning under the ill-eflects of 
shortage of power, they have had no 
cuts after July 1975-76—none at aU, 
UP had some cuts, but they were very 
marginal. Rajasthan had a com fort-
able position. This is the situation in 
the northern region.

In the eastern region, DVC genera-
tion improved last year to the extent 
of 12 per cent and, overall, the situa-
tion in the eastern region was also 
satisfactory. Generation in Bengal 
and Bihar has im proved .. . .

SHRI D. BASUMATARI 
jhar): Also Assam.

(Kokra-

SHRI K. C. PANT: Also Assam.
Assam is in a different region, the 
north-eastern region.

But in the eastern region, in spite 
o f this improvement, it is true that 
in Calcutta there are stiU some cuts, 
particularly during the peak hours, 
because the requirement of peak load 
in Calcutta is very high. We have 
been trying to persuade the Govern-
ment, industry and labour there to 
flatten the load and use energy when 
it is surplus during the night at night 
so that during the peak hours the 
load can be reduced.

In the southern region, the position 
is satisfactory in all the States except 
Karnataka. In Karnataka, the Kall- 
nadi Project is going on. We are 
helping it as much as possible. My 
hon. friends from Karnataka know 
what we have done to help that pro-
ject. But in spite of whatever assist-
ance we have been able to give, I 
reVognise that the position in Kar-
nataka is not easy. They were able 
to reduce power cuts from 40 per cent, 
to 10 per cent at one stage, but these 
power cuts have gone up again. There 
is no immediate remedy I can suggest 
to them.

In regard to Tamil Nadu where the 
power-cut at one stage was 60— 70 per 
cent, the House will be glad to know 
that no cuts were necessary after July
1975-76

In the western region, Gujarat had 
a comfortable position— during the 
whole of last year it had a comport- 
able position. In Maharashtra, there 
was an increase in thermal generation 
to the extent of 16 per cent, but in 
spite of that because of shortage of 
capacity, there were cuts in Maha-
rashtra. In Madhya Pradesh, which 
has recorded the best performance in 
utilisation of capacity, there was a 
shortage also because there is shortage 
o f capacity. So even if there is im-
provement in efficiency, with inade-
quate capacity you cannot meet the 
demand.

This is the broad situation in the 
country, and looking to the future,
1976-77, I would say that the position 
would continue to be satisfactory. An-
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otfltĵ r 2000—2200 MW new capacity 
will be added this year in the whole 
country and of this, about 800 MW 
will come tn the first six months II 
there is normal monsoon . .

SHRI DINESH JOARDER (Malda): 
The Minister referred to the years 
1973-74 and 1974-75 We remember 
that in those years it was stated in 
this House that because of drought 
conditions prevailing for successive 
years, the hjdel power stations were a 
total failure and no power was com-
ing oat from those stations So in the 
near future, if there be similar drought 
conditions prevailing, will a similar 
condition recur*' That question has 
to be answered, because he referred to
1973-74 and 1974 75 and m those vears 
this was the mam problem

MR SPEAKER First listen to the 
Minister and then if there is a ques-
tion, you may ask him

SHRI DINESH JOARDER I have 
heard him pattentlv He was chang-
ing the subject.

SHRI K C. PANT Your patience is 
vei> shortlived I must say Of the 18 
per cent j11 India improvement m 
energy a\ a lability for 1975 76, 19 per 
cent was due to hydel and 9 per cent 
due to thermal There has b*»en im-
provement m both and because of im-
provement m hydel perhaps the wi- 
piovement m thermal was not as much 
as it could have been Therefore, we 
aie look mg to both hydel and thermal 
generation and increasing both, not 
merely hydel generation Assuming a 
normal monsoon in 1976-77 energy 
generation should go up by about 
10— 12 per cent and there should be 
no power shortage in most of the 
states, the only exceptions again being 
Karnataka, Maharashtra and Madhya 
Pradesh, where some power shortage 
is likely to continue for the reasons 
which I mentioned earlier. This Is 
the general improvement In the situa-
tion and we are trying to see that

those states which are still suffering 
from shortage should be able to get 
assistance from those states which 
have surplus power. Therefore, re-
cently I made an appeal to <01 the 
states which have surplus power to 
come to the assistance of states which 
are still in deficit though the deficit is 
very much more manageable and will 
be reduced continuously as new gener-
ating capacity comes up. But even 
with this improved situation there 
should be no complacency m the field 
of power Firstly we have seem very 
clearly the ill effects, as I said, of 
power shortage m the last few years 
and we cannot afford to forget that 
Secondly we have to recognise that 
power projects have long gestation 
periods and one has to see ahead and 
plan ahead and plan in such a way 
that new projects come up continuous 
1\ to meet the constantly rising demand 
of power in each state Finally we 
have to have a cushion to take care of 
the kind of problem which my hon 
friend mentioned, that is, if there is 
drought and if hydel generation falls, 
we should have some cushion on the 
thermal side to take care of that con 
tin^enc> Today I know it looks like 
a far cry but I t'link in our planning 
we should approach it from that point 
of view Anti therefore it is essential 
that we begin work on a number of 
projects thi« year to meet the power 
demand that witt arise in the begin 
nmg of the Sixth Plan Unless we take 
a forward view it will not be possible 
to plan in a systematic way, in a 
scientific way m such a way as to 
avoid periods of shortages m between 
periods of relative, if not plenty at 
least, adequacy- But for this it is not 
enough that the Centre should make 
an effort, the states must also malt* 
an effort and if during the annual 
plan discussions the states do not 
apart sufficient amounts of money for 
power then I am afraid that all the 
efforts of the centre would be of no 
avail because in the" present situation 
the states are primarily responsible for 
power generation and so they 
recognise the importance of the power 
sector sufficiently when they are al-
locating funds for the different teeters
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Df, K, u  wte ie m  M ls w t 
engineer, not only an eminent engineer 
but alee Jtt eninent administrator and 
a public loader, «ofee yesterdayHe 
it a master of this subject and bis 
contribution to the development of Irxi> 
g«<ten and power in this country can 
never be forgotten. So many project* 
scattered all over the country and 
many projects outside have the stamp 
o f his personality and his thinking. I 
am glad that he participated in this 
debate yesterday and he made some 
valuable suggestions. One of those 
was about fixing long term targets and 
having a national power policy. As I 
just now said power projects have long 
gestation periods and therefore one 
has to think at least in terms of ten 
year s. Five years is perhaps not 
enough. In this conceptually I have 
no difficulty in agreeing with Dr Rao. 
Mv only problem is that even though 
the Fuel Policy Committee and the 
flth Power Sun ey Committee went into 
this question of projection of power 
t'emnnds upto 1991. when it comes to 
practical allocation of money and 
firming up of targets, one has to work 
within the framework that prevails in 
the countn and that is the Five Year 
Plan In other words, firm allocations 
are today not ma te even for five years 
They are made ftom vpar to year and 
therefore I would he very happy if a 
ten vear perspect \ e could be adopted 
K us, but mder the dispensation 
today, 1 would be lucky 11 I know 
defin tel> what I ,4m to Ret for five 
vears

SHRI VASANT SATHE (Akola)* 
Not only for five vear, but even next 
vear

SHRI K C. PANT For the next 
vear, we will fet some idea, some 
communication But this is the 
factual position and so, as I said, while 
conceptually I have no problem with 
this proposition, in practice I have to 
work within the system. Mr. D. D. 
Desai has referred to the need for 
having 500 megawatt sets as the next 
stage in the growth of unit sia*. I do 
not find him here now. Anyway, we

have adopted S00 megawatt aeU at 
the next stage and I thought I should 
tell him about it  Many Hoc’ble 
Members referred to nuclear energy 
and my friend Mr. Modak has made 
an amazing statement. He mid that 
Tarapur was functioning very badly. 
Actually Tarapur’s performance m
1975-76 has registered a remarkable 
improvement. If you look at the 
figures of generation, the total output 
of energy increased to 2094 million 
units as against 1458 million units in 
the previous year There was a reduc-
tion m R A P.P. but so far as Tarapur 
is concerned, it has achieved a much 
higher generation m the year we are 
discussing During 1976-77 the second 
unit of Rana Pratap Sagar is expected 
to be commissioned and the Kalpakkam 
project will come up m 1978. Some 
Hon'ble Members—Shn Madhukar, 
Shri Sharma and Shn Desai—referred 
to Fast Breeder Reactor They know 
that at Kalpakkam we are setting up 
a test fast breeder reactor and at this 
stage we are putting m all efforts ’ 0 
expeiite construction of that reacto . 
It will enaMe us ultimately when V/« 
set «p commercial plants, commercial 
fast breeder reactor to utilise tl,e 
'aige deposit of thorium to which Mr 
Madhukar also referred and it *s 
true that India has a very large dcp it 
of thorium and it may be possible for 
us later on to utilise that thorum for 
power production But we will ha^e 
to anait the output of the tests in the 
fast breeder reactor experimental fast 
breeder rector, which we are con-
structing m Madras m Tamil Nadu. 
We are keeping an eye on the develop-
ments in other countries and we shall 
benefit ateo from their experience to 
the extent that they take us into con-
fidence because this is a field where ’ t 
is not easv to get to know the facts

Sir, a reference was made to the 
supply of fuel for the Tarapur station 
from the United States. It is a fact 
that the supply has been held up be-
cause of some petitions field before the 
United States Nuclear Regulatory Com. 
mission The Government of the 
United States has reiterated before 
the Commission their contractual obli-
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gation to supply this fuel as also the 
adverse consequence of such delays in 
shipments. The hearings before the 
Commission are in progress and we 
are maintaining a close watch on the 
situation.

S.r, many Hon’blc Membeis referred 
to super-thermal stations and 2>r. Rao 
rightly said that he would like to call 
them large thermal-power stations be-
cause they are nothing but large 
thermal stations of a capacity ranging 
from 1000 to 2000 megawatts and the 
20- pomt programme envisages the 
establishment of such super-thermal 
stations under Central control and our 
thinking is that they should be located 
at pit heads The> should benefit the 
region as a whole and not only a State 
am! that one should be installed m 
each region to beqin with I would 
like to be able to tell the Hou^e that 
we will do more but one has to keep 
in v ew the resources and so. to be„rln 
witn, ni least our thinking is that one 
in ejeh tegson—one super-thermal 
staf.nn m each region--shojid be 
established. The cost of a 1000 to 
2000 MW station would be m the region 
of Rs 100 to 800 crores and the House 
will easjlj appreciate why wo should 
not he too ambitious in thinking ahead 
of a lery laige mimbei of units at 
this stage. About the sites for the
location of these super thermal
stations, a committee was appointed 
to go into it. They made their recom-
mendations. After considering the
recommendations we have selected tbe 
following site®, which I have stated 
in the House earlier also: Smgrauli in 
U.P, Korba in M.P., Farakka in West 
Bengal, Neyvell in Tamilnadu and 
Ramagundam in Andhra Pradesh. You 
will notice there are two sites in the 
southern region. A choice will have 
to be made, on techno-economic con-
siderations between the two

SHRI NAWAL KISHORE SINHA 
(Muzaffarpur): What about Tenughat 
in Bihar?

SHRI K. C  PANT: The coal linkage 
is not established for a large size unit 
in Tenughat. We would be happy if 
the project we have sanctioned for 
Tenughat would be started by the State 
Government. As my friend knows, 
they have not been able to start it. At 
this stage. Bihar is coming in the 
eastern region and Farakka would 
have to take care of the needs of both 
Bengal and Bihar and other States in 
the eastern region.

The World Bank had shown some 
interest in these super thermal sta-
tions. We have sent the project 
reports of these five stations to the 
World Bank. They sent an appraisal 
team here in January 76 and made an 
appraisal of SingrauU. They were re- 
quired to make a technical review of 
the Korba project. Negotiations with 
the Bank are yet to be held to deter-
mine' the extent of credit and loan 
assistance w hicn. the Bank would give. 
This is the crux of the matter. Until 
we have a clearer idea about the 
phasing of the credit from the World 
Bank or in the alternative about the 
rupee availability. I cannot say any-
thing more either about the phasing or 
abou 1 the number of proiects we 
would be able to take* up th.s year

The House knows lhat we have set 
up .t National Thermal Power-Coipo- 
rMion to set up and run thermal 
stut ons m the central sector and also 
a National Hydroelectric Power Corpo-
ration for central hydel projects. Abo, 
the North Eastern Powei Corporation 
has been incorporated to initially 
implement the Kopili project That is 
being funded by the North Eastern 
Council.

The Central Electricity Authority 
will now have full-time members. I 
am saying all this because members 
are anxious about the progress made 
in the reorganisation of the electricity 
industry and these are some of the 
points which have come up from time 
to time. Dr. Rao and some other mem-
bers said that the Centre should take 
over power generation entirely. We 
have considered this suggestion in the
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context of our idea to restructure the 
electricity industry. After discussions 
in depth and taking aU factors into 
account, we decided that the best 
approach would be that the Centre 
should supplement generation in the 
country. If super thermal stations 
come up, we would be able to supple-
ment the generation being done by the 
States in a fair way. I think that 
would be the best approach at this 
point of time. We have been getting 
the full cooperation of the States, 
which is necessary if we are to make 
a success of the central projects also.

Mr. Damani referred to the function-
ing of the State Electricity Boards and 
said they are inefficient. We have 
advised the States, not now but a 
couple of years ago while considering 
all the aspects of reorganisation of the 
electricity industry, to strengthen their 
management capabilities, professiona-
lise and functionalise their boards, 
introduce modern management prac-
tices and So on. Many of the States 
have implemented many of these 
suggestions. And some of the Electri-
city Boards are rather well run. But 
I would be the first person to admit 
that there is undoubted scope for im-
provement in others. So, all I agree 
to say is that during 75-76 it is expect-
ed that there would be further 
improvement and particularly, the 
commercial working of the State Elec-
tricity Boards would improve further. 
I do not want to say anything about 
the capital structure of the Electricity 
Boards for the simple reason that I 
would not like to say anything without 
the concurrence of the States. I have 
discussed this matter with the Chief 
Ministers and Power Ministers of the 
States but they have not agreed to the 
suggestion of having an equity loan 
ratio o f 1 to 1. Today, the entire 
amount of capital is in the form of 
loan by the State Governments, etc. 
Rather than commenting in the House, 
I would like to discuss it further with 
the States. The States are fully 
involved in the re-structuring of the 
electricity Industry and we are going 
to make some amendments in the 
Electricity Supply A cf both on the

organisation and management side and 
financial side. So, these are matters 
which we have been attending to as 
also separation of cadres-generation 
staff and distribution staff. Some of 
the States have already agreed to this 
and some of them have implemented 
this. I only wanted to place this before 
the House so that you know that we 
have not lost sight of the importance 
of the State Electricity Boards and the 
need to improve their functioning if 
we want to keep the entire electricity 
industry running at a satisfactory 
level of efficiency.

There was some reference to foreign 
assistance and I think, Shri Damani 
referred to the loan from the World 
Bank for transmission, i.e. 150 million 
dollar loan to which Prof. Siddheswar 
Prasad referred and so, I would not 
refer to it. But there is another loan 
which we got from the Kuwait Deve-
lopment Fund for the Kalinadi Project, 
which is to the tune of Rs. 46 crores. 
Besides, Sri-Sailem Project in Andhra 
Pradesh has been appraised recently 
by a team of experts from Soudi 
Arabia. On behalf of Soudi Arabia, it 
is a German firm which went there. It 
is because of its importance that we 
have suggested it to them. And, in 
fact, I had a chance to see this myself 
a few months ago. So, we are expect-
ing something to emerge from this. 
Also from Abu Dhabi, there was some 
offer of assistance and for this we have 
suggested the Hardwar-Rishikesh 
Hydro-electric Project. This is also of 
some interest to the House and I 
thought I would tell them about it.^^

There was a great deal of interest 
in the field of energy during this dis-
cussion and I am very glad that the 
House has taken so much interest in 
energy. In the course of the year, we 
completed our examination, our study 
of the Fuel Policy Committee Report, 
which is an important Committee in 
the field of energy. On the basis of 
the recommendations of this Report 
and the developments that have taken 
place since the Report was written and 
sumitted, proposals for a comprehen-
sive energy policy have been formulat-
ed and shortly, we will place it before
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the Cabinet. So, the point ot Dr, Rao 
and Shri Chandrakar that there should 
be a comprehensive national energy 
policy, is well taken and we have 
already moved in the direction of lor. 
mulating the policy and getting it 
approved by the Government

We find that there are many agen-
cies working in the field of energy. 
This is but natural and this is as it 
should be, but then it makes it neces-
sary that some one must coordinate 
the R&D effort in the country and it is 
also necessary that there should be 
involvement Of the m anufacturing  
industries m this R&D eilort so that 
the R&D effort goes on to the stage of 
manufacturing of equipment which can 
be used by the country keeping in 
mind its cost effectiveness. It is 
equally important to decide on priori-
ties, to ensure adequate funding, to lay 
down time-bound programmes and to 
see that they are implemented. This 
would be the best way of making use 
of our lesources to the best advantage, 
and within a clear, overall policy 
frame. It is with this object in view 
that a Committee for Energy R&D has 
been created, and I have teen chn r ng 
the meetings of this C* mrmttee in the 
course of the last 3 ear. Highest prio-
rity has been guen to research pro-
grammes for development of solar 
energy and to the coal sector. There 
was such a lot oi interest shown yester-
day. that almost three fourths of the 
Members who spoke referred to solar 
energy; and they wanted to know in 
detail as to what is being done about 
it. I would, therefore, seek your mdul 
gence to place the facts briefly before 
the hon. Members. This Committee 
has finalized the priorities and the 
arrangements for ensuring coord*no- 
tion and involvement of the manu-
facturing industry in the the sol'** 
energy programme. We have alik 
pin-pointed the areas where we could 
concentrate to the maximum advant-
age of the economy as a whole. One 
area is agricultural usage. Naturally 
so; and even in agricultural usage, the 
two areas which we thought were most 
Important were pumping for Irrigation,

and drying of agricultural produce. 
This is me. The other is dwaei tto 
and industrial usagss, bused en heat-
ing water, apace heating and coding. 
This has obvious implications tot tbe 
hill areas; and cooling has iiupUcaHons 
for the rest of the country, apart from 
heating water which is required for 
various purposes for the industry and 
for home, and finally for the provision 
of electrical energy for isolated and 
remote areas for the estaVBsmeot of 
generating sets, based on solar energy. 
One of the basis requirements of any 
solar energy appliance is a collector 
system; and therefore, we have accept* 
ed that a very high priority should be 
accorded to research on collector sys-
tems. You know that a certain amount 
of energy can be had per square meter 
of the earth surface. But the question 
is how efficiently can you make use of 
that energy and how do you transmit 
that energy and what fluid you would 
use to transmit the energy. So, the 
collection and the transmis&ion of this 
energy are the two fields which are 
basis to all appliances Theiefore, 
priority has ghe.n to R&D rfJort in this 
field. In regard to solar pumping 
system for agriclutural usage, this has 
not only been under actnt* 'tiidy, but 
8 institutions are wnrkmr on (he 
development of solar pumps right now. 
The idea is not only to dei e’op pumps 
upto 5 HP. immediately, but also to 
keep in mind the possibility of larger 
pumps, because as you go down into 
the earth, you may require larger 
pumps. Solar pumps may not be ahle 
to pull up water from greater depths. 
Therefore, 8 institutions are now work-
ing on the development of solar pumps.
I do not think I need to give the 
names of these 8; but I will give an 
idea of the extent of effort going on in 
this country.

SHRI RANABAHADUR SINGH
(Sidhi): Is it a fact that a pump is
running on solar energy at Pondi-
cherry?

i
SHRI K, C. PANT: Pondicherry is 

one of the places where work ia being 
done; but I understand that the Blrla 
institute of Technology has made a 
laboratory model. BHEL and the BIT
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prototype Tjwftrt*' ■'■'■' They propose .-to ■ 
i«*t them witfcla the next dx months. 
Inel»ieniallj , I vipited Auroyille recast- 
Jy ^166k at the solar energy program- 
met there; but l  could not see them, it 
is one of the areas where work is being 
done in the fields ot solar energy. As 
far sis solar heating systems are con-
c e n t  they are meant not only lor 
domestic use and for application in 
hostels, hotels, hospitals etc., but also 
for industrial purposes; and the effort 
would be to have equipment that can 
be made commercially. That would 
be so, because BHEL is closely associ-
ated with the solar energy development 
programme. Once the R&D part is 
done, they can start manufacturing 
the equipment on that basis.

The BHBL has installed a solar heat-
ing system in one of the workshop 
sheds in Hardwar. We have been 
watching the functioning of this parti-
cular solar heating system and. I am 
glad to say. it has worked efficiently 
during the last winter. While matching 
the working of this system, BHEL are 
also examining various coatings on the 
collectors, and also various fluids lor 
transmission ot energy. Here also a lot 
of basic data is being collected, which 
will be used for manufacturing the 
best optimum type of collectors by 
using the right kind of fluid for trans-
mission of energy. More water heating* 
cumspace heating appliances are being 
tried by BHEL for domestic and inter-
national use.

Coming to solar power units, re-
search in this area is being planned in 
;i phased manner. We are keeping in 
close touch with developments in for-
eign countries also. In the first stage, 
it is proposed to develop experimental 
units of 10 to 20 kw. It is planned to 
build a proto-type of a 10 kw solar 
power station in Madras *ith West 
German collaboration, and an agree* 
ment for this would he signed shortly. 
Based the experience of this proto* 
type, other solar power stations would 
he designed and constructed.

One hon. Member referred to the d ir -
ect conversion of solar energy into 
electricity by the use of photo voltaic 
cells. This programme hag been entrus-
ted to the Central Electronics Limited.

In all these fields the work that is 
being done by different organisations 
is being coordinated in a more unified, 
and purposive manner. To giye you ah 
idea of the number of agencies in the 
field, there are 25 principal solar en-
ergy research centres in India. Besides, 
there are 12 projects in tii<r held of 
solar energy R&D which *>re supported 
by industry. There are four solar 
equipment manufacturers in India, 
three of whom are producing solar 
water heaters. Hence, there is need for 
a more unified and coordinated appro-
ach in this field.

The other field which was mentioned 
was coal. I do not went to go into the 
details because, a& I have often IRen- 
tioned in this House, we are covering: 
the entire area of coal by R&D. The 
only point I would like to mention  ̂
because there is specific reference h]̂  
Shri Madbukar. is the need to convert 
coal to oil. We have set up an expert 
group to examine the feasibility of 
conversion of coal into synthetic crude
oil. The group is expected to furnish 
its recommendations by the end of 
June. Of course, if we are successful 
in getting more oil from Bombay High 
and other promising areas, then there 
will be no necessity even for thinking 
in terms of this conversion. But we 
would like to know the technical feasi-
bility and the economics of the pro-
cess. and that is why we have set up 
this expert group. There is only one 
country in which today coal is being 
converted to oil, ant? that is South 
Africa. There are obvious limitations . 
to the amount of information we can 
get from them.

Shri Madhukar and Shri Chandrakar
referred to bio-gas plant. Yesterday,. 
Professor Siddheswar Prasad dealt 
with .this particular question. On this 
question I want to say only fhis that 
It has a very very larte potential & 
this country I am told by expertsi
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that the manure produced by this 
particular process can pay for the 
plant and the bio-gas is really a bi- 
product, which obtained free, if you 
look at it that way.

-It needs to be rapidly spread throu-
ghout the country. This means a big 
organisational effort. For instance, in
1974-75 the number of units set up 
was 10.711. In 1975-76 it increased to 
18,228. For 1976-77 our target is to set 
up 25,000 units. But if we really want 
to go in a big way, we will have to 
think of setting up hundreds of thou-
sands of bio-gas plants per year we can 
also use other waste matter apart from 
cow dung. So, this is a very promis-
ing field, and we in the Ministry of 
Energy are supporting it wholehearte-
dly.

SHRI VASANT SATHE: What is the 
Investment plan for it*

SHRI K. C PANT, l do not have the 
amount here, that can be easily obtai-
ned. My Ministry does not directly deal 
with bio-gas. We are interested in it 
from the energy point of view because 
that has very clear implications when 
you are looking at the energy policy.

Shri Chandrakar referred to geother-
mal energy. We have such a program-
me and a UNDP project has been tak-
en up for exploring possibilities m 
Himachal Pradesh in Mantkaran area 
and also in the west. We are going 
ahead with it in the Puga valley m 
Ladakh.

Tidal energy was referred to by Mr. 
Desai. We had a UN expert here re-
cently. He identified some areas on the 
west coast and Bay of Bengal, but it 
is costly energy, and it has to be con-
sidered how much money we should 
put into thig research at this moment. 
And the same applies to windmills 
where promising areas are really few 
in this country. The impact would be 
at best marginal So, we have to con-
sider how much money we put into 
this programme also, but 1 can asmre 
the House that we are going irto tbis

programme and the CPRI, apart frtm 
other agencies, is looking into it and is 
trying to evolve the most cost effective 
method of producing power from wind 
energy.

There was a lot of interest in tbs 
situation created by production of 
coal and not sufficient demand being 
created and stocks being built up. Pro-
duction has undoubtedly gone up rapi-
dly. During the Fourth Plan, Produc-
tion stagnated at about 75 to 78 million 
tonnes, and then it increased from 78 
to 88 million tonnes in 1974-75. In
1975-76 it increased from 88 to 99 mil-
lion tonnes. This is really a remark-
able pace of increase of production. 
So there is no doubt that this is an 
achievement and I would say it is a 
very proud achievement for this coun-
try. You will be happy to know that 
we have surpassed Wert Germany in 
the production of coal this year. India 
ranks sixth in the world in coal produc-
tion.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): But you are exhaust-
ing our coal reserves.

SHRI K. C. PANT: Not even your 
fertile brain can tell us of a method 
of producing coal without exhausting 
the reserves, but I can assure you 
that there are very large deposits of 
coal in this country, 80.000 million ton-
nes.

SHRI M. RAM GOPAL REDDY: It 
will last for only 400 years.

SHRI K. C. PANT; You need not 
worry about 400 years.

SHRI DINEN BHATTACHARYYA 
(Scrampore): What is the P*r capita 
production.

SHRI K. C. PANT: I do not have the 
figure, but I am sure theirs must t* 
much higher because our population !• 
much higher. You must have participa-
ted in the previous debate to make that 
point.



* *  D G im -7 7 -m ». VAI&4KHA10, i m  (SAKA) of  Bnergll 206

&9e!ency 91m productivity have afro 
fOtt* up. I do not want to burden the 
Souse with figures, but there has been 
«n improvement ih the OM8 in all the 
fWlds in the eastern, western and cen-
tral areas of CXL and BCCL and Sing- 
areni, Only in the Assam area it has 
dropped. It is hoped there also it will 
improve.

Panditji is sitting here and 1 can say 
with great satisfaction today that all 
the problems of wagons etc., have 
vanished.
23 In*.

Today, there are enough railway 
wagons to transport coal. If the des-
patch has not gone up further, it is 
because the demand has not grown as 
much as production has grown. Des-
patches have grown from 70.96 million 
tonnes during 1974.75 to 85.78 million 
tonnes during 1975-76, that is, an in-
crease of 6.82 million lonnes. Shri 
Modak said that there was a fall m 
demand. There is no fall m demand. 
Demand has increased. Despatch has 
increased. But despatch ha  ̂not increa-
sed as fast as production has increa-
sed. That point, I accept But there is 
no fall in demand. He was referring to 
recession and the fall in demand in 
general. That is not borne out by these 
facts. Shri Sokhi 1 do not find him 
here either, referred to difficulties be-
ing experienced by s.fceel plant*. Actua-
lly, no difficulty is being experienced 
by steel plants at the moment and they 
are getting their supply, they have 18 
days stock.

SHRI VAYALAR RAVI (Chirayin- 
kil): What about the second phase of 
the Bokaro?

SHRI K. C. PANT- Even after that, 
there h  enough coal They are cirrying
18 days stock right now. In fact, it 
was said earlier that Bokaro blast fur-
nace could not be started, coke oven 
vould not bs started because of want 
of coal. Well, a stage came when we 
said, “Please take the coal and still 
there was delay in starting (he coke 
*ven and the blast furnace.” So, one

has to be careful about the reasons ad-
vanced by the officers concerned. Some-
times one has to be very critical In 
examining them. (Intenvptions).

SHRI VASANT SATHE: Now do you 
want electricity instead of coal? Soon 
electricity will be surplus and then 
you do not know what to do.

SHRI K. C. PANT: Electricity crea-
tes its own demand, 1 find. (Interrup-
tions). If you have electricity then 
veiy soon the demand is created for 
power also. I would rather have a 
surplus of energy than a shortage of 
energy, because when there is shc- 
tage of power, you cannot import it, 
and therefore, you have to have the 
pouet. You have seen the ravages it 
can cause in case there is a great deal 
of shortage of power.

During 1976-77, the coal industry hag 
pioduction target of 108 million ten- 
net. and this would correspond to the 
estimated demand and we are taking 
j-teps to achieve this target. Shri G S. 
Mishra referred to the extension of 
railway line in the eastern part ol 
Pench coal field. We are exploring 
the-e fields. We have 3tarted a new 
coal mine there. Once we have explor-
ed the f’eld and found nut how much 
coal reserves are there, that will be 
(he time to consider approaching the 
Railwax Ministry for extending the 
line, though I do not for a moment 
j-ugucst that he should not approach 
the Ra;hva\ Minister for a line right 
now,.

S > far as the stock position is con-
cerned, the stock has grown from 
.•bout 27 days to about 37 daj s produc-
tion thi' vear that is, about 11.07 mil-
lion tonnes , s against 7.48 million 
tonnes, previously. Now, looking at the 
overall production, the coal industry 
as a v. hole, it may not appear c-xces- 
M\e. but for certain types of coal «nd 
in certain areas, there has I cen acc-
umulation of stock. There is no doubt 
about it And one of the reasons hfis 
been the lower off-take a» against
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their targetted demand earlier by pow. 
er houses, by steel plants and by 
some other industries. So, we are try-
ing to stimulate consumption by sug-
gesting that all these industries should 
take larger stock ot coal, larger sup-
ply by increasing the production of 
soft coke, by despatches to the brick 
burning industry and by substitution 
of oil by coal, wherever it is possible.

Apart from that. C1L is also taking 
\ arious vigorous steps to stream line 
its marketing organisation. So far 
coal has been in short supply and it 
has been easy to sell it. Now the chal-
lenge before the CIL is that there is a 
marginal surplus. Then they should 
energies their marketing apparatus so 
as to able to sell this coal. For this, 
they have set up five marketing rones, 
rranch sale offices, etc. with a view to 
approaching all their consumers, in-
cluding smallest consumers to see that 
otf-take is stepped up.

IS.OShn.

[Ms. D eputy-Speaker in the Chair]

In this context, a reference was made 
to quality. I recognise that after this 
shortage of coal has been removed the 
quality has come very much more into 
focus. Shri Modak, Shri Damani and 
Shii Damodar Pandey referred to 
this aspect. Shri Damodar Pandey 
said, as coal is a natural product, 
there are some limitations to which 
you can beneHciate the coal. Never-
theless, the House will be glad to 
know that the Coal India Ltd. has a 
comprehensive programme for coal 
benefication. This includes a proposal 
to install a large number of benefica-
tion plants. Tenders are being fina-
lise*} for about a dozen of ,uch plants 
for jig washing of coal are also being 
considered for installation Besides, 
the CFRI are carrying out research 
under their R & D programme for 
solvent extraction of coat

The coal pmJucin<? agencies have 
taken several rtejj* to improve quality

of coal, which includes tha Introduc-
tion Df  screening and sizing arrange-
ments, joint aamjpUng, sotting up ot 
quality control Departments, complaint 
cells, introduction of contracts with 
bonus-cttm-penalty clauses—I was
glad to learn during my recent visit 
to Umrer colliery that they are making 
some money on acount of bonus-ciwi- 
penalty clause—posting of Inspectors 
at the loading points etc. I am glad 
to say that as a result of these mea-
sures the number of complaints re-
garding quality which had been com-
ing in have been definitely reduced.

A Committee has been set up under 
the Chairmanship of the Joint Secre-
tary of Department of Coal with re-
presentatives of major consumers, 
CFRI and the Coal Consumer? Asso-
ciation of India to examine compre-
hensively the problems connected with 
production and suoply of coal cf re-
quired quality to various consumers. 
This is important because you cannot 
suddenly switch over production o f 
coal from one area to another or from 
one coal mine to another. This has to 
be carefully planned. So, a deeper 
view has to be taken of the whole 
problem of regulating quality to meet 
the demand and requirement Or coal.

In this context I would like to refer 
•io the export of coal and the efforts 
being made in this direction. Shri 
Modak said that we are exporting 
coal at a loss, That is not a fact. We 
are not exporting coal at a loss. In 
fact, a little while ago seme months 
ago the international price of coal was 
verv good and 'then? vrus very food 
profit in the export of coaL Todav 
the prices have come down. Even «">• 
they are good enough for the exporter 
to make a profit out of it But I wu 
surprised to hear that he was against 
export of coal He seemed to hav^ 
opposed the export of coal; he 
seemed to have opposed the *r - 
creuse in production of coal 
Yet, he said, there are about 40,000 
surplus people. If there are 40JCW 
surplus people, would he like them to 
be retrenched* Would he tyke them 
to be paid without doing any work’
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oth erw ise , the only alternative is to 
increase production and tofabsorb them  
in  the production process. If you  in 
crease production and the demand does 
not go up as fast as that, the obvious 
answ er is to s'tep up exports also. So, 
the logic should make him  accept this 
position that we are trying to increase ’
exports so that the m omentum built 
up for increasing production does not 
suffer. Now, there m ay be a tim e-lag  
before -the demand catches up. If 
the econom y picks up, the dem and is 
bound to catch up. You can sud
denly  press a sw itch  and increase coalj 
production. That is  not possible. This 
is  a long-term  production. We have, 
therefore a better situation w ith  a 
m arginal surphis o f coal rather than  
a deficit of coal or shortage of coal.

Then, Shri Madhukar referred to 
retrenchm ent. The^e has been no re
trenchm ent in thej coal industry. I do ' 
not know  w hera ' from  he got the  
inform ation. A t least, our public sec 
tor coal com panies have not retrench- 
ejj anybody.

N ow  during the last year, the e x 
port was about 4.5 lakh tonnes and, 
during the current year, w e hope to / 
increase it to 14 lakh tonnes, that is," 
about three tim es. Perhaps, w e  could  
even  go  further because am ongst the  
countries which have been earmarked  
for export are_ W est European count- 
rifis 4 lakh tonnes; Japan, Egypt, 
Hong Kong, Taiwan, Singapore, etc. 
Therefore w e shojjld perhaps’have step- Vl 
ped it up further. We sent a team  to the 
EEC countries consisting of an ofR- 
cer of the D epartm ent of Coal and re
presentatives of the CIL and the MM- 
TC, and t h e y  have m ade considerable 
progress in the m atter of com ing to  
som e arrangement for. the export of 
coal. A trial shipment would be 
m ade pretty soon and, by 1978-79, w e  
hope to achieve an export of 5 million  
tonnes.

But the problem is that of the ports: 
th is is where the bottleneck comes. 
Today we^have no m echanical load ing ,', 
facilities at the ports and when you '

want to export large quantities of 
coal you have to do it w ith  mechani
cal loading facilities. Otherwise, big
ger ships cannot go and they cannot 
be got ready in  time. In order to  
avoid that, you m ust have m echanical 
loading facilities. Haldia w ill have 
m echanical loading facilities for coal 
and w ill be able to handle about 3 
m illion  tonnes a year, but till Haldia  
comes up—I hope it w ill come up to
wards the end of this year—w e do, not v 
have any other port w here this can 
be handled. But w e hope to use Cal
cutta as w ell as Haldia and Paradeep  
for export purposes and even Vizag  
if necessary.

So, these are our export program
m es and I am keeping in  close touch  
with myj colleague in  the Shipping Mi
nistry to see how  w e can get over  
th is problem o f the ports.

We have been discussing the ques
tion of safety here. I don’t w ant to 
take up m ore tim e of the H ouse but I 
can assure the hon. Members thali so 
far as the safety of our workers is  ' 
concerned, w e recognise that it is  the  
duty of the public sector coal com 
panies to look after their safety  and 
w e have told these companies that it  
is  not necessary for them to w ait for  
legislatioiT^or instructions of the D i
rector General of M ines Safety  but 
to take steps which w ill m in im ise ac
cidents. Of course, one has to accept 
a certain number of accidents as a 
risk that has to be taken when  
one w ants to  m ine coal; no count
r y  in ,, the world has been able to  i 
avoid accidents in the coal mines. B ut 
to reduce them  is our duty and  
all the public sector coal com panies 
have been advised in th is regard. W e 
have set up an Internal Safety  Orga
nisation  also in the public sectorj coal 
com panies and a 14 Member Commit
tee w as set up after the Chasnala ac
cident to see w hat more needs to be  
done in the direction of safety. This 
Committee is going into all the a s
pects o f the safety question. The _ 
D irector G eneral o f M ines Safety,- the  
M inistry of Labour and the Central
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Mining Research Station are all as-
sociated with this Committee.

Regarding workers’ welfare, Shri 
Damodar Pandey made many points 
yesterday. He is fully aware of what 
is being done and I don’t want to la-
bour the point here. But, certainly, 
after the nationalisation, many things 
"have been done to achieve improve-
ment in the living conditions of labour 
in the coal-mme areas. After the 
National Coal Wage Agreement of De-
cember 1974, we certainly brought a 
lot « f satisfaction to the labour in the 
country. One of the things that have 
been done is to spend Rs. 5 crores per 
year on housing as part of this agree, 
ment—and this is over and above the 
■houses that are being constructed for 
Ihe coal-mines labour welfare purposes.

Similarly, in regard lo water sup-
ply, a large number of schemes have 
been taken up and, while I don't want 
.to bother the House with details, all 
1  will say is that we are trying to 
see that we are able to ov er  almost 
•the entire population in the not so dis-
tant future with adequate water sup. 
ply. As for saying more than that, I 
'don’t think the House would like me to 
give them an assurance.

Similarly, in regard to medical faci-
lities, as I have said, Mr. Damtdar 
Pandey is not here and I don t war.t 
to weary the House with detail

Now, a Joint Bi-pa rttte Committee 
■has been set up under the 20-Point 
programme of the Prime Minister. This 
was required to be set up for the par-
ticipation of workers in Management. 
Hot only the apex body but similar 
committees at the company level, even 
lower down at the area level and the 
mines level, have hern set i p in almost 
all the companies.

There was a reference «o bonus to 
be paid to workers, and it was sugges-
ted that we should pay bonus based 
on production and productivity. With-
out going into the details of the sug-
gestion, becaus what exactly we can

accept will depend later on on the 
suggestions that come to us from  coal 
India Ltd, after consultation with 
the apex body, the Joint Bi-partite 
Committee which I have referred to, 
all I can say is that the principle of 
making ex-gratia payment on the basis 
of production and productivity has 
been accepted by the Government; that 
has been decided. So, the main point 
which Shri Pandey was making has 
been accepted, but the detail* of the 
scheme, I am awaiting from Coal India 
Ltd . . .

SHRI DINEN BHATTACHARYYA: 
Why ex-gratia on production? You 
are paying bonus on lhe basis of pro-
duction. Why ex-gratia?

SHRI K. C. PANT: Because bonus
comes under the Bonus Act. I do no* 
want any confusion in nomenclature.

Similarly, there was a suggestion ah. 
out creation .

AN HON. MEMBER- Would ro.»l 
come under that?

SHRI K. C. PANT- Coal is one r,f 
the non-competitive public sector in-
dustries and, therefore, for coal, 
power and such industries, a different 
system has to be followed, a different 1 
arrangement has to followed; there-
fore, instead of profit, there is the ni- 
temative at relating it to product i< n 
and productivity.

There was a suggestion about erup-
tion of a national fund for social s*ei 
nty This, again, is a question 
has been engaging our attention, jn-l 
it has been decided that, as <t part <> 
total social security scheme for *hc 
wdrkers, a national fund should 1 < 
set up for offering adequate compensa-
tion and relief in cases of accidents 
Here again, so far as the modalities “r 
creating and operating such a Fund . i 
concerned, we are awaiting the tv M o-
tions of the Coal India Ltd., who is no- 
*net to consult the Joint Bipartite C«»i' 
mittee on this matter also.
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Ftnsajy.a word about the Key veil 
Lignite Corporation which I visited re. 
^ ^ y .  Tte pr^uctlon iaiw-e has in- 
■craasod subtly and not very mueh, 
tmt we ha^ set up a Committee to go 
Into its unsatisfactory performance in 
iikfr past, and they came up with sug- 
gestions to improve the performance 
■and to molw a fresh capital investment 
*0 as to raise the level of production 
to a target of 8.5 million tonnes of lig-
nite per year. This is necessary be-
cause the power production apparatus 
Is there, the equipment has been net 
up, but it is not being utilised the 
capacity utilisation is low; the carbo-
nisation and briquetting plant has been 
set up, but the capacity utilisation is 
very low, and in the fertiliser plants 
we have had to decide to switch over
io  oil. It is, therefore, necessary :o 
step up lignite production, and for this, 
two schemes were drawn up, one for 
Rs. 12 crores and the other for Rs. 87 
crores. These schemes have been taken 
up, and we hope that, with these two 
schemes, we will be able to achieve 
the production target of 6.5 million 
tonnes.

With these words, J[ would like to 
thank the hon. Members once again 
for their very generous appreciation of 
the work that has been done by this 
Ministry.

SHRI S. R. DAMANI (Sholaptrr) r It 
has been mentioned that the overall 
‘efficiency of the power projeccts was 
47 per cent. Although there is impro-
vement during the current year, may 
1 know what are the reasons for such

low efficiency and what actions are be-
ing taken to improve *he efficiency? 
Will the Minister enlighten us on this?

SHRI K. C. PANT: It is not 47
per cent; it is 52 per cent, increased to 
S3 per cent,

SHRI VJRBHADRA SINGH (Manoi): 
What about Nalpa-Jhakri Project? 
Is there any possibility of its being 
taken up in the near future?

SHRI K. C. PANT: It is a good pro-
ject, and one should live on hope.

MR. DEPUTY-SPEAKER: There are 
a number of Cut Motions moved by 
Shri Bhogendra Jha and Shri Ram- 
avatar Shastri. I shall put them all 
together to the vote of the House.
All the Cut Motions were put and 

negatived

MR. DEPUTY-SPEAKER: The
question is:

"That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in 
the fourth column of the Order 
Paper be granted to the President to 
complete the sums necessary to de-
fray the charges that will come in 
course of payment during the year 
ending the 31st day of March, 1977 
in respect of the heads of demands 
entered in the second column thereof 
against Demands Nos. 29 to SI relat-
ing to the Ministry of Energy.”

The motion was adopted

fTfcr DmunA for Grants 1976-77 m respect of the Ministry of Fneixys which reere vorttd 
by Lek Sabfta, tat sham befoto—Ed.]

No. of 
De-
mand

Nsmr ofDcmard

Amount of Demsrd for 
Grant on toco tint voted by 
rhe House on 23-3-1976

Amount of Demand for 
Grant voted by the House

X a 3 4

*9*
30.
3*.

Ministry of Energy 
PewerDevetopment . 
Cos! and DgrJte

Revenue Capital 
Rs. R*-
8,87,000 

9,19,81,000 18,30,10,000 
3,72*44,000 45,79,00,000

Revenue C» pits I 
R*. Rs.

44»35»QOO 
45>99«°5>OQO 91,00,50.000 
18,62,20,000 238,95,01,000
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18.20 ht*.

M i n i s t r y  o r  Co m m e r c e

MR. DEPUT Y-SPEAKER: The House 
will now take up discussion and voting 
on Demand Nos. 13 and 14 relating to 
the Ministry of Commerce lor which 
six hours have been allotted.

Hon. Members present in the House 
who desire to move their cut motions 
may send slips to the Table within 15 
minutes indicating the serial numberr 
of the cut motions they would like lo 
move.

Motion moved;
[Dcmonds for Grants, 1976-77 in respect

"That the Mwpeetlvs sums not ex-
ceeding the amount* on Revenue A©, 
count and Capital Account shown to 
the fourth column of tht 
Order paper be granted to 
the President to complete tb* 
sums necessary to defray the 
charges that will came in course 
of payment during the year ending 
the 31st day of March, 1977, in res-
pect of the heads of demands entered 
in the second column thereof against 
Demands Nos. 18 and 14 relating to> 
the Ministry of Commerce.”

of Ministry of Commerce.]

No. of 
De-
mand

Name of Demand
Amount of Demand for 

Grant on account voted by 
the House on 23-3-1976

Amount of Demand for 
Grant submitted to the vote 

of the House

i 2 3 4

Revenue Capital 
Rs. Rs.

Revcrue
Rs.

Capital
Rs.

IB. Ministry of Commerce 16,74,000 83,67,000 •*

14- Foreign Trade and Ex-
port production 34)99>485000 64,06,47,000 174*97>39>000 3a>*3a*37«ooo

SHRI DINESH JOARDER (Malda): 
Mr. Depuiy-Speaker, Sir, Even in spite 
of winnowing for about one and a half 
hour by Shri K. C. Pant, Minister of 
Energy, we are still feeling dull and 
cold m this House.

Just to begin with the discussion on 
the Demands for Grants for the Minis-
try of Commerce. I will congratulate 
Prof. Chattopadhyaya, MmiMer of 
Commerce because at least, we have 
got this year a thicker report pertain-
ing to the performance of the Ministry 
than the report presented last year. 
It has, in fact, become a voluminous 
report this year because of certain 
extra activities or increased activities 
in certan spheres of the Ministry.

The Ministry of Commerce mainly 
deals with the foreign trade and also 
certain industries which are export -

oriented, producing commodities for 
marketing in the outside countries. We 
think that the export earning is a sub-
sidiary rather than complimentary to 
the total economy of the nation, and 
it should supplement certain aspects of 
the economic growth and development 
of the country. We have certain gov-
ernmental obligations and responsibili-
ties of maintaining relations with other 
countries and for that vre require 
foreign exchange. For the develop-
ment of big industries and overall in-
dustrial growth inside our country, we 
require certain machinery and equip-
ment io be imported and for that also, 
we require foreign exchange. Our 
country was under colonial rule for 
about 200 years. Certain industries 
have been developed in our country and 
the commodities manufactured bv 
these industries have got to be expor-
ted; we have certain obligations in this
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n qptei Tint it true* but what we 
•ee at H*e pnwurnt moment la a s i f  ike 
entire economy of our country m t i  on 
thf p*wH>ittty of tncmaae to export or 
tito development of export trade m our 
w antey. lost now we were dfoeuMing 
the Demand* for Grants of the Mini* 
fcy «C Soever. There also we have 
found that an essential commodity like 
coal in our country we canaot supply 
to the rural villages where the fuel 
scarcity is immense and there are cer-
tain other spheres also like atncul- 
ture; also in urban areas in the indus-
trial field coal is essential for develop-
ment of the economy in the domestic 
sphere but we cannot use coal because 
we have not got that infra-struciuie of 
developing industries m our own coun-
try and also we cannot supo’y the 
essential fuel and other necessities of 
the rural people, millions of o.ir peo-
ple. We have not got that market pos-
sibility. We have not developed '•urh 
market possibilities m our < ountry 
Our economy is such that we have 
got to depend upon foreign aid or loans 
or some export earnings and by export, 
mg our own essential commodities 
and other commodities we have 1o gel 
something from them and then deve-
lop oUr economic and mdusti k s. 1 ms 
is the position we are now fuanj?. We 
have been exporting potato, <nion uce, 
coal and what not Everything we are 
getting surplus here because of the 
non-availability of the market in the 
domestic sphere and the purchasing 
power ol the general masses going 
down so much that they cannot pur-
chase even the essential commodities 
like food, cloth and other this re-
quired for their daily life. Now every-
thing is getting surplus here and, there-
fore, we are now exporting commodi-
ties outside. Even last year it was the 
slogan of our government—produce or 
perish. Now it has become ‘Export or 
perish*. Now, within a year or two \he 
position has become such that Unless 
we export each and every item, Indus, 
trial commodity or agricultural commo-
dity or even essential commodities 
which we requite in our own country 
for our daily life and daily necessities, 
we cannot maintain our trade balance.

So, those items are also now going to 
be exported for keeping a balance . . .

SHRI V AS ANT SATHE (Akola); In 
case of population, the slogan »  'Pro-
duce and perish*.

SHRI DINESH JOARDER: In case
of population, ‘Produce and persh’ is 
true.

This is the position of the economy 
ol our own country and cur export 
policy has become such ihst we have 
to find out a maiket everyday and aiso 
a market foi e\ ery item of < '»mmodity 
which we aie go>ng to piotiu<.e m our 
country. Unless we get such market 
evtiy day and e\eiy moment, our eco-
nomy is go.ng to suffer :n many rea- 
pects.

In the Ecouihuc Survey ol 1975-76 
which has been pusented recently, con-
cern has been expressed ov?r the lar-
ger deficit in the trade account. It is 
true that this year the deficit m the 
trade account has become the largest 
of ail the years since our Independence. 
It has been shown m carfs and graphs 
that because of the imports of certain 
commodities like food, fertiliser and
oil and al*o because of the inflationary 
price* pi e\ ailing m the woild market 
for these commodities, the import 
prices have ^onc up so high thrt the 
export earning have failed to keep 
pace with the high prices fo: imports 
That is in a sense true If we go 
through the charts prepared by the 
Ministry of Commerce as will as 
those shown m the Economic Suvey 
of India, you will find that in the last 
year we imported food not m a lar-
ger quantity than that of the previous 
year. Crude oil too was also not im-
ported in a larger quantity than that 
of the previous year. Actually, if we 
calculate the actual quantum of im-
ports, it has gone down since the pre-
vious year, but the prices have gone
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MR. DEPUTY-SPEAKER; Out of
15 minutes allotted to you, you have 
already taken 11 minutes. X do not 
know where you are driving at.

SHRI DINESH JOARDAR: Please
allow me a few minutes more.

The money value of imports has 
gone up but the quantum of import 
has gone down and in order to keep 
pace with that, we are going in for 
export of each and every item, which 
I have already explained.

It has already been stated in the 
Report that the developed countries 
are going to import less and less from 
our country. Our expoi K to North 
America and in particular to the USA, 
East European countries, a<? well as 
European Common Market, aro going 
down and down, and for that reason 
we are gomg to explore ntw markets 
Sn Afro-Astan countries and Latin 
American countries I apprehend, in 
this way. we cannot buiM a strong 
market and cannot have a concrete 
base for our export market 1/  we, 
just for this vear, take up certain 
commodUie* to ft  into t'n* demands of 
the new markets and after two or 
three years they will stop importing 
those articles, we shall have to 10am 
about and find out other markets. If 
our policy foes on like this, then tve 
will not be able to have a stable ex-
port market So, th© entire policy of 
the Government is just to pas? over 
the present crisis in one way or the 
other and not to think of a compre-
hensive policy of developing our own 
economy in the domestic front. We 
have not been able to export much 
of ouv commodities to the outside 
world. Whatever is the minimum 
foreign demand, we should first ex-
port and meat it. At the same time 
we should have our own domestic 
market for all the products to be 
consumed internally. In 1920s there 
was political and economic blockade 
but tthe Socialist States had flourish-
ed during the First World War and 
the Second World War and they have 
becovre States. Similar is the case

’with Chile. In the Economic Sur-
vey it is stated that while the domes-
tic market is on *be decline, export 
markets are given more »8d more 
emphasis. And again in the Finance 
Minister’s speech he hag said this

'Let us recall in this connection 
that roughly 50 per cent of cement 
paper and fertilizers and about 10 
pair cent of hydroelectric power 
produced in mainland China come 
from comparatively small-sired, de-
centralised and locally operated 
units Even while recognising the 
very fundamental differences in the 
socio-political systems of China and 
India, there is a lesson to be learnt 
here, which we can ill-afford to 
ignore.’

Th s i> the position with other so-
cialist countries And this has a les-
son for our economy which wt* should 
take note oC

I l ow come to the condition of the 
expojf-onent <J industries Takes 
ju1 for instance For the past 3 or
4 months we have ob.scrvp(j this AJl 
sort* of facilities, subsidies an-j con-
cessions and benefits are bem* offered 
to 'ute mill-ownciand exporters and 
big industrialist1* It is, stated that 
because of the lesser demand of jute 
goods in the foreign market, the in-
dustry is facing crisis. For that rea-
son Government and this Ministry 
has offered some facilities to these 
industrialists. They are giving these 
sorts of concessions so that the indus-
try may not suffer. But this is not 
the actual position. I will request the 
Minister to consider this. The Pr0" 
blem of the industry is somewhere 
else. Soon after Independence, after 
the changeover of equity shares of 
ownership, it was found that these 
factory owners and industrialists oi 
the jute industry had exploited th"' 
industry to the fullest extent possible 
without considering what the future 
of this industry would be. The 
foreign imperialist*! were previously 
exploiting this industry to the 
Now they are coming out with syn-
thetic and artificial substitutes instead
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of getting original jute goods for tlieir 
purposes. As I have said already, 
these industrialists have exploited this 
industry to the fullest extent and they 
have made huge profits for the last 
many years. Now, because the ma-
chinery has become old and dilapida-
ted th ey  are coming out with alter-
native synthetic materials and substi-
tutes for jute goods. Now, this indus-
try  has bacome sick. Government is 
trying to give all sorts o f help and 
assistance, but what I feel is, they 
cannot be helped in this way at all. 
We should find out some alternatives. 
I f we cannot find out domestic market 
we should use jute yarn in other ways, 
other than the conventional way of 
exporting hessian, jute products, car-
pet backing and so on. We should 
thus find out some alternatives in the 
domestic as well as foreign markets. 
Lat them also diversify their produc-
tion. Unless we find out the use of 
these jute products in other ways, in 
other markets than Great Britain and 
other big industrialised powers, we 
will not be able to make mucii pro-
gress.

The same condition is prevailing 
with the. textile industry, v.ath the 
rubber industry as also witli cof?ee 
and tea. In most of these industries, 
the production has become surplus. In 
the rubber industry also production 
has become surplus and we are not 
getting any market outside.

Now, the problem of steel has come 
up again. Some time back there was 
scarcity of this product. Now we are 
finding that this is surplus. That is 
because we have no stable market— 
domestic as well as foreign.

Sir, in this report, it has been stat-
ed that in order to enable exporters 
to undertake marketing abroad, 
blanket permit facility has been pro-
vided, It has been further liberalis-
ed. It has been given to those per-
sons who are going abroad for finding 
out new markets. That means in 
this way only the big industrialists 
and their executives and also some 
Government hf-gh officials are making

some unnecessary tours. Also the 
blank permit facility is used for some 
other purpose. They are misusing 
those permits and misusing the 
foreign exchange.

I would now wish to draw the hind 
attention of the Minister to one thing. 
A  group of employees in the Central 
Research Institute at Berhampur are 
threatened to be dismisses unneces-
sarily. It may be because of some 
union activities and so on, I have 
been told that they are going to be 
dismissed soon. So, necessary steps 
may kindly be taken to prevent it.

SHRI C. K. CHANDRAPPAN 
(Tellicherry): I beg to riove;

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100.”

[Failure to provide sufficient finan-
cial assistance to handloora industry 
to stabilise it (3).]

SHRI S. M. BANERJEE (Kanpur); 
I beg to move:

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100.”

[Need to take over Laxmi Rattan 
Cotton Mills and Anthertow West 
Mills, Kanpur (8).]

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100.” '

[Working of National Textile Cor-
poration (9).]

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100.”

[Need to take over Cauvery Mills, 
Pudulkkottai, Tamil Nadu (10).]

“That the demand ander the head 
Ministry of Commerce be reduced 
by Rs. 100.”
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CMsed for cotton procurement and 

distribution through the Cotton Gar* 
pwattan of India to all mills of the 
National Textile Corporation on a no* 
proflt-no-loas basis (11). 1

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100."

[Need to explore foreign markets 
for export of yam (121-1

"That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100.”
[Need for improving working condi-

tions in mills of the National Textile 
Corporation (IS).]

SHRIMATI PARVATHI KRISH- 
NAN (Coimbatore): I beg to move:

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100.”

TNeed to canalise export o£ cotton 
textiles through the State Trading 
Corporation (14) 1

“That the demand under the head 
Ministry of Commerce be reJuced 
by Rs. 100."

[Need to nationalise the jute indus-
try (15).]

‘That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100.”

[Need to afford relief to the hosiery 
industry in Tirupur, Tamil Nadu 
(16).]

“That the demand under the head 
Ministry of Commerce be rediced 
by Rs. 100.”

[Need to nationalise the cotton tex-
tile industry (17).]

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100”

[Need to provide alternative em-
ployment for retrenched employees 
o f Wig fIndia) Limited (18).]

“That the demand under the head 
Ministry o l Commerce be reduced 
by Be. 1W

[Need to take adequate step* to en-
sure replantation in tea plantations , 
(19).] J

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100."

[Need for the promotion of export of 
natural rubber (20).]

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100.”
[Need to nationalise the multina-

tional companies manufacturing tyrps 
(21).]

“That the demand unier the hcad^ 
Ministry of Commerce be reduced 
by Rs. 100.”
[Need to solve the problems of 

cashew industry which is now consi-
dered a seasonal industry (22) ]

“That the demand under the hrad 
Ministry of Commerce be reduced 
by Rs. 100.”
[Need to provide financial assist-

ance to Kerala State Cashew Deve-
lopment Corporation (23).]

“That the demand und?r the h ’ad 
Ministry of Commerce be reduced 
by Rs. 100.”

[Need for further pxomotton of ex 
port of cashew nuts (24) ] I

“That the demand under the head 
Ministry of Commerce be reduce! 
hy Rs. 100”

[Need to take step* for the nationa-
lisation of import and export trade 
(25) ]

“That the demand under ths head 
Ministry of Commerce be reduced 
by Rs. 100."

[Need to reserve cartata items <>f 
cloth for handloom industry <2$)J
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JTtttd to ensure disposal ot accu-
mulated handloom product* (27)].

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100“.

(Need to give protection to handloom 
Industry through credit policies (28)].

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100**.

(Need to take steps to explore fur-
ther possibilities for export of hand> 
loom products (29)].

“That the demand under the head 
Ministry of Commerce be reduced
by Rs 100”.

fNeed to have more export of hand- 
loom goods (30)].

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs 100**.
[Need to ensure remunerative price 

to rubber cultivators (31)].

SHRIMATI BHARGAVl THANKA- 
PPAN (Adoor): I beg to move:

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs 100*.

[Need to protect the cashew indus-
try from frequent closure (38)].

“That the demand under the head 
Ministry of Commerce be reduced 
by Rs. 100".

[Need to import raw cashew to save 
the cashew industry (39)].

MR. DBPUTY-SPEAKlCRi The cut 
motion* are also before the House.

SHRI M. 8UDARSANAM (Kara- 
saraopet): * Sir, white aupporttag the 
Demands for Oimnts at the Commerce

Ministry, 1 comg$imettt the Commerce 
Minister, Prof. Chattopadhyaya and 
His deputy and also the able and 
devoted band of officers headed by 
Shri Bose Mullick and Dr. Alexander 
for the excellent work done during the 
year on all matters falling within the 
purview of the Ministry. The Report 
of the Ministry highlights the achieve, 
ments and puts the problems in a cor-
rect perspective.

As we a>U know, the trade deficit 
this year will perhaps be the largest 
on record and may well be in the 
region of about Rs. 1400 crcres Also, 
as we all know, this is due to a sharp 
rise on account of fuel, food and ferti-
liser. Aa already explained by my 
predecessor, what is most creditable, 
however, is that despite a prolonged 
recessipn-cum-inflation in the major 
industrial economies of the world, our 
exports have continued to push ahead. 
The export target of Rs. 3b*S0 crores 
for 1875-76 is likely to be exceeded by 
Rs. 200 crores. The Government is 
engaged in evolving an export aug-
mentation strategy. It is expected 
that this year there will be a rise in 
value terms, of something like 15-16 
per cent and exports may well reach 
Rs. 4.400 crores or so. 1 would wish 
to offer a few suggestions in this re-
gard. Special effort by the public sec-
tor units for export promotion is very 
essential. Every effort in this regard 
has to be made by the public sectors 
like the State Trading Corporation. 
M.M.T.C. etc. in the matter of export 
promotion That is, of course, to be 
followed by the private sector export-
ing houses also.

The time has now come to push 
ahead with policies for placing greater 
emphasis on exporting finished and 
semi-finished goods in preference to 
raw materials. This will promote in-
dustrialisation and help augment for-
eign exchange earnings. Here I would 
like to say that you eta improve the 
exports of rice bran extractions, cattle 
feeds, cakes extracted, etc. in a better 
way, because of non-availability o f 
shipping space, lot of exports have 
been cancelled and they are pitying

544 LB—0.
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[Shri M. fludaranam}
demurrage* and penalties, We must 
create shipping apace especially tat
this*

Secondly, renewed emphasis must 
be laid on creation of export surpluses 
and restraining the pull of the home 
market aa and when it develop* 
through suitable fiscal measures. This 
is very important. We mutt create 
export surplus, otherwise we cannot 
improve our exports.

Thirdly, there is a paramount need 
to do some fundamental rethinking on 
export assistance measures, is it pos-
sible to replace the present schemes 
of oaeh compensatory support and 
import replenishment by a more dur-
able system such as taxing profits 
attributable to exports at a conces-
sional rate? Also a scheme of tax 
credit certificate can be introduced. 
For this purpose, I suggest that a 
compact high level committee prefer-
ably including non-official experts 
should be appointed.

Fourthly, the perennial problems of 
sales tax on export transactions must 
be resolved. It was over a year ago 
that the Supreme Court had made a 
judgement on 16th April last year that 
chain contracts (commercially known 
as back to back contracts) for exports 
through State Trading Organisations 
would not be exempt from sales tax. 
I understand that Commerce Ministry 
is engaged in resolving this problem, 
but so far, action has not been taken.

Fifthly, the problem of export fin-
ance must bo examined de novo so as 
to put Indian exporters at least on par 
with their competitors. Adequate 
shipping facilities must be provided. 1 
know- shipments to South American 
countries and Gulf countries are being 
affected in the absence of adequate 
shipping spaoe. Thig problem must 
be taken tip in right earnest. I believe 
that India has the capacity to become 
a world leader in exports of cotton 
textiles, ready-made garments, sugar,

These potentialities can fet realised vjr 
initiating a bold programme of aug-
menting production of raW-cotton, 
sugarcane, oilseeds, steel etc.

I also attach great importance to the 
efforts that the Commerce Ministry 
have been making in building a 
healthy relationship between industry 
and trade. There should be complete 
rapport on all matters concerning 
policies and procedures and regular 
and frequent discussion* must take 
place between the commercial organi-
sations and Government.

Unfortunately, I find that we have 
too many associations both at the 
Central, State ang District levels. 
Such proliferation is not a healthy 
phenomenon. I would suggest that 
this matter should be examined in all 
its aspects, so that there are selected 
all-India organisations which can 
speak with appropriate knowledge and 
study on all matters relating to export 
promotion and industrial development. 
I know myself that many of the com-
mercial houses have now reoriented 
their thinking They are wedded to 
achieve national goals In which the 
highest priority must be given to 
promotion of exports through creation 
of larger surpluses.

Sir, now that a delegation headed 
by our Commerce Minister is shortly 
flying to Nairobi to participate in the 
deliberations of UNCTAD may I sug-
gest that India should attach consi-
derable importance to the ques-
tion of maintaining solidarity of the 
group of 77 and seeking solutions 
to the problems of the developing 
world through collective »elf-reliance. 
International afiitance should be aton-
ed largely at development of the 
foreign trade sector, and necessary 
transport infra-structure within land-
locked countries. Thia is an important 
aspect and I hop# Prof. Chattopadh- 
yaya will tear this in b M  In ft* 
deliberations.
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I am glad to find that a new Depart-
ment of Textiles is being created. The
cotton textile and jute industries are
currently in a bad way and are work-
ing below capacity. There is a crying
need' fOr initiating programmes of
modernisation renovation and rehabi-
litation. I would like to submit that
the Commerce Ministry should res-
tore health to the cotton textile in-
dustry so that the general economic
and industrial outlook in the country
will improve.

, ..,

The policy announced in the begin-
ning of December last year was good
as far as it went, but there is need to
review it .30 that a vigorous prog-
ramme of development of the spin-
ning sector can be initiated without
further loss of time.

I would like to take this opportunity
of referring to the number of joint
commissions that have been set up Vi ith
different countries in the world. I
suggest that the business community
should be associated with the discus-
sions as also in negotiating trade
agreements. That will be really very
beneficial.

I am happy to find that a separate
chapter has been devoted in the Re-
port of the Commerce Ministry (PP.
70-75) to Indian industrial joint ven-
tures abroad. It is true that prospec,
tiVe entrepreneurs wishing to set up
joint ventures receive due assistance
from Government. I WOUld, however,
suggest that India's potentialities and
capabilities in this regard should be
realised more fully. Here. I would
also suggest our collaboration with
other countries in putting up indus-
tries in third countries. We can al-
ways collaborate with the U.S.S.R. or
Japan to put up industries in third
countries. Such. collaboration will be
beneficial to all concerned.

India has well-developed capacities
in the field of construction, architec-
tUre. town planning, dam engineering,

mining, oil exploration, power engi-
neering, management and economic
consultancy, setting up of turnkey
projects etc. Sub-contracting, parti-
cularly in West-and South East-Asia
offers large ·scope and there is no stig-
ma in becoming a junior partner, pro-
vided it can give satisfactory results
to the nation. I would suggest that
the Commerce Ministry should take
greater interest in enabling Indian
entrepreneurs to realise the potential
in this behalf. There is also' need for
utilising India's manpower resources
in a manner that we do not offer the
services of Indian personnel on cheap
terms and allow ourselves to be ex-
ploited.

Simplification and rationalisation of
export policies and procedures are
very essential. Several export items
have to be \ considered for decontrol
purposes and top priority must be
accorded to this.

In view of the shortness of time, I
would not like to go into the details
of the region-wise possibilities of pro-
moting exports to the USA, Western
Europe, Russia, East European coun-
tries, West Asia, South East _Asia etc.
In every region, there is tremendous
scope for improvement of our exports.
I would particularly like to suggest,
however. that following the success-
ful elections held recently in Vietnam,
we shOUld now look forward to parti-
cipation in the programme of recons-
truction and rehabilitation of the war-
torn economy of Vietnam. A compact
exploratory mission composed of offi-
cials and non-officials should be sent
to make an on-the-spot study of the
possibilities and how best to go about
realising them. This is really very
important because if We\ miss Viet-
nam now, We will miss it for ever. So
the necessary initiative must be taken
by all concerned.

The country has welcomed the ini-
tiative taken in ra.establlshing rela-
tions with China at the ambassador's
level. I suggest that apart from es-
ta.blishing contacts in the field or
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«ports and culture, the time has now 
come to take some initiative in «  cau-

• tioua and calculated manner for resto-
ration of commercial relation* between 
-India and China on a mutually jt»ene- 
ficial basis. While this is a sensitive 
area, I do expect that the Commerce 
.Jftinister would give some indication of 
thinking of the Government %  this 
regard.

Before concluding, I should like to 
express tny sense of satisfaction at 
the establishment of the Tobacco 
board for which I have been pleading 
inside and outside the House. 1 should 
like to end my observations by ex-
pressing my praise once again of the 

•-remarkable work done by the Minis-
try of Commerce

SHRI K. S. CHAVDA (Patan): It is 
the policy of the Government to give 
stainless steel for utensils and many 
chemical items to small scale manu-
facturers as per their installed capa-
cities. It is a good policy. But I am 
sorry to say that several cases of 1974 
-75 and 1975-76 are .still pending. The 
cases recommended by the director 
of industries of the states are sent to 
the development commissioner of 
small scale industries and then to 
other committees and further to 
MMTC before they are finally decided 
This is a time consuming procedure 
Therefore, all such cases of small scale 
units which are pending for more than 
two years should be immediately dis-
posed of.

Coming to the canalisation of drugs 
and intermediates vu-a-vis the func-
tioning of the State Trading Corppora- 
tkm, i may remind the hon. Members 
that the objectives of canalisation 
were; (i) to reduce malpracticea em-
ployed by certain tnahufacturerS like 
over-invoidng and under-invoicing; 
<ii) to pool the requirements of small 
And large manufacturer* and import 
the material in bulk so as to reduce 
pric*s and (iii) to Regulate imports 
Where the estimate^ production was

that canalisation. has 4on« mart hum  
than good to the drug industry as a 
whole and in turn to tbe eeauwnwr*. 
Drugs were canalised because imports 
were made by foreign companies from 
their principals at exorbitant pride* 
and in excess o f their licensed capa-
cities* Prenyl amine lactate, Indo- 
methadn, Methyl Dopa, Qxy pheny 
butazone, predrixolone, metronidazole, 
etc. used to be imported by foreign 
firmg by employing various types of 
malpractices.

14 hrs.

One can See that S.T.C. makes 
profits by raising the prices of 
the bulk drugs and throws Indian 
firms out in competition. Therefore, 
Sir, I would like to suggest that this 
should be de-canahsed. Sir, instead 
of de-canalismg these drugs, Govern-
ment introduced canalisation, with the 
result that the multi-national corpo-
rations like Merck, Sharp and Dohme, 
Hoechst, Boeringher Knoll, Wyeth etc. 
are being protected under the cana-
lisation. These drugs should be de-
canalised and imports should be per-
mitted to actual users with the condi-
tion that no imports should be allowed 
exceeding the stipulated prices. This 
will facilitate the availability of drugs 
and will reduce the price. It will also 
stop corruption and it will gaye foreign 
exchange and the consumers will be 
benefited by this de-canalisation. Over 
and above that, Government hospitals 
will be able to purchase more drugs 
out of the funds allocated to them 
What the consumers have secured 
through canalisation i* the interna-
tional price plus 23 per cent of the 
value of the import charged by the 
State Trading Corporation. Over and 
above that, the S.T.C. have been 
charging interest at the rate of 21%  
for devlivesies taken after 80 days- 1 
would like to know whether the Gov-
ernment has studied this matter reg-
arding the excessive amount charged 
by the S.T.C. It is necessary to make s 
thorough scrutiny of overhead charges 
charged by tt»  S.T.C. I wfil there-
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tat* mi$iw 'fen •. Commfttee «t 
Henke** 'b* Parliament, belonging to 
both the Hotuw Ldfe tfabha and tiM 
Itijra Sabha—should be appointed to 
investigate Into this natter and to re- 
poi?t th« findings jto tbe Parliament. 
When th* Indian arms approached the 
&T.C. for release of raw materials, the 
officers of the S.T.C. a«ked them lor 
industrial licence, whereas in the case 
of foreign firm like Abbot, Hoechst,
S, K. P. etc. raw materials-much 
more than their licenced capacity 
and even the advance quotas—have 
been released in their favour.

Regarding chloramphenicol and 1*» 
Aminodiol, the Government policy 
should have been to encourage the 
small-scale sector rather than to im-
port these two drugs. The small-scale 
units should be allowed to process L . 
Ammodiol into chloramphenicol. And 
the units in the organised sector should 
be excluded from getting allocation of 
L-Aminodiol. The S.T.C. is not in a 
position to make regular supplies of 
AmpicilUn to manufacturers. It is 
said that the ST.C. has not been able 
to make supplies of AmpicilUn for 
1975-76 to Indian manufacturers. But 
they supply advance quotas to some 
foreign firms. John Wyeth smuggled 

% prednisolone to the extant of Rs. 17S 
lakhs. But when this wa3 brought to 
the notice of the Government, no 
action has been taken till now. I fail to 
understand why action has not been 
taken against this firm. I also fail to 
understand why the Government ex-
tends this patronage to the Coca Cola 
Export Corporation. This corporation 
has deliberately reduced exports from 
Rs 156 lakhs in 1971 to Rs. 3 lakhs In 
1975. In spite of this, their applica-
tion lor import of raw material, viz., 
Coca Cola concentrate, tor 1975-76 is 
under the consideration of the Gov-
ernment. Over and above this, they 
have no proposal to dilute the equity 
according to the FERA. They have 
come forward with a proposal to float 
a company with 4ft per cent foreign 
equity holding over nod above tbe

present Coca O la Export Corporation 
which has got 100 per « » t  foreign 
equity holding. I suggest that that 
Government should take some rtepa 
to stop the illegal activities of this* 
multinational corporations.

I would like to make a few sugges* 
tions lor the consideration of the Gov* 
eminent:

1. Compulsory letter of authority 
should be allowed for drugs which are 
not allocated within 30 days' time 
after the issue of release orders.

2. No raw material should be allo-
cated for more than the industrial 
licence capacity even though the ad-
ministrative Ministry—i.e, Ministry of 
Chemicals and Fertilisers—recom-
mends the same.

3. Credit given for six months by 
the foreign suppliers should be passed 
on to the Indian manufacturers.

4 All excess prices charged on drugs 
and intermediate imports by S.T.C. for 
the last four years should be refunded 
to the parties, after calculating the 
exact amount of clearing charges, etc. 
As already mentioned by me, a par. 
liamentary committee should be ap-
pointed to go into the over-charging 
by the S.T.C.

5 It is necessary to make an inquiry 
into import of chloramphenicol and 
its intermediate by ST.C. officials at 
fabulous prices.

6. High Sea supply facility and Let-
ter of Authority should normally be 
given to Indian firms without delay.

7. The drug Anns like Pftzers and 
Sandoz, who have not executed export 
bona should have been penalised long 
back. Even now the Ministry of 
Commerce should review such cases 
and such manufacturers wtty are res-
ponsible lor loss of foreign exchang* 
due to non-execution o i ex|Mft boat 
should be penalised.
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fled raw materials pwrtiettitrty the 
foreign finus, should not <*rty be 
black-listed but ifctmg penal action
fhnuifl be rgirVtrt timn.

SHRI VASANT SATHE (Akoia): 
Sir, let me at the outset congratulate 
the Mbufctry, its dynamic young 
Ministers, Prof. Chattopadhyaya and 
his young colleague Shri Singh and 
also the Ministry officials who have 
worked hard during the last tew years 
to achieve near miraculous success in 
increasing the exports. It doubled 
from 1971 to 1974-75. Even in the 1*** 
few months it has risen by nearly 16 
per cent.

I would like to congratulate them 
for one more reason. Traditionally 
we have been mostly exporting un-
manufactured goods. Now I find that 
the share of manufactured and proces-
sed goods increased sharply from 72 
per cent of the total exports in 1960- 
61 to 36 per cent in 1974-75 although 
In the case of traditional exports like 
jute, textiles, tea and coffee there has 
been a fall. It is happy sign that we 
have switched over to manufactured 
goods. Therefore, I am confident that 
we will not only reach the target but 
over-reach it

All the same, let us not forget that 
the trade deficit continues to grow. It 
is about Rs. 1,400 crores today. Pro-
bably it has gone up. True, this is 
mainly due to the calamity brought 
about by the famous 3 ?*» namely, 
food, fertilizer and fuel. Now that we 
have achieved a break-through in 
food, which I hope will be maintained 
with energy being made available, 
with coal production growing, with 
water resources and power being 
available, I am sure the need for im-
port of food will come down in the 
years to come. Now, we are importing 
foodgrains to the extent of Rs. 1,000 
crores. Even the need for import of 
fertiliser will get reduced. We have 
ooal-bMttd fertilizers. Also, we can 

to/mufiet«* fertilizer from the crude 
that we ave getting from Bombay

High, mm tom  |M|
sure the 

wilT became man fawwratolo.

But I would tike to iay that &*** t* 
tremendous scop* in the ifforid market 
for export, as can be seen from the 
example of one country. Nearly 1ft 
to 18 per cent of our export is to USA. 
But (he surprising factor is that India’s 
share in the VS market has eftme 
dOwn from 2.65 per cent in 1951 to QA8 
per cent in 1974. That means while 
the US market has grown for the 
other countries of the world, our 
share in that market has become las» 
than one per cent. This shows thai 
there is tremendous scope for improve-
ment.

Take a country like Japan whicn 
does not have practically any raw 
material. It gets iron ore and other 
things from outside. It manufactures 
and exports goods and has now be-
come one of the richest countries in 
the world. It produces about 100 mil-
lion tonnes of *teel. We are a country 
with rich raw materials and mineral 
resources in practically every field. 
But, what do we find? The moment 
we produce 10 million tonnes of coal 
more or 11 more millions tonnes of 
steel or some kilo litres more of milk, 
we say we are surplus, and yet we 
want to capture the world market. 
Why is this factor not being seriously 
considered that our economy is now 
oriented for only internal consump-
tion?

After all, what is commerce? Com-
merce is trading in and exchanging 
goods that you produce, whether ex-
ternally or internally. You ar« pro-
ducing goods in this country essen-
tially for a market which is limited. 
Let us understand this basic pheno-
menon. Your market—in this market— 
is hardly two crores of people, what 
is known as the economic market 
which is the centre, which has the 
purchasing power. The other d*y Mr. 
Raul Prefaiach was pointing out t 
here is a centre of a few high-con- 
sumption oriented classes with * peri- 
phery of the rest of 58 crores * f p«o-
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periphery it feM j*«r  a m M  * # »  
market is the centre. We ere emulat-
ing this pattern Item th» Wetfvm 
world, against which he warned m the 
other day. This centre *e growing 
vertically, Your «■#*• ^reduction «f 
consumer 4006* l» to aptitfy th« con* 
tre. You are under pressure. Artifi-
cial demand* are created fey man 
media and every other method lor 
nonu.prtor% consumer goods. Our 
peculation ol 00 crorea, which is more 
than the population of Europe, i« not 
our real market because they do not 
have the economic demand. And we 
are constantly under pressure, whe-
ther we are talking of exports or the 
internal markets, to produce only 
those goods which will be in demand 
either for the centre here or for the 
centre in the affluent world. If this 
is going to continue, then, whatever 
be the compulsions of the economy or 
the constraints that you may talk 
about, you are going to perpetuate a 
system of exploitation, of growing 
centre and an impoverished periphery.
I would, therefore, like to know what 
your policy is.

You have a little more milk, but 
have our children suffering from mal-
nutrition, who are in millions in this 
country, enough of milk now? And 
you start talking of exporting milk by 
converting it into milk powder! Is this 
not a strange irony, is this not a 
mockery? Therefore, you must deve-
lop the capacity of this country to 
absorb your production, whether it is 
s'eel or anything else, within the 
country.

How can you do it unless you en-
able a growth oriented economy to 
develop in tike vast rural area*, give 
them the power, give those SO crane 
hands 4b* power to manufacture the 
goods from the raw-material?

MR. DEPUTY-MAMER: If that 
the job of the Commerce Ministry?

SHRI VASANT 8ATHB: Yes. 1 
shall tell you boer. I beg your per-
son. Frobetoly you also 4o aet know

about it. X will ffr« you one simple 
example. The haadloom industry....

MR. DOTtTTY-SPEAKKR: A cert-
ain aector.

SHRI VASANT SATHE; That it 
why 1 am giving you an example. 
Unless they allow encouragesnent to 
*gro-indu*try and its goods, what 
are tbey going to commerce in* This 
ie in their hands. Z am giving a 
concrete example. The Prime Minis-
ter initiating a policy the 20-point 
programme said, “The handloom in-
dustry is next only to agriculture in 
the number of people employed. 
Supply of input will be ensured to 
weavers at a reasonable price, A  
separate Development Commissioner 
for handloom is being appointed.” 
Here is an industry which gives em-
ployment to more than 20 lakh peo-
ple and their families and they will 
all be employed there and work there 
But what is our policy? Although 
it has the greatest export potential 
what have we done to boost the ex-
port? You know today that garments 
are m the largest demand, even the 
cloth that is in demand, it is not 
flne and super fine, but it is the co-
arse and the medium variety; and 
that too is produced mainly in the 
handloom sector. Sometimes, they are 
not able to match even the demand 
outside, because it changes suddenly 
When in a market in Europe, they 
say that they want so many million 
pieces ef this type of handloom but 
we are net ready with it. We do 
not have the garments for that. 
Why can we not have a policy in 
this country where more handlooms 
will be producing cloth and the de-
centralised garments could also be 
produced on a particular pattern on 
a large scale? That will give more 
employment Your whole policy in 
this must not he relating to commer-
ce by itself.

If you are going only to think la 
terms of more export, that is, we 
want more export, we wan* to export 
everything that we can ontMfac
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ture, if that is going only to fee an 
objective, it is a different thing. Then 
you are going to export all the ratf- 
material and everything that you 
manufacture. Tomorrow, you will 
not find market outside also, because 
there are other countries who can 
compete with you. But the objec-
tive of the Commerce Ministry must 
be to regulate commerce within the 
country in such a way that goods are 
produced in a decentralised manner.

MR. DEPUTY-SPEAKER. There 
should be a re-allecation of work 
then.

SHRI VASANT SATHE: Why,
Sir?

MR. DEPUTY-SPEAKER: If you 
say that the Commerce Ministry 
should regulate the commerce in the 
country.

SHRI VASANT SATHE- What is 
their job then? Would you kindly 
tell me?

MR. DEPUTY - SPEAKER: I think 
their mam job is to export.

SHRI VASANT SATHE: Textile
is under thecn.

MR. DEPUTY-SPEAKER: A  few
sectors.

SHRI VASANT SATHE- What are 
they expected today, would you 
kindly tell me? I will sit down

MR., DEPUTY-SPEAKER: The
Ministry o f Industry are there.

SHRI VASANT SATHE: I am 
only restricting my remarks to those 
industries which come under the 
Ministry of Commerce. Therefore, I 
am requesting the industries which 
are under the Ministry o f . . . .

MR. DEPUTY-SPEAKER: There, I 
agree.

SHRI VASANT SATHE : I am re-
questing the industries which are 
under the Industries Ministry and 
they will take care of themselves. 
There also, they can coordinate, be-
cause whatever they manufacture, 
they have to export Regarding those 
industrial which are directly under

qpCmmmfpf, *49 

the . control of the Commerce 
tty, what will you **y about î emt 
Should they not regulate?

» ftt  wnwitiww w nm itrM O  . *» - -jDAn* 1# w JuAjmUBM *
surely.

SHRI VASANT SATHE; There-
fore, textile is ohe field and ***** is a 
major field. I have been saying 
this again and again ir\ this House 
that right from the cotton price to 
the cloth price, they mult have a 
comprehensive policy. 1 am told now 
that they have set up some cell to 
go into this. That is a very happy 
augury. But if this has not been 
done, let it be hone. This is the big-
gest industry in the country next to 
agriculture.

Today, there is a report regarding 
our policy and talking tall to encour-
age handloom. What has happened?
The price of yarn has shot up. Tnat 
is going in the blackmarket again 
Yarn merchants do not give yarn at 
reasonable prices; they do not even 
print tho:>e prices. The handloom 
weavers who are poor are at their 
mercy What is your policy about 
that? That n  why I said that there 
you will say, “What can we do?” 
Yarn production people say that their 
cost has gone up. I do not know 
how. Therefore* I have been asking 
whether there is a parity between i 
cotton price, cloth price and the yarn 
price? What is your policy? So, this 
policy of parity of prices, whether 
it is jute or cotton, or these raw- 
cnaterials, has to be evolved, if you 
evolve it and have a comprehensive 
policy, I am sure tki€ Commerce 
Ministry would be not only able to 
achieve the target o f production 
within the country, encouraging them 
in various fields, but even capture 
the market abroad. I would like 
again to emphasise particularly about 
the manufactured goods. Let more 
hands produce more goods m  that ' 
we can export to the world.

SHRI S. R- DAMANI (Shola- 
pur); Mr. Deputy-Speaker, Sir, 1

APBJL * *  l  m
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have very carefully listened to the 
vimt* many at m y friend*.

> »
Hie main functions and responsi- 

bUities of the Ministry are t0 Jo<>fc 
after the country's external trade a? 
well «« internal trade which include, 
laying down policies for exports and 
imports; establishing commercial re-
lations and concluding trade agree- 
meat* with foreign countries; carry* 
log out promotional activities of ex* 
port oriented industries; regulating 
imports to safeguard our own in-
dustries and also to promote import 
substitution and promoting industri-
al joint ventures abroad. Toe Minis-
try is also to look after the health 
o f plantation industries, like rubber, 
tea, coffee, cardamom, etc. which 
have high export potential and com-
mercial crop-based industries, like, 
jute, cotton textiles, including man-
agement of NTC mills and woollen 
and art silk industries. They have 
also very huge corporations, like, 
S.T.C, and M.M.T.C. to administer. 
It is a very big task entrusted to the 
Ministry. They have to look after 
the internal trade, the import and 
export trade and all the important 
industries of the country

It is a matter of great satisfaction 
that during the course of the year, 
our exports have increased, line 
hon. Minister and the officers in the 
Ministry have concentrated more on 
the export side as parents generally 
give more affection to their first 
child. Similarly, the first duty of 
the Government is to meet our ex-
port obligations. As far as this is 
concerned, they have been very suc-
cessful in that. This year, the target 
of export was Rs. 3,500 ciores. It is 
reported that the exports will be 
to the tune of Bs. 3,800 crores, may 
be something more than that. The 
same thing happened last year. Last 
year alto, the target was exceeded. I 
hope, next year also, the target will 
be exceeded. It i» not only due to 
the effprts of the boa. Minister and 
hi* Ministry Jn this direction but they 
have also enwtted a naomttntum among

the manufacturers and the people to 
export more. Everybody is trying 
his best to export

This craze is reflected in the big 
advertisements that we see in news- 
papers these days. It is really amus-
ing. Some manufacturers advertise 
that it is the 500th passenger bus or 
tine 1000th air-conditioner which has 
been exported. Some manufactur-
ers say that chilly powder produced 
by them is being exported through-
out the world and that the last pac-
ket exported hit the one million 
mark. Even Agarbatti producers ad-
vertise that their Agarbattis are in 
demand throughout the world. This 
momentum which the Ministry has 
created is the result of this increase 
in export targets. I hope, this mo-
mentum will continue because the 
manufacturers feel very happy when 
they export their products. They 
feel that the quality of their products 
is so good that they are able 
to export and sell abroad. That 
is one of the reasons. Every-
body is making efforts. When 
thousands and thousands of people 
are making efforts, naturally they 
are bound to succeed, and this mo-
mentum should be kept up and aiso 
increased, so that our export earn-
ings increase. I do not understand 
when sc«ne peopl* say that, by ex-
port, something is taken away from 
home consumption. It is not 30. 
Whatever surplus is there is export-
ed and in return we get money. We 
are not exporting for nothing. By 
these earnings, we can create more 
employment opportunities, we can 
establish more industries, we can in-
crease our developmental activities. 
My friend has isaid about Japan and 
Amercia. They have become strong 
and prosperous because of abundant 
production and the consequent ex-
port earnings. Because of export 
earnings, they have become very rich. 
Therefore, it is in our own interest 
that we encourage exports of ail 
kinds, whether finished goods or 
other things, so that our country east 
earn valuable foreign exchange and
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can bring prosperity aw} m n  em~ 
Payment to th* country aide, TSnat 
•re <my personal view*.

Our Emergency has played an im-
portant role. On account of that, 
efficiency in many industries has in-
creased. Take, for example, sttel. 
We used to W o r t  steel, but now we 
are exporting. Last year our ex-
port was Rs. 30 crores; this year ft is 
going to be about R* 200 crores; and 
next year it «  estimated that it may 
be Rs. 350 crores. How? It is on ac-
count of increase in efficiency that 
production hats increased in ail steel 
plants and we have surplus after 
metting the local demand. Our sugar 
production used to be 39 lakh 
tonnes; now it is til lakh tonnes; our 
agriculturists have produced more 
sugar and the surplus has been ex-
ported; this year, X think, we got 
about Rs. 425 crores; next year, it 
will be much more than Rs. 425 crores. 
Similarly, there are many other items 
also where production has increased. 
Cotton textiles fetched us about R*. 
350 crores.

Here, I want to point out one 
thing. The Ministry has been able 
to achieve ttii* at a tune when there 
was recession throughout the world, 
when there was consumer resistance, 
not in our country, but throughout 
the world. During such 0 period, to 
increase our erportra, to sell our 
goods to other countries, is not an 
easy job. That was possible be-
cause of the hard work that has been 
done by this Ministry, together with 
the public support. Therefore, I 
offer my congratulation* to th« hon. 
Minister and tiis colleagues and also 
to the officers in the Ministry.

It is a ct that, even after increas-
ing the export earnings, there ig a 
deficit trade balance. That is be-
cause our impart* are more. But 
tiiis Ministry has no «*y there; the 
Ministry has only to carry out what 
the other Ministries want. The 
other Ministries need imports. For 
example, la the case of petroleum, 
we have bad to import for Rs. 1380 
6rores. This Ministry ha» no say

there. "We toave om& to import fwttU 
User*, foodgrafow and ether things. 
On account of these imports, which 
have come to more than «* . MOO 
crow* the deficit will be R& 
crores. As Mr. Sathe said, we hope
that, in the next year# the import o f 
fertilisers, foodgrains and other items; 
will be reduced considerably, and
with increased exports, our trade 
balance will not be m deficit, not 
even equal but will be to surplus. 
We hope that, next year, the foreign 
exchange position will be much more 
comfortable; although it i$ comfort-
able now, the trade balance deficit, 
in the next year, we hope, will be 
reduced considerably and our ex-
ports will be able to contribute some-
thing to add to our foreign exchange 
reserves.

I am gtad to say that with regard 
to the export of engineering goods* 
we are now able to compete with alL 
the developed countries. This year 
our exports are of the order of Rtf. 
400 crores; it may be a thousand 
crore within the next two years. 
These things are very credit-worthy.

The Ministry have also formed a 
policy for rendering necessary assis-
tance in the matter of export. Earli-
er, the scheme waa very defective. 
Now they have made it very clear 
and understandable 11 an exporter 
exports goods worth Rs 100, he is 
entitled to get cash assistance or 
cash incentive of Rs 15 in cash His 
money is not blocked up. This would 
be very helpful to small entrepren-
eurs; earlier only the big business 
houses were able to export, and the 
small entrepreneurs were handicap-
ped, but with the introduction of 
cash incentive scheme by the Minis-
try, the small entrepreneurs have, 
been helped very much. This sche-
me should be further strengthened 
and introduced in respect of other 
items al<o so that our exports in-
crease. X fully endorse the policy 
brought out by the Ministry. But 
a« I said, it should be put in action 
more vigouxonif#'.
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Kow, I would ilka to «e  to some 
0#Wf items Bk* iu i» goofe  The ex-
port la respect o f jute 99061 l» tower 
this year *s e&mpiured to last year, 
Why* I want to say that the Minister 
and the Wtofatey bam  to do • lot of 
woek, They tom  to take proper and 
<U*i$k dedMon*. The fall fa the ex* 
.port o f |ute good* « m  due to the fact 
that the export duty levied on jute 
goods was making these uneenicwti- 
tive in comparison to Bangladesh and 
other countries. These w it a demand 
that thjg duty should be reduced, but 
it took the Ministry six months to 
take a decision. Now they have taken 
a decision and abolished these duties. 
Consequently, our exports have in-
creased. These goods can he exported 
through State Trading Corporation, if 
there is any misuse. But as I girid, 
m such matter, the decision should 
be quicker so that the exports do not 
suffer on account of the delay in tak-
ing the decision.

Regarding cotton textiles, I have 
been pleading with the Minister and 
the Officers that the policy pertaining 
to controlled cloth required a change. 
The cloth produced under this scheme 
is not useful for the public, and on 
the other hand, it is adding to 
the cost of the other cloth 
whether it is for export or for 
home consumption. However, they 
were not convinced with my argu-
ments, but I am happy that tbey have 
realised now and have exempted at 
least the weaker mills including NTC 
mills from the obligation of producing 
controlled cloth, The Minister has re-
cently announced that the controlled 
tloth can be manufactured by power- 
looms to the extent of 400 million 
metres per year. That means, the 
powerlooms may produce varieties of 
controlled doth as per specifications 
laid down by the Ministry. But that 
scheme has remained on paper. A  
decision to  this effort was taken in 
February, hut this has not boon im-
plemented so far. I do not know, why? 
Before taking a decision, you have 
to work out all the minor details. The 
powarioom people are very ansdoos

to get this business. Still people say 
that same details are being worked 
out and. therefore, it ti held tip. I 
would request the hon. Minister, while 
replying to the debate, to make *  
clarification as to when this policy is- 
going to come into force. That hi one 
thing.

The second thing is that they have 
made a very good decision that 225 
million metres of sarees and dhoties- 
wili be produced by the handloom 
industry—colour sarees and other 
sarees. This decision also will help the 
handloom industry. A  decision was 
taken but action has not been taken. 
Weavers are anxiously waiting to know 
when they are going to get the busi-
ness and when the public will get the 
sarees and dhoties produced by them 
and when the orders will come to 
them, but nothing is happening. 
Therefore, I say that the Ministry has; 
a lot of work and, therefore, there is 
a delay in implementing the deci-
sions. After a decision is taken, it 
takes a lot of time in implementing 
it. Therefore, I will request that the 
Ministry should implement the deci-
sions as quickly as possible. It should 
take quick decisions and try to imple-
ment them quicker so that whatever 
advantage they want to give to the 
poorer sections, they may get it

Now, I would like to say a f*w  
words about the STC and MMTC. 
Whatever Mr. Chavda said, we could 
not follow. What are the itema which 
they are ready to give to small units? 
Our exports have increased i*od hem 
the STC is doing very well. But the 
MMTCs  performance is not quite- 
satisfactory. I wish to draw your a t -
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teation to this aspect. What is it that 
they are exporting? iron ore. Only iron 
.ore. This year they could increase the 
exports only by Rs. 8 crores. This is 
very poor when compared to the ex-
ports of other items which have re-
gistered an increase of 20—50 per cent.

Now they have got a monopoly of 
importing non-ferrous metals, fer-
tilisers and other things. What is hap-
pening? I want to say that non-fer-
rous metals purchased in 1973-74 
'were worth of Rs. 124 crores and on 
31-3-74 they had a carry-forward 
stock of Rs. 55.7 crores. Still they 
purchased Rs. 157 crores worth of 
non-ferrous metals in 1974-75 ana 
held a stock of Rs. 120 crores on 
81-3-75 whereas the requirement was 

-only Rs. 49 crores. They purchased so 
much and then the prices have gone 
down and on the carry-forward 
stocks they have to pay a heavy in-
terest and money is also locked up. 
We have drawn the attention of the 
•Government to this matter but we are 
not getting a satisfactory reply. I do 
not know what is haopening. t hope 
the hon. Minister will look mto this 
and see that such things do not 
happen.

One thing I want to say. While 
checking the annual report I find 
there is a shortage of 106 metric ton-
nes of copper. On 1-4-74 the opening 
rtock of copper was 16,489 metric 

“tonnes. Then 35,522 M/ts were pur-
chased during 1974-75. Sales were 
22,035 metric tonnes. So, the closing 
scock should have been 30,076 tonnes 
but the report shows only 29,970 met-
ric tonnes. Where has 106 tonnes gone?
I would like the hon. Minister to en-
lighten us as to how all this is hap-
pening. *

In the case of fertilizers it has been 
admitted in the Report that the prices 

'have collapsed after they made pur-
chases. They could not judge the trend 
of the market and made a -purchase. 
They say that they were helpless. 
These are the things which require 

>tN» personal attention of the Minister. 
He should check up and stop the 
wastage of foreign exchange and 

•money.

With these words, l  again congra-
tulate the jtfinister for the excellent 
performance on the export side and 
controlling the imports.

SHRI N. S. HOBO (Khunti): Mr. 
Deputy-Speaker, I propose to draw 
the attention of the Minister to the 
plight o f the lac growers. I raised this 
question last year and demanded fix-
ing of minimum price for the gro-
wers. The Government have since 
fixed the minimum price at Rs. 3 a 
kilo. This rate seems to be very low. 
They also promised that lac will be 
purchased by the State Trading Cor-
poration so that lac growers are not 
exploited, but despite their promise 
the situation has not changed. Even 
now in the rural areas the factory 
owners and middlemen are purchas-
ing iac from the growers at the rate 
of Rs. 3 per kilo but that kilo is com-
posed of 1,600 to 1,800 grams, whereas 
the standard weight of one kilo is
1,000 grams. Factory owners are 
financing the middlemen who purchase 
lac from growers at rate less than 
Rs. 3 «  kilo, and the exploitation goes 
on. Government should look into it. 
These weights and measures are not 
implemented in the rural markets,, I 
had demanded that the State Trad-
ing Corporation or the Government 
should come to the rescue of these lac 
growers. Since most of the Scheduled 
Castes and Scheduled Tribes are en-
gaged in this, I would rather demand 
that this trade should be nationalis-
ed. It should not be left to the hand& 
of the private owners.

This is an export item and there was 
a time when we used to be a major 
exporter of lac. Now Thailand has 
been competing with us. I would re-
quest the Ministry to take due care 
of it from the stage of growing to the 
stage of export. I wtould also demand 
that this minimum price of Rs. 3 
should be revised. It should be fixed 
at Rs. 15 to Rs. 20. The growers are 
being exploited. They need incentive 
and Government should help them. 
There Should be an infra-structon* 
through which the growers Should he 
helped."
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This is an export item as I  said. In 
Rahchi w« have th« tike Research 
ins itute" which has formed out that 
this is used as rocket fuelt You, can 
understand its importance. In this in-
dustry over a million ’ Scheduled 
Tribes and Scheduled Caste people 
are engaged.

In ofdei* to help them out the mi-
nimum price for growers should be 
fixed between Rs. 15 and Rs. 20 per kile 
stad the kilo should be a Standard kilo. 
Similarly Government should also 
fix minimum price for growers of 
cocoons. We are exporting- silk and 
other items. There was recently a 
world conference on silk in Ranchi 
and I don’t know what happened 
thereafter. There were many propo-
sals which were made. The people at 
the lower rung of the ladder, namely, 
the growers are suffering. Govern-
ment must look into this matter. It is 
no use saying so many things, so 
many good Words for the underdogs, 
for the downtrodden, under the 20- 
point programme, unless you imple-
ment these things sincerely This is 
very important. Unless you have the 
infrastructure, you will riot be able 
to achieve results. It is no use saying 
that you have done this, you are ge- 
mg to do this, and so on. The tribal* 
have been producing certain items 
like textiles, cloth, handicrafts and 
so on and these activities have to be 
encouraged and they should be help-
ed. I know that there are certai* 
items which go to foreign tnarkete. 
Of course, this is not through the 
efforts of the Government, but cer-
tain private agencies have been try-
ing to find good markets abroad. TSu 
Government should identify tfeese 
commodities which could be sold in 
foreign counries. They should em*» 
it a point specially to help the people 
living in the forest areas. There are 
many forest products which are good 
raw materials for small-scal* and big» 
scale industries, Government sboaM 
identify those things and , wherever 
possible we should sell them abroad 
so that we cm  earn valuable foreign 
exchange. It Is disappointing to find 
that the subject of lac has not been

mentioned in the annual report at all. 
The STC was asked to go into the 
market in the field of lac and cocoon 
but they have not been able to do 
anything. I would request the Minis-
ter that he should look into these 
matters and see that these things are 
implemented sincerely and honestly.

SHRI VAYALAR RAVI (Chira- 
yinkil): I congratulate the hon. Mi-
nister, the Deputy Minister and the 
big army officers on the magni-
ficent work done to boost the export 
performance of the country. They 
have to fulfil the export obligation 
at a difficult tune created by the in-
ternational situation. It is a difficult job 
which they have to do and in this 
they carry the goodwill of all of us 
To take the total import figure of thp 
order of Rs. 4,000 crores 74 per cent 
of the same is only to roll the wheels. 
Fertiliser, petroleum and food con-
sume 60 per cent. The figure fox' 
fertiliser and food is more than 
Rs. 1157 crores. Of coursc the situa-
tion was beyond their control 
and they are doing their best to fulfit 
the 30b to pay the Bill of others I 
am glad that Government has dor>c r 
herculean task to fulfil this task.

Sir, it is natural that the import is 
beyond their control. But, then, we 
have to export more and more so as 
to bridge the gap in the deficit which, 
according to Government’s report* 
runs to Rs. 1000 and odd crores For 
that, we have to go to the new areas 
of export; we have to find out which 
of the areas where we can go for 
exporting more and more of our 
goods.

In this connection, I cannot but 
repeat what my other colleagues 
might have already said. Sir, our 
import from the U.S. comes to about 
Rs. 856 crores whereas our export to 
that country comes to only Rs. 256 
crores. That means there k  a biff 
deficit This may be due to the fact 
that we go in for import of fertilisers 
and food items from that country. 
Sir, our export to U.S. cornea to on ly
0.56 per cent of the total ixrtpdrt o f  
that country, t do not know where
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the mistake Me*. 1 hope our Minister 
will take this point Into account to 

-see whether we will be able to brides 
t̂his gap in our import-export deficit.

UNCTAD Conference is going to be 
-held soon. And 1 think the Minister 
will lead a delegation there. This <*»- 
ference n u it be utilised for n o n  and 
more cooperation and exchange .of 
technology lor the mutual bene-
fit of the non-aligned countries— 
Seventy-seven Group. And this Con* 
ference must come out with positive 
results for the benefit of us and also 
other developing countries.

The tendency of the developing 
•countries nowadays is to go to the 
big nations for getting more and more 
import facility, 1 hope the UNCTAD 
will come out with concrete proposals 
which can be of mutual benefit to us 
and the other countries. The situa-
tion of exploitation of developed 
countries is now changed. In this 

Conference, we should also discuss 
how far we can cooperate with each 

'Other and which are the areas where 
we can utilise our energy and tech* 
nology and see that our problems can 
be settled. When the Minister leads a 

"delegation there, he must think in 
-terms of achieving some positive re-
su lt in that Conference.

Our exports to Latin American 
countries are below Rs. 100 crores. 
We are importing from Africa our 
cashew nuts. There our export per-
formance is very poor. Our export 
bill comea to about Rs. 100 crores. In 
the gulf countries, it has gone up, of 

course, to Rs. 800 crores. We should 
find out the way of getting more and 
more of petro-dollars from that 
'country.

Our policy should be to find out 
more and more of new areas in the 

•Gulf countries where we can export 
'more and more of our goods. If we 
->do that we may get more and more of 
'petrodollars ttom  this country.

Our major item# of exports to UJS, 
are marine products, cashew and 
spices—these are traditional item*. 

nBut we have to find out market for

processed gwds. The difficulty is 
want of eaordinatifin between the 
Industry lliiiltftry and o$er Minist-
ries. We should see that quality 
goods are exported to these 
countries.

Coming to the facility of export, I 
find that the bank 4» giving finance to 
the exporter* but the interest is 
higher. Many complaints have been 
received that the banks are ohargiog 
a higher interest and the help is not 
adequate. The exporter o f course 
needs bank fadlity—bank assistance— 
especially in the case of industries 
like the marine, cashew nut and coir.
I want that the Commerce Minister
ehould see to it that there is proper 
coordination between the various
ministries—Finance, Commerce and
Industry—to sort out the problems 
from time to time. Otherwise, the 
people will be running from one 
ministry to another to find out a 
solution. My suggestion is that bank 
facility must be made available very 
easily. Of course you axe giving 
cash subsidy—it is good. Mere 
spoonfeeding will not be enough.
There is discrimination in the matter 
of granting and using the replenish-
ment licence between an exporter
and the export house. There should 
be no discrimination at all in the 
matter. The licences are also misused 
by the export house. This matter has 
to be considered by Government. And 
the discrimination between an ex-
porter and the export house in vhe 
matter of use of replenishment licence 
should be done away with.
II 1« .

Now, I come to the problems of my 
own State, Kerala. One of the major 
ftenis there Is rubber. I have no com-
plaint against the Minister or the 
Ministry-1 would like to make a point 
that the foreign automobile tyre 
cok»pai4e» made a profit of Rs- 17 
crote* during the last year. These 
units have fixed of aft atfto-
mobile tyre—including care, bus an** 
truck tyreu-joa the basis o* pries *  
rubber at the rate of ft*. l& B  P f  
quintal whereas-they «n  paying
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SUkiM «r  8 *. CS» par quintal thus 
making *  tag* profit Sir, «vea if 
OMt jr pay aniy B*. 80 per quintal 
more it jritt come to Si. 4 eftxree. I 
ktm r t£* hoa. Commerce Minister 
ow w and conference after conference 
*0 persuade these firms to increase 
the rubfoer price but nothing cam? 
out Ski X am receiving telegrams 
front Kerala which concern the 1.14 
lakh small gnma/g and 1.18 lakh 
'worker*. These people are suffering 
because the price could not be in-
creased. The hon. Commerce Minister 
wa* good enough to discus* this 
matter with the Finance Minister but 
with no result

Sir, STC is playing a havoc. It is 
assuming the posture of a monster. 1 
warn the Minister to fix their limit 
end not allow them to expand beyond 
a limit The whole purpose of the 
Government is defeat*) by the STC 
in the export of rubber. The DGTD 
said there is surplus of rubber—about 
11000 tonnes. So, why don’t you ex-
port rubber. The foreign automobile 
tyre companies are making huge 
profits. The Dunlop Company is 
making huge profits. Why can’t 
you pay more to the pro-
ducers who are producing the
raw-material for them. Theee big four 
foreign groups are intimidating the 
Government to punish the producer. 
This is very unfortunate. If 1 produce 
more I will be punished. Is it not a 
crime to be committed against the 
poor producer? This is a serious mat-
ter and I would appeal to the Minister 
to look into the profits of these 
foreign companies. Government 1*
giving subsidy to (he tyre companies 
for export; and also a difference in 
price between Kottaya «nd Kalalam- 
pur without counting the transporta-
tion costs. All this money is being 
given to th* tyre industry to protect 
only 30,000 workers whereas you are 

1 forgetting the 3 lakh people in Kerala 
producing rubber. With all the ton* 
at my command I would %ay that you 
please see to it that the proftte of 
thea* companies ere reduced end rea-
sonable prfc* it given to th* rubber 
growers, and export surplus rubber.

Then 1 come to eashew. It is e big 
problem. The Cashew Corporation of 
India has failed to get enough nuts 
for processing. The cashew plantation 
is on the barren land. It ia not a pro* 
Stable business but in Kerala, Kar-
nataka and some parts of Andhra 
Pradesh there is big plantation of 
cashew. We are only fetching a price 
of Rs. 3 to 4 per kilo. Unfortunately, 
Kerala Government made a law say-
ing that you cannot charge more than 
Rs. 2.50 per kilo. This is a funny law, 
0# course made by my own Govern-
ment. The poor people have now 
started feeling as to what is the use 
of plantation and they have started 
cutting down the plantations. It ia 
very dangerous. We are spending 
Rs 38 crores for the import of raw 
cashew nuts from African countries. 
This money can be saved if we can 
improve the cashew plantations ia 
the country. The Agriculture Ministry 
has completely failed to improve the 
cashew plantation in the country. I 
appeal to the Minister to look into the 
matter of cashew plantation and also 
look at the new Ordinance of the 
Kerala Government.

15.15 hrs.

[Son  B h a g w a t  J h a  Akju> in the 
Chair3

We have to see that the plantations 
are not destroyed.

In thi8 connection, 1 would like to 
mention one thing to the Minister. 
Hie Kerala Government had moved 
a Bill in the State Assembly and got 
it passed. It was the Worker*’ Wel-
fare Fund Bill. According to the BUI, 
the employer has to contribute Rs. 2 
per worker annually as a contribu-
tion to workers' benefit But what 
happened? The Commerce Ministry 
made an objection to the BUI, saying 
that it will affect the plantation*. 
What a fantastic sort of people ait 
sitting in your Ministry? Who are 
they? What do they t o w  about this 
country? This wan a labour w«afei* 
Bill, with a Rs. 2 contribution annual-
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ly  per worker. It is passed In jth* 
State Assembly. But an Under 
Secretary or Deputy Secretary sitting 
In the Ministry says that it will affect 
the plantations. What do they know 
about all these things. Please see that 
•uch elements are.retired compul-
sorily and not allowed to sit in the 
Ministry.

I will give another example. They 
had passed a land Bill in Kerala. We 
agreed to the suggestions of Com-
merce Ministry that plantation.; are 
exempted because fragmentation will 
destroy the plantations. But then the 
planters started fragmenting and 
selling the plantations. Then the 
Kerala Government promulgated an 
Ordinance saying that fragmentation 
will not be allowed. But then the 
Commerce Ministry said: 'No, let 
fragmentation be allowed*. This w 
the kind ol people sitting in the Min-
istry and these things happen because 
they get more payment than you pay. 
Please have a look and see that each 
elements do not ride over the Min-
istry

1 have not much time. But 1 would 
like to say something about the 
export obligation of different com-
panies I would like the Ministry to 
tell me about the expert obligation of 
foreign firms. I have got the figures 
here from the Secretariat. One 
example is Philips. I do not want to 
go into their activities as * multi-
national corporation. But their export 
obligation was fixed at 20 per cent. 
You will be surprised to know that 
their capacity i« 60,000 radios, but 
they are making 6 lakh radios. Of 
course, a Deputy Secretary or Joint 
Secretary puts up a note saying ‘Give 
a carry-over licence’. All right. Go 
hell with it. But what about their ex-
port obligation? X want to knew. 
Have you looked into the export obli-
gation? Here the answer given says: 
The Chief Controller of Exports is 
verifying the export obligation'. Now 
FERA has been relaxed. Many more 
foreign investments are coming with

an export obligation. Have you made 
a study of this expert obligation? 
Have you ever compelled them to 
fulfil their export obligation? Z know 
it is not fully In your hands. The 
Industries Ministry and the Finance 
Ministry are also involved and it may 
mingle here and there. But {  would 
like you to look Into this matter.

Lastly about marine products. These 
have fetched Rs. 124 crores without 
any imports. But my sorrow is over 
what happened to the trawler import 
deal. I do not know who has done it  
The Agriculture Ministry claim they 
have done it. But unfortunately, the 
whole deal in regard to the tiawler 
import was not good. 1 have not the 
time to deal with that point now. 
But I want that the Commerce Min-
istry should have more say in it.

The Marine Products Export Deve-
lopment Authority has done vcty 
well. My only appeal to the hon 
Minister is that he should give them 
a little more freedom. Unfortunately 
it is not so. There is •'* complain i f  
mercury content in marine products 
So they started research on it witn 
BARC in Bombay But this year I 
understand no provision has been 
made for it. The whole project is 
being scuttled. For every small 
thing, they have to come all th<» way 
from Cochin to Delhi. Many things 
get stuck up in the Ministry. Of 
course, it is not your mistake. But rry 
only appeal is: let us give a litli* 
more freedom to the Marine Products 
Export Development Authority. 
Make regulations, make their func-
tioning more effective. They ar? 
doing a good job. Please encouragc 
them $o that they can do a better job

1 have all congratulations to the 
Ministry. It should work with more 
dynamism and fill up the gaps. What-
ever they have done is good. But they 
should do better. That will give 
ration to a ll I support all the 
Demands.

SHRI K. G. DESHMUKH (Amra 
vati): Mr. Cbrtrattn, I ahauM Ufc* 10 
congratulate the Cemmewi* Mlnistrj
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o b  the Spectacular w ork they have 
4om i in  1979*76; ia  the sphere o f ex* 
jKMrte they taw * done a w onderful job .
X do not agree with my hoa. friend 
Hr, Sefee who said that the Com-
merce Ministry should export only 
floods which ere surplus here. Unless 
they do this job efficiently, I do not 
JttOw how they could balance imports. 
After all an underdeveloped country 
like India has to import many items 
from foreign countries and to balance 
that and also to earn foreign exchange 
we have to export. It is a wonderful 
fob that they have done this year and 
that is why I heartily congratulate tho 
Ministry.

I shall now turn to m question with 
which Maharashtra rta^o is specially 
concerned, namely, cotton Unfortuna-
tely matters rcla/mn to o t 'o n  aro dealt 
with by two miru/>tne<; the produc-
tion aspect is •u'01t v. itfj by the agri-
culture ministry in<i other aspects 
such as marketing, etc. arc dealt with 
by this ministry When this ministry 
find* itself engHged in big things like 
export$ and imports and industries 
small items like raw cotton grown by 
the poor cultivator are neglected. For 
the last many yoar* cotton growers 
were encouraged by the agriculture 
ministry to grow more cotton. Till 
1672 this ministry was importing cot-
ton to the tune of 7 to 10 lakh btJes 
from Sudan, Eyyot and the United 
States—long staple cotton. Naturally 
we were spending *0 much foreign 
exchange on those imports, prices be-
ing about Rs 8000 for two bales. An 
appea] was made by the Agricultural 
Ministry to the Indian farmers and 
they were told; look here, we are 
spending so much on longstaple cotton 
imports and so you have to grow this

* cotton in this country so that the im-
ports could be stopped. I can show 
from statistics brought out by this 
ministry how this appeal was heeded 
to by our farmers. In 1972 a new 
variety of long staple, Hybrid 4, was 
grown in this country, especially in 
Maharashtra and Gujarat and the 
staple length of that cotton was not 
less than that o f the American or 
Egyptian variety. During the las*

.544 2

four years so much cotton was grown 
that it almost made up the deficiency. 
Now what did the cultivator get in 
return? This year only two lakh 
kales are reported whereas 7 to 10 
lakhs were being imported previous-
ly, in this year 1975-76 only 2 
were imported. But what about the 
cultivators? They do not get a pro-
per price. The hoa. Minister will say 
that a good price is paid. This is the 
time when the traders do get money, 
not the farmers. At the time of sell-
ing of the cotton in the market, when 
it is sold by tbs cultivator, there is 
no price for the cotton. If you want 
the cultivator to grow more cotton, 
you should sec* that he nets a reason-
able, price; tho price need not be 

3000 which <ve ^ere paying for 
th<* import of Egyptian or American 
cotton, it should at least be reason-
able, and economic for the fanner. 
Otherwise cotton production will 
again go down and you will have to 
import it once again. Price should at 
least be linkted to production. And 
for that purpose, any amount of lec-
ture won’t do, promise-; won’t do long 
speeches won’t do. They require a 
scheme which phould be implemen-
ted recientlv I *im glad to tell you 
here that in the whole of the country 
Maharashtra State has introduced a 
scheme for this purpose For the last 
three years, they are adopting this 
scheme. According to this scheme, 
the whole cotton produce is purchased 
by the State Government. The grow-
ers are given the piarantee of mini-
mum price and after selling the cotton 
in the market, whatever the profit 
they get, that is distributed to the 
growers in the form of bonus. That 
is the scheme which is exactly needed 
throughout the country.

Now there is the Cotton Corpora-
tion of India. When Mr. Bhagat was 
the Foreign Trade Minister, this ques-
tion was discussed with growers by 
the concerned Members of Parliament, 
This scheme was brought in only to 
give protection to farmers and **lso to 
give minimum price to their produce. 
That was the aim. But what happen-
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ed alt«r that, alter the establishment 
of Cotton Corporation of India? No-
thing has happened. They have got 
only Rs. 20 0 crores and they go to the 
market with this amount to purchase 
cotton from whole of the country. 
The production of cotton m the whole 
of the country w worth about Rs 500 0 
crores But the Cotton Corporation of 
India has spent only Rs. 20.0 tiore? 
for the purchase of cotton 
when the total production of 
cotton is worth about Rs
200.0 crores So, the Coton Cor-
poration of India has failed in this 
miserably. It pm chased here and 
there a small quantity o f cotton. So,
I would suggest that there should be 
a scheme like the one introduced by 
the Maharashtra Government This 
scheme can be followed by the Cotton 
Corporation of India if the Act is 
amended to the effect that the whole 
quantity of cotton produced in India 
belongs to the Cotton Corporation of 
India and they can purchase the whole 
cotton, as is done by the Maharashtra 
Government, and they can distribute 
the profit in the form of bonus to all 
the growers

Now, I would lik,? <o submit that for 
the operation of this scheme, Maha-
rashtra Governent requires at least 
Rs 200 to Rs 300 crores For this pur-
pose, they approached the Central 
Government for aa amount of Rs. 
100 0 crores, not as a loan but as credit 
only. But that amount was not 
given Only an amount of 200 crores 
was given There is always a deficit 
in the budgets of tne State Govern-
ments and under the circumstances, it 
would be very difficult for the Maha-
rashtra Government to find this huge 
amount of Rs. 200 0 crores The Cen-
tral Government has given Rs. 20.0 
crores and with that amount the State 
Government could add 20.0 crores, 
thus a total amount of Rs. 40.0 crores 
This amount is very small compared 
to the total requirement of Rs 200.0 
The result is that for the cotton pur-
chased by the State Government from 
the growers this year, they have paid 
only 30 per cent of the value of the

Quantity purchased. Last year, about 
50 per cent of the value of the 
tity purchased wag paid to them. 
Here I would submit that tikis should 
not be the idea o f the Central Gov-
ernment to discredit the State Gov-
ernment by not giving them the re-
quired amount as credit. I came to 
know a few weeks back that the Com-
merce Minister was pleased to give 
Rs 40.0 crones to the Maharashtra 
Government. I am thankful to frfm 
for that Now, the total amount re* 
ceived from the Centre would amount 
to Rs. 80.0 crores I hope the remain-
ing amount of Rs *10.0 crores (Rs. 100.0 
crores minus Rs. 800 crores) would 
be sanctioned in due course. If this 
amount is sanctioned, this scheme will 
be successful This is an ideal scheme 
and if you want to £ive protection to> 
the farmers, the request made by the 
Maharashtra Government for a sanc-
tion of Rs. 100.0 crores should be con-
sidered favourably. This would other- 
wise mean the sanction of the remain, 
mg amount of Rs 40.0 crows

SHRI DHAMANKAR (Bhiwandi) • 
Sir 1 would like to support the De-
mands of the Commerce Ministry and, 
while doing so, I heart’ly congratulate 
both the Minister and the Deputy 
Minister for domsJ very eood work 
last year and for announcing the Im-
port Policy recently. It is very help-
ful to the small scalc industry and it 
will also give impotus to the larjfc- 
scale industry Exports have been 
increasing every year, but it scetn- 
thu> year exports have e«me dowr 
Mr Sathe said we should not create 
surpluses and *»xp«**t I think it 
should be the reverse; we should ex-
port to the maximum possible ox*f*nt 
and import as Uttte as possible Oriv 
that would add to the wealth of llu> 
country In the case of sugsu* "  **
may consume khandvari and export an 
the sugar and «ara more fore‘?n ex-
change I request the ministei to cce 
that exports are increased 
ports are reduced Then only 
manufacturers will necessarily get 
impetus to manufacture things 
and add to the wealth o f country.
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About textiles, about two months 
agfe thft Minister atmouncad the policy 
in  Bombay tad X was happy to note 
its contents. At least for the first time 
tta* minister has accepted that there is 
a »ector like powerloom sector. Other, 
wise, it was always the composite mill 
sector and handloom sector only. I 
perfectly agree that th» handloom 
sector employs lakhs of p-ople in the 
villages and it should be protected. 
But is it necessary to do it at the cost 
of the powerloom sector, which is 
your own baby? You have financed it 
«*Hi gwen technical assistance to it 
and encouraged it  When the hand-
loom sector was in difficulty 12 years 
ago, the State Governments and the 
Central Government gave subsidies 
and encouraged them to instal power- 
looms to add to cloth production. Now 
everbody says, the hand loom sector 
should be protected. I entirely agree 
but should the powerloom sector be 
allowed to pensh? There are 2 lakhs 
of powerlooms m th? country manu-
facturing cotton cloth worth Rs. IfiOO 
crores They consume yarn worth 
Rs. 600 crores nnd pay more than 
Rs 100 crores by way of excise duty, 
which w as good as the excise duty 
paid by the composite mills. If you 
impose one bon after another on 
power looms it is very likely that 
thev will perish In Bombay, the 
Minister said th tt some varieties will 
be reserved for the powcrlonm sector. 
I welcome it And plead that it should 
be enforced as early a* possible.

About coloured saris, the Maha-
rashtra Government has been asked *0 
sea that the power]ooms manufactur-
ing coloured saris are sealed so that 
they are not allowed to produce colo-
ured saris. Of course some sympathy 
has been shown and they will have 
some breathing time before they close. 
1 do not understand the economics of 
coloured series If you want to pro-
duced cheap saris for poor people, 
you cannot do it on handloom because 
it has to pay R». ft «r Rs. 7 per day 
per saree. So, the coarse varieties 
like 30 or 40 counts may be left to the 
powwloom Metor to that the contumacy

may get saris at the minimum cost. 
You are exporting saris to Bangla-
desh and other countries. Will it be 
possible if the saris are woven on 
handloom? The handlooms can do 
finer counts with checks and designs 
which cannot be done on power looms.
I do not say, don’t enforce the ban. 
Do enforce the ban, bat while doing 
to please see that the power looms do 
not perish. There are 80 nationalised 
mills. Why not they be asked to 
supply beams to the powerlooms 
whom you are asking to diversify into 
other varieties?

I feel that the government is accept-
ing the Sivaraman Committee 1 tport 
ifi toto They have not visit sd any 
powerloom sector They only visited 
the handloom sector and made sugges-
tions which will ultimately be the 
cause of putting pressure cn power-
looms make th/»m pay additional duty 
on yam and make it impossible for 
them to continue. I think the Sivara-
man Comittee’s report should not be 
accepted as it is, unless the govern-
ment examines it in the interest of 
the powerlooms also.
15.25 hrs>

fSimi Vasant Sathc tn the CJunr3

This sector has J-bout two lnkhs 
weavers. It has come to existence 
and J* is giving employment to more 
than two lakhs families. We are in 
short supply of doth, the mils are pro-
ducing certain varieties and certain 
other varieties should be reserved for 
one which does justice to the mills, 
varieties should he reserved for 
powerlooms. The policy which is 
pursued by the Government should be 
one which does justice to the mils, 
the powerloom and the handVxun sec* 
tor.

Coming to unauthorised power-
looms, I was told some time back in 
reply to a question that the unautho-
rised powerloom will be allowed to 
work provided they pay Rs. 400 per 
loom per year as penalty. If they pay 
Rs. 50 as bribe to the officials of the 
excise department they will be al-
lowed to go on unhampered. Merely
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because it is unauthorised, if you want 
to collect Rs. 400 per loom every year, 
it is not practicable. Instead of pay. 
ing Rs. 400 to the Government, they 
will pay Rs. 50 to the official of the 
excise department a* bribe and pocket 
tine rest. In n v  constituency of 
Bhiwandi there are more than 30.000 
unauthorised powtrloomj. I would 
bequest the Commerce Ministry to find 
out from the Financo Ministry whe-
ther they are getting penalty to that 
extent. I do not tmnk they are get-
ting it to that extent It actually goes 
to the pockets of the c irrupt officials. 
It is a loss of the Government revenue- 
The weaver*, bav-3 been forced to 
adopt these tactics because of the high 
penalty. I feel that tins question re-
quires re-exammation. Some penal 
levy should be lecovered fiorvt them. 
But once you ’•ecover the penal levy, 
they should be allowed to run the 
powertooms normal!/. It should be 
the normal fee of Rs. 50 per loom 
upto two powerlooms.

Coming to the artsilk industry, the 
viscose producting units enter into an 
agreement with the powerloom wea-
vers m Amritsar, Gujarat and Maha-
rashtra to supply yarn. But what ac-
tually happens is, they supply viscose 
yarn to the powcrlwm weavers, when 
it suits them, when the market is low. 
But when the market for viscose is 
high, they do not suoly it. They do 
not honour the agreement, but sell it 
in the open market for the hiqh price. 
So, the Textile Commissioner must see 
to it that the agreement is honoured 
every year, as desired by the Com-
merce Ministry, so that the powerloom 
owners get their quota of viscose at 
the rates prescribed by the Govern-
ment.

So far «s nylon yarn is concerned, 
the position is getting worse day by 
•day. Though some relief in duty has 
been given to the nylon spinners, that 
relief has not been passed on to the 
consumer. They are pocketing all the 
relief, instead of reducing the rates. 
So, the price c f nylon yam is rising 
«very year and it has become almost

impossible for the weaver* to buy 
nylon yam from toe market, So, for 
nylon along with viscose there should 
be quota fixed for the consumer and 
only the balance they can sell in the 
open market

More than 100 textile mills have 
been taken ov*rr by the Government, 
I feel that they should be asked to 
produce the type of clotn which will 
be very cheap, standard durable cloth 
at cheaper rates. If they ara asked 
to do that, I think the problem of the 
common man of getting standard cloth 
will be met. I find from *1nj state-
ment of the non. Minister th<rt stan-
dard cloth will be manufactured even 
by the powerloom sector.

There is one mill called the Khan, 
desh Spinning and Wtavin? M5lls in 
Jalaguon, which i-’* runnint* at a loss. 
Ev< r.v year that miU i . exempted from 
producing staadar-j <loth. But, before 
that, it is ask<d to wroduce in advance 
the profit ana jo.-? account ar> 1 the 
balance sheat. Tf it is not possible 
for the mill a* it i working at a loss 
every year, I feel sympathetic con-
sideration should be Riven to it and »*> 
should be ewsmptH fmm llu* produc-
tion of standard cln 'i

With these w orh  1 support the 
Demands of the O-mmcrre Ministry.

15.30 1/2 hr*.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Sixnr-iH ina R eport

SHRI DALIP SINGH (Outer 
Delhi): I beg to move:

“That this House do agree with 
the Sixty-third .Report of the Com-
mittee on Privatj Members* Bill* 
and Resolutions presented to the 
House on the 28th April, 1919.”

MR. CHAIRMAN The question te:
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"That this House to  ag*** with 
the Sixty-third Report of the Com-
mittee on 'Private Members' Bills 
end Resolutions presented to the 
House on the 28th April, 1976.’*

The motion wti» adapted.

IS,31 hrs.

RESOLUTION RC. MULTI-NATIO-
NAL CORPORATIONS—contd.

MR. CHAIRMAN: We take up fur-
ther discussion of the Resolution on 
multi-national corporations moved by 
Shri H N. Mukerjee.

The time allotted is three hours, 
time tak n 2 hours 32 mjnufces, balance 
28 minutes.

SHRI BHAGWAT JHA AZAD 
(Bhagalpur); It is an important re-
solution. We are discussing the 
various sides of the multi-nationals. 
1 suggest that the time may be ex-
tended.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K, RAGHU RAM- 
AIAH): I suggest that it may be so>
extended ihat it will he finished five 
minutes before « O’clock so that the 
next resolution may be introduced.

MR. CHAIRMAN: Is that the sense 
of the House?

HON. MEMBERS : Yes.

MR, CHAIRMAN: Dr. Kar.en Sen 
to continue.

DR .RANEN SEN (Barasat): As I
was snylng the other iay. Hindustan 
Lever invested a capital of Rs. 2 
crores, but has remitted a profit of 
Rs. 25 crores up till now, besides 
holding a capital of Rs. 45 crores 
today derived from their business. 
There is a company calied Abbot 
which invested a capital of Rs. I 
lakh, but Is doing a business of 
nearly Rs. 2 crores a year. The

Anglo-French Co. invested a ca-
pital of Rs, 10,000 and they are 
doing a business ot more than Rs. 1 
crore. Glaxo have not invested a 
single pie in this country, but are 
doing a business of more than Rs, 5 
crores annually.

And what are these companies
actually doing? Hindustan Lever is 
producing things like Lux soap and 
Anik ghee, for which the technique is 
available in this country. The Coca 
Cola Export Corporation is producing 
soft drinks and is allowed to do so 
though comparable soft drinks are 
available in this country.

It is not as if Cheseberry Ponds, 
Johnson and Johnson, things produced 
are absolutely essential for which 
technical know-how is necessary. Evea 
then the Government is giving them 
permission, licence and all sorts o f  
facilities so that they can carry ot) this 
looting business in this country.

During the year 1975, 271 proposals 
for collaboration including 40 cases of 
equity participation were approved by 
the Government of India. I will give 
you one example. One U.S.A. firm 
called “Ermey Company" was produc-
ing apple concentrates What wonder*, 
ful technique is needed which is not 
available in our country? Yet, there 
are firms, multi-national firms who 
have been allowed to operate here, 
who simply teach our people how to 
produce these things. Therefore, these 
are simple exploitations of our coun-
try and is a source trf corruption, this 
dampens initiative that can be 
genrated in our country, but thanks 
to the policy of the Government of 
India, if there is a ^ram of trulb in 
the disclosure about CIA in USA, 
there is no reason to believe that India 
is free from such activities and 
ctirupiion by officials through the 
multi-national corporations.

I will cite one example There is g 
drug company called S^arley. In the 
year 1965, they make somt’ contracep-
tive pills. They wanted to introduce 
them In India. They held a symposium- 
in 1965 which was not successful. Then
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in l&ed, lhifr dxxwored an All India 
conference of Obstetrics and Gynoco- 
logist Association and they bad spent 
Rs. 10,000 t» finance that conference. 
This way, even doctors me influenced. 
I  would not say that an of them were 
somehow or aihor ifleid and were 
corrupt. But they have been influ- 

«enced by these foreign companies.

In regard to the techniques they are 
introducing. I want to say that prac-
tically they do not introduce any new 
technique in our country. As far as 
Lux, Pond Cream, Baoy Johnson 
Powder etc. are concerned .they do 
not require any technique which is 
not available in our country But it 
has become an operation which 
^dampens the initiative of our scientiiis. 
The Hathi Committee of which 
you were also a member, it went into 
a discussion of this whole thing and 
they have come to a conclusion that 
the existence of the multi-national 
corporations in the drug industry has 
svot helped India to be self-sufficient 
in regard to drugs; but it has had an 
adverse effect on the initiative that 
the Indian scientist? could take. 
Therefore, they have made some 
suggestions, to which 1 trill come later.

J have before me one good report by 
the NCST, which was set up in Octo-
ber 1972. It submitted its, xepcrf m 
May 1973. The National Committee 
on Science and Technology consists of 
the highest technical brains of our 
country, the scientists of our country. 
Tba+ Committee's report has stated 
about foreign equity participation. 
They said, “Foreign equity participa-
tion is not essential for procurement 
o f technology. Equity participation 
brings dependence and has the possi-
bility of influencing management policy 
directly or indirectly. Foreign 
equity participation should not be 
permitted unless som* exceptional 
< iroumstances arise where it is seen 
that no other source exists for Ibe 
technology or comparable technology 
and that the only mode left lor ocquir- 
ing such technology is through foreign

collaboration.”  Eves* in such trnm, 
they have said that acuity partielpa- 
tion should be avoided. Secondly, 
they have said that only technical 
collaboration may be permitted in
such cases so that the management 
policy is not influenced by the multi-
national corporation? and that a
technical self-reliance is achieved.
Therefore, the Hathi Committee re-
commended taking over of these multi-
national corporations and, ponding
that, they recommended only 36 per 
ctont equity participation by MNCs.

It is said that the operation of the 
FERA will be sufficient to control that. 
Firstly, I would say, it is not possible 
through the FERA to control that. 
Secondly, it is qui4e known —in this 
Hcuse, so many Members raised the 
question even today—that, for exam-
ple, the Coca Cala Export Corporation, 
a hundred per cent foreign company, 
a multi-national company, producing 
stuff which can be produced by our 
ov.ii country and which is being 
produced by our coun’ ry, ;<* refusing to 
dilute their hundred per cent equity 
capital according to the FERA. The 
other day, I asked: What is the myste-
ry that ihe Government do not press 
them to dilute their equity capital? 
The Minister. Mr. B. P. Maurya could 
not say anything. It is said that there 
is a secrecy in their concentrate. Can't 
India go without Coca Cola?

Now, they have got an import 
entitlement of Rs. 15 lakhs. Lrst year, 
they expected worth R's 7 lakhs. We 
had to pay Rs. 8 iakh$ to this foreign 
company.

Then, take for example the drugs 
industry. The other day Mr. Sethi 
said that the foreign drugs companies 
exported worth Rs. 9 crores and im-
ported drugs worth Ra. 15 crores In 
1973-74. Who loses H i 9 crow** It 
is our country whtoh ioees Rs. <5 
crores But still this Government is 
remaining silent and mining a toft 
comer for the multi-national eoqun* 
tions.
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Yout know hew they corrupt the 
<5ar«roraeot l  tun* already
*lted oner example. They try to corrupt 
the doctor* even? Let me tell you, 
tww ti*ey try to corrupt the Govern-
ment officials. 1 have got a photostat 
•copy of a letter written by the 
Manager of Hoechst Pharmaceuticals 
who have their iqwjtjcides depart 
ment, their drugs department. I have 
already endorsed a copy of this letter 
to the Secretary of the Ministry ot 
Chemicals and Fertilisers. The 
Manager writes to all veterinary 
representative* regarding intermediary 
arrangements, saying

**We are supplying our veterinary 
and agro-products to Government 
Departments at 5 per cent more 
rates than the rates applicable to 
our distributors.. .*•

’The Government has to pay 5 per cent 
more to this foreign company. Then, 
it says*

“This means, our rates arc 
different for Government suoplie? 
than to trade parties. If any officer 
is willing to placj an order with us 
for our product, w? shall pay him a 
difference of 5 per ecnt as gift., 
commission, incentive, etc.”

Just imagine.

SHRI B. V. NAIK (Kanara): In
which State?

DR. RAHEN SEN; It relates to Delhi. 
"Let me be fair. I dc not want to 
-impute any motive t*) others.

Again it i» said:

“ However, pl*»v; keep this in-
formation very confidential and 
nothing should be hi ought on record 
about this transMcit<M\ You should 
only send such pwoosal on a rough 
piece of paper.”

I f  this letter hat rejft* bean sent to 
fheir distributors, tt the veterinary 
representatives, Own there should be

a CBI inquiry. This may be a forged 
document; I am not denying ihat. But 
this has aroused a definite suspicion 
in my mind because, as 1 have stated 
earlier, this Searly Company spent 
Rs. 10,000 to sponsor a doctors’ Confer-
ence. Rs. 10,000 are nothing for them; 
they are minting 10.CG0 dollars every 
month in India. Therefore, the 
existence of these companies is detri-
mental to the interests of our country.

When the Hat hi Committee went 
into the question of multi-nnticnal 
companies, it was found out that in 
the drug industry, there are nearly 
2.500 units of which 34 are exclusively 
foreign companies at e: they control
nearly 70 per cent of the production. 
They produce low tonnage, high value 
drugs. The other day my friend, Mr. 
Chavda, has also said it. But they do 
not produce the drugs which are essen-
tial for India like the drugs against 
leprosy, tuberculosis, malaria, etc., 
because they have no global market. 
Also they do not have any research 
centres in India. Only four or live 
multi-national drug corporations 
operating in India have their research 
centres, and even those centres are 
also practically nominal. A$ members 
of the Hathi Committee, yourself, my-
self, Mr. Chavda and others have 
visited these laboratories. They are 
simply glorified laboratories. Nothing 
is done there. In fact, the Indian 
scientists who are employed there 
themselves told us very secretly thai 
they havfe to do only upto a certain 
process and not beyond that. These 
people bring intermediates, they bring 
penultimate ’  drugs and make one or 
two formulations here in our country 
and then mint millions. Everything 
is their trade secret. Sometimes even 
old drugs which have been current in 
Europe for the last ten years are 
brought to India by making some 
molecular changes here and there >md 
by giving them new names; and then 
the> go on minting money. They do 
not bring any money hen, they do not 
bring any capital worth the name. 
They do not introduce any technology 
new to India; to that extent, they do
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not train our Indian technologists. 
Thirdly, they are source of corruption 
m the country. Fourthly, they are 
minting millions, exploiting this coun-
try* As I have said earlier, they do 
very little of exports and they get 
more import entitlements.

SHRI K. S. CHAVADtA (Patna): 
Nitson Laboratories, Bombay, produces 
basic drugs and an American company 
called Warner Hindustan formulates 
them,

DK. RANEN SEN: We have seen 
that when we were there. It is a small 
Indian company. The scientists have 
started the company, Nitson, and they 
are producing raw materials taken by 
Hindustan Warner. And what are 
they producing? They are producing 
Water bury’s compounds, Santivini, 
etc., which are useless for our country.

The Hathi Committee went into this. 
Mr. Hathi is not a man who is renown-
ed for his very radical economic 
theory. But even he came to the con-
clusion, as the National Committee on 
Science and Technology, that it would 
be very harmful for our country, 
firstly, most harmful if there is equity 
participation by the foreigners, second, 
ly, it will be less harmful but never, 
theless harmful if there is technical 
collaboration. And lastly the Hathi 
Committee has said that today techno-
logy and science are not a closed 
preserve of any country or, as a matter 
of fact, of any individual or a labora-
tory. The Hathi Committee has re-
commended take over of these multi-
national companies You hava the 
Indian intellectuals and scientists 
working there, they will produce 
th in g s  for the country and whalever 
technology is not available, you pur-
chase that from foreign land. Techno-
logy can be purchased without any 
strings by paying them lumpsum and 
then starting it m our own country. It 
will be said that the foreign companies 
or the multi-national companies will 
form their cartel and refuse to give 
India any technical knowledge and we

cannot purchase the technology. It la 
not possible. These multi-national 
corporations are hacked by their own 
government. The American multi-
national companies which are the 
strongest in the world are directly 
sponsored by the American Govern-
ment. Now, if they are able to dictate 
terms to other countries, the Soviet 
Union could not get or purchase the 
technical collaboration as they are 
purchasing today.

It is known and it has also been 
discussed in the Hathi Committee 
Report that in certain East European 
countries including Soviet Union, they 
are not investing &o much in their own 
research work in regard to drugs. They 
are not allowing the multi-national 
corporations to function in their coun-
try, but they are purchasing straight-
way the technical knowledge by pay-
ing them lumpsum. They could have- 
joined against the Soviet Government, 
as they have politically jeined in the 
days of cold war—American Govern-
ment was a leader of the cold war— 
but they could not.

SHRi B. V. NAIK: Why don’t we-
purchase this from Russia?

DR. RANEN SEN: For your ttilorms- 
tion, we are buying it. Most of our 
drug industry is helped by them. The ( 
total public sector organization IDPL, 
is helped by Soviet Union. You better 
go to Rishikesh and see how selflessly 
they are helping us; you go to Hydera-
bad, and there is a big plate in which 
it is written; It is the contribution of 
the Soviet Government to Indian 
people

When you purchase the technology, 
they need not bring the capital hen; 
The Soviet Government is not iints 
ing in equity shares m any of o»*r 
industries. I  say, you cannot coniio’ 
them, you cannot curb them. Instead 
of controlling them through FEU A, 
what you have done presently is that 
you have liberalised the position 
the name of clarifying the FEfiA 
provisions. The original provision in 
the FERA was that they have to>
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dilute upto 40 per cent; by and large, 
this is the general idea. Now they 
have said that the foreigners can keep
51 per cent. I am not going into that, 
that is a big problem, we will have 
to discuss that in connection with the 
Finance Bill.

Sir, I fully support Prof. H. N. 
Mukherjeo’s Resolution and say that 
this is thi* only way to save India 
from the.Me sharks, that is complete 
take-over of these multi-national 
corporations. It will be said that we 
will have to pay crores and crores of 
rupees. I would say that if you take 
over these corporations, you need not 
pay even a single pie. We are a free 
country. We will say that we take 
over and we will see, how much to 
pay and when to pay and at what 
rate to pay. We are a free country 
and we can do that and we should do 
that.

With these words. I support the 
Resolution moved by Prof. H. N. 
Mukherjee.

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): It needs no labour nor 
any statements or arguments to 
prove that the multi-nationals to-day 
are the greatest danger to the third 
world, to the countries which are 
developing and to the countries 
which are under-developed. By now, 
even that country, the USA, whose 
multi-nationals are spreading every-
where, in all the continents and 
.sucking the blond not only of the 
developing countries but even of 
Europe, that country itself has set up 
a committee and that committee o f 
the American Senate has said that 
these multi-nationals are doing the 
greatest harm to the world economy. 
Their simple methods are that they 
go to the country, they control their 
factories, their mines, their sales and 
everything and thereby they take the 
entire country into captivity. The 
greatest and the latest example in 
Chile where President Allende who 
was not elected by a politburo but 
who was elected by every worker, by

every man in that country was 
thrown out by whom? By the Inter-
national Telephone Company—*  
multi-national-----

DR. RANEN SEN; And the Copper 
Corporation.

SHRI BHAGWAT JHA AZAD: 
Therefore, it is clear now that these 
multi-nationals are not human- 
beings. They do not belong to any 
countiy. They are monsters whose 
only aim is to exploit wherever and 
whenever they get a chance. They 
do not spare even their own country 
and their own people. You know 
there i? a case in the American 
courts against the druggists of USA. 
They have filed a case in their court 
that these multi-nationals in their 
own country—I am quoting their re-
ports—have charged excessive prices 
for the drugs. Now, these multi-
nationals in their own country want 
a compromise with those who have 
filed the suit. They do not know 
how they will compensate the dif-
ferent consumers In their country but 
they are prepared to pay billions to 
their own consumers because they 
have charged very excessive prices. 
One example and that jg about the 
drugs. In this country of ours they 
charge for the drugs anything bet-
ween 8 times to 8000 times the price 
at whicH they sell it in Kurope or 
other countries. It is an evident and 
clear case how they are doing it. 
They are very clever people. They 
have an organized group all over the 
world, what is called, an apologistic 
group. That apologistic group is a 
very clever set o f people. They en-
list intellectuals and they pay them 
handsomely and they go on beating 
the drums of these multi-nationals 
saving that they bring you the 
growth, they bring you national ex-
ports and so on. Then there is the 
other group belonging to the Socia-
list thought or the Marxist Group or 
the Socialist Group who say that 
they are the greatest exploiters o f 
hum an. beings in this world. Thearê  
fore, they are very furious and say
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that it is all an illusion that they in-
vest in under-developed countries or 
the developing countries because in 
spite of multi-nationals investing In 
India or in African or Asian coun-
tries we see millions of naked and 
hungry people whose needs are not 
catered to. Their basic and mini-
mum needs are not catered to by the 
multi-nationals. What they produce 
is goods for the entertainment ol a 
small group who pay them a heavy 
price. So all this argument of their 
heavy investment is a negative and 
false theory. X will show by statis-
tics how in Is wrong. What do these 
multi-nationals by their capital, by 
their technology, by their organiza-
tion (jo? Even they do not produce 
their own things. What they 
do is that by their powerful 
organisation, with the big capital 
behind them, they purchase the 
goods which are produced by the 
small scale industries in their own 
country, give a big or brand name 
of their, and they sell. Thereby they 
always choke the small industrial 
base in the developing country and 
harm them.

16 h i* .

Take for instance aluminium and 
crude oil. Thanks to the leadership 
of Shri K. D Malaviya and Smt.
Indira Gandhi by which we have
been able to slacken that tentacle 
hold of their’s. We are trying to see 
a new horizon. We took ESSO 
under our control. It has given us a 
new venture. But still their are
many things in our country. They 
have got their hold on the goods and 
they are trying to harm us.

U.S. Senate Committee Report has 
shown that it 1s not only in the in-
dustrial field, but they are power-
fully entrenched in the political 
fields.

The Jha Committee to which our 
friend jwst now referred—said that 
in 1965 for one dollar they brought
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in the host country, they were export-
ing as profit $ 14. In 1874 for 
every dollar they were exporting as 
profit $ 3.3. What Inhuman, mons-
trous exploitation can there be grea-
ter than this? I  do not know the 
position in 1976. It must have in-
creased.

These multi-nationals are today 
controlling the return on their pro-
fit. Their profit return in Asia is 
34.7. Their return in Europe is 7.1. 
In Africa their return is 22.3. These 
are the statistical figures which 
speak of how these multi-nations 
are trying to subvert the economy 
and to shape the political structure 
of the African countries and that of 
Asia. In Europe their return is 7.1. 
why? I hope you have seen the 
book by Cerman Scrfberr. I lead it 
in 1969. He is a well-known French 
Socialist writer. He has pleaded 
very certainly for the European 
multi-nationals in place of American 
multi-nationals. Leave aside what 
he has said for substitution. He said 
if Europe does not wake up for ano-
ther ten years it will be a colony of 
America He has said about con-
cord for example, which has just 
now been manufactured with joint 
collaboration of France and England 
He has said that it is a powerful bid 
by America to, completely scuttle 
such things. He said the way and 
the speed with which the technology 
and organisation of multi-nationals 
of America is coming, Europe will 
be a colony of America very soon. If 
this Is what Cerman Scriberr thinks 
of Europe, you can imagine about the 
plight of under-developed countries 
of Africa and how the survival of 
Asian countries depends on our com-
ing together and giving a i° int fight 
against multi-nationals of America 
for our survival

Then there is the case of the Hathi 
Committee. You were a Member of 
that Committee, Mr. Chairman. 1 
need not go into the details. But 
these three Committees—American 
Senate Committee, Jha Cemmittee and
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Comactittfte had dearly exposed 
that these monster* are sot tor the 
good of any country. They are not 
interested M growth of investment but 
they are only interested in picking the 
&oedL Thsy only want to kill our eco-
nomy. These « •  the greatest dangers 
to a developing country like ours, to 
our entire economy. In the economic 
field they control the raw materials. 
They control the manufacturing units 
and so on. Out of 519, the majority 
•of them have concentrated them-
selves in only manufacturing indus-
tries. Why? Because of the big pro-
fit that they get. Because we have 
not been able to fight against them. 
'Our Indian economy on the advent 
o f independence had a small capital 
base and w<> had the entrepreneur-
ship base but we did not have the 
technology. When we wanted this 
technology these Trojan horse* came 
through thefr capital and their tech-
nology and they have built up their 
base in this country. Even before 
independence and after independence 
our own industrialists and entrepre-
neurs have been capable of develop-
ing industry, but their lack of tech-
nology has led to these Trojan horses 
having their base in this country in 
this manner This is about the eco-
nomic situation. I can give you many 
facts and figures but I see the time 
and I will now pass on to the other 
points.

What is the balance of payment 
position? It is completely adverse. 
Why? It is due to these multi-
nationals. We are being told that 
these are necessary for export pur-
poses. But have you seen the real 
position? The real position is this. 
Of the total l}5th are done by these 
multi-nationals, How much do they 
export? They export l|8th. So, don't 
say that they have come into the 
country to boost up the exports. It 
is not so. Therefore that myth that 
they are there for helping in exports 
Is exploded completely.

It has been said that these multi-
nationals bring with them research

and development. In 1967 the figures 
show that out of 187, only 80 of them 
had their own independent research 
departments. In the name of techno-
logy they introduce brand names. 
They do not do anything else. Why 
is it that lakhs and lakhs of workers 
of small-scale industries like shoes 
suffer so much? Mr. Maurya may 
kindly note my point. Let him think 
about those small classes whom he 
represents and whom we represent. 
What happens to these poor shoe 
workers of Agra or Delhi, in this 
capital city? It is the Bata’s who
control the entire thing. That is the 
multi-national working here. What 
about Aspro, Analgin, Saridon, Crosin 
etc.? They are the same drug, a 
painkiller, in different brand names 
What about Forhans, what about
Signal and so many things which we 
have got in this country? They don’t 
do any benefit to our people but they 
only carry on their activities in dif-
ferent brand names

I now come to one other aspect, 
namely, the cultural aspect of it.
What about the cultural aspect? 
What do they do? Wherever the im-
perialists go they foist their culture 
on that country. This has happened 
when the Britishers came to our
country. Apart from economic field, 
in the cultural field also, they impose 
their own culture and in this process 
they kill culture. They take one or 
two political parties in their confi-
dence and they corrupt them heavily. 
Sir, these things are known. We 
have seen the Lockheed scandal— 
what has happened in Japan; and in 
Italy? And there are many other 
examples where in the name of 
bringing in cultural revolution, these 
multi-nationals corrupt the party. 
After that, what do they do? They 
pay very heavily and profusely to a 
small group of persons whom they 
take as nationals going to their coun-
tries. They go there in the name of 
their nationals in the colleges in their 
trade unions etc. They have got spe-
cial paradise in the trade unions
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where they pay hugely and, thereby, 
they destroy the culture.

The Britishers left this country 
after imposing their culture here and 
hardly after Independence; we were 
still licking our wounds, we were 
trying to dress our wounds, here 
come the multi-nationals j,n the garb 
of technology, technological develop-

ment and the capital and they try to 
divide the country and they are try-
ing to have everything in the name 
of foreign collaboration—take for 
example, C'adbury, Coca Cola etc. 
They are trying to give us a new cul-
ture—a new culture, in the name of 
Coca Cola in spite of our pci suasion 
an<} in spite of our debate in Lok 
Sabha end in Rajya Sabha.

If a Member tries to hit them it is 
he who has to go and not the Coca 
Cola. Can't we leave these three *Cs* 
in this country—the three Cs are: 
Coca Cola, Cadbury and Canteen 
Biscuits. Can't we have our Indian 
Coca Cola? Can’t we have our own 
Fanta in this country?

In one district, jn the name of the 
three Cs—Coca Cola. Cadbury and 
Canteen Biscuits—with foreign colla-
boration, they are manufacturing in 
Madras the canteen biscuits. I don't 
exactly remember the name of the 
biscuits. Coca Cola Cadbury and the 
Canteen Biscuits are the culture that 
they give in the name of technologi-
cal development or technical colla-
boration Therefore, I would say that 
this is their myth*? in the form of 
research and development that i« 
being talked about in developed and 
the developing countries; whatever 
thev do I5 u complete mvth and that 
ha<? now been exploded—not bv me 
but by someone else. We are onlv 
Quoting whet the American Senate 
Committee has ^aid; we ar*> only 
quoting what the Jha Committee has 
said. We are only quoting what the 
American consumers are doint* to-day 
by going to the American court to 
flight the case against the multi-na-

tionals who have charged them throu 
their nose. Now is the time for the 
UNCTAD—the Group of 77 and now 
104—to give a fight. The world eco-
nomy is passing through a new phase 
and that new phase is because there 
is a global outburst of inflation except 
India. India has got the credit; India; 
has got the honour to-day. Add, in 
the whole world, it is only one coun-
try, that is, India, where the madam 
Prime Minister's has controlled the- 
inflation and no other country in 
the world to-day has be'in able to 
do that. In Germany it may be 41 
per cent; in Britain it is 26 per cent, 
and in U S. it is 36 per cent. They all 
have got inflation and it is rising up. 
Only In India we have been able to* 
control it.

So, we are having a new economic 
order. The I.M.F. i9 completely 
breaking up; in the UNCTAD—the 
Group of 104 are fighting for a new 
economic order and therefore I would' 
suggest that it is time now for the 
Indian Government and the Indian 

people to put up a joint front with 
the African nations and the natioas 
of Asia together to give a fight to 
the multi-nationals. We cannot say 
that we can drive them out. But, if 
they mean business, let them go 
through the front door and not by 
the back door; it is a shame for any 
Government to seek collaboration for 
the manufacture of undergarments. It 
is a shame for any Government 
Government should not think only in 
term* of collaboration for the drink? 
But, that should be only in the vital 
field where we can push our ecoromv 
ahead. Therefore, Sir T would say 
that it is time that you should have <1 
fight against the multi-nationals that 
are trving to subjugate us. Imperia-
lism is coming through the back doors 
in the form of cultural revolution T 
shall wind up by raying that 200 
years before, possible in 1783. Adam 
Smith wrote a book on 'Inquiry into 
wealth of nations*. After 200 years.
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now, Mr. Gunnar Mydral has written 
m book on "Poverty of Nations’. This 
is  a change that ba* come in the 
•world. is what Mr. Gunnar
Mydral says:

“That the fruit of labour, the 
fruit of capital and technology have 
not been evenly distributed among 
the countries who need it most.”

Sir, we do not believe in tho funda-
mental right—either in the national 
■field or in the international fi^ld— 
that those who have tor enough 
should die by eotin>* t po v  * nnrl tho*e 
who have nothing should die without 
eating1. That fundamental of uny 
country—either in national frontier 
or on the international ^ontier— 
must be broken and wc must cay 
that peace i-. indisihle find pros-
perity js indivisible find, therefore, 
we want that multi-national* must b“ 
fought on their own ground, in their 
own house, in their own field and we 
must give a fight so th-it humanity of 
developing countries, Asian and Afri-
can countries and even, I would s?»y. 
Europeans for whom ferm cn S ’ riber 
talks in term*; of European multi-
nationals, should be allowed to fipht 
so that we ''an contain them not for 
any Empire for us but f-»r the human 
beings. I hope. Sir. Indian Govern-
ment will take strength and fight the 
multi-nationals to 'top the draggi&ts. 
these big persons coming and e'cploi- 
tint? our economy.

SHRI TRIDIB CHAITDHUHI (Ber- 
bampore): Sir, after the discussion
‘that has taken place on the previous 
won-official day and also today I hard-
ly  need go into *he details of the ope-
rations of the so-called multi-national 
corporations. As a ma«ter of fact the 
term ‘multi-national’ attributed to 
these corporations is rather a mis-
nomer. The United States has the 
largest share in owning these Corpo-
rations. Then comes Great Britain and 
other advanced countries of West Eu-
rope like France, West Germany and 
Italy, The invasion of these, I would 
say not ‘mutti-national' but imperia-
list, corporations t>n our economy

started quite long a/jo. But even 
after Independence they have not 
stopped rather It seems their opera-
tions have increased a hundred fold,

I have decided to intervene in this 
debate principally m order to ask the 
Government certain straight questions 
and to request them not ta beat about 
the bush and parry pointed questions 
or avoid giving straight answers. It 
is lather incon-'oni nt for me that only 
our hon. friend Mr. P01, is present 
herc and not his otuir colleague^ who 
were dealing w;th the same '•abject 
this morning. Of course, ho will spesk 
for the G^iv ■ nei' 1 p ’ » vhole but 
only this mo* ring the hon’We Deputy 
Minister for Fi; nnco who looks after 
foreign exch u*je intervene^ in the in-
terpellation 'ioic witli regard to the 
question, that aiose al\.vt the duoioug 
operation of ^ r e  multi-national cor-
poration m f,erto n fields vthieh should 
have been  ̂ 'v- my ciiterian reserved 
for our own national:

When thet*e qus.st'M,s were asked, 
she started »a>-ng, 'No we hive not 
diluted FERA, we have not diluted the 
control over the?c muUi-natmnals’ 
Hor colleague the Minister of Com-
merce. actually stood uo and justtoed 
th<> ground 'har vtis yielded to multi-
national c«r 1 "Jitions All of them 
were speaking on behalf 0f  Govern-
ment and thev wonted more or less to 
justify the new li»->c ot policy of p  iving 
concessions to these multi-nationals.

The Union Carbide*, as we all know 
specialist in 1 certain line of produc-
tion. There r'Slc> -hey have a near-
monopoly posit nn. but they are now 
going of all things into garment ex-
ports. India Tobacro Company, which 
everybody knews is a subsidiary o f  
the Imperial Tohicco Company—Im-
perial Tobacco i.s one of the topmost 
British multi-nationals—has been al-
lowed to go into t V  export of marine 
products, trawler budding . . .

DR, RANEN SEN: Hotel business
SHRI TRIDIB CHAUDHURI:. . . .  

hotel business then export of bicycle 
parts, in the name of diversification.
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Ik is not only t  ouestion of India 
Tobacco, or Union Carbide. A host of 
other companies are coming in and 
invading into spheres which should 
have been reserved lar our own na-
tionals.

Why has this bear done? Shri 
Chattopadhyaya, speaking for the Gov-
ernment, said, *Well, garment exports 
require acquaintance with mtcrnatjf*n- 
al fashions; we do not have the 
expertise; we <|o not have the organi-
sation’. So Union Carbides have the 
expertise in garment exports and 
must be allowed to capture that bust-
ness. You know what i* the main 
line of production of Union Carbides 
in this country. How’ have they sud-
denly developed this expertise ttbr.ut 
garment production n̂<i garment ex-
port? Then, bicycle parts, marine 
products—prawns and shrimps? So 
this is what is intrigu.nn me Tins 
has not come all of a «udden. As re-
gards FERA, only on the 16th or 17th 
April, a news item appeared m The 
Time of India.. .

SHRI H N. MUKERJEE (Calcutta— 
North-East); FERa  is . a fake

SHRI TRIDIB CHAUDHURI . . 
where it was stated—the news was 
perhaps leaked from the concerned 
government department in order to 
reassure foreign investor in India— 
that the restriction*, il.at wer* placed 
on foreign exchange operation*, ihe 
repatriation of profits an-1 all thaî  
Indianisation ,>f equity capita!, all 
these things have relaxed and 
diluted so that more multi-nationals 
may be induced to com*? here,

Mr Orville Freeman’s narrv was 
mentioned in the House this morning. 
He not only demands that the cli-
mate for foreign invertmsrt, fhould be 
made free; after meeting our govern-
ment leader*! and the Prime Minister 
he alao expressed a guO<3 deal of satis-
faction that government pjhey in India 
is now very much conducive to foreign 
investment, that is, to the operation 
of multi-nationals.

Government must, therefore, dearly 
tell the House what is their policy «nd 
what they intend *o do. 1 need not 
go into various other field* nor have 
I the time to do so, But I was glad 
that Shri Azad made a mention o f  
the operation of multi-nationals in 
Chile. Now, what, was the principal 
multi-national, corporation whose 
hands were active in Chile9 it is, the 
ITT. We might think that we are free 
from the operations of ITT in India. 
But no, ITT has a subsidiary in the 
United States which is in the hotel 
business—Sheraton Hotels. Sheratons 
have already opened their operations 
here and those who haw gone to 
Bombay Oberoi-Sheraton know how 
they have combined with our mono-
polists an hoteliers. How those people 
the Indian partners of Sheratons, are 
encouraged to intrude and take a hand 
in politics, vou all know ITT has also 
another subsidiary—Bell Telephones of 
Belgium Bell Telephone? supplied 
cross bar equipment to our telephones 
and i* is still causing headache to 
successive communication ministers in-
cluding. I think, Or Shankar Dayal 
Sharma. So let us not feel compla-
cent that ITT is not operating here.

All the big foreign companies end 
multinationals have their eye on India 
they are active m India What is, 
however, most frightening is the atti-
tude of our government. Only some 
years back the president of General 
Motors came here arid they had some 
kind, or still have some kind of ar-
rangement, with Hmdusthan Motor* 
and Birlas General Motors is the 
biggest multinational corporation in 
the United States. When th4g gentle-
man came he was received in Bom-
bay by the Governor himself, the 
Rajyapal there and all the minister* 
linked u p  at San*a Cru2 to receive 
him. Then he stopped over for a few 
hours in Delhi and he was given 
special audience by the then President 
of the I«dian Republic. Then he f*ir' 
to Calcutta, to the Hind Motors 
performs his opening ceremony for 
the Birlas, who are their subsidiaries
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So let u* not think that the GMs, 
m »  which did Chile and overthrew 
Allende, are not active here. They 
ate Very much active here, with the 
connivance, concurrence and agree-
ment of the Government and ruling 
party. These things should stop; that 
Is the general consensus in this 
House. I should Uke Mr. Pal to ans-
wer on behalf 0f th® Government 
whether those things are going to 
stop or not, He must answer that on 
behalf of the entire government, on 
behalf of Mrs. Gandhi the Prime 
Minister as well, whether those things 
are going to stop 0r not. It is a 
question that I put straight to him and 
he should give a straight answer.
This is the unanimous demand of the 
national parliament, the united de-
mand Of the whole nation, the whole 
of our people. He must answer it.

*■* irm  ( im ft) : m m fk

j f , ? #  Wft SW5PTT ft fa  JWT* 

fk m  Vto JfTSff *  W  ’T37T *  *TPT%

Srfasr $  w r r  «rr

m c^ rfrm r  m w r *  

m fz m  ttptt 1 qTr*Trft*rf 

$#f%  3ft TFJt vrft^iwr ft, s f -

rrifm  ft frm

*m  ftfo *  $  w n  «it 

3pT#hBT^%f3r^f j r  ?wr> *rnr% v s  f m  

3trt Ft anp **r " ŝnrr T̂|r%

f t 1 3 w r  m w  tw t f —

wnr%qpr?r f i f r w in r anpi

* w f« r w w  vm rfW r, $  $

?*» JTFtRT V *Pftf 3TPft

ft ? t(f?PrW  T̂3T ft. 

sfti- ft, *rcr t o  *  **$ *r?r

ft— $  TO ^TOTJfFT 
"In view of the latest disclosures 

in several countries of the subver-
sive and corrupting activities of the 
multinational corporations, this

House urges upon Government to 
exercise the utmost vigilance against 
this menace which confronts all de-
veloping countries and to take con-
crete measures to bar the entry into 
the nation’s economic life of foreign, 
and particularly 0.S. multinationals. 
Here I have suggested an amend-
ment.”

*TSWTft? SfcT
Sto ft, SffipT %*( $  qfofrjuwH
tTffe w\f i r * * 7 %̂ <ft# n rrq ft  wart 

’RT'Rr ft I fa *  Sfct
m k ft ? w  v M ,  *ptt $tr 
*rr sp* htptt rfr Tsr*r, <n?TT

f a m  ?>? 1

n xn fa  3fr, »n«w -*0%% ^  w r  
vthjt * %* St 1 VTT<T-1TW473r 
fir* mzrr
iftftsn t 't r  p i f t —

m  ft ,
f«Fr ?w % Ppt fw  rrrjr f’Frr «n 1
*fraR »TT?55r ^  5fTT aiTT f a  f^ T

w f w t wtt t̂n̂ rcnr t  * fanf»Fr «nff £mr, 
t  I TT

<nrqr *r £pn 1 ^
spgt «rr— v T ^  ’Tfiî rfOTT *pt 
spfjt, ^  V Tuff m  iiw pr sp̂ ir 
«r^ ***** sH  *m m  * r w  
?an-3f^ ^ 'r  t'»r 1 ^  ^rss fs j fs s m  

?rni«mw ^ rr 
ft f - f  ^.rr-T ^ f r ¥  wtt qr 

<Rtnr *fr»
ft Rf nztr

^rf^;-~^PT w  ft i

*^fr^PiTTTr*T4rir?t^f s n t— !ht t

srrert, W  SffiR tr^f^a^RT
*r t fw r  t  — t o

’Tt?-
arlrfT«f ** t
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[ «fr $ST *I«TT ]
*rtf gq»3T*ITSft $  flTRt f  5TT 

tqflfrijwy
STHT*f^|» m ift m <n*W w t|? 
tp m  «R«Rr|fv cR T t ÎTTTT
WgfT |*fT ^  I % 3*T «n.
T O I  *TOT T8TT | , m f c t * * -
T if?  *w> § ? 5*r I  fa  5 *
ScRTWT W P ? , STCJJ % TT*
<R f»S\ f^Fft S|?t ^FT *rfY WT ^¥TcT 
«fir I ^ ^ r fc fa S P T  ^ ,f3R fr  
?Ft ?̂npT  ̂ %r*t ^  «rwrr 3n?r 1 1

TPFlftY ?T 5RT»HT PT?t STWT,
%** tz  1 <pp «rrf , ap̂ T

o t  ftywrrew t  > smrm-tsmpr 
tfV t tcet  f ^ r ,  f s ^ iR  

% «n* % *f> t r̂mprr |, *ns®r 
TPT fm  , %f^T t  *̂F 3TRT
s w r  g  fprffrr &  tpt $m  
*tfp | a frw ft  sRnft ®rr 
^rr | i $  snr ^ ppt  ftr f^  
g ?ft *r# i 'R '^  ficTT t  i *rrr ?rmr 

*7<r ^q^rft«»r^FT%
forr %  ^ ira^r | i $  

fiT$ faffPTW ¥t 5TRT W 5  ^  £ I
srnrrc % srcr «rH yrrer<K 
W f  fir î §fow % ^ t  *r
<rre£ g f ? tprrt % 
viVM^F^Hfar ^ f? R  wrz vrr
jftr t  m  fa* *r wi%
*f t  T ^ n w  «rr?

The issue is how to get foreign 
investment o& the terms that are best 
for our national goal,
*r?s*r$?rP7 i r r r '^ q r f i r ’nsqrff
*rt ft , irrr % *rnr f̂T^r arrr jprr f  i
*W fr̂ TT ?n^*r ^t^TPt «FT%f <t t

*rrq r  sftrfr & i ?rm ^ m *
^rr ^  | i ŵ nr ir^srf n r *

f i t  at W tt % ! « ? * (
^ % f ^ r  irt# j w  rt m tH

^  f%  ?  f ^  f̂aftBr^r ? r t  t

^rfVr orsfTsr srr?r w  f  1 3ft c r t
VTT V̂ TT ^  | >3rr % f ^  *FIT̂ ’PT̂ ’T 
‘'flfR fT fTSFlT  ProSr ?f*T HTSft ®r WHX
t  irtr ar̂  w r  f ^  ^  «n^r r̂
«Rf*T j 3?T »mfSrjff jpt 
t t f t fJ r  T5TT3!T WTOT^ ITTI5® f »  W it®
^ ftfTT f<TT tt f  * fT?T% *ffcr tjap 
snapfv % rm  fRi^
T5T , ^ t e l w  f̂ f=RT f>TT I 
Tft ^  2TTH- ?ft% ^  %m
$>rr m gn^V ^ »

■sn srnr £r t ? , r r- r  j  w wmt- 
f r n  % % 6o <m  w% 1917
q1 Tift t ?rf>r’n - « f * r ’T'Pfr ^  
«rr*r <*>r T f%  t  f r  5 *r |  i
r i^  % t  % f^ n i  ̂j  f w  %

i ?pr* «i?t *inr *t m x  T tf ^rq?ft 
bt?t)- ft ®r̂ r q3f)rf T *tr?m f f«r m  

spy ?if^T *['r 7’n i 'f f t ivm  jft i 5r̂  
*?% wt *r?rmr ^  f f r  rw* ? t w

?T>r ^ ’fTfPTT f  f  r  ar-7 tt«T |rqr>7- 
SR 55nw rTt 7T i? TTT̂ Va *R?^T
«tt% f r  tt^h- it q ?  «nfttr*r w r 
f«r*rr r̂*r faw# fT£TPT ^rr^Y 
^rrr i ~3»t % r n  I  *

^ *pt  » r w  ^  ^
f% j j t t  ?*mT srst r̂'Tf̂ mr r^r. 

<rk *r|wjjl 9xvrd  irfeVTfort
«F> m ft SRft ’ ^t fTTf̂  *3sf

«rr^ wttt r  4f < rvr| ^  ftm
v #  iriw ^  arr̂  

r r  ^5ff ̂  f^ ft y g rfSwl %
wrm r ^wrTf^fiR s r t  r j . .
^  £?fT ^  TTfTOTW < ^ T « Y % r r v m

* m 'f ff% T | | . .  .w& 
ftinJ trrr ft nf wrft T**ff it 
^  % t  *  ftwrftnfhr n apfî m w f -
TT?r Wrf^1TTt»*jfJT W*b m  T ^ l | “  
*0£ 1917 I  I R  I t  VS
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vrttfifh  «»!% srr tfc f  i”  i » i 7  it
wr?r 1 1

ftar «rr fV f t  ’■raft %irw *w - 
fawt irRft $ swr ̂  % ftftt
'"ttffpt, s fa  3ft v t^ t n r  §[ w
H UftSPT ^TT I

«»m ffr * $ W  : * t  £W *P$

"and to take concrete measures”

nr *  * 1*  f t  m  *rr vtfft $ * t  *w  
* t i

Concrete measures may mean 
amendment or maybe something 
more. •

SHRI M. C. DAGA: I want to under* 
stand what are those concrete 
measures,

$  % ap̂ T f t  *R ’STfT 
|o w to  Srw^wrtfTOFrsfT^S 1 

fiRT WflRT* if Zt*t *TTT f  I 
«ffa ifar % 1 qfa 3TTPT t  I

•ft f̂flflRT Wf UWW : % 1FT% UN
vt *f?r vrftnr w tv  t$t 1 1

aft inf «Tm : vrfiror vr
f ’TT 5SWW 1 1

f t m*wwiwitwraw: 3} £
f*r sfTftrar n £  % w  1 1 ^ nr at? 
v n n v»r*T ^ i m fa*
1 1 vrfm . * *  nr ax* tr m * K  * r  
« r « t f  1 

*  ¥ff ^ r

No, Sir; Are you favouring him? Is 
lie allowed to speak now?
544 LS—10.

SHRI B. V. NAIK: In the Resolution 
“bar’1 is the most operative part. It 
means, "barring that”.

SHRI M. C. DAGA: I have already 
said in my amendment, “whose past 
history Is full of corrupt activities.”

^  tr fr fe  nfr * *  i t^ s r
•iwfto f t  for f t
qrsr ^  w r  t  srr

forr? *r % 1 nrfoT f  
*r «r$ *rr f  ? *̂ r ̂  Fsnrfo* Sr
T^*PT*n?r§ 1

MR. CHAIRMAN: Is it "known
corrupt activities?"

SHRI M. C. DAGA: Yes; I have
already moved my amendment which 
says, “whose past history has been 
full of corrupt activities.”

MR. CHAIRMAN: Is it “known”? 

SHRI M. C. DAGA: Yes.

MR. CHAIRMAN: “known” and
“announced by their own country?”  
Not till then? (Interruptions).

•ft 3 * t o  «mr $ *rre % q^rr 
s& r *rff w  1 if % ^  «tt f r  v t f  

fiRft f t  f*ff ^TT3i fr?3T £
srr% 1

1 *rnr
h t t  5T $  ’FT’Tr f  ?ft | »

1 1 wrr v ff i t t  t o t  ^$?r 1 1 

i ir r T ^ r f^ ^ T fv n r  ̂ stepPT *rt?TT  ̂
wm f t  f , t  ^  *ra
fti ?r v  qfrrihpy "unpr % 1
l i t  n r  «T f w  tar^w r ?ft f  
nmrar k  v ft  <11*  1 1

X* IWff HTf ̂  f^?1T j  I
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SHRI VAYALAR RAVI (Chlrayin- 
kil): I rise to support the Resolution 
moved by the respected Professor 
Mukerjee. It Is well-known to the 
world to-day that the multi-national 
corporations are instruments of ex* 
ploitation and spying. Their activi-
ties, especially in the developing 
nations, are meant only to exploit the 
poor more and to take all the benefits 
back to their own country. They are 
indulging in economic, political and 
other activities. Those political activi-
ties have now come to the surface and 
this has led to a lot of criticism in 
our country and all over the world. In 
their own country, it is being admitted 
that the activities of the multi-national 
corporations are not desirable.

16.44 hrs.

[S h r i  B h a g w a t Jha Azad in  th e C h a ir ]

And they are indulging more in acti-
vities against elected governments and 
are working as instruments for the 
most notorious organizations like the 
CIA. I need not go into the statistics 
about the money they have spent in 
different parts of the world. The Chair-
man has dealt elaborately with the sub-
ject. I will give a specific example. Some 
multi-national corporations have taken 
advantage by giving the plea that they 
would export certain articles and thus 
they have obtained the licences. Take 
the case of Philips. There is nothing 
new in whatever Philips make; there 
is no new technology. They are nothing 
new to the country. They are produc-
ing which we cannot make ourselves. 
Take the case of radios. It is so 
simple a thing. Their licensed capa-
city is 60,000 in Calcutta. Subsequently 
they started a unit in Poona. There 
also, tfie capacity was 60,000. Without 
obtaining any licence from the Govern-
ment. they went on to produce 3 lakhs 
in Calcutta and about 6 lakhs in 
Poona. The DGTD and the Ministry 
of Industry are there. They are ex- 
peceted to know the amount of pro-
duction for different periods. They 
have kept quiet. The Minister cannot 
know everything that is going on. Hie

official concerned must inform the 
Government to take action. Similar-
ly, the DGTD must take action. But, 
as you know, the notorious activities 
of these corporations are preventing 
the officers from taking any action. 
Sir, you know what 1 mean.

In answer to a question it was men-
tioned that the total production ol 
radios in the country by the foreign 
groups comes to about 2.2 milion. I do 
not know what is the wonderful thing 
in a radio that_ it has to be produced 
by a multi-national corporation. Also, 
out of this production, the foreign 
companies gave an undertaking to the 
Government that they will export 20 
per cent . But I understand—I speak 
subject to correction—that the Minis-
try could not make any assessment so 
far as to how far these companies have 
fulfilled their export obligation. The 
Government say in reply to a question 
“this position is under verification by 
the Chief Controller of Imports and 
Exports, who is responsible for moni-
toring the export obligation”. This 
is a matter which should be pursued 
further by the Ministries of Commerce 
and Industry.

Then, take Dunlop or Good Year. 
There was a report in the Times of 
India that these multi-nationals are 
bribing Government officials all over 
the world. 1 do not know what is the 
position in India. In answer to a 
question in Parliament it was stated 
that the total profits of these four 
Companies, Dunlop, Ceaf, Good Year 
and Firestone came to Rs. 117 million 
last year.

I will explain how they exploit the 
people. The rubber growers of Kerala 
do not "get a fair deal, even though 
Shri T. A. Pai is sympathetic to the 
rubber growers. In fact, he took the 
initiative to make them export rubber. 
The price of automobile tyre was fixed 
on the basis of a price of Rs. 1*000 per 
quintal but these companies paid only 
Rs. 600 to the growers. Moat of the 
rubber growers in Kerala, who number 
about 4 lakhs, are small growers, and
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they have increased their production 
during the last three years. But these 
four companies, who control about 80 
per oent of the production, pay the 
Stowers only Rs. 600 while they are 
^charging Rs. 1,000 per quintal and thus 
making a profit of Rs. 177 million. This 
is how tt]£ foreign companies are 
functioning in our country. They are 
exploiting the local market and the 
local people and not paying them what 
they deserve. In addition to all this 
they indulge in anti-people activities 
and commit economic offences.

Only this morning it was mentioned 
during the question hour that foreign 
companies would be allowed to have
51 per cent participation under the 
FERA on the pretext or plea cl export 
obligation. But there is no fulfilment 
of export obligation so far. On the 
other hand, they are exploiting the 
internal market and killing local initia-
tive.

We all know very well the undesir-
able activities of Companies like 
Dunlop and Philips, who bribe the 
officials to get whatever they want. I 
ftave mentioned these two names only 
by way of illustration; Ihey are i*ot 
exhaustive. The activities of multi-
nationals harm the country in every 
field. Because of the activities of 
these companies, the domestic entre- 
preneurs are suffering m the radio 
industry as well as in the field of 
rubber, whose number runs into lakhs. 
They are producing because the Prime 
Minister has given a clarion call to 
produce more. The growth of the 
nation lies with the farmers, hut they 
bave been looted by the multi-
nationals. So, I believe there must be 
greater control and every effort should 
be made crub their activities which 
Include toppling governments.

tit w n w  vg* (*rfewfr) : 
t  fa  srt ifo r  f i r m e r  v jta  

| arr f fW r * r  t if fa  I  frtft- 
‘ xtrK *  faftffw  f  W v t  

tifm  % qr*r i #  spr v m  3
«NfT f$arr *m , w m  
n t i t *  i r i r  v t fw -

sfa t i t  i 5f«wrT t  ^  «rr?r tfrfar 
$  > fa  fbrsrfV
tF St wr q v  $  tit t o  w k

|  f̂ r 3fr 5ftir?r % %*tit
f̂ TT STTIT, ^RTt V* ^  tit *7# 

tit *5tTtr W T  if
f«RT ^  I fa ft

fW V «ft ^Tffr
% m k  f W  ***$ «#  w  fc. fa  C*
sr«r vrt

*r ^rrfrr 7t ^  *r *Fst
ST*ft T=r *§prfcT !fV  fo fc* ?  tit 
sstfst % *n’ i
'̂PTT ^Orqrpft *3 ^  -^T % I

*  *rf jf q r  *V i t -

f»P? tit til ^TT'RT7’ «yt, if«Mf«F4 
JfT  % fat* 5FT’JTT tit,

ofTTTTT 3f»5FT f w  STlT̂ FC ^  
JHRiteS 3RT% tit vtfsm  tit \ 

v n r r  f r  f K t *  *r V*
t/t mm  53Tf§%

sfTC STP? 5*«Ft TT f ,
f ,  T W  oT̂TT f,

(rap? ir 3ft wmjf̂ tT7 Wifi f  I

%Pft m *r f̂cT̂ T'T Nr i #
^  *rf 1 fr 

fe rr t m3ft t o  tit, ^ rfr, ? iq rr «rrf« 
tit 3rtt ^ r, ^fr TT*r f f ^  t  
fw sfttfsr 'ftrzfm tit tit

r̂tfvnr tit ib. ^ (P tt
^  tit tit t  « ?nrr ^  

h  f̂ r 5rr% ^  tit
^r.% *vtt f ,  tit

w  t , tit
t^ F f t o t  I  ?ft 5»r *-***»

^ It ’n if  % Pwr |

t̂ wit VtMlW Vfito
% t  fa  *r*w? ^



[«ft x m m  

tfr **r wm ^ rrr f r n  %  w w ft 
fcr ir *rr $ ^wst fawrr 

Tter fTt T^r I , v t  m r fm  #  f^ r - 
fa *  km it WTr-rrr faur |, jpranr tm  
fr r  TfT 11 V &  wrr f t  
3TTT> t  f r  tW**T SfTT% Ir v t f
r o  tFnrrr *rrerr | i *%
<st* % f>  *r«T fy # ^ r  
*rtft f w  Jrrar<for t  i srsrfr qrr t t  
4stf**ro |, %*r $ I tP r  fT*ftfa*r 
^  1 1  3 *  f r t f t f t t  #■ far** %rrr f a t -  
star «f^¥ f f t n  % f*m fTT q[fr 
$*T* apt f f f t ^  «FT% apt w hfw  TT 

f  i fm fr  »wrf*nn *ft arr^- 
3TT ^  f  I f j?  >fr «F3ftfrqr, ^TFT f*TT 

fpT$ *XS wr T| t  I f*T
tfr irrc qrr *% f  ;q ft fa st ift w f e  
fft »V rfts% Vt vtfsnr JTft rft t  

qftfirFd^r fa??*r * t  
* t vtftrvr *rft f?t fc, qw ^ ng* ‘3 *^  
^r% «fT v t f w  ^  ^  |ti ^7 
**t f  **ft& * k z w ? *w t ft, wrr Fm t 
% *ww % «n*t | v *  r ^ p  spt »ttst v r  
,|w  *fc f .  w  r ?

t |  f  i $r% fn ft n v i^  vt 
ttfrw  wr^ wrt W w  ^  ^  t  
i f f r tnw  % fowt irt^E ^fr i m  

ift vffirvr u ft |, ^  *rta*r
fftSTfVpT ^TC? fftnr «WT *̂{TiT- 
5TT jfortf»T T  «ft i ft  3 T O t «r* r  «R %

apt *tf*r*r *St 11 w ft * *  *  f ^ -  
f«wr ’Pt vft t i w m  %«rrV «im 
| v tr  f t f lfo w  im  | i W%*r 
Tff v n m  % f ^  ffr «n%
^  afar̂ T t o t  t ,  *̂r <rnr^t 

srjftr t  * * *  ^f, ^
SflT ^f&TR’ I

^  ^  t|  |, w z f t t r t *  
f^rtS fins <ft fw T  1 1
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^  m  fi tm  #  tr, rf^ ^ r %  &rr$ 
*n  ̂ f®rr vrt*r fuf wra*fr
jPw r ^  | ^  # 0  mrf* tr»
v t  fM v  w ?w  ^  1

WfelTTfoir© •ft ITf^Wrfst |r w it 
ir m m  *wt ^ fv  *  fa*r ^  tr f ^ w t  
«nr**aw, ^ t  ^  ifpfr

^  t | |  1 fir  ^ f t  %
^ gwrflwa qy ^ w , fTir<f 

^ m r ,  w h t t t

1 1 ^^r^TT^’Psfr artful £ » 
?fto«rrfo^o % frT?:*ft st*t**5t wstp^
f*rr^ itijt ir «nr% ff,

st t t ut  »rarr | iftr r^, ^  ^rifmr
»fr »r*rr |  i

?qr̂ - r£ crs-R ir 
(jfiwiHi *r ̂  1 f̂r f̂ ?r% ift «ft*r

^  faft no ^ 0  it* 
Ir fir*? %jft =5nf^ 1 *ftfar*RJrf?F*r xrr^A
IR? i^t *PT fTJRT ft I ^  3TfT 37^
i f f  i t  fw ^ T  # f r  i tjqm  ^ # -  
flF ^ rf^  5 *n|r ^  b o  t k s z  
?frr ^ fm t ^  T ^ r  |  i tjiftw ^r^r 
^Tr̂ nfr wft t^ rr  % f%ir »"f sr^rt 
|  for irrr^t w t  v r  2f ^ ftTFs rr ?t, 
« f  1w9 srwff ift7" <rt ?rw€f
ifttnft«F?^T ?t*fr wrf̂ T i >% T itm ^  
I ,  % faw « " T  *r ?r?ft
v f f f f  w i  ^ p fh sw  h m  f^T ^ t 
^  *rtf  w*i ifm  «rgt # n  
w rH i ?*r vTfr % #
<$f*Rr w win tyrft *ft?Rr ir xtfafiz 

•rr# *r|t $ t ir*wit »nj w  <w*r 
^ ’fRvrr ssni%-̂  i

SHRI VASANT SATHE (Akoln)  ̂
feel encouraged by wfaat you have saic 
in thia. That ig why I have decided *< 
participate m it  Whether you brtoi
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ihi* resolution or another resolution, 
Mr. Mukerjee is goto* to be a cry in 
wilderness for the simple reason that 
the fault does not lie either with your 
intention or with the intention on this 
aide or the Intention of the people who 
are exposed to CIA, others and America, 
the fault does not lie there. There is 
no dearth of good intentions. The fault 
lies in the system. As long a» this sys-
tem continues where a few get the right 
by accumulation of the result of the 
many in their hands known as capital, 
where a few get the right for that accu-
mulation and exploitation of the any, 
whether within the country or outside 
throughout the world this malady will 
continue, Now who is a multi-national? 
A capitalist in one country, a mono-
polist in one country becomes so strong, 
so powerful that he wants to go all 
over the world. This is how' imperialism 
started in one State and wanted to 
rule in other colonies. This is nothing 
but a new type of colonialism. The 
Prime Minister once described this m 
the United States as neocolonialism. 
This is a new imperialism, an economic 
imperialism as descnbcd by a man like 
Mr. Gtarar Mayrdal

As long as this type of imperialism 
remains, is allowed, the wrongs will 
exist The other day, the Minister was 
there to hear Raul Frebiseh. He des-
cribed this as the philosophy of growth 
of the centre against the periphery. 
Whether the centre is in the United 
States or it comes in India, there is 
an Indian centre also which is exploit- 
ing the periphery and this centre will 
always be hand in glove with the centre 
abroad. Therefore, this exploitation will 
continue. Unless you decide to change 
the system of exploitation itself, I am 
afraid, you cannot stop this neo-im-
perialism coming in. You will always 
have some person to open the flood-
gate in you* country because that per-
son or that institution believes in ex-
ploitation. How will you stop the flood 
fate? How will you atop the ensanles 
coining in? It is not a question of at- 

this or that one company or 
anofticr company. I am afvftld. it ia

your present philosophy which encoura-
ges the hjflb consumption society. We 
may shout and cry hoarse but that ia 
not going to affect them.

17 tin.
I may tell you that there are those 

few top people in this country who be- 
live In three Cs—you mentioned about 
them and you added one ‘C ; 1 was 
thinking whether you were going to 
say, Colgate—that is, Colgate culture, 
Coca Cola culture and Cadbury cul-
ture. That high class society, those 
gentlemen, when they retire in the 
evening, go to Oberol Sheraton and sit 
across the table. They laugh and say. 
how foolish these Members are; tUey 
are crying hoarse and moving this sort 
of resolutions and all that but they can. 
not do anything.

Now, it is these multi-national cor-
porations whose annual income is more 
than the entire national Budget of 
this country, not only the national Bud* 
get but, probably, the national income 
of this country who matter. How 
powerful they are. They have already 
bought—you were saying, they will 
buy—everything and they are ir con-
trol ol everything. We can only about. 
We will have our satisfac-
tion that we have done our 
duty. But the real rulers sit 
in the evening in the Oberois. in the 
Sheratons, and they decide what the 
policy should be. I do not know how 
our great dynamic Minister is going to 
meet this challenge. But the will to 
meet this challenge is there. I have 
no doubt about 1 hope, he will 
succeed.

THE MINISTER OP INDUSTRY 
AND CIVII, SUPPLIES (SHRI T. A. 
PAI): Mr. Chairman, Sir, we hove
been listerfing to some very enlighten-
ing speeches on the working of multi-
national corporations.

Before I go into the subject 1 must 
say, since my dear friend. Prof. H. N. 
Mukherjee, had to make some person-
al observations about my absence, 
when he was making a speech, my ab-
sence was not intended to be an insult 
1 have always valued my privileges «a
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the Member of Parliament first find 
those of the Minister next because ttfat 
is more permanent.,.

SHRI DINEN BHATTACHARYYA 
(Serampore): You have got alieady
doubts.

SHRI T. A. PAI: I have no doubts. 
Everybody has to cease to le  a Minis, 
ter at sometime or other.

It was very unfortunate that my hon. 
inend thought that I was evading the 
issue. When he was to move the Reso-
lution, I was present here on that day. 
He was no! piesent because he knew 
it was not coming up for discussion. * 
waited for an hour but found out the 
truth and went away. Subsequently, I 
was away m Europe. I had gone to 
Hungary for negotiating as a Co- 
chairman. Therefore, his observation 
thnt the Ministers are away anywhere 
when the important things are coming 
up is not called for. I hope, he would 
understand me properly. S>r, whether 
my other colleagues are present here cr 
not, I can present the Government of 
India’s views on this. Bui I rever 
thought that my colleague Mr. Mrurya 
s less competent to do so* my a^* 
sencc, he was quite competent and 
authorised to speak and as an Hon 
Member of the Home who has bm-me 
> Minister, I think be shares the same 
■esponsihility as mine and it should not 
>e said that, because I was not there, 

was evading tbe issue, they should 
tot question the competence ot my i ol- 
eague.

My friend has also referred to me 
as a paladin of the private sector pro. 
ficiency. I went into the dictionary 
meaning of this word because it wan 
used by a very teamed person, I found 
that it pertained to wisdom, study or 
knowledge. If this is the definition, I 
dont’t mind being a paladin of the pri-
vate sector. But why not give me credi{ 
for being a paladin of the public sector 
also? Today the public sector ii func-
tioning properly. I am not a champion 
of the cause of the private sector at 
all: so far «s the economy of tbe
countrj goes, and we have accepted 
mixed economy It b  my duty to aeft

that ail sectors function properly be- 
cause they have been created with a 
tremendous amount of borrowings from 
abroad for which our children and 
grand-children are going to pay; and out 
of savings, which come from the pub-
lic and which have been mobilised by 
the public financial institutions. There 
fore, when they sometimes Jteil me that 
I come from the private sector-truer 
I was bom there—does it mean that all 
those who have been championing the 
public sector were bom in the public 
sector? What is this classification? I 
don’t understand it at all. I have been 
heading public sector organisations and 
I think, with all modesty, I can claim 
that I have run them successfully, 
bringing credit to the public sector. 
Therefore, to attach Ifibles so easily, I 
think, is not fair.

I want to say one thing I have 
stronger words to use in regard to mul-
tinationals and I must point out that to 
say that the Government has been 
encouraging multi-nationals and that 
the Government policy has been to in-
vite them to come into the country is 
a travesty of truth.

AN HON MEMBER* We want 
implementation and not words 

SHRI T A PAI • Wo are implemen-
ting it and I can give you the facts 
and figures Of course, you may take 
an individual case here or there and 
say there is mis-demeanour or misbe-
haviour on the part of somebody or the 
other. Whenever any such thing is 
brought to my notice I take note of 
it. I am not championing any of the 
irregularities that are happening in this 
country and I do not want to delibera-
tely allow any of these things to 
happen. This has been the cumula-
tion of history in this country.

My friend talked of Colgate and 
reservation of tooth-paste for the small* 
scale sector. Reservation is one thing 
and somebody’s making it is another 
The small-scale sector does not feel 
enthusiastic about making tooth-paste 
To prevent expansion of the tooth* 
paste industry among concerns liw 
Bengal Chemical# and other*, we to* 
posed excise on fham Instead, owl once 
reservation com**, the bigger aw*0*
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cannot expand in this field. To protept 
the Mutt'Scale sector we Mid that 
tooth-paste made in the small sector is 
exempt from excise levy. And now, 
the net result of the non-performance 
of the small sector is that it has given 
the monopoly to Colgate which has 
exceeded 200 per cent of its capacity. 
Now, how to get out of it has been the 
problem—if we stop production and 

if there is shortage of tooth-paste there 
is a hue and cry. Therefore, I have 
been deliberately trying to get the 
small sector to come up in a big way 
and we have to see their marketing 
abilities as against Colgate for it to 
become a competitor. Jn fact the ex-
cise that we had imposed on others 
has not protected the small scale indus-
try but it has penalised the consumers 
here in this country as they have to 
pay a higher price for tooth-paste.
1 am only giving this mstauce to show 
how we have to cope with problems 
in handling a situation like this.

Sir, some of the multi-nationals have 
become very powerful: they arc small 
States by themselves. Their one obli-
gation is to themselves and noi even 
to the country where they function. 
Their interest is m their corporate en-
tity and makmg profits at any cost 
has been a mission of theirs and, there-
fore. they have been functioning throu-
gh their branches in various countries, 
depending upon circumstances, and 
have not hesitated even to meddle in 
politics sometime*, as in Chile. There 
is no doubt about that In fact, even 
in countries Uke America, the point 
you have raised, they must be worried 
about the corporate wealth and tbe 
corporate challenge that these insti-
tutions even pose to their own coun-
tries. To say that they are more loyal 
to their country Is also not true, In 
fact, there was an instance; the classic 
example is that the American Exxon 
OJJ Company refused to provide fuel 
to the American Seventh Fleet during 
the 1973 oil crisis. So, you can see 
that, even the Seventh Fleet could be 
deprived of oil if  an American com-
pany made up its mind no* *o give it. 
So, whether we like it or nbt multi- 
nations do e x it ;* they function in 
atom then on# country. But the whole

discussion revealed a confusion—-fore-
ign capital as against multi-nationals. 
If you are saying that no foreign capi-
tal should be brought into this coun-
try at all—wherever it may come from— 
then take that decision. People have 
been decrying, in the name of self-re-
liance, any technology being got. I  
am not one of those who want foreign 
capital for the development of the 
country, if the country is willing to 
accept the discipline and compulsions 
that go along with it. You cannot 
have a soft life and also preach against 
foreign capital. Where do we get 
the money from? Deficit financing 
may be a source, and you may say* 
•tax the people as much as you like’ 
But savings in ihis country have been 
given a go-bye completely. After all, 
it is those who have, will have to save, 
whether it is working class or whidfcu 
ever other class it may be. It may 
come in dribllets but it can come only 
out of savings We have a funny at-
titude in defining what ‘resource* is. 
If the entire working force puts one 
hour extra labour, >s it not ‘resource’? 
But we are against productivity, we 
are against anybody working harder. 
Then, we call it exploitation. This 
kind of work is necessary to build up 
the country, because, if we do not have 
money, we have human resources 
and we will have to find out how these 
resources can be effectively put in use. 
Why do we want this investment? 
The point is, today we have a very 
large number of people unemployed. 
All our policies are to protect those 
who have job. But those who have jobs 
do not seem to have the responsibility 
for those who do not have jobs. Soon, 
we will see where one person is em-
ployed, his own son and daughter, 
having been educated at high expenses, 
going unemployed. Can this country 
tolerate this?

Today we claim that we have got the 
third largest trained manpower amo-
ngst scientists, technocrats and engi-
neers, after the USA and the USSR. 
But still we have not been able to 
mate use of them. Ant they not our 
resources? Therefore, while we have 
today become, i »  my eyes, an indus-
trial country with a strong base lor
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industrial development, of which we 
have reason to be proud—and we are 
as good a« any country In any field 

' of activity—that does not mean that we 
have all that we want. Look at our 
agriculture. In spite of being a Mima* 
ter of Industry, I do claim agriculture 
as the basic industry of this country. I 
do look forward to the day when we 
may become the net exporter of food* 
after the USA. I do not see any rea-
son why we cannot do it  But I also 
know that our agricultural resources 
should be linked up with industrial 
development—not horizontal integra-
tion, but vertical integration —because, 
for agricultural expansion itself it is not 
enough if we are satisfied with the 
primary produce, but our industries will 
have to be more and more agro-based. 
We want technology for that In the 
United States, they have found out a 
technology for producing nylon ou( of 
castrol whereas we are making nylon 
out of imported crude. Therefore, if 
that kind of technology is necessary, do 
you think that we should or should not 
get it?

Whether we like it or not today, 20 
to 25 per cent of our export earnings 
are required to pay off our debts— 
debt services and instalments—nearly 
Rs. 656 crores. Whether we owe it to 
the West or to the Socialist countries, 
that does not make any difference; 
debts have got to be paid And how 
do you get the money except by ex-
pansion of export? People are saying: 
invest, on sugar, cement, textiles, etc., 
because that fa in the core sector—let us 
produce more sugar, let us produce 
more cement let us produce more tex-
tiles. We know that these will provide a 
few more jobs. But the difficulty Is that 
we have now a situation where, once 
we produce even these essential 
commodities, markets fo  down because 
the purchasing! power o f the vast 
sections of the people ia still noi 
developed.

There is another area, we have sH 
the human resources. If we can build 
technology, utilise those resources Im* 
mediately and build up our export* 
that could be another fruitful HiML

And forthly, In our industrial 
growth, the defence p<>t«nUai of this 
country will have to be enlarged. For 
all this we require technology. I am 
not saying that we requite foreign in-
vestment, but we will have to be 
realistic.

When ihe Finance Minister has come 
forward saying that the deferred DA. 
instalments to the employees will be 
paid, but whatever else becomes due 
hereafter will be added to the provi-
dent fund, there seems to be some re-
sentment. Sir, don't you think that it 
is the responsibility of the labour lea-
dership to tell everybody that this is 
not being srollowed by anybody, but 
this is being invested again on their 
behalf? After all, how much they will 
get They will get Rs. 50 or Rs 60 per 
year; do you think lhat it will affect 
their standard of living? R& 60 each 
coming from one million people is six-
ty million rupees. Why don't you 
encourage that kind of thing, if we do 
not want foreign capital to come over? 
I would tell you that as against over 
Rs. 20.000 crores invested in our indus-
tries, the foreign capital involved is 
only 1800 crores. To believe that this 
country has been built out of foreign 
capital is nonsense. This country, as 
the Prime Minister has rightly said, 
has been built out of the savings of 
the people, may be through higher 
prices, through deficit financing, and 11 
has been built out of the sacrifices of 
the people. If you can do it with a 
little more willingness, {  think, we 
should be able to do more, but the 
Imperative need to do more is urgent 
There is no question about it  We 
have contained inflation that is one 
part of tile picture, but the growing 
unemployment is also a real problem. 
If it has to be tackled, investment is 
the only answer and it will have to 
take place, whether in the private sec-
tor, publie sector or any other sector; 
it doe* not matter.

Now, you are talking of foreign capi-
tal. I  would recall, what Pandttjl 
himself had said In the Constituent 
Assembly:

“The objective of our regulation
should, therefore be the utffiwrtion
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of foreign capital in a manner most 
advantageous to the counter. Indian 
capital uteri* to be supplemented by 
foreign capital not only because oar 
national saving will not be enough 
/or tiie rapid development of the 
country on the scale we wish, but 
also because in many cases scienti-
fic, technical and industrial know-
ledge mid capital equipment can best 
be secured along with foreign capi-
tal".

On the basis of this, today we have not 
invited capital in the fields of banking 
commerce, finance, plantation and 
trade. It is usually a fashion to com- 
paper what is happening tn other coun 
tries. All of us have been told that m 
China all development is taking place 
on their own, but when 1 visited 
France and Germany and l visited a 
factory, I saw plants being manuiac- 
lured for supply to China. What is 
this idea that we should go alone'’ Cer-
tainly, who prevents you from going 
alone? But not to borrow the know* 
ledge coming from anywhere and to 
pretend that some other country is not 
doing it, is not true. My triend said 
that Soviet Union have their own met-
hods, but I may tell you that we did 
not allow Chase Manhattan Bank to 
open a Branch >n India for a consi-
deration of a loan. We have been 
more strong in opposing some of these 
trends, which the bigger countries 
have been accepting in spile of any 
philosophy to the contrary, because 
each country knows its interest best. I 
am only pleading that we should know 
the Interest of our country beet. It 
necessary, we should keep out the 
multi-nationals, but not the foreign 
capital which can come on our terms. 
But X can understand that we have to 
see stud exercise control in such a way 
that we have the control over what is 
happening and not controlled by 
-others.

Now, what is the definition of a 
multi-national? The United Nations 
hat now accepted the definition of t  
transnational corporation as a corpora-
tion wfeicb function* la more than on*

country. If you say that every indus-
try which is operating in any part of 
the world, if it cones to India, is a 
multi-national and, therefore, we must 
not allow it to come, then we have 220 
Indian industries going to Tanzania* 
Malaysia and so on and by what name 
you will call them? By this definition, 
they are also multi-nationals. Let us 
not be pretentious that others are ex-
ploiting but we, the Indians, are the 
purest and we do not know any ex-
ploitation. I think we are going there 
also because it is more profitable to do 
so and we expect Head-office remi-
ttances to come and we want a share 
in the profits. We would not like to 
invest in industries purely from a 
social objective. The objective is pro-
fit. But what is wrong about it? But 
we should indentify ourselves with 
these countries and should conduct 
ourselves according to their law's. I 
am only saying that even Indian com-
panies must be governed by a c°de of 
conduct. Let us go ahead by saymg 
that you are not going to exploit the 
country where you are going, you 
cannot take the example of other multi-
nationals or whatever it is. I am one 
for saying that we must ourselves. fUst 
set the example of being fair to the 
country where our own corporations 
are going. It is absolutely necessary 
that we must do so.

My friends have accused the 
Government of keeping the FERA on 
the shelf. It is not so. I can teU you. 
We have considered 855 applications 
seeking permission under Section 
29(2)A and the Reserve Bank of India 
have so far finally decided 381 case* 
as indicated below:

Non-resident interests reduced to
4 0 % ..................................

Apptoved subject to ditatioa to 
40% . . . . .

Approved subject to dilution opto 
74% . . .  *

Approved with noo-resldent inte-
rests sbo»e 40%

4«

37

9*

m
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No dilation is necessity as the 

non-resident intix rest was al-
ready below 74% . . 61

liaison activity . . .  31

Allowed on existing basis—ship-
ping companies* classification 
socictits etc. . . .  23

Winding up of cases . . 33
Pernusbion not grarted . 58

So you see now, that we have refus-
ed permission to many. Somebody 
said that the Coca Cola can have its 
own way. No. We are now asking them 
to reduce their capital to 40 per cent. 
This is, however, still under considera-
tion. I f  they do not agree, they are 
welcome to go. But once you bring 
Coca Cola—I do not know, 1 am pot 
one of those who taste it May be 
those who are fond ot Coca Cola may 
be opposed to it I clo not know But 
you know even an eminent country 
like Soviet Russia welcomed Coca 
Cola I do not know why I am not 
championing that because, they drink 
we should drink We can have an 
independent policy of not drinking it 
at alL 1 am onl> saying that to make 
a virtue of all this and think that the 
independence and sovereignty of this 
country is being disturbed by Coca 
Cola is something which I do not 
understand By all means ask them to 
get out for some other reason and not 
because they threatened our indepen-
dence—'Penetration, partnership and 
proprietorship by others in our 
country have gone so far when 
a halt has to be called’. These 
are the observations of our Professor. 
But may I tell you, Mr. Professor, this 
is not true and is exaggerated. Please 
do not get worried about St. We are 
capable of taking care of it  We have 
taken several steps under the FERA. 
But my difficulty is that while you 
have recommended the reduction ol 
foreign capital tp 40 per cent, I am 
awakening to a new reality. You will 
have to see what we have to do. The 
moment the foreign capital if  reduced 
to 40 per cent, the control that we have 
over that company under tbe Mono-

polies Act, under the Companies Act 
and under the various Foreign Ex-
change Regulations Act*, goes, because 
it becomes an Indian company. And 
how to get control over such a situa-
tion is one of the problems that we 
will have to face. Many fields they 
can enter without our permission 
afterwards because they have fulfilled 
their obligation to reduce their capital. 
This was not foreseen. But while im-
plementing we will have to see how 
exactly it is going to work.

SHRI K. S. CIIAVDA: Unless and 
until it is reduced to 26 per cent, they 
will exercise their control.

SHRI T. A. PAI* You must have 
raised it at that time when the Bill 
was passed 1 was not here. 1 am only 
telling you as I see it now. Now, this 
simple exercise of converting of the 
foreign capital into 40<J requires con-
verting about Rs 85 crores of capital 
every year for the next three years— 
not a question of remittance, we can 
afford to remit the money—but to 
make the Indians buy these shares at 
the rate of Rs 83 crores per year for 
the next few years, I am sure, will dry 
up all the available capital for invest-
ment In such a case we will have to 
have a priority of what are the indus-
tries which we do not want industries 
which are engaged in simple market-
ing operations or industries which are 
making chocolates or cigarettes and 
many of those non-essential things. 
We shall certainly see what appropri-
ate measures are necessary. It is not 
true that we are diluting the provisions 
of FERA. In the past many of these 
compames did not have a history of 
even exporting. Even in the case of 
Philips when they were exceeding the 
production of bulbs, the result of my 
direct intervention would have been to 
close down of the factory at Calcutta, 
employing about 2,000 people. Some 
times we have to face reality. If we 
take drastic steps our friends will come 
and say what will happen to 2000 
people working there. Even if X take 
over, 1 cannot keep 2,000 people em-
ployed. I was feeling that Somehow, 
another obligation should be placed on
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the companies like this who have ex* 
ceeded* that production that such 
INroflts that they make should not be 
allowed to be remitted. There is not 
one solution. We will have to look 
into various problems that come up. 
You may be assured that we are inter-
ested in implementing the spirit of the 
FERA. It is not a question of obliging 
XYZ in this matter. I am fully cons-
cious that foreign capital is not 
absolutely necessary for our develop-
ment except in fields where, perhaps, 
without it we cannot develop. But, 
personally, I do not attach much im-
portance to it because on an average 
the foreign capital that has come into 
the country for the last three years is 
about Rs. 30 crores per year. Do you 
think that this mighty country depends 
on Rs. 30 crores of foreign capital to 
survive? Now the total paid up capital 
of all companies in India is Rs. 5,400 
crores as against the total paid up 
capital of foreign controlled companies 
and their suhsidaries which hardly is 
Rs. 259 crores,

SHRI K S. CHAVDA: The paid up 
capital of Abbots is Rs. 1 crores and 
they are repatriating Rs. 24 lakhs per 
year.

SHRI T. A. PAI: May be. When 
we reduce the capital to 40%. some-
times expanding their pace of activi-
ties, you will some day raise a cry that 
on 40% they have remitted more 
money than on the 70% they are 
having now. We will have to see what 
are the activities they are carrying on 
and whether they are justified. I am 
not here to analyse case by case. 
Please do not be under the impression 
that I am defending any of the cases 
that you have brought out They will 
certainly have my attention to see if 
what you have said represents the 
state of affairs and what action is 
necessary.

SHRI VASANT SATHE: The Hathi 
Committee recommended reduction to 
26%.

SHRI T. A. PAI: I am not talking 
about drug*. Drugs are not covered

by the decision ol 51%. It was made 
clear when 51% formula was announ- 
ced that drugs are not covered. It did 
not cover the drug industry. It requires 
special treatment in view of the Hathi 
Committee. You cannot generalise it 
to all other sectors. That is the reason 
why I am telling you that decisions 
already have been taken the cases of
I.B.M*, World Trade Corporation, 
Cadbury Fry India Ltd., I.T.C. Ltd., 
referred to in the speech of the 
Hon'ble Member, all of which have 
been directed to reduce their non-
resident interest to the level of 40%.

Government have approved the pro-
posal of Union Carbide India Ltd., 
referred to in the speeches for the 
manufacture of ready-made garments: 
and processed marine products on ihe 
b a s is  that 100 per cent of the produc-
tion would b e  exported and they have 
been  granted letters of intent accord-
ingly.

I want to telll you—you have been 
saying that small scale sector can ex-
port garments, somebody else can 
export garments. Who denies that? 
But the question is who stands in the 
way? We are giving the fullest 
support. But to-day one reason to give 
full support to develop the garments 
industry is that it provides large 
employment and the possibility of 
export.

We talk of self reliance—to me self 
reliance is the ability of this country 
to have free foreign exchange so that 
it can buy the technology it requires, 
because some of us have said, let us 
buy it outright rather than have 
foreigners coming in. People without 
money cannot buy anything. Without 
money what can you buy? Let us have 
money first. Let us build self-reliance 
which means standing on our own legs 
even without asking tor loans or help 
from our friends. But if that is not 
possible, let us by all means build UP 
the country, wherever that technology 
comes if it Is not going to sacrifice 
our sovereign rights.

Union Carbide has come forward to 
export Rs. *5 crores worth of garments 
every year, because they have
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ability of marketing. We are one 
country who have to develop marke-
ting abilities in a very big way U we 
are to acceloerate our export growth. 
This cannot be done so easily. Take 
Tea for instance. You go to any 
European hotel now. In the meanu 
card against Tea, they mention Ceylon. 
Nowhere in Europe it is said that Tea 
is coming from India. Because we have 
believed in selling it in bulk we have 
not marketed it. Selling is different 
from marketing. India has to develop 
its own marketing potential and that is 
why 1 was very keen that if we wanted 
the capital, let it come from non-resi-
dent Indians. Let us pick up the 
marketing possibilities that they have 
on account of their living abroad and 
let us use them fully, because, we 
will have to find out alternatives to 
our basic policy of not allowing foreign 
investment or multi-nationals to come 
into this country now or in the near 
future.

It is not only one negative aproach 
that is necessary but it must be sup- 
plemented by more positive approaches 
also. Therefore, when this question 
o f exports or garments by Union Car-
bide came up we had to take into con-
sideration very seriously whether it 
is in the interests of the country. Let 
me tel] you. Sir, the philosophy of the 
multinational is, what is good for the 
General Motors is good for America. 
But I am not of that belief. What I 
believe is. what is good for India alone 
should matter and In every case, with-
out bias, we shall certainly look into 
these proposals and see whether they 
are beneficial to us or not.

As the House la aware, Burmah 
Shell Raflnerie* Ltd. have already 
become a Government company and 
100 per cent equity shares Have bean 
taken over by the Government with 
effect from 24-1-76. The title and In-
terest and liabilities of Burmah 
Shell Oil Storage and Distri-
buting Company of India Ltd. 
were vetted in Burmah Shell 
Hefinerieg Ltd„ a 100 per cent Go-
vernment company which has smce 
been renamed at Bharat Refineries

Ltd. Negotiations are in progress for 
T taking over certain other companies 
I engaged in refining, distributing, etc. 

of petroleum products.

Decisions on the cases of Coca Cola 
Export Corporation, Hindustan Lever 
and other similarly placed companies 
are expected to be taken shortly. I 
may tell you here that the FERA 
committee only makes a recommenda-
tion. I am not in a position to say 
what those recommendations are, be-
cause, the final authority, under your 
own Act, is the Reserve Bank of 
India and it should not appear that 
they have been influenced by any re-
commendation that we make, where-
by it will appear as if the recom-
mendations are being published m 
advance.

With regard to the issue of the use 
of foreign brand names, a point rai-
sed by hon. Member, Shri B. V. Naik, 
the position is that under Section 28 
( 1 ) (c), FERA, Permission of the 
R. B. I. will be necessary for foreign 
companies and Indian companies with 
more than 40 per cent foreign share-
holding for the use o f any trade mark 
which they are entitled to use, by 
any* person or company, for any direct 
or indirect consideration. This 
relates to prospective cases. Sec-
tion 28(3) relates to the exist-
ing cases o f trade marks which 
are in use. Government have* prescri-
be) certain guidelines for administer-
ing Section 28(1) (c) concerning
use of foreign brand names 
and trade marks. The salient 
features are these. A general 
permission may be granted 
where a trade mark is to be used 
solely in regard to goods for exports.

Sir, I was in Hungary recently, a 
socialist country but the people there 
would prefer to buy things with fore-
ign brand names whether you like 
it or not, like Colgate, made in India, 
Ponds Cream, made In India. This 
shows that there is market in Hun-
gary for some g f our products. I  
wouild not like to loee (hi* market, If 
with these brand n m m  also we can
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Mum sow® foreign exchange, A g«M* 
ml exemption may also be given, to
life-saving and essential drug*, pesti-
cide* certain chemicals, etc.

With regard to grant o f permission 
to existing cases, the Qovt. have de-
cided that the period should be either 
•a allowed in the registration of the 
registered user for the collaboration 
approval or upto 31-12-76 which-
ever -expired earlier. The RBI would 
deal with the applications for use of 
trade markg in consultation with tbe 
CootroUer-General of ratents, Des* 
igns and Trade Marks.

Raving said that, now, what should 
be our objective? We can say, all 
aright you want it our policy to bar 
muljti-nationals from coming. If I 
mafe  ̂ that statement it would mean 
not only American companies, but, 
everybody who is now coming into 
India will have to be debarred, which 
means, our company going out of 
India, will also have to be debarred.
I don’t think any hon. Member is 
interested in such isotationalist policy 
at all. My hon. friend has that the 
UN has failed to solve the problems 
of multinationals. It is not so. We are 
seriously involved with the United 
Nations Organisations, On this sub-
ject. First of all, our own representa-
tives are associated with these 
discussions. At Lima conference re-
cently it was reported how the discus-
sions were going on, what steps were 
being taken etc. They are trying to 
draw up a code of conduct. But I 
don't know how far that code of con-
duct is going to be effective unless 
epery Government which is involved
is firm enough to see that this code 
of conduct ig carried on. But, in the 
meanwhile, this organisation is 
doing research which is very 
useful They are talcing into 
consideration the working of 
every multinational corporation to 
see how its working is affecting the 
political, social and economic consi-
derations o f each country.

That u  of much more use to us. My 
friend has given » strong call for pro-
hibiting the American Companies 
and I do not have such phobia against

any nation. I would like to have 
acees8 to the best technology possible- 
anywhere, the same technology which 
even the Soviet Union and China ate 
negotiating for. On what terms? W e 
may not be able to get it on the same 
terms as those two big countries. But,
I do not want to deny ourselves access 
to any technology which our coun-
try may require. Even without present 
progress we may require more sophis-
ticated technology. As far a« possible 
more than anybody else; we shall 
certainly go along on our own and we 
shall have self-reliance. That is the 
reason why the Government has de-
centralised all industries which are 
bastejj on the research coming from 
our own institutions. And I am called 
upon to answer a question, why? Pre-
cisely, because of this reason let 
there not be a problem for anybody 
to use this. Let our laboratories 
also be put to test. It is 
not merely professing; but it 
is the performance that is more 
important in this country. Let ther*> 
be a complete freedom for laboratori-
es to find out what the people want 
and let them involve themselves in 
this research. So, this is one part 
of it. The second part of it is this. 
Why is it that we go to the multina-
tionals? Because, the technology is 
available with them only and because 
they are the only bodies who have 
plenty of resources and for their own 
reasons they have gone into research 
in a hig way. Sir, there is another 
Technical Committee set up by 
UNIDO. We are trying to see that 
technology transfer to developing 
countries is done through an official 
organisation! so that the technology 
may not be the basis of exploitation. 
For the developing countries, it is im-
perative. Developing countries 
cannot afford to pay heavily 
on borrowed money for get* 
ting technology so essential for 
their growth. The developing coun-
tries will have to work together where 
technology transfer becomes possible. 
Even for the developing countries 
we want a Central Organisation like* 
the U. N. tag this purpose. In that 
regard, the Government of India will 
certainly take any-stej* necessary.
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I can assure the hon. Member that 
I entirely agree with the spirit of the 
resolution that he has moved. I want 
to teU him that not only in the case 
of the U.S. Companies but any orga-
nisation coming from any country in 
the world, if it is in conflict with the 
sovereignty of this country and the 
Hree will of this country to be inde-
pendent we shall certainly not allow 
that to happen,

So far as I am concerned, I give an 
Assurance that even while approving 
the technology collaboration if there 
is a history of subversion or sabotage 
by any company abroad, we shall 
blacklist it even for giving their tech-
nology, if necessary.

With these words, I would like you 
to commend that India should take 
a very strong attitude and support 
the U. N. organisation, firstly to see 
that a code of conduct which is appli-
cable to all these multinationals is 
drawn up, that tve take the initia-
tive also of placing code of conduct 
for our own companies which ore 
operating outside; and secondly, to 
accept the proposition that technolo-
gy is not the property of anyone 
country. It is the property of humani-
ty and, at one stage or the other, it 
has to be shared with the rest on 
terms which are reasonable and per-
haps sensible.

SHRI H. N. MUKERJEE (Calcutta- 
North-East): Mr. Chairman, Sir. I
am grateful to the House for according 
to my Resolution a near unanimous 
support. But, I am sorry to have to 
say that the speech of my hon. friend, 
the Minister, makes me feel that any 
hope that we might repose In the de-
termined intention of Government to 
go ahead with ouf economic policies 
with a view to become self-reliant 
proves more and more to be illusory.

I should say that I have had a soft 
corner for the Minister who has just 
spoken. But, I feel, at the same time, 
that his kind of pragmatism is a Uttle 
too much to be swallowed. I cannot 
understand how it is that he does not 
see the danger which so many of us

in the, House have tried to underline— 
the danger represented by the multi-
national corporations—and his speech 
could have been made in some res-
pect by Mr. Orville Freeman or some-
one of that sort. The day the Reso-
lution was moved in this House, theze 
was a relaxation given to the foreign 
capitalists and the day before 
yesterday there was in the 
papers a report from London 
quoting the ‘Guardian’ there that 
foreign investors were even hap-
pier that concessions to foreign in-
vestors formed part of an overall shift 
of emphasis in economic policy from 
over-blown rhetoric of yestcr year to 
getting on job with the accelerated 
production and generating employ-
ment.

What most of us have said is the 
over-blown rhetoric of yester year. 
The Minister’s wisdom now satisfies 
the foreign investors Foreign in-
vestors in India are pleased with the 
Government relaxation of restrictions 
on foreign firms under the Foreign 
Exchange Regulation Act. This ap-
peared in the ‘Guardian’ which comes 
out from London and it came because 
of the attitude which has just been 
shown by my hon’ble friend, the 
Minister.

Sir, 1 am sorry to have to say that 
the Minister did not read the speech 
which I had made last time because 
he began by referring to what 1 said 
about him I said in that speech. I 
am ready to believe that the Minister 
has other pre-occupations. I had said 
in that speech my friend, Mr. Maurya, 
is as good a Minister as any other who 
can represent Government but I re-
sented and I shall continue to resent— 
as long as I am here in the House or 
In the land of living,—the fact of the 
Ministers treating this House the way 
they are doing. Even today Finance 
has not chosen to come for a moment. 
Last time Finance came for half a 
minute. External Affairs was hero 
perhaps because of other than govern-
mental reasons. I do not like this ft
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off tiling at all and I said not in a 
p h o n a l  way but in order to assert 
the principle that Ministers of Gov* 
ernment* particularly when Resolu-
tion* o f this nature which involve 
several, Ministries are being discussed, 
they must show adequate respect to 
Parliament.

Mr. Pai, if he reads my speech over 
again, will find that I had said that 
he might have other pre-occupations 
and his Minister of State told me—not 
openly but personally after I had 
spoken—that Mr. Pai ha<j gone abroad.
I had tried and taken some pains in 
this regard to quote the Prime Minis-
ter’s statement and Mr. Chavan's 
statement when he was the Finance 
Minister and I wanted them to stick 
to implementation of the policies in-
volved. I see nothing of the sort. I 
see on the contrary special relaxa-
tions having been given so very re-
cently to foreign capitalists.

My friend. Mr Pai, says he supports 
the United Nations effort where the 
United States and the United King-
dom and such other countries opposed 
us suggesting that the Resolutions had 
been imposed on the Assembly by 
brute majority of developing count-
ries. The United States delegate 
said: The steam roller is not a vehicle 
for solving complex problems. They 
shouted at us. They made fun of our 
adolescent posturings because we 
wanted to be really and truly eco-
nomically emancipated and we wanted 
regulation, supervision and, if neces-
sary, elimination from certain count-
ries o f the multi-national corpora-
tions. If Mr. Pai is serious about 
what he says about United Nation’s 
effort, he should make an effort to see 
to it that something.is done about 
multinational corporations.

Mr. Orville Freeman, who was here 
the other day, had the gumption, the 
arrogance, to ask our Prime Minister 
to make & special statement favouring 
foreign capital He said somewhere 
that the world 'has now shrunk from 
the size of a balloon to the size of a 
grape'. That is why the multi-na-
tionals operate. They want us to be

the grape that they would squeeze 
and get all that they wish out of our 
labour and our resources.
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Before I go on to other things, I 
do not understand this fixation about 
export. Union Carbide promise to 
send 100 per cent of their production 
of garments abroad and, therefore, 
we welcome them. I do not know 
where you would stop. I can under-
stand the slogan ^Produce or perish*, 
but I do not understand the slogan 
•Export or perish'. At that rate—-I 
believe in the history books you will 
And that in Lord William Bentinck’s 
time there was an idea of selling the 
Taj Mahal, for by selling the marble 
we could got a lot of money—possibly 
some American combine can get to-
gether 50 billion dollars and take our 
Tai Mahal or Konarak and give you 
that, of you want to export that sort 
of thing Do not have a special fixa-
tion about exports, Mr Pai or whoever 
êlse may be in Government This 

pecauliar fixation about export has got 
to go.

And have you really tried to make 
sure that exports are properly con-
ducted by these multi-nationals? You 
have not. That is m y grouse against 
you. Only this morning I presented 
to Parliament a Report, on behalf of 
the Public Accounts Committee—it is 
now public property—on computers. 
IBM is a prize specimen of a multi-
national corporation. My friend, Mr. 
Pai, beat about the bush, which he 
was warned not to do by my friend, 
Tridib ChaudhurL He never referred 
to any of these operations So many 
things have been said. Dr. Sen, Shri 
Chavda and so many other members 
talked about the Hathi Committee Jte- 
port. Where have you hurled the 
Hathi Report? Why on earth should 
a serious examination of the position 
by the Hathi Committee be ‘continued 
to be considered* by Government? 
Why should you have to rely on these 
customary Abbots, Bootes, Cibas, 
Glaxos, Pftzers, Roches and Sandoz 
and *0 many others?



AN BON. MEMBER; Hoechst and 
Qihm.

SHRI H. N. MUKERJEE: Because 
they give you technological assist* 
ance? Because they ®et you employ, 
ment? Because they get you free 
foreign exchange?

The other day there woj an answer 
toy Indira Gandhi herself about 
Pflzers, it was not by Indira Gandhi,
I  am sorry, this was an answer by Shri 
Sethi:

“An extension of two years from 
10 June, 1975 has been granted to 

.Messrs. Pfizer to raise the Indian 
participation in the company to 40 
per cent"

Is th is  the way of implementing 
FERA? Is it a joke? I said a little 
while ago that FERA is a fake. You 
turn FERA into a fake. You flourish 
FERA in the face of the people and 
tell them ‘We are doing these courage-
ous things’, and you go on like meek 
little lambs before these blighters who 
come from the multi-national cor-
porations because you cannot fight 
them. I do not understand this.

I said IBM is a prize specimen. 
What are they doing? What kind of 
technological assistance are they giv-
ing us? Here in this Report, which 
you will find in Parliament Library, 
which is presented today—it can be 
reported in full by the press if they 
want to, unless the Censor stops 
them—we find during evidence our 
own scientists on the Electronics Com. 
mission telling us—this is a quotation 
6f  what wa« said by the representa-
tive of the Department of Electronics:

“It ig our view that in case IBM 
does decide that they would not 
really fall in line with the policies 
of the Government of India and if 
tttasy decide to leave the country, we 
should not be in any difficulty at 
a ll This apart, the technological 
options that we see for this. country, 
the manner in which the computer 
industry should develop in this
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country, are decidedly not in line 
with the technological policies o f  
IBM”.

Mr. Pai or the Home Ministry per-
haps should get an inventory of how 
many high officials of Government are 
'connected in one way or the other 
either through their relatives, sons, 
cousins, nephews or, heaven knows 
what else with these big companies, 
ITDCs and so many other organisa-
tions. Go and find them, the link with 
Boeing and others, Pfizer and others, 
go and find out, get your officers to 
give you an inventory of how many 
of your own people are linked And 
how IBM controls things. The repre-
sentatives of the Electronics Commis-
sion told the Public Accounts Com-
mittee of Parliament:

"It was thought that it was high 
time we looked into the appropriate 
technology in the country and we 
did arrive at an appropriate conclu-
sion. We have come to the conclu-
sion that IBM’s system is incompa-
tible with the requirements existing 
in the country.**

What are they doing about it? Mr. 
Pai talks bravely and wants me to be-
come an intelligent, practical-minded 
person. Principle is comething also 
which is important. Practice unrela-
ted to principle is something which 
however religious minded people 
might be, they sometimes forget. I 
havta no religion to profess. I believe 
in certain principles which have to be 
related to practice. How is IBM be- 
having? Cheating us of our taxes. 
I have sheats of answers where we are 
told that foreign capital would be 
tolerated because they pay our tax* 
es; they can remit profits provided 
they pay our taxes. But they do not 
pay the taxes properly; they cheat 
us. In the Public Accounts Commit-
tee’s report presented this morning, 
you will find bow our customs had 
to load the invoicing of IBM to th* 
extent of 350 p*r cent in 1978 because 
they did n°* believe the figures given 
in the IBM invoice. It is a little to* 
sick to have to listen to th* reprasea
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tettvea o f tM government shielding 
those practfttonert of criirie. We give
*  new tone to the culture, the lining 
style of people of this country No-
body both*n about Co*a-cola tank-
ing money or not making money or 
tfufc •o»t ot thing. But the whole lot 
°f 0*|to together, they have got a 
frtp over our economy even in the 

o f drugs you cannot do a thing 
If m  httrl the Hathi Report into ob-
livion, then heaven help you I do not 
know how you lace the people with 
any conscience, if it in there The 
MRTP Commission h immobilised 
because Pflsers and others are brou-
ght before them, they go to the High 
Court and get a writ or whatever else 
it la catted and stop it; nothing 15 
done, government site quiet and talks 
only, from time to time, about getting 
article 226 amended 01 something 
like that Meanwhile the damage goes 
on What 1 say js maxe up youi 
itthkd about it So much corruption 
has been introduced m the country by 
the multinationals Make up your 
mind about real genuine things

Last time an hon Membei sugges-
ted: let there be a parliamentary 
committee to look into this matter 
It will go into the mattei and report 
m a short enough time, not one of 
those governmental committees which 
take a couple of years to give an in-
terim report and then the govern-
ment takes five yeans to connidei and 
that sort of thing

ICR. CHAIRMAN 1 do not want to 
interrupt; but Shri A It GopaUn 
should get time to introduce his re-
solution and only five minutes are 
left

H N M U kfttet* ’ 1 kiw* 
that S k i G$Mtin fctito tlnttf
to aw?# his resolution; t am

What 1 mean to say is this. I could 
have responded to the desire ot the 
Mfofcrter whkih b« eKgttad tt in a 
sort of * fashion, that I withdraw the 
MMtatife; t  « M « o « 0 y
If he bad tfven me an wwrtHtartbtt*

there would be a parliamentary in-
vestigation of the pbsfitibn o f ttie 
multi-national cflrpofations in dur 
e<sonomy. It woufd be given a timi* 
limit within which to atarlt OUr life 
itself is limited I know it for a fact 
that a parliamentary committed can. 
work a great deal more qiiickly <K*h 
any other organisation that you can 
think of

It i& a shame The name of Mr 
McNamara, boss Of General Hbtofa 
was mentioned; when he came to 
this country, the kind o f red carpet 
rolling before him made us feel so 
ashamed about ourselves, because 
after all General Motors is now eighth 
m tne list of 100 multi national cor-
porations I therefore feel that multi-
national corporation* are new wea-
pons of the dying colonialism That 
was the point stressed *1$q by my 
inend Mr Sathe This is the new 
weapon of dying colonialism When 
we were under the British Empire, 
we were kept in a state of planned 
backwardness We were the agrarian 
hinterland to their metropolitan eco-
nomy Now, that we aie free, now 
that we are trying to do certain 
things, they come end try to stop 
our advance, and there is the exam-
ple oi how these multinational cor-
porations have behaved m Chile and 
elsewhere Sir I nave quoted the 
Prime Minister repeatedly last tame 
I have charged the Government of 
not acting up to lhe pref'cpt that the 
Prime Minister* statements repre-
sent If that is so, thii Government 
is behaving >n an entirely dishonest 
fashion m so far as tackling the 
problem of the multinational cor-
poration is concerned If Govern-
ment did have a policy about it, H 
could have pursued it property. The 
Hathi Committee’s report would hav* 
been implemented and many thing! 
would have been done The I* B, M 
and that tribe o f blackguards who 
are sticking t t *  life Wood out 
economy of our eounlary are R iN p f 
it tohffcisflM* Ait as te have a, truly”... ’* * - — -k. I—I ■ I Ajfe
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I feel that the Government’s attitude 
is entirely disheartening and I can- 
not possibly be persuaded to with, 
draw nay Resolution. I would certain-
ly ask the House after the Members 
have spoken almost unanimously in 
favour of the Resolution, to give its 
verdict. I will press it to a vote.

SHRI T. A. PAI: Sir, may I make 
an appeal to the mover again? I am 
prepared to accept the spirit of the 
Resolution but not the wording point-
ing out that from one particular 
country multinationals are coming. 
Therefore, it creates more complica-
tions than necessary, because it gives 
a political bias and I will only appeal 
to him that it is unnecessary to atta-
ck the Government saying that the 
Prime Minister’s policy is different 
and the Government is doing some-
thing; else. I want to say that it is 
only one policy that is being follow-
ed.

So far as the General Motors are 
concerned, I must bring it to the noti-
ce o f the House that when Hindustan 
Motors wanted collaboration and the 
General Motors wanted to invest SO 
per cent, and the Government refu-
sed.

SHRI DINEN BHATTACHARYA: 
But he put a concrete suggestion. Why 
don't you set up a Parliamentary 
Committee?

SHRI, T. A. PAI: Xt is not aces-
sary. In my opinion no Parliamentary 
Committee aaadt go into it because 
all people on ttt sides are agreed that 
the activities o f the multinationals 
have to be mUFhed and the interest 
of the couxftly must be safeguarded 
and they should not be allowed to be 
operated as they have done in other 
countries.

HR. CHAIRMAN; Now, there is 
the a iM m e n t  o f Start Naik. Mr. 
Naik do ftt*  want to press it or do 
you withdMfcr i*?

« n m  B. V. NAIK: May X profess it 
.......... (Interruption#).

MR. CHAIRMAN: After the reply, 
you can only say whether you press it 
or withdraw it.

SHRI B. V. NAIK: I press it.

SHRI T A. PAI: The Government 
of India is very active in trying to 
persuade the Group ?7 to take active 
part in trying to implement what the 
United Nations Resolutions had men-
tioned.

MR. CHAIRMAN: It i* all right.

- SITU B. V. NAIK; Has it been 
found? But I am given to understand 
that the United Nations have not 
been able to give a clear-cut defini-
tion on multinational corporation*.

MR. CHAIRMAN; No speech after 
the reply. I cannot allow it. I want 
to know whether you press it or with-
draw it. What do you propose to do?

SHRI B V NAIK- 1 press for it

MR CHAIRMAN Now, I put the 
amendment No. 1 moved by Mr. Naik 
to the vote of the House. The ques-
tion is:

That in the resolution,—

add at the and—

“and bring forward an appro-
priate piece of legislation defining 
a Multinational Corporation in view 
of the failure of the United Nations 
to do the same.”  (1 )

The motion was negathoed.

MR. CHAIRMAN: Mr. Daga is not 
present in the House. S o, I put the 
amendment No. 2 moved by Shri 
Daga to the vote of the House. The 
question is:

That in the resolution,—

(i) after "economic life of”  in-
sert "such”
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(13) add at the end “whose past 
history has bean full of corrupt 
activities.”  (2)

Th? motion was negatived.

MR CHAIRMAN: Now, the ques-
tion is:

“In ^iew o f the latest disclosures 
in several countries of the subver-
sive and corrupting activities of the 
multinational corporations, this 
House urges upon Government to 
exercise the utmost vigilance 
against this menace which con-
fronts all developing countries 
and to take concrete measures to 
bar the entry into the nation's eco-
nomic life of foreign, and parti-
cularity U.S, multinationals.”

The motion u<ng nepatu'Pd.

18 hi*

RESOLUTION RE: RESTORATION
OP FREEDOM PROVIDED UNDER 

THE CONSTITUTION

SHRI A. K. GOPALAN (Palghat): 
Sir, I beg to move:

“This House is of tho opinion that 
in order to make it possible for the 
people to be involved in the demo, 
cratic process and developmental 
activities, the freedom provided 
under the Constitution to the in-
dividuals, organisations and poli-
tical parties to carry on their legi-
timate political activities should be 
restored, all political prisoners be 
released, and the press censorship 
established after the proclamation 
of the Emergency and the recently 
adopted press acts should be re-
pealed.”

MR. CHAIRMAN: Ha may conti-
nue on the next day.

18.01 hrs-

The Lok Sabha then adjourned till 
Eleven of the Clock on Mondayt May 
3,1976/Vowokha 13, 1898 (SaJca).
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